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LOK SABHA DEBATES 

LOK SABHA 

Tuesday, April 15, 1986/Chaltra 
25, 1908 (Saka) 

The Lok Sabha met at Eleven of 
the Clock. 

(MR. SPEAKER in tlte Chair] 

[Eng/ish) 

SHRI INDRAJIT GUPTA : Mr. 
Speaker, Sir, with your special permission, 
I want to raise a very serious matter. The 
world is on the brink of a catastrophe. You 
kindly permit ...... (lntrrrllpli()ns). 

MR. SPEAKER : I shall like one 
minute of yours .•.... 

(Interruption,) 

PROF. K.K. TEWARY : Sir, Libya 
has been attacked .... (/nu·rrUI',ion,). 

'MR. SPEAKER: Please listen to me. 
I need one minute. I have to say something. 
I will allow you Guptaji. 

REFERENCE BY SPEAKER 

[E"gll~h] 

MR. SPBAKER : Having learnt with 
great sorrow about the tragedy in the 
Kumbh Mela at Haridwar in which a large 
Dumber of people from different parts of 
our country have died and several others 
injured, this House expresses tts deep 
sympathies to the members of the bereaved 
families. 

lbc House ma)' JlOW stand ip silene, 

for a short while in memory of those wbo 
died in the tragic incident. 

(The Members then stood In silence 
for a sbort while.) 

SHRI INDRAJIT GUPTA Mr. 
Speaker, Sir, a total Jand, sea and air attack 
has been launched by the Americans aaainat 
Libya. The news has come of bombilll 
Tripoli and Benghazi. both by the naval 
squadrons and by the air force. So. this 
way the world is on the verge of a 
catastrophe now jf this situation escalates. 
We would want tl:le Government to make 
a sta tcment wirh whatever information is 
at t heir disposal. This House sbould 
cond(~mn the Americans ...•.. (Interruption). 

PROF. K.K. TEWARY: The Govern-
ment should come forward with a sta1emcot. 

SARI INDRAJIT GUPTA : ." ... Not 
only condemn but we "houtd have a discus-
sion here. Will you kindly request the 
Government to inform the House of the 
latest position ••. (Interruptions). 

SHRI EDUARDO FALEIRO : We 
shou1d condemn this aggression. 

SHRI INDRAJIT GUPTA: The Bureau 
of the Non- Aligned Countries is meeting 
in Delhi. Just at this time, this unprovoked 
attack ·has taken plac'e. It is a very serlout 
situation ..... , (Interruption). 

PROF. MADHU DANDAVATE: Just 
now, Sir, you were kind enough to offer 
homage to those who were kiUed in Kum'bb 
tragedy. A manifold bigger tragedy bas 

'occurred and we are almost on tbe brink 
of a war. Just for the eccentricity of a few 
roliticiant~, the whole world is likely to be 
thrown into the brink of war. Therefore, 
you must think over it and make a reference 
from the Chair also and anow " 4ispu •• i" 
0.0 tbif f 



'A'!tIL 1,'. 19" 

SRR.IINDR.A.TIT GUPTA: May I just 
request YOIl tbat the House may be informed 
by tho Government or' the latest information 
tbat •• at their disposal-what is the position, 
wbat is the situation and what we intend to. 
do in this very lerious matter .f .... 
(/llterruptlo,,). 

SHltI DINBSH GOSWAMI : The 
House should elpreSI 'in .unequivocal terms 
It. total condemnation of the American 
agression. 

MR. SPBAKER : I have heard all bon. 
Members and I sbare their grave concern. 
Naturally, the whole world bas been craving 
for peace, especially the NAM and our 
Six-Nations. We have been just in Mexico 
for Inter .. Parliamentary Union Conference, 
tryi118 to devise ways and means to further 
the cause of peace. But in spite of tbat, 
lometbing catastrophic bas happened. 1 do 
share the feelinas expressed by the boo. 
Members. but first I win like the Foreign 
Minister to make a statement at 12 O'clock 
abarp and then we shall see what information 
he can aive and tben tbe whole House will 
we decide the course of action ........ . 
(/nlerr"pllo", ) 

Sbd A. Charles. 

SHRI A. CHAR.LES : Q. No. 679. 

SHR.I SOMNATH RATH : Sir, Q. No. 
686 is also identical to tbis Question. That 
may also be answered along with this. 

MR. SPEAKER : Mr. Law Minister, 
are you ready with tbat ? 

THE MINISTER. OF LAW AND 
JUSTICE (SHRI A.K. SEN): Yes, Sir. We 
are ready. 

MR. SPEAKER: AU right. We will 
take both tbe Questions together. 

oaAL ANSWERS 'fO QUESTIONS 

[Eng/llh] 

State Capitals without High Court 
or Bencb 

·679. SHRI A. CHARLES: Will tbe 
Minister of LAW AND JUSTICE be pleased 
to state: 

(a) the names of States which have 
SHill BDUARDO FALEIRO 

will cond.mn tbo IIIressioD .. , ••. 
And neither a High Court nor a Bench of tbe 

Higb Court in their Capitals; 

(Interrupti Oils ) 

SHR.I ,INDRAJIT GUPTA : I hope 
you win permit a discussion because the 
House is unanimous, I think, on this 
question. We have to speak up against 
wbat is bappenina. 

MR.. SPEAKBR : I am in tbe hands of 
the Houle. t am at your disposal. Whatever 
way you Uke to decide, I will go aloDa 
that. 

PROF. MADHU DANDAVATB: Wo 
tbouaht that you will corne back with Peace, 
Sir. 

MIt. SPEAKER : I tbou.ht 80. 
W'_tever I laid there, I think, I projected 
what 1 tbouabt. about tbole people who 
a,. tl1iDJ to dQ this job, 

(b) whether a proposal for establishing 
new Benches of High Courts is pending 
before Union Government; and 

(c) if so. the details thereof? 

THE MINISTER OF LAW AND 
JUSTICE (SHR.I A.K. SEN) : (a) The 
States of Quj.rat, Kera)a. Madhya Pradesh 
and Orissa have neither the principal seat 
of the High Court nor a Bencb of the High 
Court loctted in their State capitals. The 
States of Manipur. Megbalaya, NagaJand 
and Tripura have Circuit Benches of Oauhati 
BiSh Court in their respective capitals. 

(b) and (c). The followiog proposals 
were received from tbe concerned Stat, 
Governments for 'establisbment of Benches 
Of the respective Hilb Courts:- , 



----------------~--------------------------------------~-------
SJ. No. Hiah Ceurt Places 'who ... Benches proposed 

,1. Allahabad Location of Bencb for Western districts of Uttar Prad.b 
left to the Contral Government. 

2. 
3. 

Gauhati lmphal. Aaartala. Rahima and Shillong. 
Karoataka Hubli-Dharwat 

4. 

s. 
Madhya Pradesh Raipur and Bhopal 

Madras Madurai 

Setting up a Beneh or Orissa Higb 
Court at Berhampur 

*686. SHRI SOMNATH RATH: Will 
the Minister of LAW AND JUSTICE be 
pJeased to state : 

(a) whether Government are aware of 
the con~tant demand from the people of 
South Orissa for establishment of a Bench 
of the Orissa High Court at Berbampur, 
District Oanjam; 

(b) whether the establishment of a 
Bench of Orissa High Court at Berhampur 
will benefit Ganjam, Phutbani together with 
Kalahandi and Bolangir districts being 
contiguous and undeveloped districts of 
South Orissa and mostly inhabited by 
backward Scheduled Castes and Scheduled 
Tribes; and 

(c) whether Government propose to 
establish at Berhampur a Circuit Bencb of 
Orissa High Court in case it was Dot 
possible to establish 'a permanent Bench 
there? 

THE MINISTER OF LAW AND 
JUSTICE (SHRI A.K. SEN): (a) to (c). 
The Government of Orissa have intimated 
that they aware of the demand from the 
people of South Orisla to establish a Bench 
of the Orissa High Coun at Berbampur 
and establishment of such a Court will help 
tbe people of Oanjam. Phulbani, Kalahandi 
and Bolan,ir djstricts. The State Govem-
ment have stated that establishment of a 
permanent .. Bench at this juncture is not 
possible becaus~, of absence of necessary 
infrastructure and other . facilitits and that 
establishment of Circuit Court at Betbampur 
also depends. OD availability of Court oftice 
aDd other facilities.. ' 

Action in the matter of establishment 
of Benches of Higb Courts is taken by the 
Government of India only on receipt of 
proposals from tbe State Governments. 
No Proposal in this regard hes been 
received from tbe Government of Orissa. 

SHRI A. CHARLES : Sir. from tbe 
answer of the Minister to part <a> of tbe 
question, it is seen that Gujarat, Kerala. 
Madhya Pradesh and Orissa have neither 
the principal seat of the High Court Dor a 
Bench of the H iab Court located in their 
State capitals. ]0 Kerala, Jot of di1ficuJtica 
have been experienced by the Government 
siner. there is not even a Bench of the Biab 
Court in tbe State Capital. The information 
required by the High Court on various 
cases cannot be given at proper time 
because of tbe distance. There is lot of 
admini&trative inconvenience and all that. 
May I know from the Minister whether a. 
a matter of policy Government will consider 
favourably the Question of establishinl a 
Bench of the HiSh Court in the State 
Capitals where there are no Benches, provid-
ed the Government concerned usures tbe 
necessary facilities for starting tbe Beach? 

SHRI A.K. SEN.: If the proposal 
comes from the Government of Kerala, 
tbe matter win certainly be considered. 

SHRI A. CHARLES : Sir. my 
second supplementary is this : I am afraid 
tbat the answer liven to my queltioD, 
(b) and (c) is not factually correct. ,I 
specificaJly know tbat some ,years back, the 
Government of Ketala hal requested tbe 
-Centre for providing a Bench of. tbe Rish 
Court at Trivlodrum. In 1957 in the wake 
of the lteat agitation that rocked the S __ 
capital, Sri Eswara Iyer wa. elected, to tbll 



Auaust House from Trivandrum constituency 
defeating the Stalwart Pattom ibanu Pinai 
on tbis issue. In Politics, I know, it is not 
always wise to speak the whole truth. But 
I am constrained to speak the whole trutb 
here •..• 

MR. SPEAKER : You put the question. 
1 want the question, not the truth. 

SURI A. CHARLES: Sir, Flom 1957 
onwards every member of Parliament who 
got ejected from Trhandrum was subsequen-
tly defeated because of this specific issue. 
So, my main concern is thls. 

MR. SPEAKER: It is a question of 
survival! 

AN HON. MEMBER : 1 hope, you 
do not want him to b~ defeated! 

SHRI A.K. SEN : I share the hon. 
Member's grief in the defeat of the repre-
sentatives from Trivandrum. So far as 
my brief goes, only 8 Governments have 
made a request for bench in places other 
tban their preseot sites. They are: Uttar 
Pradesh, Manipur, Meghalaya. Nagaland, 
Tripura, Karnataka, Madhya Pradesh, and 
Tamilnadu. I am not aware of any request 
baving come from others. But I shall 
certainly make enquiries to find out whether 
any request bas been made. 

SHRI SOMNATH RATH : Sir, in the 
answer given it has been mentioned that 
the Circuit Court at Berhampur will serve 
4 districts but in fact it will serve S districts 
including Koraput out of tbe 13 districts of 
Orissa. The Bench at Berhampur will 
ser"" .s districts and at present there is a 
fac:ility for circuit court in the District 
Judge's Court. Berhampur, pending per-
manent circuit court. As such will the 
Central Government ask the Orissa Govern-
ment to consider the matter and establish 
a circuit court at present, pending establisb. 
ment of permanent Bench at Berhampur ? 

THB MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H.R. BHARDWAJ) : Sir, after this 
question was received in the Ministry, we 
bad lot in touch witb the State Government, 
they have still maintained that the infrastru-
cture required for tbe establishment of a 
Bench at Berhampur is not complete and so 
.bey have Dot recommended. 

SHRI SOMNATH RATH: Will it be 
re .. considered? As I bave stated, since all 
ft\cilities like court room etc. are available 
in the District Judge CC1urt. Berbampur, will 
a circuit court be established pending the 
permanent Bencb, as it is the intention of 
the Government to carry justice to tbe 
doots of the common man? 

SHRI A.K. SEN : ) humbly advise tbe 
hOll. Member to persuade tbe Orissa 
Government to make the necessary request 
in the matter includilig the names of places 
where a possible location can be found. 

SHRl VAKKOM PURUSHOTHA-
MAN : 1 aJso agree with my learned 
colleague, Mr. Charles, that tbe information 
of the Minister is not couect. I would like 
to know whether the Government is aware 
of the fact that the Legislative. Assembly of 
Kerala State has passed an unanimous 
resolution requesting botb tbe Government 
of .J ndia and the State Government to take 
necessary steps to establish a Bench of the 
KcraJa High Court at Trivaodrum. Wbat 
steps have been taken by the Government of 
India in that respect'l . 

SHRI A. K. SEN: Sir. All tbat my 
brief tells me is that only in 1971 there was 
a proposal sent by the Kerala Government 
for the establishment of a Bench at Trivan-
drum. That was in September 1971. 
They were asked in J 973 to complete 
consultations witb the Government. The 
State Government communicated in June 
J 978 that the matter was engaging their 
attention. No communication bas been 
received from them tbereafter. 

SHRI DINESH GOSWAMI: Sir, the 
North-Eastern States have Gauhati as the 
Principal High Court and then there are 
circuit courts. But bas it come to the 
notice of the Government that the Utisants 
are to incur double expenses because of the 
circuit courts, because they arc also paying 
to the lawyer at tbe principal court at tbe 
time of filing a petition and then subse':' 
quentJy tbe cases are transferred aDd Virtually 
not beard? Therefore, bas the Government 
made any assessment about tbe functiooiul 

. of the circuit courts and in the lisht of the 
assessment it made, what is tbe policy 
decision tbat the Govetnment is takina 
rcsardinl tbe circuit· courts ? 



SHit 1 A.K. SBN: The circuit courts 
have been functioning very well. There 
have been DO complaints, but the demand 
for establishment of separate High Courts 
for the Eastern States has been conceded 
by the Prime Minister himself and necessary 
steps have been taken in that direction. 
Instructions have been given to the State 
Governments concerned to see tbat pending 
the formation of separate courts for cacb 
of these States, tbere may be ('ermlneDt 
Benches ('et up for each of the States. 

. SHRI MANORANJAN' BHAKTA! 
Mr. Speaktr, Sir, there are some islands 
which {I re more backward territories and 
when the Govel nment of India is concerned 
about Ihe d~velopment and providing other 
facilities f (.) the back wp.rrl territories, wbether 
the bon. Minister for Justice win consider 
providing a single 'member permanent' 
Bench of Calcutta High Court at Port Blair, 
'he capital of Alldarnan and Nicobar 
Islands? 

MR. SPEAKER: This does not pertain. 
This is just out of the way. 

Report of Committee to evaluate Self. 
employment Scheme 

*680. SHRI S.G. GHOLAP: Wilt 
the Minister of INDUSTRY be pleased to 
state : 

(8) whether Government have appointed 
a Committee to evaluate self .. empJoyment 
scheme of 1983-84; 

(b) if so, whether the Committee has 
submitted its report; and 

(c) the conclusions of tbe Committee? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA-
CHALAM) : (a) to (c). A statement is 
given beJow. 

Statement 

(8) to (c). Government of India bas 
Dot appointed a Committee to evaluate tbe 
scheme for providinl Self-employment to 
Educated Unemployed Youth relating to 
tbe year 1983 .. 84. However, in June, 
1985, it 'Was decided to evaluate the scheme 

. In order to ascertain whether money given 
under tbe scheme has actually been utilised 
by tbe beneficiaries for the purpose for 
which the loans were sanctioned to them or 
not. It was decided that the State Govern-
ments should have the responsibility for 
conducting tbis evaluation in one selected 
district of their State. I t was also decided 
that the evaluation team in lll(h Swtc should 
consjst of a representative. flom th~ 
Directorate of Industry, a representative 
from Small Industries Service Institute, a 
representative from the Reserve Bank of 
India aDd a representative of the lead Bank 
of tbe .District. The evaluation was to be 
carried out in the selc.cted district in respect 
of cent percent cases ~~u1.;tioned up to 
31.3.1984 where uisbursaJ of loan had 
taken place. 

The Districts to be evaluated were 
selected by the Development Commissioner 
(Small ScaJe Industries) and the name') of 
the Districts weft! conveyed to t he ~tate 

Governments. The reports of the evaluation 
tealDS from all the States and VTs were 
received and were compiled in the Oft1cc of 
the Development Commission~r (SrnaU 
Scale Industries). The evaluation indicated 
that the scheme, even in the t1rst year of 
its operation, has made an impact and the 
majority of the beneficiaries bave utilised 
the loans for the purposes for which tLese 
loans were disbursed. 

SHRI 5.G. GHOLAP: Sir, 1 have 
received a note from the lnuustry Depart-
ment in reply to my question, in order to 
determine whether the benetilS of the scheme 
are accruiug to the targeted group and 
whether the scheme is being implemented 
accordiag to' its objectives. That meallS, 
it is not Hmited to lhe utilisation of the 
loan only, but also implementation. So 
my question is whether the relativeJy atnuent 
section of the society do not corner the 
benefits of the scheme. 

The Task r";'orce at tbe D.iC leveJ will 
identify the beneficiaries and the bank will 
distribute the loans accordingly. Tben there 
will be a District Advisory Committee of 
M.Ps. and M.L.As. I would like to know 
whether this scheme is implemented accord-
ingly. 

SHRI M. ARUNACHALAM: Sir, as 
far as tbe Task Porce is concerned, tbe Task 



Force is funetioalDI very effectively tluQUlh .. 
out Iodia and they are setectins the bene-
ficiaries. There arc cases where amu~nt. 
people are approaching and they are acttlol 
tbe benefit also. 

The Bvaluation Team bas recommended 
about this type nf complaints also. We arc 
taking up the issue, and the Government is 
considering to fix up income limits. 

As far as the advisory committee is 
concerned. we are advis.ing, tben and, tbere, 
to the State Government to convene It once 
a month, at least. 

SHRI 8.0. GHOLAP : The main com-
plaint about tbe scheme is that tbere is a lot 
of discretion to the bank officers and there 
is corruption. In tbe Consultative Committee, 
this matter was discussed and tbe Minister 
has accepted that the Task Force should 
recommend the cases, amounting to 10% 
more than the target given to the bank. The 
cases recommende~ by the Task Force will 
be only 10% more than the tarlet so that 
discretion will not be more than 10%, and 
at least 90% of tbe recommendations will 

t • • 
have to be accepted. Have those IOstructJOD8 
been issued to the banks and Task Force 1 

SURI M. ARUNACHALAM: We have 
issued instructions to all banks. We have 
received complaints and we have forwarded 
the complaints to tbe Banking Department. 

(Translation] 

SHRI BANW ARI LAL PUROHIT: 
Mr. Speaker, Sir, in our area, the educated 
unemployed do not get any loan and we sot 
bundreds of complaints in tbis regard. We 
recommend some cases to tbe banks for 
loan and we consider ourselves fortunate 
onouah if one or two persons out of them 
manaae to' let loans. 10 reply to the 
question, the hon. Minister bas stated tbat 
the beneficiaries have utilised tbe Joans (or 
the purposes for which these loans were 
disbursed. But what I want to lay is that 
keeping in view their demand, the amount of 
loao sanctioned to them is very meaarc. Arc 
tbe Government considering to liberlise tbeir 
quota su as to cover more a~d. m~ro per~na 
and will tbe boo. Ministor Issue Instruction. 
to the .banks to tbis effect ? 

SHItI M. ARUNACHALAM : Sir .. 
reaardiDI the amount. the Government is 
coosiderio8 tu raise the amount for industrial 
ventures. 

SHRI ANANDA GAJAPATHI RAJU : 
Sir, tbe self .. employment scheme is quite 
uDimaainativo to wbat is being followed 
today .and the money that is allotted to it is 
also inadequate. I would like to ask tbe 
Minister,' as an experimental measure in 
Andhra Pradesh, whether they would start 
marketing outlet for self~employment 

schemes so tbat tbeir market is assured. At 
the same time, would .tbey also consider sub-
contracting of certain operations from tbe 
industrial sector to the cottage sector to 
provide self-employment schenles J as an 
experimental measure in Andhl a Pradesh? 

THE MINISTER OF INDUSTRY 
(SHRI NARAYAN DATT TIW ARl) : Sirt 

I may venture to mention to the bon. 
Member that this scheme, as envisaged in 
August. 1983, bas caught imagination of 
educated unemployed in general and the 
results can be seen, if we remember that 
rupees 942 crores and 71 lakhs have been 
·sanctioned till now and disbursed to 5,54,000 
unemployed and a subsidy of rupees 183 
crores and 53 lakhs have also been dis-
bursed. 

And the Evaluation report suggests tbat 
71 % of what was disbursed was actually 
projectised. So, it is not as unimaginative as 
the bon. Member has suggested. 

As far as marketing goes, the small 
industries corporation in tbe State can also 
look into this. I win request the hon. 
Member to give his scheme in detail, so that 
we can have a further discussion with him, 
for which I ,will be thankful to bim. 

[Tra,nliation1 

Exploitation of Coal in Surendra 
NaBar District 

*682. DR. A.K. PATEl... ! Will the 
Minilter of ENERGY be pleased to 
slate : 

(a) whether Government of Gujarat ltad 
r~qUOltod tbe UDioll Government in Pebruary 



1980 ,to, lrant mildDI J..., ,to the Oujarat 
Mineral Development Corporation Ltd. for 
exploitation of coal in., Surendra, Naaar 
District; ,and 

(b) if so, the progress made in this 
regard durina the last five years? 

THB MINISTER OF ENHROY (SHRl 
VASANT SATHE): (8) and (b). A "state-
ment is given below. 

Statement 

(a) and (b). In February. 1980 the State 
Government of Gujarat came up with a 
request for grant of mining Jease in favow 
of Gujarat Minera) Development Corpora-
tion Limited for exploitation of coal in 
certain villages in District Surendranagar. 
They t inter .. aUa requested to allow the 
aforesaid State Undertaking to sen the coal 
to be mined by them on cost plus profit 
basis. The proposal bas been considered in 
the light of Central Government's existing 
policy re~arding grant of mining lease for 
exploitation of small deposits of coat in 
isolated small pockets in the States by the 
State Governments through their public 
undertakings but the same bas not been 
agreed to. 

(English] 

DR. A.K. PATEL: Sir, the date of 
request from the ·Gujarat Government was 
February, 1980. I would like to know from 
the hone Minister, when was the reply sent 
to the Oujarat Government to this subject in 
question. ' 

SHRI V ASANT SATHE: Sir, we have 
replied to the Slate Government in 1983 
informing them that they have to follow •.. 
The whole difference was 00 account of tbe 
fact tbat they wanted to charge their own 
rate for coal and as coal prices, administered 
coal prices are fixed throughout tbe country, 
tbat could not be a.reed to. And if there is 
any alternative proposal, we wUI examine it. 

DR. A.K.. PATEL: What are the 
Government's views and luagestioDS re,ard-
iog explOitation of coal in Sureodra Naa.r 
district and ill my district Mehs.anA whicb is 
in my Constituency where abundant coal is 
*)aero 1 
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SHRI VASANT ·SATHB We are 

willina to· allow the State Government 
tbrQU8h its own Department, to explore 
these eoal. mines aDd extract coal and tbat is 
why. we suuested ,that they can do it. Tbe 
difference is only about wbat price they 
should charge. If they agree to have the 
same price which 'is uniform nationally. tben 
there will be DO problem. 

In MebsanB also, they CAn do it. 

SHRI HAROOBHAI MEHTA : Will 
tbe hon. Minister state whether in the event 
of OMDC or tbe State Government not 
being allowed, whether Coal India Ltd. will 
be asked to exploit coal in Mehsana district 
and in Surendra Nagar district ? 

SHRI V ASANT SA THE: Coal India 
takes up projects only when there is 
extensive possibility of coal mining. In 
isolated small pockets. the policy is to allow 
it to be done by the State Government itself 
and this we have beeD doing in West Bengal 
and Assam and otber parts also. It will be 
uneconomical for Coal India to go in for 
very small coal mines. 

SHRI DIGVIJA Y SINH : The position 
in my Constituency is that for the last ten 
years these deposits exploited with no profit 
or benefit either to the State or Union 
Government. It is a mass theft, taking the 
coal away through tbefts and nobody is 
getting any benefit out of it. CaDtt the State 
and the Central Government sit together and 
work out a strategy whereby this is regularis .. 
ed and legalised ? 

saRI VASANT SATHE: How can we 
legalise thefts? The best thing is for the 
State Government to accept the uniform 
national pricing and that will resolve the 
problem. 

CODservatlon of Energy In Industrial, 
Agricultural and Household Sectors 

*684. PR.OF. P.J. KURIEN: Will the 
Minister of ENERGY be pleased to 
state: 

<a> wbether Government bave under-
taken measures to conserve enerS)' in the 
iudustrial. 8,ricultura) and bopsebojd 
_011; 



(b) if so. the details thereof; and 

(c) the result thereof ? 

. THE MINISTER OF ENERGY (SHill 
VASANT SATHE) : (a) to (cJ. A statement 
is given below. 

Statement 

(a) Yes, Sir. 

(b) In the industrial sector the process 
of determining norms for consumption of 
energy has been initiated with a view to 
monitoring usage in the energy intensive 
industries. The oth~r mea~ureSt Intrr-a/ia. 
include the installation of capacitors for 
im.proving the power fac.tor, introduction (\f 
schemes for the conservation of cbal refOur .. 
ces through improved extraction methods and 
advisory services on the utilisat.ion of fuel 
oil by industries, in order to bring down the 
consumption, in a phased manner. 

In the agricultural s~ctor rectification of 
inefficient pumflsets has been undertaken 
alongwith provision of advisory services to 
agriculturists relating to installation of energy 
efficient electrical and diesel pumpsets. 

I n the 11ousehold sector, a National 
Programme on ]mproved Smokeless Chunas 
has been launched which are more thermal 
efficient, reduce consumption of wood, 
smoke and drudgery considerably. 

(c) A keener awareness is developing in 
all sectors of the need to conserve energy. 

PROF. P,J. KURJEN: I am happy 
thAt the GClvernment is aware of the energy 
loss in the various sec'tors and the Deed for 
conserving energy. A lot of energy bas 
been lost in transmission. electrical energy, 
due to inefficient machinery in the industrial 
sector and inefficient pumpsets in the agri. 
cultural sect Of. I would like to know 
whether you have conducted a study on the 
percenta~e loss of this energy in the various 
sectors and how does it compare with the 
percentage in other developed nations. 

SHRI VASANT SATHE: It is very 
difficult to identify in terms of percentage 
the energy los~ in each ~ec.tor. But, overal1. 
it is a guesstimate that the Joss is 10% in tbe 
country and ~1 yarious opcfJ1 (;oO$OJVItioP 

method. are adopted in industry particUlarly 
where tbe laraest consumption of ~ 
takes· pJace--80% as I sa id tbe other day~ 
tben we will be .able to save substantial 
consumption of power. But this requires 
basica1ly an' attitudinal cbange in all sectors 
including ourselves-there ia so mucb of 
waste of energy even in our sector, pol tical 
sector r So, basicaUy the attitude of energy 
conservation is required. If tbat takes 
pJace. then. I am sure we can conservo 
energy. 

As J said. as far as transmission Josses 
are concerned. steps are being taken. We 
are proposing to bring a Central legi"slation 
also to declare this a p1lnisbable and cogni. 
sable. offence because transmission loss is 
another word for actual tbeft of power. 
That has to be made culpable and 
punishable. 

SHRI INDRAJIT GUPTA: What is 
preventing you from doing it ? 

SHRI VASANT SATHE: We are 
bringing a Bill in tbis Session itself. 
I am introducing it in this Session ..• 
(Interrupt ion.,) 

PROF. N.G. RANOA : Transmission 
losses are difficult to check ... (lnterruption3) 

SHRI VASANT SATHE: That you can 
di~cuss it with all together. It is a wider 
question . . .(lnterruptions) I have written a 
book on that. Members can read it if they 
like-how to conserve that energy. 

AN HON. MEMBER: Kindly suggest 
it in the House .... 

(Interruptions) 

MR. SPEAKER: Please, it is Dot a 
free for a1l. 

SHRI V ASAN T SATHE: Thank you 
ver), much. 

PROF. P.l. KURIEN: I tbiok the 
Ministry is awa!'e of the conservation of 
political energy also. I hope he will take 
steps in that directi~n. 

My question was lometbiol differ.t. 
It was whether tbe percentile of Jou of 
oper" iD Q\1f, cOWltl1 iD tr~Qsmissl9P Ufj 
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due to poor equipment i. bi8b~r when 
compared with developed countries, or.when 
compared with what is permittod-there is 
a permitted loss. Is it biaber? That 
was my fi.rst question. He did not answer 
it. 

My second supplementary is tbat In view 
of this loss' 0.1 enersy, J would like to know 
what steps you are taking to promote the 
use of non-coDventiooal energy, especially 
.solar energy, tben comes the wind energy, 
tidel energy. etc. What are the steps you 
are taking to propagate the use of this 
energy? 

SHRl VASANT SATHE The trans-
mission losses in our country are very high. 
As I said during tbe discussion on the 
Demands for Grants, it is 21 % compared to 
average maximum of about 8 to 10 per cent 
in otber countries. 

You bave asked sectorwise what is the 
loss and have we made a study. So I was 
replying to tbat. 

Therefore, the best way to do it is to 
save on the transmission loss. That is only 
one aspect. In industrial uses, in actual use, 
there is so much loss because of inefficient 
use of machinery and power. For example, 
pump sets. etc. There, 1 said an overall 
)OO,.{, power can be conserved by baving 
better pumps sets. 

As far as non .. conveationnal sources 
of energy are concerned, as I submitted the 
other day, tbe best way to energise and make 
our rural areas energy sufficient is to resort 
to an integrated energy concept of using 
non-conventional sources of energy and that 
is why we have given the concept of U rja 
Gram based on the use of non-conventional 
sources of energy like biogas, biomass, solar. 
wind where wind is availabJe and such 
similar Don"coDventional sources of energy. 

SHRI P. KOLANDAIVELU: It is 
generally said that tbe line losses are la rge 
with regard to electricity and power thefts 
are also becoming more and more. Tbere 
is political power theft also. A$ far. as 
electricity is concerned. power thefts are 
moro. SUppoaiol you are able to control 
power i~tbefts and also the line losses. we 
CUl' ,ive electricity free to the' poor 
"J~urilta, J Will' '9 kppw wbetJl~ .ucb 

a scheme can be implemented aDd whetber 
tbe Govern,ment of India is loing to intro· 
duce in such a manner that free suppJy or 
power will be given to tbe aaricuJturistl 
by controlJil11 the line losses and also tbe 
power thefts .. 

SHRI VASANT SATHE: Line Josses, 
as 1 said in the ~eginnjng, are the same as 
transmission losses. They are to be controlled 
and they can be JocaJJy controlled. But it 
is mainly for the States to take measures to 
do that, because the major part of produc-
tion and distribution is taking pJace in the 
State sector. Therefore. if they take tboso 
measures, yest as far as free power is 
concerned, it is for them to decide if they 
save on power, whether they can give power 
cheaper or free. But I do not particularly 
like the idea of giving anything free ...• 

SHRI P. KOLANDAIVBLU: For poor 
agdculturists. It is a major input for 
agriculture. 

S HRI V ASANT SATHE : It is morally 
demoralising to give man anytldng free. 

As far as political power is concerned. 
there also theft is taking place and as to 
what measures should be taken, you sbould 
know better. 

PROF. MADHU DANDAVATB 
There you are their allies for taking away 
power. 

West German Know .. How for De,elop. 
ment of Medicines 

*687. SHRI CHIRANJI LAL 
SHARMA Will tbe Minister of 
INDUSTRY be pleased to state: 

(a) whether Government propose to have 
a tie up with West Germany for the develop.. 
ment of medicines and to acquire the latest 
know-boW in this fieJd; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF CHEMICALS AND 
PETRO.CHEMICALS (SHRI R.I{. 
JAICHANDRA SINGH) : (a) There Is DO 
such proposal with my Ministry. 

(b~ Does not .rJ,",~ 
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SHRI CHIRAND LAL SHARMA: J 
want to know if there is any proposal with 
tbis Ministry for conaboration, if not witb 
Weat Germany, with any other foreign 
country. At the same time I would also 
like to know this: if there is no proposal 
with this Ministry, is there any proposal, in 
bis knowJec:tae. which is with tbe Ministry 
of Health. 

SHRI R..K. JAICHANDRA SINGH: 
In the Ministry of Chemicals and Petro-
Chemicals. there are two proposals for 
foreign collaboration. that is, a private 
company by name M.B. and Company, 
Ahmedabad, sought permission for produc-
tion of sterile surgical sutures with 'MIs. 
Wolf Birkmaier of West (lermany; tbe 
second thing MIs. Pefco Foundry and 
Chemicals Ltd., Pune. bas also asked for 
a foreign collaboration with Dynamit Nobel 
of West Germany in the manufacture of 
Bthoxy Methylene Malonic Easter, which 
II known as BMME. Production in both 
cases bas not started. But we have given 
permission to 10 In for foreisn collabora-
tion. 

Another matter which bas come to the 
notice of tbe Government does not pertain 
to the Ministry of Industry. There is a 
proposal by a private company called AMC 
Ayur Medica comprising of a few doctors 
and scientists in West Germany; they have 
asked for a tie-up in production of 
Ayurvedic drugs. Nothing much has been 
done except tbat they would like to go in 
for a pilot project in TamU Nadu and 
Kerala and in the Himalayan slopes. 
Nothing much bas been done in this 
teprd. 

SHR1 CHIRANJI LAL SHARMA: 
The hone Minister will agree when I say 
that homeopatby is becoming very popular, 
particularly in West Germany. Will the 
Government consider or the Ministry 
consider the desirability of havina 
a tie-up for the development of homoeopathic 
medicines with West Germany ? 

SHRt R.K. JAICHANDRA SINGH: 
Fintl)', tbis will ba YO to be answered by 

the Ministry of HeaUh. Secondly, as I laid. 
nothiU8 bas come up at tbe 1evel of 
Government; it is only in the private 

. sector. 

SHRI C.P. THAKUR: Biy-technology 
is the latest in the field of manufacture of 
many drugs like vaccines and hormones 
and many drult used in diagnostics. I 
would like to know from tbe hOD. Minister 
whether be is exploring tbat field of bio-
technology in tbe manufacture of medicine 
in India in collaboration with any foreign 
country. 

SHRI R.K. JAICHANDRA SINGH: 
We would welcome the suggestion of the 
hOD. Member. 

Telephone Connections in Trivandram 

*690. SHRI T. BASHEER : Win the 
Minister of COMMUNICATIONS be 
pleased to state: 

<a) bow many telephone exchanges are 
there in Trivandrum Telephone District as 
on date; 

(b) the number of telephone connections 
in each exchange; 

(c) how many persons are still waiting 
for telephone connections in each exchange; 

(d) how many cases are more than 
three years old in each exchange among 
tbem; and 

(e) the number of exchanges to be 
expanded during the next financial year ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAM NIW AS MlIlDHA): (a) Tbere are 
3 (Three) Telephone exchanges as on 
31.3.1986 in Trivandrum TeJepbone District. 
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2i OtQ/ Alii"." 
(b) to (d). 

Telephone 
Excballie 

Working 
connections 
31.3.86 

No. of Waitins 
applicants 

ApplicaDts 
more tban 
3 years old 

~.- ... -----.------.---.. ------
1. Central crossbar 
2. Kaitbamukku C-400 
3. Sreekariyam MAX II 

7,632 
8,J63 
1,201 

1.271 
1,513 

679 

NIL 
NIL 
300 ----.... , .. -..,..-"' .. ~ .. ,~ ... ~...._----- .~- ...... ---~.-'-....... ------... -,--~ .... ----

(e) There is no proposal to expand tbe 
ecbanges during 1986·87. 

SHRI T. 8ASHEER : Sir, in an earlier 
reply given to me through a Starred 
Question in this House on 11 th March, 
1986 the Minister had stated : 

UThe expansion of telephone system 
has been planned as follows in the 
Seventh Five Year Plan period ... " 

In that the Trivandrum expansion plan is for 
4400 lines. It is very disturbing because in 
the present answer there is no proposal 
to expand exchanges during 1986-87. I 
would like to know from the Minister if this 
is the state of affairs how they are going to 
complete this projection as they had 
mentioned in the earlier statement 1 

SHRI RAM NIWAS MIRDHA: Sir, 
the Kaitbamukku exchange with 5000 Jines 
was expanded recently by another 5000 Jines 
on 1.3.1986 by an imported Japanese 
exchange. That is why I said we ha ve just 
expanded it. There is no immediate 
prospect of expanding in rUI'tber. 

SHRl T. BASHEER : In reply to 
another Un starred Question answered on 
25tb March, 1986 tbe Minister stated : 

"Adequate quantity of switching 
equipment and cables are not available 
to meet full demand for telephone 
connections. U 

So 1 would like to know what steps 
Government proposes to take to provide 
adequate quantity of switching equipment 
and cables to the State of Kerala to meet 
these demands? 

SHRI RAM NIWAS MIRDHA: Sir, 
during 1985 .. 86 we gavc 983 connections and 
in tbe current' 1ear we ,arc tryi~, to sct 

enough cables and material to give 1200 
connections. 

Supply of Power to EconomicalJy Back-
ward States 

*691. SHRI BRAJAMOHAN 
MOHANTY : Will the Minister of ENERGY 
be pleased to state : 

(a) the basis on which tbe extent of 
power supply is determined by Government 
to the deficit States; and 

(b) whether economicaJJy backward 
States receive any priority in matters of 
supply of power from the Central source. to 
promote their economic activities; jf so, the 
details tbereof ? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE) : <a) and (b). A statement 
is giv(n below. 

Statement 

(a) and (b). Power from Central 
generatiog stations is suppJied to the States 
in a region on the basis of a consensus 
evolved after consultations with the State 
authorities concerned. Accordingly, fiftccn 
percent power is kept at the disposal of the 
Centre for meetiDj the urgeDt requirements 
of the States in a region from time to time. 
teo to twelve per cent power is allocated to 
the States in which the power station i. 
located and the remaining power is distribut-
ed amongst all tbe States of tbe regioD, in 
accordance with the energy consumed by 
each State and the Central Plan Assistance 
to the States concerned during the previous 
five years. 

SHRI BRAJAMOHAN MOHANTY: 
Sir, my question ba.s not been answered. 
1 bad asked the basis on which tbe exteDt 01 



power supply is detcf'mined by Government 
to the d~ficit States. The allswef' does not 
indicate anytbina regarding this. The 
second "tbiDg I bad asked was whetber 
economically backward States r,eceive any 
priority in ~atters of supply of power from 
the Central sources. That bas also not been 
answered. Supposing Orissa asks for 500 MW 
of power whether accute shortage or 
quantum of shortage is a factor for consi-
deration for supply of power from Centrally 
regulated institutions? Is there any priori ty 
for a backward State? In the reply it has 
been mentioned : 

"Power from Central generating 
stations is supplied to tbe States in a 
region on tbe basis of a consensus 
evolved after consultations with the 
State authorities concerned." 

I do not know which State authorities are 
consulted and the basis and principles on 
which it is determined. 

SHaI V ASANT SATHE: Power and 
electricity is Dot distributed on the basis of 
tbe so .. called economi~, backwardness 
because that way as far as power deficit is 
concerned the whole country more or less 
will fall into that category. In respect of a 
Central project the Plan is regional. We 
think in terms of tbe whole region and tbe 
States in the region. The policy that has 

,~ been evolved is tbat power from Central 
generating stations is supplied to the States 
in tbe region, on tbe basis of consensus 
evolved after consultation with tbe State 
Autorities concerned. This is the best way 
of distributing power. Accordingly, 15% 
power is kept at the disposal of the Centre 
for meeting the urgent requirements of the 
State in the regioD from time to tinle. 10% 
to 12% of tbe power is allocated to the 
States in which power station is located and 
the remaining power is distributed among 
all States. So, you will see tbat 10% to 
12% of power produced as of right goes to 
the State where power station is located. 
The remaining power, that is, about 75% is 
distributed in the States in the region and 
IS% 1s kept with the Centre for emergency 
requirement of the States, according to their 
needs. As far as Orissa's needs are 
concerned, I have personally taken interest 

, to see that Orissa gets power from Andhra 
Pradesh. and even from Madhya Pradesh. 
We are tryiq to do our best, We are also 

helpiol the State GovernmoDt in improvina 
tbe performance of tbeir Talcber Plant aDd 
also going ahead with a new super power 
thermal station at Ta)cher. wbich will allo 
heJp Orissa. 

SHRI BRAJAMOHAN MOHANTY: 
What is tb" implication of your sayiol 
·'going ahead with a new super power 
station at Tatcher"? Is it going to be 
approved in the Seventh Plan? If tbat is 
the meaning, I am very happy. Now. I 
would )ike to know whether the hon. 
Minister may enlighten us about the analysis 
or study made regarding the shortage of 
power. How will the performance in tbe 
Seven th Plan be affected, whetber the 
produc,tion and other economic activities 
will be seriously affected due to shortage of 
power, particularly in Orissa? The need 
for power in Orissa is 800 megawatts, 
whereas we have only 300 magawatts. So, 
there is a shortage of SOO magawatts. I 
would like to know w\)ether it will mean 
that total economic activities in Orissa will 
come to stand-still and wbether tbat factor 
has been taken into consideration. 

SHRI VASANT SA THE : That factor 
has been taken into consideration. That is 
why I said that in the Seventh Five Year 
Plan we are planning projects to make up 
this gap of 500 megawatts of installed 
capacity in Orissa. We win do (lur best to 
help the State. The answer for other part 
of your question about Talcher super power 
station is: 'Yes, Talcher. super power 
tbermal station is OD. t 

(T,.all~lation ] 

SHRI GIRDHARI LAL VYAS: Mr. 
Speaker, Sir, Rajasthan is a backward State. 
Electricity is supplied to Rajasthan through 
tbe atomic power plant, but both of itl 
units in tbe State remain closed most of the 
time. The projects which the hon. Minister 
has earmarked for Rajasthan in the Seventb 
Plan will be ready only after five years. 
Therefore, I would like to know how do the 
Government propose to meet the "power 
requirements of the State in the meantime? 
Will you make efforts to meet the power 
requirements of Rajasthan by allocatidl U 
much power as possible from' tho CeDtral 
Projects 1 

SHRI VASANT SATHE : We shall 
protido evory als~ taDCO to RaJasthan. 



Mil. SPEAKBk: This reply iD I . Jaw 
tone bas Dot made any impact. You aboulel 
bave spoken loudly .. 

(English] 

SHRI M. RAOHUMA REDDY : I 
would like to know whether the Centre II 
going to have a uniform policy in power 
rate tbrougbout India. 

SHR! VASANT SATHB: We cannot 
have a uniform policy in the case of power 
rates because distribution of power is a 
State subject. The State Electricity Boards 
decide the rates according to the cost of 
p"oduction of their power. 1 think I have 
already stated that they are ronniog into 
loss. 

SHRI M. RAGHUMA REDDY : I 
want to know whether they will have a 
uniform power rate policy while Central 
quota is supplied to the States. 

SHRI VASANT SATHE That will 
depend upon the cost. 

[Translation] 

Action taken on the recommendations 
of Chief Justices Conference held 

In February, 1985 

*694. SHRI C. JANGA REDDyt : 
SHRI K. KUNJAMBU : 

Will the Minister of LAW AND 
JUSTICE be pleased to state: 

(a) the recommendations made at the 
Chief Justices Conference beJd in New Delhi 
in February. 1985; 

(b) the recommendations on which 
action bas been taken dutins tbe last one 
year; and 

(c) ,the recommendations which have Dot 
been acCepted and tbe reasons therefor? 

THB MINISTER OF STATE IN THB 
MINISTRY OF LAW AND JUSTICB 
(SHRI M.R. BHARDWAJ): <a> The 
Reaistry. ·('tf the Supreme Court had forward-
ed to tbe Government ··the ·minutes of the 
Cbief JusticO' CoDfetcaCf bo14 iD ~ew DeJbi 

Oral ~"'w." l6 

III February, 1985 which cover the folJowioS 
.ubjects : 

(i) Coastitution of All India Judicia) 
Service. 

(iI) Setting up of vigilance cells under 
the exclusive control and super-
vision of the Chief Justices of the 
respective Hjgh Courts. 

(iU) Experience in regard to tbe appoint-
ment of Chief lustices. 

(iv) Higb Court Benches. 

(v) Conditions of Service of High 
Court Judges which include: 

1. Official status and position of 
Judges. 

2. Financial powers of Chief 
Justices. 

3. Pension and Family Pension. 

4. Conveyance Allowance, 
Sumptuary Allowance, Daily 
Allowance. Electricity 
Allowance and Transfer 
Allowance. 

s. Medical Re .. imbursement of 
Medical fees and expenses of 
private doctors. 

6. Travelling facility. 

7. Hospitality. 

8. Security. 

9. Flying the Flag-on their 
cars. 

10. Carry forward of leave. 

(b) and (c). The policy of having Chief 
Justices from outside was formulated in 
consultation with the Chief Justice of India 
and i. being implemented in a phased 
manner. The views expressed at the Chief 
Justices conference regarding setting up of 
benches of Higb Courts have been noted by 
the Government. The question of constitu-
tion of AU India Judicial Services has been 
referred to tbe Law Commission for detailed 



study and to make recommendatiODs. 
Setting up of Vigilance Cells is the COnCCl,Q 
of High Courts and they have been request-
ed to take appropriate action. The 
Government have since fOfn)utated their 
decisions for making improvements in the 
service conditions of Judges of, High Courts 
and Supreme Court. Necess~uy Bill for 
giving circet to these dedsions is being 
introduced in the House. 

[Eflg/ish] 

MR. SPEAKER : You should have 
placed it on the Table of the House. 

[1'r01l . .,,/ otion 1 
SHRI C. JANGA REDDY : Mr. 

Speaker, Sir, tbe hon. Minister has stated 
that recommendation regarding the setting 
up of benches of High Courts bas been 
Doted by the Government. I waut to know 
the names of the States and tbe High Courts 
whose Governments Judges have taken up 
this issue with the Centre in writing and 
whether the Government of Andhra Pradesh 
has submitted a proposal for setting up of 
High Court benche~ in Guntur and 
Kurnool? 

SHRI H.R. BHARDWAJ: Sir, it has 
already been stated in reply to the main 
question that we have not received any such. 
request from Andhra Pradesh for considera-
tion. As regards the other High Courts, 
the reply has already been given. 

SHRI C. JAN9A REDDY Mr. 
Speaker, Sir, the Chief Justices have made 
recommendation for setting up vigilance 
cells; this recommendation bas not been 
noted. J want to know what suggestions 
has the hon. Minister made to tbe State 
Governmen ts or the High Courts in 
connection with setting up of vigilance cells 
and which of the Hjgh Courts have so far set 
up vigilance cells in response to the sugges-
tion and how many cases have so far been 
scrutinized by the vigilance cells 'I 

SHRI H.R. BHARDWAJ : Sir, as 1 
told earlier, the vigilance celts could be set 
up in the High Courts only because tbe 
administration of judIciary was under tbe 
II igh Courts. The names of the High 
Courts where vigilance cells have been 
act up are: Karnataka, Kor"a, Madbya 

Pradesh, Rajasthan, Calcutta, Allahabad. 
Orissa, Delhi and Himachal Pradesb. 10 
Punjab and Haryana, a District Judge bas 
been Dominated who wHI look after the 
vigilance work. In Andbra Pradesh, a 
Committee on Judiciary named Disciplinary 
Committee has been set up which is lookiD8 
after this work. In Jammu and Kashmir t 
a post of vigilance commissioner has been 
created which looks into the complaints of 
corruption that are received against the 
5ubordinate judiciary. In other States. it is 
still to be done. But one thing should be 
made clear here that niether the Central 
Government nor the State Governments can 
set up vigilance cens. Under the Constitu-
tution, judicial administration and supervi-
sion of subordinate courts is tbe responsi· 
bility of the Hinh Courts. The High Courts 
are very active in this matter and a number 
of steps have ,already been taken in tbis 
regard. 

[English] 

PROF. N. G. RANGA : May I know 
whethcr the Government are aware of the 
long standing demand for another Bench of 
the High Court in Andhra from the advocates 
as well as from the High Court 'I 

SHRI H. R. BHARDV' AJ : Officially, 
there is no proposal pending, but I know 
because I have been touring all round the 
country that tbere is a demand from every 
State. However, the House must know that 
the approach in regard to this is divided. 
There is a division of opinion from regioD 
to region. In case of UP, the 
Western UP wants a Bench 5~mewhere 
in the western districts of UP, 
but if you go to the Allahabad side, the bar 
there is on strike; tbey do nOl want a Bench 
there. In Andh ra also, there is tbe same 
approach. If the Bench and the Bar decide 
tbe tbings with unanimity, then it becomes 
tasier. If the Hyderabad Court will be 
shifted somewhere, you will have to take 
into confidence lawyers practising in the 
High Court. Because of the difference of 
opinion among the judges, because of the 
difference of opinion in the Bar, among tbe 
politicians and MPs of that region. they do 
Dot like the court to be shifted. Tbe 
beneficiaries are on tbe other side. They want 
the circuit coutts to travel. This is a 
QOmpUcated qucsdon. The report of pac 



Jaswanf Siolb Commission bas been 
received. We are discussing . with various 
bar associations aod bodies. This cannot be 
decided in a hurry and a comprehensive 
view for the whole of the country will have 
to be taken in consultation witb all the 
concerned peob Ie. 

[Tramilotion] 

SHRI SHYAM LAL YADAV : When 
it comes to tbe question of setting up a 
bench in Uttar Pradesh. the lawyers and the 
public of Western Uttar Pradesh want the 
bench to be set up in t hat region wheras the 
lawyers and public of Allahabad want the 
bench to be set up at Allahabad. A massive 
public movement is going on in Uttar 
Pradesh on this issue, as a result of which 
the HiSh Court is closed for the last few 
weeks and consequently a great barm is 
being done to the people of the entire 
State. There has been strike in the District 
Courts for weeks together. Justice Jaswant 
Singh Commission·s Report is with the 
Government for more than a year now and 
Shri Rajesh Pilot, a Union Minister had 
come out with a statement in the newspapers 
that tbe Government had decided to set up 
a bench of High Court in Wt"stern Uttar 
Pradesb. Therefore, I would like to know 
from the hon. Minister what criteria have 
been adopted (or the setting up of benches 
of High Courts in different parts of the 
country and whether in view of the public 
opinion, opinion of the lawyers and in view of 
the mass movement, any decision with regard 
to Uttar Pradesh has been taken or not? 
Tile Ministers in the Government are 
creating confusion and instipstjng the public 
to take to the path of agitation by issuing 
mis1eading statements outside the House. 

saRI H.R. BHARDWAJ : There is no 
scope for any confusion and agitation on 
this matter. I want to ask the lawyers of 
AUababad High Court, who are going on 
strike, as to what is the issue on which they 
are resorting to strike. The Government 
of Uttar Pradesh bas submitted a suggestion 
to us that a bench of the High Court is to 
be set up in Western Uttar Pradesh and 
tbat a suitable Jocation for tbat is to be 
identifted. This agitation has stated on the 
question of location. Thus they have 
themselves created biDdrance in the 
accompliabment of thej,r own work. The 
Jaf.?r. 0' W .... n U.p. ar, Jj~iaa 00 
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dlla,na in front of my bourse Dharnar create 
unneces~ary hindrance. If the peop1e of 
U.P.. the politicians and M.Ps. of that 
State are divided. it would lead ao further 
complications. The lawyers of Allahabad 
Higb Court are on strike. The Jawyers 
should also realise the inconvenience being 
caused to the public due to their strike. 
After all, what for. the lawyers are? They 
are supposed to render service to the people 
and they have gone on strike unnecessari1y. 
Therefore, noble persons like you should 
approach them and convince them that this 
should be slopped forthwith. 

[Engli.f/'] 

Pollution by Power Units in DeUII 

*696. SHRI MANIK REDDY: Will 
the Minister of ENERGY be pleased to 
state : 

(a) whether large sums were spent 
recently to eliminate 'serious pollution 
created by the Units of the Delhi EJect ric 
Supply Undertaking and Badarpur Thermal 
Power Station in the Capissl and if so, the 
improvement achieved so for and \\thetber 
this is considered satisfactory: and 

(b) whether maximum poHution levels 
have been fixed for alt ongoing units and 
units under instal1alion and how these stan-
dards compare with the USA? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE) : (a) and (b). A state-
ment is given below. 

Statement 

(a) A new Electrostatic Precipitator 
is being installed at Rajghat Therma) station 
at a cost of Rs. 1.26 crares. Capacities of 
Electrostatic Precipitators of Units IJ, III 
and IV at Indraprastha station, and or units 
I, II and III at Badarpur station, are being 
augmented at costs of Rs. 9 crorf'S aDd 
Rs. 12.75 crores respectively under the 
Renovation aDd Modernisation scheme for 
thermal stations. With the installation of 
these equiprnents. the pollution from the 
above units would be substantially reduced 
as tbe Precipitators are desisned to work at 
aD efJiciODC1 Jev,1 of ovor 99.S%. 
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(b) The Central Board for tbe Preven-
tion and Control of Water' PoJlution bas 
laid down standards of pollution control. 
The US Standards are generally more 
stringent. 

[ Translation) 

SHRI MANIK REDDY : I wou1d like 
to know from the hon. Minister the number 
of people affected due to pollution so far 
and wbether any compensation was paid 
by t.he Government to the affected people 
and if so, the quantum thereof ? 

SHRI VASANT SATHE: We havo 
received no complaint as to the number 
of people affected due to Thermal Power 
Station in Delhi nor bas any complaint been 
received from the Health Department or 
any individual. As such, we do not have 
aoy such information, but tbis much I can 
tell tbat the position regarding general 
pollution is bad. 

SHRJ MANIK REDDY : What steps 
have been taken to control general 
pol1ution? 

SHR1 VASANT SATHE: We are 
taking steps and taking stringent sreps to 
control that. Eh:~trostatic precipitators have 
been installed at stages J, II and III in 
Badarpur Station and lodraprastha Station 
costing Rs. 9 erores and 12 crores 
respectively. It will take another one or two 
years to instal them because BHEL will take 
one or two years in manufacturing them. 
When installed, about 95 per cent pollution 
win be controlled. 

Fire In Head Post Offtee in Baltl (U.r.) 

*697. DR. CllANDRA SHEKHAR 
TRIPATHI : Will tb. Minister of 
COMMUNICATIONS be pleased to state: 

(a) whether it is a fact tbat a fire had 
broken out in the Head Post Office of 
District Basti .. Uttar Prade-;h in December. 
1985; 

(b) jf so, the reasons therefor aod 
detalis of the assets and records so burnt; 

(c) whether Government propose to 
conduct an enquiry into tpe mattor .. a~4 

(d) If 10, by' wblch time aDd if not the 
reasons therefor ? ,> 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND THE MINISTER OF STATE IN THB 
MINISTRY OF HOMB AFFAIRS (SHill 
RAM NIWAS MIRDHA) : (8) Yes, Sir. 

(b) Detailed enquries made reveal tbat 
the fire was caused by elec.trica1 sbort 
circuit. 

The fonowing records were burnt 

81 Sub Office recurrina deposit binders, 
registers of Sub Office recurring deposit 
accounts received by transfer. registers of 
accounts paid by transfer, correspondence 
registers, list of documents, index registers 
of recurrina deposit accounts and a bout 
200 recurring deposit pass books received 
for closure of accouDts. 

(c) Detailed enquiries have already 
been conducted into the matter. 

(d) Does not arise. 

DR. CHANDRA SHEKHAR 
TRIPATHI : Sir. the hon. Minister bas 
stated tbat fire was caused due to e1ectrical 
sbort circuit. The Post Office remained on fire, 
the Superintendent of Post Offices and Post 
Master werd preseot tbere but they did not 
bother to inform the Fire Brigade. Will 
the bon. Minister take strict action against 
these officers for dereliction of duty in not 
informing the Fire Brigade ? 

SHRI RAM NIWAS MIRDHA : Sir, 
it was Sunday on 8-12-85. On tbat day, 
tbe two Watcbmen on duty sensed burning 
of some papers at 8.30 p.m. One of 
them went running to the residence 
of tbe Post Master which was 
located at a distance of two furlongs from 
tbere and caUed him to tbe Post Office. 
They tried their best to contr.ol 
tbe fire and to salvage the records. 
They alao noticed sparks coming out 
of tbe switch board. Due to tbat tbe fire 
spread further. 

Sir, we bad conducted an inquiry and 
one or two lacunae were found. Fire ftgbtinl 
cqulpmeGt available tbere to control tbe 
j1ro WIt pOJ 9bec~~ ~io~call,.. 1)or, 



were tile one ,or two sbortcodlioll. Bnquiries 
are beln,' held alaiost the concernod 
otflcials. 

DR. CH;ANDRA SHEKHAR 
TRIPATHI : The bon. ~1inister bas once 
aaain tried to cover up the truth in bis 
repJ,. The Fire Brigade in Basti is Jocated 
at a distance sborter than that pf tbe 
residence of the Post Master. Wby then tbe 
Fire Brigade was n:>t summoned in time? 
Secondly, there are 'hundreds of such 
complaints of which I would like to mention 
Olle. Entry of a fake withdrawal amounting 
to Rs. S,OOO was made in the Pass Book of 
Shri Ram Surat Si.ah, General Secretary of 
tbe Congress Party. There are hundreds of 
such complaints and hundreds of such 
cases; tb e fire was caused to cover up 
these cases. If this is true, wiIJ action be 
taken against sucb officers ? ' 

SHRI RAM NIWAS MIRDHA : Sir. 
. the documents that were burnt due to fire 

have now been reconstructed. We do not 
have any information to the effect that fire 
was caused to cover up something. However. 
on tbe basis of dcubts expressed by the 
bon. Member, we sha 11 ge,t an euquiry 
conducted apin. 

[Engll.,h] 

MR. SPBAKBR : Next Question Mr. 
K. D. Su]tanpuri-·· he is not here. Question 
No. 699-DR. Prabhat Kumar Mishra is 
also not here. The Questi'on Hour is now 
over. 

WRITTEN ANSWERS TO QUBSTIONS 

(English) 

Sophisticated System 10 Cellular 
Telephone 

*681. DR. T. KALPANA nEVI: 
DR.. G. VIJAYA RAMA RAO: 

Win the Minister of COMMUNICA-
TIONS be" pleased to state : 

(a) wlletber it i, a fact tbat because of 
tbe success of mobile radio t~lephone service 
in Delhi. it is now proposed to introduce a 
mOrc 'Sophisticated s)'st.,~ i~ the oeJluJar 

91ep boae; 

(b) jf so, the cost involved for tbe 
Department and each customer and monthly 
rent expected; and 

(c) whether Government propose to 
introduce micro .. wave system to eliminate 
uDderaround cables ? 

ThE MINISTBR OF STATE OP THB 
MINISTRY OF COMMUNICATIONS AND 
MINISTER OF STATE IN THE MINISTRY 
OF HOME AFFAIRS (SHRI RAM NIWAS 
M lRDHA): (a) A pilot scheme to introduce 
Cellular Telephones in Bombay. bas been 
worked out. It will be an experimental 
scheme. 

(b) About Rs. 7 crores will be involved 
for experimental Project at Bombay. COlt 
for each customer bas yet to be worked 
out. 

(c) 12 Hops of microwave systems have 
been planned for DeJhi Telephone System. 
These are being installed between telephone 
exchanges for providing junction circuits as 
an alternate media and are supplementary to 
telephone cables. 

[Transl at/on] 

Automatic Telepbone Escbange at 
Bihar Shariff. Blbar 

·683. SHRI VlJOY KUMAR YADAV : 
Will the Minister of COMMUNICATIONS 
be pleased to state: 

(a) whether the automatic telephone 
exchange at Bihar Shariff, Distt. Nalanda, 
in Bihar is scheduled to start functioning by 
1986; 

(b) whether the construction of buUdio, 
for tbis exchange has been completed; 

(c) whether the work of installation o( 
machines bas not yet started; and 

(d) if so, the time by which installation 
of machines in tho new buildiD88 is likely to 
be started? 

THE MINISTER OF STATE OF THE. 
MINISTRY OP COMMUNICATIONS 
AND MINISTER OF STATE IN THti 
MINISTRY OF HOME AFFAIRS (SHRI 
~I\M NIWAS MIRDij") : <I) ,pith.U, tbt, 
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exchange was planned for commissioning in 
1985 .. 86 .. However due to noo .. avai1abnity. of 
equipment the exchange is now planned for 
commissioning in 1986 .. 87. 

(b) No, Sir. 

(c) The equipment has not been received. 

(d) The instal1ation of exchange is likely 
to start during 1986-87 subject to receipt of 
an stores. 

Indo-Soviet Bilateral Agreement 
on Power 

*685. SHRI GURUDAS KAMAT : 
SHRI MURLIDHAR MANE: 

Will the Minister of ENERGY be 
pleased to state : 

(a) whether a bilateral agreement in the 
field of power has been concluded with the 
Soviet Union; 

(h) if so, the details of the agreement 
together with the quantum of assistance to 
be given by the USSR; and 

(c) whether any power equipment repair 
workshop is also proposed t.o be set up in 
Maharashtra under this bilateral agreement? 

THE MINISTER OF . ENERG Y (SHRI 
VASANI SATHE) : (a) and (b). An Agree-
ment on Economic and Technical Coopera-
tion was signed between India and USSR on 
22nd May, 1985. Under this Agreement, the 
Government of USSR wiIJ extend to the 

Date of Letter 
of intent/order 

1 

ONGC 

May IOct. 1978 

february t 1983 

Number of 
Rigs 

2 

7 

8 

Government of India assistance amountinl 
to one billion Roubles .. In the Power Sector. 
the Kabalgaoo Super Thermal Power Project 
has been identified for being set .. up with 
Soviet assistance. 

(c) It has beeD agreed in principle to set 
up a Heavy Power Equipment Repair Shop 
at Nagpur with Soviet assistance. 

Import of Rigs by ONGC due to 
Slippages In Supply by BHEL 

*688. SHRI Y ASHWANTRAO 
GADAKH PATfL: Will the Minister of 
PETROLEUM AND NATURAL GAS be 
pleased to state: 

(a) whether there have been slippages in 
the supply of rigs by the Bbarat Heavy 
Electricals Ltd. for oil exploration by the 
Oil and Natural Gas Commission and tbe 
Oil India Ltd.; 

(b) if so, the details thereof and the 
reasons therefor; 

(c) whether any action has been taken 
to import rigs; 

(d) if so, the number of rigs ordered and 
received and the cost thereof; and 

(e) how far delayed s':lppJy of rigs has 
affected the oil exploration work? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHEKHAR SINGH) : (a). Yes Sir. 

(b) The details are as fonows : 

Contractual 
Delivery 

3 

Between March 1983 
to February, 1984. 

Between October. 
1984 to March, 
J985 

Commissioning 

4 

Between Sept., 1984 to 
March. 1985. 

Betw~en April, 1985 to' 
Sept., 1985 (3 r;8s ye~ 
JO be d.lo)'ed~ 

':. 



1 2 

July, 1984 10 

OIL 

February, 1983 4 

3 

Aug~st 1985 to 
January, 1987 

Between June, 
1983 to March, 
1985 

4 

One ria commissioned 
in February 1986. 
Remainina yet to be 
delivered. 

Between June. 1984 to 
August, 1985. 
One rig still to be 
commissioned. 

--.-__ ._----_.",__--_ ... _------- ~- ........... ---~--- _ .. -... - ..... ---, ---' 

The major reason advanced by BHEL 
f\)r tbis delay has been tbe delayed supplies 
made by their own suppliers. 

(c) Yes Sir. 

(d) During J983-84 and 1984-85, ONGC 
placed orders for the import of 13 drilling 
rigs at a cost of Rs. 46.30 crores. OIL have 
Dot placed any orders for import of rigs so 
far. 

(e) The delayed' supply of rigs has 
resulted in a shortfall in tbe drilling meterage 
planned by ONGC/OIL. 

Winding up of Engint»erillli: Projects 
(India) Limited 

• 689. SHRI MOOL CHAND UAGA': 
Will tbe Minister of INDUSTRY be pleased 
to state: 

(a) whether a decision was taken in 
August, 1985 to wind up tbe Engineering 
Projects (India) Limited since it bad 
accumulated tos,es of Rs. 93 crores; 

(b) if so, tbe latest position jn this 
regard; 

(c) since when the project is in red and 
, the reasops why tbe steps to revive tbe same 
eould Dot be made effective; 

(d) tho amount of losses tbe project is 
causing since it became sick; and 

(e) the amount of monthly expenses at 
present and how tbe. services of the staff are 
being utilized since tbe negotiat!ODS beaan to 
wind it up 1 

THE MIN1STER Of' INDUSTRY 
~SHRI NARAYAN DATT TIWARI): 
(a) to (el). )n view of the fact that EPI is 
suffering con tinuous losses~ certain ploposals 
have been formulated for res1ructurina of 
the company. Various aspects and inlplica-
tions of restructuring are being studied. The 
company was earning profits from the year 
1972-73 upto 77·78. It has been incurring 
losses since the year 78-79. The accumulated 
loss of the company as on 31-3 ~85 is about 
Rs. 108 crores. The company bas been 
taking steps to secure more orders to reduce 
losses. 

(e) The monthly expenditure towards 
salary und other management expenses is 
around Rs. 47 lakhs. The services of staff of 
BPI are being utilised 00 the projects under 
implementation . 

Oil-going Hydro 1 Electric Project In 
Kerala 

*692. DR. K. G. ADIVODI:. Will 
the Minister of ENERGY be pleased to 
state the number of on-going hydro-electric 
projects partially commissioned in Kerala 
with their present generation capacity, the 
installed capaci ty when completed and tbo 
time schedule of completion ? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE) : Presently two oo-goinl 
hydro-electric projects have been parti811~ 

. commissioned in KeraJa. In the Iduklu 
Stage-II project, two units with . a . total 
capacity of 260 MW have been cO.mmlssloned. 
The third unit of 130 MW is expe,cted to be 
commissioned in OctobE'r, 1986 which will 
increue tbe installed capacity of this.. stap 
to 390 MW. 
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In the Idamalyar project, the first 37. S 
MW urait bas been rotated .. " Tbe second 
Unit is expected to be commissioned by 
September t 1986 wbich will increase the 
i •• tatted capacity of the project to 75 MW. 

Increase in Prices of Semi.Syntbetic 
Penicillin Antibiotic 

*693. SHRt BAL RAM SINOH 
Y ADAV : Witt the Minister of ~NDUSTRV 
be pleased to state : 

(a) whether it is a fact that his Ministry 
bas increased the prices of all semi.s~ntbetic 
penicillin antibiotic; . 

(b) if so, what was the earlier price and 
wbat is the revised price of each; and 

(c) the percentage increase in eacb druB' 

THE 'MINISTER OF INDUSTRY (SHRI 
NARAYAN DATT TIWARI): (8) Tbe 
prices of Ampicillin Trihydrate, Ampicillin 
Anhydrous and' Amoxycillin Trihydrate 
which are indigenously produced have been 
,revised by the Government under the Drugs 
(Prices Control) Order, 1979 recently. 

(b) and (c). A Statement SIVIUS tbe 
earlier price, revised price and percentage 
increase is attached. 

Statement 

SI. Name of the Bulk Drug 
No. 

1. Ampicillin Trihydrate 
2. Ampicillin Anhydrous 
3. AmoxycilJin Trihydrate 

Delay In despatch of allotment letters 
to allottees by Marutl Udyog Ltd. 

·698. SHRI K.. D. SULTANPURr: 
Win tbe Minister of INDUSTRY be pleased 
to state: 

(8) whether it is a fact that Maruti 
Udyog Ltd. has cleared the W ditiog List for 
allotment of F~at Roof Van upto 7000 
numbers on 1 st March, 1986; 

(b) if so, the reasons why allotment 
letters have not been despatched to tbe 
applicants so far; and 

(c) the action Government propose to 
take in the matter ? 

Earlier Revised Percentaae 
price price increase 
(Rs./Kg) (Rs./Kg) 

1677.00 1859.00 10.8S" 
2107.00 2368.00 12.39% 
2229.00 2495.00 11.93% 

Imports of Drug Intermediatts for 
Production of Bulk Drull Produced 

by IDPL 

*699. DR. PRABHAT KUMAR 
MISHRA : Will tbe Minister of INDUSTR Y 
be pleased to refer to the reply liven to 
{Jnstarred Quefltion No. 1228 on 4 March, 
1986 regarding rehabilitatiou and revival of 
ailing drug units and state: 

(a) whether imports of drUB intermediates 
are anowed freeJy for the production of 
bulk drugs which are being produced by 
Indian Druas and Pharmaceuticals Limited 
from basic stales; 

(b) whether a number of 'private com-
panies are importlg8 pcnultima~es and intor .. 
mediates; and 

THB MINISTER OF INDUSTRY (SHRI 
NARAYAN DATT TIWARI): (a) Yes, 
Sir. For 1983 booking· customers in Delhi 
have been cleared for delivery upto 7000 
numbers. 

( c) thc name. of tbe private companies 
which are importin& .these 4rup from inter-
mediates/penultimates aloOl with the name 

(b) The Company have informed that . of bulk drUB for which each is used ? 
all customers have beCD individually in-
timated relardinl their allotment number. 

(c) Does not arise. 

... 

THB" MINISTBR OP INDUSTRY, 
(SHRI NARAYAN .DATT TIWARI): (a) 
and (b). No, Sir. Imports ·of drul iDter-



mediates are allowed as per tbe pro\,jliooa 
of the Import Policy. Supplemontary 
liceocos for rostricted and limited permissible 
items are IraDted keeping in view the 
indigenous production vls·a.vI3 demand of 
tbe product and other related factors. 

(c) Company-wise imports are not 
monitored by this Ministry. 

Maintenance aud Repair of Imported 
Telephones 

6509. SHRI SRIHARJ RAO : WiH tbe 
Minister of COMMUNICATIONS be 
pleased to state : 

(a) whether the Department of Tele-
communications maintains or repairs import-
ed telepbones with additional facjJjties; 

(b) if not, the justification fer cbarRing 
annual license fees besides the one time 
initial testjng fee; 

(c) what are the comparative cost of 
each of those telephones and the annual 
licence fees; and 

(d) whether Goven.ment propose to 
abolish licence fce for VCRs as the Depart. 
ment does not maintain or repair the subs-
criber provided equipments ? 

THE MINISTER OF STATE OF THE 
MINJSTRY OF COMMUNICATIONS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME,AFFAIRS (SHRI 
RAM NIWAS MIRDHA) : (a) The Depart-
ment of Telecommunication does not under-
take repair of importod telephones with 
additional facilities. 

(b) and (c). No licence lee or test fee 
is charged for use of imported push button 
and dial type telephones as attachment to 
subscribers telepbone. The telephone instru- . 
ment is to be subscriber owned~ In view of 
this, cost of telephone 'instrument is not 
possible 10 indicate. 

(d) No Jicence fee is charaed It present. 

Ener.y from Renewable Ind NOD .. 
Renewable SOlrCe. 

,6510.. DL·CHlNTA MOHAN: ··WiU 

the ·Minister of ENERGY be pleased to 
state : 

(a) whether a minimum .of 600 K. cal 
per day· ·has been fixed by tbe Advisory 
Board on Energy as a bare minimum re-
quirement for every Indian; 

(b) if so, whether this much energy is 
a.ailabJe; 

(c) what percentage of en,ergy is avail-
able from renews hIe and what percentaac 
from non-renewable sources at present; and 

(d) whether the position at (a), (b) and 
(c) is likeJy to improve in favour l,r weaker 
sections and in respect of non-renewable 
sources. with details of the plans and tbe 
time-frame? 

THE MINISTER O~ ENERGY (SHRI 
VASANT SATHE) : (a) For tl~e household 
sector, the Advisol y Board on Energy have 
assumed a requirement of 680 kilo calories 
of useful heat per capita per day. 

(b) No, Sir. 

(c) There are no assessments to indi-
cate tbe per centage availability of rene-
wable and non-renewable sources of energy. 
However~ the Advisory Board on Energy 
have indicated tbat the percentage of 
commercial and non-commercial energy 
used by an average Indian for household 
coosumption is 22 5% and 77.5% respectively. 

(d) In order to improve energy avail .. 
ability in the country including rural areas, 
where most of the weaker sections live, a 
numbtr of measures a re being taken. These 
mea.ures include : 

1. An accelerated programme for 
. electrification of vmages includinl 
vi11ages in Tribal and Back ward 
areas and Harijan bastis. 

2. An accelerated programme af ODer-
sisation of elcctric and diesel 
pumpsets. 

3. Augmentation of supply of firo-
wood throuah afforestation p.ro .. 
·srammes. 

4. Propagation of tbermally efficienc. 
aDd .motelou chulbaa. 



s. A large-scale programme of settla, 
up of bio-gas plants. 

6. Augmentation of energy availability 
by promoUllg alternative sources of 
energy based on solar, wind and 
bio-mass. 

Defective Telecommuoh'al ion System 
in Jb,:t)alHtr and Kota Districts, RaJastban 

6511. SHRI JUJHAR SINGH : Will 
tbe Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether be has received complaints 
regarding ineffkieocy tn the working of 
te )epbone cKchanges in Jhalawar and Kota 
districts like Jhalawar, Jhalrapatan. Bhawani-
Mandi, Manohal thana Ram Ganj Mandi, 
etc.; 

(b) if so, the steps taken to improve 
the working efficiency; 

(c) whether even small distance calls do 
not mature due to old and outdated exchange 
equipment; and 

(d) if so, how and by what time Govern-
Olent would install new equipments at the 
spots of complaints? 

THE MINISfER OP STATE OF THE 
MINISTRY OP COMMUNICATIONS AND 
MINISTER OF SrATE IN THE MINISTRY 
OF HOME AFFAIRS (SHRI RAM NIWAS 
MIRDHA): (a) Yes, Sir. 

(b) These complaints have been investi-
gated and remedial actions were taken to 
improve the performance of these exchanges. 

(c) The overall Trunk efficiency of 
exchanges in' Kota and Jhalawar Districts has 
been generally satisfactory within the availa-
bJe resourc~s as at present these ex.change~ 

are predomineotly covered by carrier .systeol 
working on open wire overhead lines whicb 
are subject to vagaries of weatber and arc 
suscepti ble to fa~lts. 

(d) Plans have been drawn to proares-
lIively provide reliable and high grade media 
'to replace these open wire Trunk lines by 
UHF (ultra Hjgh frequency system). 

t Tra",'alloll] 
* 

Cheml~al Uoit eBlaaed ,in producing 
Chemicals .for making natural Gasea 

8 t (or u.e 

6512. SHRI BANWARI LAL BAIRWA: 
Will the Minister of INDUSTR.Y be pleased 
to atate : 

<a> the names of places i. Rajastban 
where survey bas beeD conducted to explore 
the possibility of natural gases cbemicals etc. 
and tbe outcome. thereof; and 

(b) the number of chemical units jn 
Rajasthan eo&aged in the production of 
chemicals required for making natural !lases 
fit for use and tbe scope of their expansion? 

THE MINISTER OF STATE IN THE 
DEPA.RTMENT OF INDUSTRIAL DEVE-
LOPMENT (~HRI M. ARUNACHALAM) : 
(a) Oil and Natural Ga~ Commission (O.N. 
G.C.) and on India Limited (OIL) have 
,?onducted Scdsmic Surveys for oil explora-
tion in laisalmer aod Bikaner areas of 
Western Rajasthan. The data obtained from 
the Seismic surveys arc being processed and 
i~terpreted for oil and sas prospects. 

ONGC bas also drilled 19 wells in 
laisalmer Basin on 8 different structure, 
details of which are as foHows : 

Structures 
-'--"-_-'-- ---

Manbera Tibba 

Sbunarwali Tallai 

Bhakhri Tibba 

Kbarotar 

Vikbaran Nai 

Bbuvan 

Ghotaru 

Sadewala 

Total 

Weiss drilled 

8 

2 

2 

2 

1 

1 

1 

2 
--

19 

---
Out of these, four wells drilled at 

Manhera Tibba and one at Ohotaru proved 
to be ps beariDI. 



(1:) No petro-cbemical unit requiring 
natural gas as a raw material bas been set 
up in tbe State of Rajasthan. However, 
tbere is a proposal to divert a' part of 
natural jas coming in the HBJ pipeline to 
Sawai .Madhopur hi Rajasthan for a fertiliser 
complex. 

[English] 

Alleged Irregularities in a Public Sector 
drug company in Calcutta 

6513. PROF. MADHU DANDAVATE: 
Will tbe Minister of INDUSTRY be pleased 
to state: 

(a) whether complaints of serious 
irre,ularities aod malpractices have been 
received from a workers' union in a public 
sector drug undertaking situated in 
Calcutta; 

(b) if SOt the action' taken thereon; 

r (c) whether the representatives of the 
Union met the Minister of Stat: requesting 
action; 

(d) if so, the action taken by his 
Ministry in tbis regard; 

(e) whether the company which nlade a 
small profit in 1984-85 bas suffered a heavy 
loss during 1985 .. 86 so far; and 

(f) if so, reasons therefor and remedial 
action taken, if any ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETRO"CHEMICALS (SHRI R. K. JAI· 
CHANDRA SINGH): (a) and (b). Some 
complaints were received from the Wor~erst 
Unions of Smith Stanist'l'eet Pharmaceuticals 
Limited (SSPL), Calcutta which were referred 
to the management for 'appropriate action, 
where necessary. as the matters related to 
day to day (unctionioa of the company. 

(c) Yes, Sir. 

(eI) to (0. The performance of t.be com-
pany ·which made a small profit dUTlog 19,84-
85 baa suffered loss during 1985-86, maloly 
due to beavy increase in their input costs and 
"190'km, of their worki .. capilal I. a J'''~ l~ 

of sizeable outstandings from the State 
Oovernmen ts. 

. In-bouse task ft)cce was constituted in 
December, 1985 by the company, to identify 
the ooosrraints and opportunities ·and to 
come out with concrete plans for rehabilita-
tion and revival including measures to tone 
up performance. .In order to catalyse its 
fUDctioning two consultants were a~s()ciated 

by the company with the task·force on part-
time basis. The task-force has not yet 
completed it studies. 

Metropolitan Telephone Corporation to 
poy for Servires rendered by 

Postal Department 

6514. SHRI K. PRADHANI = 

SHRI SHARAD DIGHE : 

Will the Minister of COMMUNICA-
TIONS be pleased to state: 

(a) whe\her it is a fact tbat even before 
tbe new Metropolitan Telephone Corporation 
was born out of the Telecommunications 
Department, the Posta) Depal tOlent had 
issued notice that the Telephone Corpora tion 
cannot get any ftee services as the Tele-
communications Department had in the past 
and it wiIJ have to pay for its services; 

(b) if so, how these differences are to be 
sorted out; and II. 

(c) what wiJJ be the impact of the 
separation of Postal and Telecommunication 
services on their efficient working in places 
where there is a combined Post and Tele-
graph Office particularly in the remote areas 
in the various parts of the country ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS AND 
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI RAM 
NIWAS MIRDHA): (a) Yes Sir. 

(b) No differences arc expected to arise. 

(c) No difficulty is expected to arise in 
the separation of the two Departments on 
the efficient working of combined Post 
0fIIc. in r~ote .~ .. s of the eountr1. 



4' ""'1,.""''''''''' 
LI.t or l\Janura~turers 01 M.('h~Del'1 

aod Plants 
adequate .,torap· facilities for impo.rtec!" 
pulp? 

6516. SHRI ANADI CHARAN DAS: . THE MINISTER OF' STATE IN THB 
Win the Minister of INDUSTRY be pleased . 'I)EPARTMENT OF INDUSTRIAL DEVE-
to state: LOPMENT (SHItI M. ARUNACHALAM) : 

(8) No, Sir, 
(a) whether a complete list showing tbe 

names of manufacturers of Machinery and 
Plants is available and/or is publisb:d by tbe 
Smal1 Industries Develorment Organ~sation 
(in addition to the proj.~ct profiles) which 
may ·be beneficial for the prospective small 
scale indust rialists; 

(b) whether it is a fact that several 
small scale industries in the country are 
manufacturing n18chinery and p1ants which 
too are. u~eful for prospective small indus-
trialists and are nleaot to manufacture many 
products; and 

(c) the efforts made' to incorporate such 
names in the profiles and in the list as at 
part (a) above? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT tSARI M. ARUNACHALAM) : 
(8) No, Sir .. 

(b) Yes, Sir. 

(c) 10' the project profiles publisbed by 
the Small Industries Development Organisa-
tion, a few names and addresses. as available 
in this office. of the machinery manufacturers. 
both large ~nd smali as well Is the sappliers. 
are provided purely as a guide to ~ntre-
preneurs. 

J mproper. stonge of· imported pulp In 
llindustan Ne"sprint Ltd., Kerala 

6'\17. SHRI SURESH KURUP : Will 
the, Minister of INDUSTRY be pleased to 
state : 

(8) whether it is a fact that imported 
pulp worth lakhs of rupees had been lost 
due to improper ~torage facilities in Hindus .. 
tan Newsprint Ltd .• Kerala; 

(b) if so, the estimated cost till DOW due 
to this; and 

(c) the reasons fo, pot providin, 

(b) Does not arise. 

(c) During the period November, 1981 
tilt December, 1984, large quantities of pulp 
were imported. The pulp was stored in hired 
godowns in Cochin Port area and was 
insured. Tbe transportation of tbe pulp to 
to the mill site was matched with the 
requirement of production. I mport of 
mechanical pulp has been practica Jly dis .. 
continued since December, 1984 when tho 
chemi .. mechaoical pulping plant stabilised 
and ooly a. small quantity of imported pulp 
is being maintained as emergency stock to 
ensure maintenance of production level. 

Kerosene 011 Agebts/Dlstrlbutors 

6518. SHRI O.S. M(SHRA: Will the 
Minister of PETROLEUM A'NO NATURAL 
GAS be pleased to state: 

(a) the particulars of kerosene oil 
ageDtsl distributors appointed by the oil 
companies during the last two years and 
the quota fixed and supplied to each of them, 
with year-wise break up; 

(b) whether some of the kerosene oil 
agents 'have also been .Hotted petrol and 
diesel oil quota by the oil companies durins 
tbe last two years; 

(c) if so, the details thereof; 

(d) the realons why ,kerose.ne. diesel 
and petrol quota is allotted to same indivi-
dual depriving other eligible candidates iJl 
tbe cateaories of unemploy~d eQucated 
persons, SC/ST. freedom fiahters etc. for 
whom there are prescribed norms for 
allotment of such agencies; and 

(e) wbet~er Government "propose to 
appoint separate agents for kerosene oil and 
diesal/ pet to 1 ? 

THE MINISTER OF STATE OF THE 
~lN;~Sra¥ . OF PETROLBt)M ,ANp 



CRAlTRA' 2~, 1908 (SAKA) 

NATURAL GAS (SHRI CHANDRA 
SHBKHAR SINGH) : (a) While the number 
or SKO/LOO distributors appointed by the 
oil ma'rketing companies during '1984 .. 85 and 
1985-86 was 135 and 139 respectively, the 
effort involved in compiling information. 
regarding SKO allocations fixed for and 
supplied to them would not be commensu-
rate with the purpose sought to be served. 

(b) No. Sir. 

(c) and (d). Do not arise. 

(e) As per present policy, separate 
dealers are appointed for SKO·LDO dealer-
ships and (or retail outlets for Motor Spirit 
and HSD. 

Computerised Telepbone Rxcbsngts in 
Andbra Pradesh 

6S19. SHRI S. PALAKONDRA YUDU : 
will the' Minister of COMMUNICATIONS 
be pleased to state: 

(8) the total number of computerised 
telephone exchanges in India and in Andhra 
Pradesh; 

(b) whether there is any proposa1 to 
set up electronic/computerised telephone 
exchanges at Cuddapah, MadanapaUe and 
RajRmpet; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND MINISTER OF STATE iN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAM NIWAS MIRDHA) : (a) 52 (Fifty 
Two) computerised (electronic) local 
telephone exchanges are at present working 
in India. Out of these, two exchanges are 
installed in Andhra Pradesh. 

(b) and (c). No Sir. at present. 

Use of GenerJc names for all Dllugs 

6520. SHRI lA1GANNATH PATTNA.fK: 
Wilt the Minister of I~DUSTRY be pleased 
to state: 

<a) whether tbe new policy (National 
pru, Policr> , ii, 1i",I>, tp' ~.,ke .ptoviSi~Q 

for principles of ethical marketing, foclu.dilll 
abolition of brand names and introductiOll" 
of generic names for all druss in order to 
overcome pr~seot misleading situation: 

(b) whether the new National Drug 
Policy is also in a position to ensure a drug 
information system for health personnel as 
well as for consumers; and 

«() if so, the details thereof? 

THE MINISTER OF STATE TN THB 
DEPARTMENT OF CHEMICALS AND 
PETRO-CHEMICALS (8HBI R.K. 
JAICHANDRA SINGH): (a) to (c). Tile 
New Drug Policy bas not yet been 6natb:ed. 

Use of Official Laugunge fa Court. 

6521. SHRI R.M. BHOYE: Will the 
Minister of LAW AND JUSTICE be pleased 
to state: 

(a) the number and name. of the 
States in which the legal education is 
imparted through the medium of official 
language and in which Judges also deliver 
their judgements in that language; 

(h) whether Government are encouraging 
the use. promotion and propagation of the 
official language in more courts; and 

(c) jf so. the details regarding the efforts 
of Government and the progress made io 
this regard so far? 

THE MINISTER OF STATE IN THE 
. MINlSTRY OF LAW AND JUSTICE 

(SHRI H.R. BHARDWAJ): (a) There are 
four States in which Universities offer law 
courses at the first degree JeveJ in Hindi 
and where the High Courts have also· been 
authorised to conduct their proceedioll aDd, 
deliver judgments, etc. in Hindi iD addition 
to the English lauguage. These are : 

(1) Bibar; (2) Madhya Pradesh; 
(3) Rajasthan; and (4) Uttar Pradesh. 

(b) and (c). Yes. Sir. Hindi iI the 
official language of tbe Union al provided 
in article 343 of the Constitution. There i. 
an amphasis on the pro,",ssive use of 
Hindi as official languale and' every 
endeavour ,. m~e ~1 tho Mipistr)' '" ...,a" 
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and Justice to act in accordan.ce with the 
provisions of Part XVII of the Constitution 
relating to the official language. the Official 
language Act, 1963 and the rules n1 :\de 
thereunder and the instructions issued, from 
time to time, by the Department of Official 
language in this behalf. 

In regard to the use of Hindi or the 
official language of the State by High Courts, 
under article 348(2) of the Constitution and 
section 7 ot the Offici a 1 Languages Act 
1963, the Governor of a State may, with 
the previous consent of the President, 
authorise its use. Thus, the initiative for 
the use of Hindi or the official language of 
a State in the High Court for that State 
rests with the State Government concerned. 

Decline In production of superior 
grade coal 

6522. SHRI MOHANBHAI PATEL 
SHRI CHINTAMANI JENA : 
SHRI ANADI CHARAN DAS : 

Win tbe Minister of ENERGY be 
pleased to state : 

(a) the production of superior grade 
coal in the country during the last three 
years, year-wisr; 

(b) whether tbe production of superior 
grade of coal is declining year after year, 
particularly in Orissa and, if so, the reasons 
therefor: and 

(c) the steps being taken to improve 
the quality and increase the production c.f 
8uperior grade coal in the country 1 

THE MINISTER OF ENERGY (SHR1 
VASANT SATHE): (a) to (c). The 
production of superior grade coal dllring 
the years 1983 .. 84. 1984 .. 85 and 1985 .. 86 
(Upto December' 85), is as given below: 

I 
" 

1983-84 

961.22 

1984-85 

994.16 

(Figures in 
Jakh tonnes) 

1985-86 (U"to 
Dec.'8S) 

687.98 

As regards, production in Talcber area 
of Orissa. except Jagannath colliery, aU 
other collieries are producing superior Irade 
coal. While production in other collieries 
where superior grade coal is produced is 
satisfactory. the production in Takcher seam 
No. 1 of Talcher coJliery is declining. 
Reserves of superior grade coal in t be 
country are limited and the old mines are 
getting depleted day by day. New projects 
for producing superior grade coal are being 
started wherever feasible. 

Assessment of production and Invest-
ment In Public Sector Undertaking_ 

6523. SHRI N. DENNIS : Will the 
Minister of INDUSTRY be pleased to 
state: 

(a) whether Gover nment have made any 
assessment regarding the production in terms 
of rupees by the Public Sector Undertakings 
under the Department of Industrial Develop-
ment during the last two years; 

(b) the names of the top five public 
stctor industrial units showing increase in 
production and the lowest five show-
ing shortfall in production during tbe last 
three years; and 

(c) the rate of return for investment in 
these industrial units? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT(SHRIM.ARUNACHALAM): 
(a) The aggregate production of public sector 
undertakings earlier under the Department 
of Industrial Development during tbe 
financial year 1983·84 and 1984·85 was 
valued at Rs. 544.53 crores and Rs. 586.42 
crores respectively. 

(b) The five public sector units which 
have shown maximum increase in production 
during 1984-85 as compared to 1981-82 
are :-

1. Hindustan Paper Corporation Ltd. 

2. Cement Corporation of India. 

3. Andrew Yule and Co. 

4. National Instruments Ltd. 

~. ~b.r~t Optb.lmi~ Ol~s. Lt~, 



The lowest five public sector undertak-
ings whicb have recorded shortfall in 
production as compared to targets in all the 
last three financial years are :-

1. Bbarat Opthamic Glass Ltd. 

2. Tannery and Footwear Corporation 
of India Ltd. . 

3. National Bicycle Corporation of 
India Ltd. 

4. Hindustan Paper Corporation Ltd.; 
and 

5. Cycle Corporation of India Ltd. 

(c) Amongst the manufacturing profit 
making public sector undertakings earlier 
under tbe Departlnent of Industrial Develop-
ment, during the financial year 1984-85, the 
rate of return on capital employed vari"d 
between 4% to 18.5%. 

Mechanisation of Eastern Coalfields Ltd. 

6524. SHRI BASUDEB ACHARIA: 
Will the Minister of ENERGY be pleased to 
state : 

(a) the amount spent in mechanisation 
of Bastern Coalfie1ds Limited and Bharat 
Coking Coal Limited between 1982 and 1985 
with year-wise break-up in detail; 

(b) the capacity utilisation of each type 
of major machines procured during the same 
period with year-wise break-up; 

(c) the cost of production of coal in 
mechanised mines for the some period with 
year .. wise break-up; , 

(d) whether mostly machines are lying 
idle and the cost of production is on tbe 
increase; and 

(e) if so, tbe justification of cost increas-
iDa mechanisation? 

THE MINISTER OF ENERGY 
(SHRI V ASANT SATHE): (a) to (e). The 
jnf~rmali()D is being collected and will be 
laid on the Table 'of the House. 

rtr'l tl" .4111"'" 54 
Price or Petroleum Produ(ts in A and 

N Islands 

6525. SHRI MANORANJAN 
BHAKTA: Will the Minister of PETRO-
LEUM AND NATURAL GAS be pleased 
to state: 

(a) whether it is a fact that petroleum 
products are sold in the Union Territory of 
Andaman and Nicobar Islands, particularly 
outside Port Blair, at an exorbitant price; 

(b) if so, the action taken by Govern-
Olent to meet the requirement of the people 
by making petroleum products available to 
them at reasonable prices; 

(c) whether it is a fact that the Public 
Works Department of the Union Territory 
Administration supplies petroleum products 
tJ the public at much higher prices than 
those fixed by Government; and 

(d) if so, the price at which petrol is 
sold in each tebsiJ of A and N Islands? 

THE MINISTER OF STATE OF 'CHE 
MIt~ISTR Y OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHEKHAR SINGH): (a) to (d). The 
informatiou is being collected and will be 
Jaid on the Table of the Sabha. 

Import of Optical ~~ibres 

6526. SHRI ATISH CHANDRA 
SINHA: Will the Minister of COMMUNI-
CA JIONS be pleased to state; 

(a) whether Government propose to 
import optical fibres or fibre optic, tho 
la test in transmission technology; 

(b) if so, the quantum of such import 
and sources of origin; 

(c) whether any step is being proposed 
to develop such fibre in India with forcian 
technology; and 

(d) what other steps are beiDg proposed 
to improve the funer ioning of Calcutt. 
Telephones immediately'! 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND MINISTER OF STATE IN THB 



A~k.lL 15. 4'86 

MINISTRY OF HOME AFFAIRS 
(SHRI RAM NIWAS MIRDHA) : (a) Yes, 
Sir. 

(b) Details of quantum of opticat fibre 
cables equipment ordered, country .. wise are 
as under: 

SI. 
No. 

Nameof·tbe 
country 

FOB coss of 
tbe equipment 

_-----~- ... -,..-t---.--- M.' ____ ·~· ~ .... -.-, ,,,'--' 

1. Japan 1. Yen J26, i62, 221 

2. Denmark D. Kr. 1183044 

3. France F.F. 759513 

4. German Demo- D.M. 276468 
cratic Rf!public 

S. Holland H. FI. 646007 

6. United £ Sterling 71296 
Kingdom 

(c) Steps have already been taken for 
manufacture optical fibre in India with 
import of technology. Mis. Madhya 
Pradesh State Electronic Development Corp. 
and Mis. Hindustan Cables are the two 
nodel agencies who win be manufacturing 
these optical fibre cables through transfer of 
technology. The proposals for the transfer 
of technology are in an adval1ccd stage of 
fioatbation and it is expected that fibre 
cable would be manufa.ctured in about 18 to 
24 months time from the dale of finalisation 
of the proposal. 

(d) The following steps are in the 
implementation stage for improving the 
performance of Calcutta Telephones. Since 
most of these are continuous in nature 
and JOD& terms ones it will take some time 
to brioa in any marked improvement. 

Replacement of life c'J(pired equipmen ts 
in phones and introduction of electronic 
telephone exchanaes. 

Laying of undersround cables in ducts 
to avoid frequel1t damages to the cables. 

. PreSiurisatioD of main cables to prevent 
·iD .... of wator into 'bem. 

. Use of jelly tiJ/ed cables in the distribu-
tron network to prevent en'ry of wanter into 
the cables. 

Election of more cabinets and pillars in 
the ,cable network to Jacilitate tbe speed, 
testing of faults and their rectification. 

Replacement of old and badly damaacd 
cables by new ones. 

InfrOduct~on of microwave and pulse 
~ode ~odu}at,on system for inter cKcbanae 
Junction workins. 

Keeping close liaison with the West 
Bengal Government and Jaw and order 
authorities to minimise the cable tbefts. 

Policy on Zero Industry Distrfrts 

6527. SHRI DINESH SINGH: Will 
the Minister of JNDUSTRY be pJeased to 
state: 

(a) whether Government ate reconsi. 
dering tbeir policy on Zero Industry districts; 

(b) when do concessions to ;Uro 
industries cease; and 

(c) the number of districts where these 
concessions have been withdrawn? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF JNDU~TRJAL 
DEVELOPMENT (SHRI M. ARUNA-
CHALAM) : (a) to (c). An Inter-Ministerial 
Committee has been constituted to review 
aDd revise the existing schemes for indu ... 
tri.ati~ati~n of Backward Areas/'No-Industry 
Dlstr.cts. The Committee is likely to 
submit its report by the end of Juno, 1986. 
In the meantime the existina scheme of 
co.nce,ssi~nsJiDcePtives for 'No"Industry 
Dlstnch has been continued lor a period 
upto 31.3.1981. Concessions have Dot been 
withdrawn from any of tbe identified No 
Industry Districts so far. 

Jaerease ,. price of .cooter d·ue to 
exceSlffe publidt, by MIl. Lolli. 

Machin. 

6528. SHRI ANANTA PRASAD 
SarHI : Will tIM Minister of IN:DUSTR y 
be plouod to .tate, 



(a) whether ,it is a fact tbat due to 
excessive advertisements given for Vespa XE 
scooters by MIs. Lobia Machines. Kanpur, 
tbe price or scooter bas increased consider-
ably; 

(b) if so, the details regarding the 
money spent by tbe Company on publicity; 

(c) the ,number of ,scooters allotted so 
far; and 

(dl tbe criteria adopted in view of the 
increased production while making alloca-
tions to tbe applicants every day ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SURI M. ARUNA-
CHALAM) : (a) No, Sir. 

(b) Does not arise. 

(c) Over 64 thousand scooters were sold 
upto 28.2.1986. 

(d) The Company has informed that 
the criteria for delivery of scooters is as per 
the procedure which was specified by the 
Company at the time of booking and there 
is no change in this. 

Comprehensive Cadre Review 

6529. PROF. NARAIN CHAND 
PARASHAR : Will the Minister of COM-
MUNICATIONS be pleased to state: 

(a) whether any comprehensive cadre 
review has been undertaken in the Depart-
ment of Posts during tbe past one or two 
decades; 

(b) if so, the brief outlines of the action 
taken on this review; and 

(c) if not, whether such a review would 
be undertaken in the near future and the 
likely date by which it would be undertaken 
and tbe reasons for not undertaking it so 
for? 

THE MINISTER OF STATE OF THE 
MINISTR.Y .OF COMMUNICATIONS 
AND THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AfFAIRS 
(SHRI RAM NIWAS. MIRDHA): (a) Yes 
Sir. . Cadro Review of oqaaiaed lodiao 

il'r/tten .4n,Wer, ~8 

Postal Service. Class J, is undertaken once 
is 3 years. So far two Cadre Rev.iew have 
been undertaken. The first review was 
completed in 1982. 

(b) The review for 1982-84 has been 
approved by the Cabinet. The recommenda-
tions of the Cadre Review Committee would 
be implemented immediately after the 
selection of officers which is likely to be 
finalised ver yearly. 

(c) Does not arise. 

011 Exploration In Prakasham Diltrict, 
Andhra Pradesh 

6530. SHRI C. SAMBU: WiU the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the Oil and Natural Gas 
Commission has undertaken any off~shore 
oil explorath:m in Andhni Pradt:sh; 

(b) jf so, the resul t and the details 
thereof; 

(c) whether Oil and Natural Gas 
Commission has undertaken any oil explo-
ration in Prakasham district; and 

(d) if so, th,e details thereof? 

THE MINJSTER OF' STATE OF THE 
MINISTRY OF })ETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHEKHAR SINGH): (a) Yes, Sir. 

(b) Of the 28 ofl'~hor(' weBs drilled so 
far six have proved to be oil/gas bearing. 
One well is under drilling at present. 

(c) and (d). Yes, Sir. The surveys 
carried out did not prove the area to be 
prospective. 

Production/Import of Petrol, K,erosene. 
Diesel and Gas 

6531. SHRI LAKSHMAN MALLICK: 
WiJl the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) the total indigenous production of 
petrol, kerosene, diesel and gas in tbe 
country during each of the last tbree years; 
and 



(b) the qua.ntity of the above items MiNfSTRY OF PETROL BUM ,AND 
imported during tbe above period and the NATURAL GAS (SHRI CHANDRA 
value tbereof ? SHEKHAR SINGH): (a) aDd (b). A 

THE MINISTER OF STA,TE OF THB Statement is liven below. 

State.eDt 

Indigenous Produ.:tlon 

Petrol (Mogas) 

Kerosene (SKO) 

Diesel (HSO) 

Gas (LPG) 

1983-84 
Qty. 

1.94 

3.S3 

10.86 

0.74 

Qty.: MD. Tonnes 
Value: Rs./Crores 

1984-85 
Qty. 

2.14 

3.36 

11.09 

0.87 

1985-86· 
Qty. 

1.68 

2.88 

10.72 

0.88 
- .. ..__ ___ -....._.. .... ~-.- ... --- - - - - -~- ---~------ . -- ......... - ------- -- -----

Qty. Value Qty. Value Qty. Value 

Gross Imports 

Petrol (Mogas) 

Kerosene (SKO) 2.03 603.64 2.61 844.77 1.88 618.64 

Diesel (HSD) 1.81 489.85 2.57 763.56 0.63 189.75 

Gas (LPG) 0.01 7.04 0.10 32.76 0.03 11.08 
---"---"_'" ----

*Provisional relating to April·December, 1985. 

Appointment aod Promotion of SCs/STs in 
Heavy Engineering Corporation, 

Rancbi 

'6)32. SHRI SIMON TIGGA : Will the 
Minister of INDUSTRY be pleased to 
state : 

(a) the details of the re~ervation for 
S~heduled Castes and Scheduled Tribes in 
appointment and promotion in Heavy 
Engineering Corporation, Rancbi; 

(b) wbether there is any backlog; 

(c) if so, tbe reasons therefor aDd tbe 
action taken in this regard; and 

(d) the thne by which the backlog will 
be made up to date '1 

"THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE. 
LOPMENT (SHRI M. ARUNACHALAM) : 
(a) A statement is enclosed. 

(b) to ld). There is some backJo8 in 
certain categories of posts as suitable candi. 
dates are not available in this region. Tho 
steps taken by tbe Corporation to reduce 
the backlog incJude advertisement of vacan-
cies exc.1usiveJy for Scbeduled Castes and 
Scheduled Tribe candidates; deputation of 
special recruitment teams to Industrial 
Training and Engineerlng Institutions; intro-
duction of Apprenticeship training pro-
arammej providing HEC's scholarship to 
candidates studying in Engineering Dearee 
Course, etc. All efforts are being made by 
HEC to reduce the backlog as early as 
pouibJo. 
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Statement 

<a) flEC have introduced tbe rollowing 
perceot8 11es of reservation in appointments 
ror Scheduled Castes (Se) and Scheduled 
Tribes (ST) :-

(i) Direct recruittnent 
on an AU India 
basis by means of 
Open Competitive 
tests 

SC ST 

15% 

(ii) Direct recruitment 16i% 7,% 
on ao All India 
basis otherwise 
than at (i) above 

(iii) Direct recruitment 15% 9% 
to Groups Ie' and 
'D' posts 

-------- -----------... ,-,---~ 

(b) No reservation in promotion is being 
provided since promotions in HEC are made 
on the time·bound policy. 

LPG Agencies in Kolbepur District, 
Maharashtra 

6533. SHRI R.S., MANE: Will the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) the number of gas agencies existing 
in the District Kolhapur of Maharasbtra; 

(b) the number of gas agencies. required 
to feed tbe area; and 

(c) when L.P. G. agencies are proposed 
to be sanctioned in 811 ,he Talukas of this 
District? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM ANI) 
NATURAL GAS (SHRI 'CHANDRA 
SHEKHAR SINOH) : (a) There were 10 
LPG distributorsbipi in operation in the 
District Kolbapur of Mabarasbtra as on 
1-2-1986. 

(b) and (c). While the existing distri .. 
butonhips are sufficient to serve tbe present 
RJltopt~r populatio,n, ac~jo~ )las ~~.D 

initiated by the on industry (or new distri-
butorships in the district. These ate generally 
opened on the basis of demand potential and 
economic viability. 

STD Facility in MSllanthody In Wynad 
District or Kerala 

6S34. SHRI MULLAP~LLY RAMA-
CHANDRAN: Will the Minister of 
COMMUNICATIONS be pleased to state ~ 

(a) whether Government have any 
scheme for introducing sro facility at 
Manantbody in Wynad district of KeraJa; 
and 

(b) whether Government will consider 
connecting Mananthody to Panamaram, 
VeJlamunda and Thalapuzba exchanges 
under tbe group dialling system? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND MINJSTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAM NIWAS MIRDHA) : (a) No, Sir. 

(b) Yes, Sir. Vellamunda and Thala-
puzba exchanges are pu\posed to be connec-
ted to Manaothody for group dialling pur-
pose after medium become available. 
Regarding Panamaram, it is proposed to 
introduce inlerdialling between Panamaram 
and 'KaJpetta after the Channel System 
proposed for tbe route comes through. 

Vacanclts of High Court Judges In 
Andhra Pradesh 

6535. SHRI BEZAWADA PAPJ 
REDDY: Will the Minister of LAW AND 
JUSTICE be pleased to state = 

(a) tbe total number of vacancies of 
Judges in Andhra Pradesh High court; 

(b) whether Government have a proposal 
to fin up these vacancies; and 

(c) if SOt the details thereof? 

THB MINISTER OF STATE IN THE 
MINISTRY Of LAW AND lllSTICB 
(SHR) H.R. BHARDWAJ): (a) As on 
10.4.1986, there were 6 vacancies of p.e~ma­
nent Judges and 2 vacancies of Additional 
Jod.es ip t,~e A~<1br,. rrad~sb H~,b ~OllJJ, 
, " 



(b) and (c). For fitling up these vacan· 
cies, some proposals have been received 
from the Sta Ie Government and these are 
engaging the attention of the Government. 

Production of Erythromycin in Indian 
Drugs and Pharmaceuticals Limited 

6536. SHRI HARI KRISHNA 
SHASTRI: Will the Minister of INDUS-
TR Y be pJeased to state: 

(8) whether it is a fact that Indian 
Drugs and Pharmaceutica1s Limited (1DPL) 
bas been licensed to produce. Erythromy-
cin from bask stage; 

(b) the value of plant and machinery 
instaJled by lDPL for the production of 
Erythromycin; 

(c) whether IDPL has purchased any 
technology; and 

(d) the production of Erythromycin 
during the last three years, year-wise? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHFMICALS AND 
PETRO·CHE:MICAl.s (SHRI R.K. 
JAICHAf\iDRA SJNGH) : (iJ) Yes, Sir. 

(b) The value of plant and machinery 
(Gross blo,'k) installed by IDPL for pro-
duction of ErytblOm}c:in was Rs. 205.48 
lakhs as on 31.3.85. 

(c) Yes, Sir. 

(d) Production of Erythromycin during 
1982 .. 83 and 1984·85, was nil and during 
1983·84 it was 1.1 M.T. 

Purchase of Tecbnology by IDPL (or 
Produrti( n of PotassiuDl Penicillin 

6537. SHR 1 D. P. JADEJA: Win the 
Minister of INDUSTRY be pleased to 
state : 

(a) . wbether tbe Indian Drugs and 
PharmaceuticaJs Limited purchased techno-
logy for the production of Potassium 
Penicillin; 

(b) whether it is a fact tbat the 
~~chnolo~.y bas not pro"~d succel.ful; 

(c) wbether tbe production of tbis 
drug bas gone down; and 

(d) what steps are being taken to 
produce upto the country's requirement ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETRO-CHEMICALS (SHRI R. K. 
JAICHANDRA SINGH) : (a) Yes, Sir .. 

(b) and (c). No, Sir. 

(d) The companies producing penlc,-
1Jins have been asked to steps up their 
production. 

Microwave Satellite Link Station at 
Azamgarb in Uttar Pradesh 

6538. SHRI RAJ KUMAR RAI: 
Will the Minister of COMMUNICATIONS 
be pleased to state : 

(a) whether Government have any 
proposal for installation of a Microwave 
Satellite Link Station at Azamgarh in 
Uttar Pradesh; and 

(b) if so, the detaiis thereof? 

THE MINISTER OF ST ATE OF THE 
MINISTRY OF COMMUNJCATJONS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAM NIWAS MIRDHA): Ca) No 
Sir. ' 

(b) However. we have an Ultra High 
Frequency link sanctioned for Azamgarb-
Mou-Gaz;pur routo. 

Production and Distribution of Marutt 
Cars 

6539. SHRI K.P. UNNIKRISHNAN : 
Will the Minister of INDUSTRY be pleased 
to state: 

(a) the l1"onth-wise production of 
Maruti can and vans during ) 985 and 
projections for 1986 and 1987; 

(b) tbe number of bookinas with 
deposits for the vehiclet cars and vans, 
State-wise and In the four metropolitap. 9Itl .. ,; , . I 



(c) wbether dealers have been appoint- includipg 53,000 cars and 25.000 vans. 
ed and showroom. opened in aU ,the Phase' during ;1986-87 •. 
I, II aof! ,til cities·and tel"IU and conditions 
. .. ... "'" ..... em· \ ."fb) . .,.. statement II is enclosed . . Impos~ .. vo IP , 

(d) tbe present distribution pattern of 
cars in Pbase It II and III cities; and 

(e) the plans. to meet the projected 
demand'? 

THE-MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA· 
CHALAM) . (a) Montbwlsc 'prodUc-
tion f6r the 6naritfal 'year . 1'985·86 
is given in the Statement 'I. The 
Campany plans to produce 85,000 vehicles, 

(c) De.lers ~ave 'been appointed in 
all the !Phase\ I and: II ciries in accordance 
with tbe agreement executed between MUL 

:and dealers. Af,plications for Phase III 
'-.dealCrsbi~s are . being scrutinised by the 

Company. 

(d) This is largely in pro portion to 
,the bookings existing in the respective 
citi •. 

(e) The Com"any is stepping up. ·its 
production to meet1the demand. 

Statement·1 

Monthly Production during J985~tJ6 

: Month Van Total 

April 3114 1210 4324 

:May 3332 1290 4622 

June 3265 lIS' 4420 

July 2947 1592 4539 

: AUaUst 37S1 1374 5125 

September 2158 11462 4420 

, October 1930 : 1116 3046 

NoveJIiber 2493 :1647 4140 

December 1855. 11141 2996 

January' 86 3432 '2185 5617 

~February 259$ ;1584 4-182 

~March IS81 760 2347 

.. 
33262 

.. , J6SJ6 49778 Total' 

----
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'5 Writ"" A.nswer, 

Allotment 9f New Model of Maruti Cars 

6540. SHRI VAKKOM PURUSHO~ 
THAMAN: ~ill the Minister of 
INDUSTRY be pleased to state': 

(a) , the number of persons on the 
waiting list who have hooked the Maruti 
Cars, Vans and Gypsy, category-whet as 
on 31 Marcb, 1986; 

(b) tho total amount received from 
them as doposits for the booking; and 

(c) whether new model cars proposed 
.. to be introduced in May will be allotted 
,to those persons who have already booked 
. for the Maruti 800 ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA-
CHALAM) : ( a) The details are as' 
under :-

Type of vehi~les 

Cars 

Vans 

Gypsy, 

Numbers 

63,181 

1,18,184 

18,638 

Total: 2,00,003 

(b) The total amount received from 
them is. Rs. 20,000.30 lakbs. 

(c) Yes, Sir. 

Approval of Polyester Medical X .. Ray 
F'lIm Expansion Project at Hindustan 
Photo Films Manufacturieg Co. Ltd. 

6541. SHRI M. MAHALINOAM: 
Will the Minister of INDUSTRY be please_d 
to state: 

(a) whether it is a fact that 170 crore 
expansio'll project for the manufacture of 
polyester medica) X-Ray film at Hindustan 
Photo Films M'anufacturing Co. Ltd. 
Ootacamund ,in Tamil Nadu bas been 
approved by the Union Government; 

(b) if so, when the sanotion was 
accorded to the Droject: aDd 

(c) if Dot accorded so far. tbe halODS, 
therefor? 

THE MINISTER OF STATE IN THE 
DBPARTMENT OF . INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA-
CHALAM) : (a) and (b). Govern .. 
nlent sanction for the seuing up of a plant 
for the manufacture of Polyester based X-
ray, Industrial X-ray and Graphic Arts film 
at Hindustan Photo Films Manufacturiog 
Company Limited, Ootacamund, at a total 
cost of Rs. 168.12 crores bas been accor .. 
ded on 27th March. 1986. 

(c) Does Dot arise. 

Committee to review work of Department 
of Emploslves 

6542. SHRI K. MOHAND AS : Will 
the Minister of INDUSTR Y be pleased to 
state : 

(8) whether Government appointed a 
Committee or working group' to study/ 
review the work. of the Department of 
Explosives; 

(b) if so .. tbe composition and term. 
of'reference of this Committee or working 
group; and 

(c) tbe present stage of tbe work of 
this Committee or working group? 

THE MINISTER OF STATE IN THE 
DEPARTME.NTS OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNACHA. 
LAM): (a) A workins group has been 
constituted to, examine whether statutory 
inspecting agencies set up under various 
otber Acts can share some of the statutory 
inspection work of the explosives Depart-
ment. 

(b) A list of members cODstitutiDI 
the Working Group is aiven in the state-
ment below. 

Terms of Reference: 

(i) To examine the overaU regualatory 
functions of the Explosives Deparrment and 
classification of responsibilities which can 
be conveniently d:eleptedby the Depart-
ment to other inspcctiDl' agcncics! Ht up 
undor the various other at_tut. as "ell .. 
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to the Distric~ Authorities (District (c) The work of the Work ing Group 
Maaistrate/Police); and is at its final stage and it is expected that 

(Ii) To identify/consider whether some its report would be submitted to Govern-
of tbe reaulatory fUDctions can be exercised ment by the end of April, 1986. 
through ~ the manufactures users of primary 
'products themselves. 

Statement 

Working Group on D~plt. 0/ Explosives 

(b) S. Name of the Member 
No. 

1. Dr. S. S. Baijat 

2. Sb. Jabar Sarigupta 

3. She A. P. Sarwan 
4. She Ashok Gupta 

5. She D. K. Biswa. 

6. Dr. O. Jayramarao 

7. Dr. A. V. Rama Rao 

8. Dr. P. V. Krishna 

9. Sh. S. C. Dey 

10. Sh. N. Biswas 

11. Sh. B. Das Gupta 

12. Sb. Sailat Kaul 

13. Dr. R. A. Masbelkar 

14. Sb. K. K. Malhotra 

IS. Dr. H. Mukherjee 

F'oJlow-up measurel on decisions taken 
at conference of Chief Justices/Chief 

Mlnllter.tLaw Ministers 

6543. SHRI ATAUR RAHMAN: Will 
tbe Mitaister of LAW AND JUSTICE be 
pl~ ,t,o .tate : 

Designation Repre~cDtjng 

Chairman TEL Ltd. Convenor 
..do- Chloride India 

Membor 
Jt. Secy. D/lnd. Dev. 

" -do .. D/Labour 
" Director D /Environment .. 

Adviser M/Petroleum ., 
(~efineries) 

Director Regional 
" kese~rch 

Laboratory. 
Hyderabad. 

Adviser OjChem. and -' Petro·Chern. 

Consultant (B) M!Industry u 

Dy. Dir. Genl. DOTD 
" 

Director Deptt. of Mines " 
Dy. Secy (SP) n/Home Affairs " 
Dy. Dir. N.C.L. Pune " 
Consultant Min. M /Petroleum " of Petroleum 

CCB D /Explosives . Member 
Secretary 

(a) the follow-up measures taken and 
the results achieved in the matter of speedy 
trial of cases OD the basis of resolution. 
adopted on 31st . August, 1985 and lit 
September, 1985 at tbe Conference of Chief 

. Justi(;Cs, Chief Ministers and Law Ministen 
~f States; an4 ' 
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'(b) the progress made so far in regard 
to item Nos. 10 and 11 of tbe recommenda-
tions appended to tbe rt'ply given to 
Unstarred Question No. ,350 on 19 
November, 1985 ? 

THE MINISTER OF STATB IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H.R. BHARDWAJ) : (a) and (b). The 
resolutions of the Conference have been sent 
to the State Governments and. High Courts 
in September, 1985 for initiating action and 
also to sent their views and comments. 
Since administrat;on (\f Justice i~ District 
and" Subordinate Courts primarily concerns 
tbe State Governments they have been 
specifically requested in February, 1986 to 
take action regarding the creation of 
additional courts wherever necessary for 
speedy trial of cases. In so far as High 
Conrts are concerned, the sanctioned 
strength is re\riwed periodically and was 
increased from 428 in September. 1985 to 
431 in April, 1986. The proposal to increase 
the sanctioned strength of Supreme CQurt 
from .its present 18 is also engaging the 
attention of the Government. Information 
regarding item 10, 8S available, is given in 
the att~ched State-ment. Regarding 
Ite11'\ 11, the States and High Courts have 
not :sent their views/comments. 

Statement 

Andhra Pradesh : Government have 
.pproved 30 Hcnary Metropolitan Megistrates 
10 twin cities of Hyderabad and Secundera .. 

. bad at tbe rate of ten year commencigg 
from 1985-86 and· accordingly. l(f such 
courts llave been established. 

'llaryana: The High Court has declined 
the request of the Stale Government. 

Maharashtra : 85 Special Metropolitan 
Magistrates have been appointed in Greater 
Bombay u/s 18 Cr.P,C. Tbere are also 35 
Honorary Metropolitan Magistrates appoint-
ed under the Old Cr. P.C. In ,Mofu$siJ, one 
Special Judicia1 Magisu~ate for each Taluka 
is'proposed to be apPQinted .. 

Punjab: The High Court bas declined 
the request of the State Government. 

Slkkim: There is· no need for appc>.int-
mcnt of Special Judicial Masistrates, 

:'Ka'rnataka: The State Government'i is 
considering appointment of regular ,Mai"s" 
trates and not Special Judicial Magistrates. 

Megbalaya: There is no separation of 
executive from judiciary. ' Efforts are being 
made to have officers to do judicia) work 
exclusively as far as possible. 

M-adhya Pradesh: State Government has 
intimated that framing of rules under Section 
13 Cr.P.C. is receiving the attention of High 
Court. '. 

Nagaland: Criminal Procedure Code 
1973 is not appJi~able throughout the ~ State 
and as such Special Judicial Ma~istrates 
could not be appointed Dis 13 Cr.P.C. The 
Government have appointed Additional 
Deputy Commissioner exclusively for 
judicial work. 

Tamil Nadu: Section 13 and 18 Cr.P.C. 
have been struck down by the High Court. " 

. Revised draft rules for appointment of 
Special Judicia] Magistrates are under 
preparation, 

Construction of Quarters for Tele-
comDJullirations Statl at Phulbanl 

In Orissa 

6544. SHRI RADHAKANTA DIGAL : 
Will the Minister of COMMUNICATIONS 
be pleased to state : 

(a) whether there is dearth of quarters 
for the telecommunication staff at Phulbani 
in Orissa; 

(b) wbether Orissa Telecommunications 
Circle has taken steps to construct some 
quarters at Pbulbani for the staff of Tele-
communications Department; 

(cl if so .. the number of each type of 
quarters propos~ to be constructed at 
Ph",lbani; and 

(d) the amount sanctioned for the cons-
truction of those quarters 1 

THE 'MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND MINISTER _ OF STATE lIN THE 
MINiStRY OF -HOME AFFAIRS '(SHRI 
RAM NIWAS MUlDJiA) : (a) Yes, Sit •. 
t • I 
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(b) Yes, Sir. 

(c) 8 nOI. type I. 24 DOS. type II and 8 
Nos. type III quarters are under considera-
tion. 

(d) Rs. 33 lakbs. 

STD Facilities III ADdhra Pradelb 

6545. SHRI T. BALA GOUD : Will 
the Minister or COMMUNICATIONS be 
pleased to state: 

(a) the number of cities and town 
provided wjth STD cODnections in Andbra 
Pradesh during the last two years; 

(b) whether Government propose to livo 
STD facility in more towns or Andhra 
Pradesh durina the year 1986-87; and 

(c) if so, the details thereof ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND MINlS1'ER OF STATE IN THe 
MINISTRY OF HOMB AFFAIRS (SHRI 
RAM NIWAS MIRDHA) : (a) 8 cities and 
towns in Andbra Pradesh have been provid-
ed with STO facilities during the years 1984 .. 
85 and J 985·86. 

(b) Yes, Sir. 

(c) Seven more stations namely 
(i) Eluru, (ii) Tuni, (iii) Kovvur. (iv) Kavala, 
(v) Ravulapalem, (vi) Bobbili and (vii) 
Kottagudem are Hkely to be provided witb 
STD facilities during 1986 .. 87, tbe last tbreo 
Oil point-to-point basis. 

Production 018eDlyi Procalae Penicillia 

6547. SHRIMATI USHA VERMA : 
Will the Minister of INDUSTRY be pleasod 
to state: 

(a) whether tho production of Benzyl 
Procaine Penicillin bas been stopped in lb. 
country; 

(b) if so, the reasonl tbereof; 

(c) tbe na.mCI o;f tbe drill compoi .. 
which were li~n,o\t to prod"", tbl. cbu,; 
p4 

(d) the total production of this drua 
durin, tbe Ja!t two years, year-wise? 

THB MINISTER. OF STA TB IN THB 
DEPAR.TMENT OF CHEMICALS AND 
PBTRO-CHEMICALS (SHRI R.K. JAI. 
CHANDRA SINGH) : (a> No, Sir. 

(b) Does not arise. 

(c) and (d). Tbis Ministry monitors the 
production of bulk Pencillin only. Detaill 
all asked for are furnished below: 
------------~----.--~--

81. Name of tbe 
No. company 

Production (MMU) 
1983-8-4 .. ···--·_' 1984-85 

1. 
2. 
3. 
4. 

~"-"-~ - ~~- .... - ~ -- -~ ... ,,'"" 

I.D.P.L. 55.60 34.20 

H.A.L. 69.02 69.94 

Alembic 84.60 S2.53 

Standard 107.52 65.01 
Pbarmaceuticall 

------ .. _._--_-_._----

ProductioD of Pyrazinamide from Inter-
mediate Stage 

6S48. SHRI P.R.S. VENKATESAN : 
Will tbe Minister of INDUSTRY be pleased 
to state: 

<a) whether Pyrazinamide. an anti-TB 
drult is beinl produced in the country from 
intermediate stage; 

(b) whether his Ministry bas given 
maximum mark-up on the medicines based 
OD tbil druM; 

(c) tbe justification for bilber mark-up 
and whether tbere is any proposal to live 
reasonable mark .. up; and 

(d) if 10, tbe details, thereof? 

THB MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETRO.CHBMICALS (SHRI R.K. JAI-
CHANDRA SINGH) : <I> Production of 
pyrazinamide from intermediate stale as well 
al balic Ita. hal been reported. 

(b) formulatioDi baaed on Pyrazinamide 
art allowed a mark-up of uJ'to l~ 00 ,~, 

M-',~ol1 ~'t, 



APltlL It, ,-

{c) and (d). Mark .. up 0& fOI'tnUlat.iODS 
1s allowed i·n accordance with the provlsioa. 
of Drugs (Prices Control) Order. 1979. 

t T, ,,,ulntlon] 
Seh.e"'e to ED·courage ule of Bicycles 

6549. SHRI JAGDISH AWASTHl;: 
Will the Minister of INDUSTRY be pleased 
to sCate : 

(a) the major inlptOVements made in the 
bicycle tecbtlolog)' during the past thirty 
years; 

(b) whether Government bave prepared 
any scheme to encourage tbe use of bicycles 
to save petro/diesel and to check pollution; 

(c) if so, the details thereof; and 

(d) if not, whether Government propose 
t& take any special steps in this direction ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA-
CHALAM) : (a) Besides the conventional 
roadster model, the Indian bicycle industry 
are currently manufacturing SLR bicycles, 
cbiJdren·s BMX model bicycles, ex.ercisers 
etc. 

(b) to (d). The Dumber of cycles produc-
ed during the ~ear 1984-85 were 6J,877.00 
whereas the number (If motor cycles 
including mopeds and scooters produced 
during the same year were 8.96,000 I.e, about 
1/7th of the total production of bicycles. 
The price or bicycles ranges between Rs. 
450-700 whereas the price of mopeds 
scooters and motor cycles varie, between 
Rs. 3~OO to more than Rs. 22000. Thus, 
the price of the cheapest cycle is about 1/8th 
of the price of cheapest moped. The cycle 
therefore continues to be the major means 
of transport for the common man in India. 
Hence no special steps to encourage the use 
of bicyoles appeal' necessary. 

[EngU,."J 

Electrification of Villallel tbroulb 
Noa-CoDveaUoDa'l Soure. or Enerl7 

6S50. SHRI BANWARI LAL 
PUROHIT : Will tbe Ministtr <>f llNBt\GY 
\1, ple~,ed . to Otl10 i 

<a) whetber Government have .. ked 
the State Blectricity Boards to consider tbe 
I'UDettion Cor eiectrificatio,n of vUlaps 
throuah Don-col)ventioae.l SOUfCOS 8f 
energy as part of their rure) electrification 
programmes; 

(b) if so, whether any time bound report 
bas bccn asked for by the Union GtJvern-
ment from the State Blectricity Boards in 
this relards; and 

(c) jf so, tbe details thereof and stepa 
contemplatod by Government for tho 
etTective implementation of tbe suggestions 
made by tbe Union Government? 

THE MINISTER OF ENERGY (SHRI 
V ASANT SATHE) (a) to (c). 
States and otber organisations 
have been informed that under 
the 20-Point Programme, village electrifica-
tion could include electrification through 
non-conventional sources of energy.. A 
proaramme of initial electrification through 
provl~non of solar pbotovoltaic street 
lilhting units was taken up as a demonstra-
tion programme by the Department of Non-
Conventional Energy Sources through the 
Rural Electrification Corporation, State 
Blectricity Boards and some State Renewable 
Energy Agencies. The Rural Electrification 
Corporation have informed State Electricity 
Boards that tbey can take up electrification 
of remote villages by means or solar 
pbotovoJtaic devices under this programme 
and set off the ex{'enditure for port of the 
cost against Joans given by REC for rural 
electrification. So far over 200 villages 
have been provided with street 1i~hts and in 
some cases with pbotovoltaic systems for 
tbe community uses. Electrification of 
villages in remote and backward areas 
UlioS nOD-conventional eneary sources has 
been included in the Seventh Plan document 
a1so. The Department of Non-Conventional 
Energy Sources and the Rural Electrifica-
tion Corporation are developing a suitable 
programme. The extent of tbis programme 
w.ill depend 00 financial resources that may 
be made available for thil purpose. 
Meanwbile, the installation of solar 
pbotovoltaic street Uahts in additional 
villages is coDtiBuitll •. 

P.Ullt SettOf Proietti 10111'11 Into lostel 



the Minhter Of IN'J)USTRY be pleased to 
atate : 

(4') whetber due to official delay, ~a~~ty. 
planning and lack of infrastructural faCilities 
aDd services, a loss of Ra. 18,000 crOTes bas 
been caused to the public exchequer in the 
implementation of several sector projects in 
tbe past few· years; 

(b) if so, full details of the public sector 
projects which are running into Josses 
cGntinuouS11y during the last three years; 
and 

(c) the steps contemplated by Govern-
ment to minimise the losses in the working 
of the public sector projects ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUST'R1AL 
DEVELOPMENT (SHRI M. ARUNA-
CHALAM) : (a) and (b). It is presumed 
that Hon'ble Member is referring only to 
cost escalations on projects under imple-
mentation and not to operating losses of 
the running enterprises. There has been an 
estimated cost over-run of about Rs. 18,000 
crores in respect of 108 Public Sector 
Projects, due to numerous reasons. 

(c) The following steps are being taken 
to minimise delays in project implementa~ 
tion and to reduce cost over-runs: 

1. 

2. 

3. 

s. 

Preparation of realistic project 
estimates and implementation plans. 

Effective JUOnitoriag through 
lnontbly ,Flash Report and 
Quarterly Status Report Monitoring 
System~ 

COllitan.l pressure 0,0 project 
autborities for expeditious comple .. 
tion. 

I'llter-Mipisterial ooordination and 
iater-aoUon. 

Close follow-up by concerned 
MiaiJLtieJ aad . projoc~ .,utborities 
with State Governments, equipment 
supp*,," COlllUltaata . and 
oiber CODOttned aaeDCier to ,minim., 
d&1ar$. 

O,ealq ofS ..... Poat Ollke. 1" C .. jarat 

65$2. SHRIMATf PATEL RAMABEN 
RAMJJBHAI MAVANJ : Will tbe Minister 
of ,COMMUNICATIONS be pleased 10 
state : 

(a) whether the Superintendent of Post 
Offices, Ifead Post Office. P . O. Gondal 
(JJistt. Rajkot) of Gujarat State has received 
suggestions fronl VIPs, MPs, etc. regarding 
opening of sub-post offices in various places 
at Goodai; 

(b) if so, the details thereof; and 

(c) tbe action taken in this regard ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNiCATIONS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFA.IRS (SHRI 
RAM NIWAS MIRDHA) : (~) No Sir. 
No suggestions appear to have been received 
from Members of Parliament!V1Ps etc. for 
opening of sub .. post offices in Gonda] 
district of Gujarat. 

(b) and (c). Question does not arise in 
view of reply to part (a). 

Creation of Monitoring Cell for Telepbone 
Subscribers 

6553. SHRI D.N. REDDY: Will 
the Minister of COMMUNICATIONS be 
pleased to state : 

(a) whether there is a widespread 
dit;·satisfaction and frustration amonlst 
telephone subscribers throughout the country 
and whether any survey has been made 
in .this regard and if so. the results thereof; 

(b) whether a new high powered 
Monitoring Cell is proposed to be created 
dircclly under tbe Minister (or suitabl. 
corrective action speedily; and 

(c) whether Government wiU ensure 
that subscribers are not harassed by lid 

, and permit without extra cbarae or toilt, 
through procedures the usc of various 
equipmeats aDd gadaels includinl cordless 
phones at is the case with electriaU 
appliances ? 

THE MINISTER OF STATB OF THE 
NINIST&V OF COMMUNICATION$ 



AND MINISTER OF STATE IN THE 
MINISTR.Y OF HOMB AFFAIR.S (SHRI 
RAM NIWAS MIRDHA): (a) The 
condition of tbe telopbone Dotwork aDd tho 
quality of service offered to tbe aublelben 
are measured periodically by a Dumber of 
selected parameters which -indicate that tbo 
working of telephone sYlt.em in tbe touotl')' 
i, lenerally satisfactory. However, there is 
always a scope for furtber improvement and 
action bas been taken in this reprd. Except 
monito. ing and measurement of performance 
parameters. no otber planned survey bal 
been done. 

(b) No~ Sir. No decision has beeD taken 
so far in tbis regard. 

(e) No Licence or permissoD is required 
for use of a pproved attachments to 
subscribers, telephones. No licence fee or 
testing fee is charged for use of tbe 
approved attachments includina push .. 
button and disltype telephones. 

However, use of cordless telephone is 
permitted only under ~uo to frequency 
regulation aspects. 

Payment 01 BilI8 01 Sing.real Coilierle. 
Company Ltd., for Soppl, of Coal 

to Ramaaundam Power StatiOD 

6554. SaRI S.M. GURADDI : Will 
the Minister of ENERGY be pleased to 
atate : 

(a) whether there is DO proror wciabiDI 
system with tbe Siogareni Collieri •• Company 
Ltd. (SCCL); 

(b) whether the National Thermal 
Power Corporation (NTPC) bas been 
honouring the bills of the Sinaereni 
Collieries Company for tbe coal supplied to 
its power houses; 

(c) whether one such bill for tbe Inpply 
of coal by SCCL to tbe tuDe of B.s. 2 eror .. 
to Ramagundam Power Station wal paid by 
NTPC witbout verification: 

(d) wbether the Ramaguodam Power 
Station received a Bill for RI. 3 eror. 
towards the supply of about 12,000 tonnes 
of coal; 

StalioD has denied baviol received that nlucb 
quantity -of coali and 

(f) if 80, tbe reasons for makiDB 
payment of RI. 3 crores to the SCCL by 
tbe NTPC? 

THB MINISTER OF ENERGY (SHRf 
VASANT SATHE): (a) The Singareni 
CoUieries Comp.any Limited (SCCL) have 
installed mechanical weiab-bridges at tbe 
coal loading points, both for rail and road. 
For supply of coal to the Ramaguodam 
STPS of tbe N TPC, aD electronic belt 
weigber bas been installed ror weighment of 
coal. 

(b) Yel, Sir. However, certain 
discrepancies noticed in tbe weight of coal, 
recorded by the electronic belt weigher, had 
been brought to tbe notice of MIs SCCL by 
the NTPC. 

(c) No, Sir. 

(d) to (0. Owing to error in belt 
weigber, SODle quantities of coal are 
estimated to have been short received by 
the NTPC, in the Ught of which sonle 
deductions were made by tbe Corpora-
tion from tbe coal bills raised on them. 
MIs SCCL and NTPC have agreed to 
cross-check weighment on the belt weigher. 
witb weighment on the mechanical weigher, 
for necessary adjustments. 

Booth Capturing In Banka CODstltuency 
10 Bye.Election. 

6SSS. SHRI THAMPAN THOMAS: 
Will tbe Minister of LAW AND JUSTICE 
be pleased to state : 

<a) whether it is a fact that during the 
recent bye-election to the Lok Sabha in the 
Banka constituency in Bibar held in 
December, 1985 several booths were 
captured; 

(b) whether tbe officials of the Election 
CommiaaiOD 00 the spot have enquired into 
tbese; aDd 

(e) if 10, tbe details thereof? 

THE MINISTER OF STATE IN THB 
MINISTRY Of LAW AND JUSTICE (SBRI 
B. It. BBAlU>W AJ) : (a) to (0). DuriDi 



tbe bye-election to Lok Sabba in tbe Banka 
constituency in Bibar, tbe Election 
Commission bad occasion to order repoll 
in two polling statioDs. These were: 

L PoUiog station No. 137· aeldiha 
Primary School of 17S-Belbar 
AssembJy segment; and 

2. Polling station No. S7-Phulwaria 
Primary Scbool (portable booth) 
within 176-Katoriya Assembly 
segment. 

The repoll in tbe latter was ordered 00 the 
basis of information regarding attempts to 
snatch away baJlot papers. Fuller informa-
tion regarding repo)) in tbe former' poning 
station 8ud whether it was due to booth 
capturing is being ascertained by the Election 
Commission and will be la id on the Table 
of the House. Apart from these. the 
Election ConlDlission did not have any 
instance of booth capturing in the bye .. 
election. 

Workshop Organised by Law Commission 
on .Judicial System 

6556. SHRI AMAR ROYPRADHAN : 
SHRI BALWANT SINGH 
RAMOOW ALIA: 

Win the Minister of LAW AND 
JUSTICE be pleased to state: 

(a) whether the Chairman or the Law 
Commission while speskina 00 2nd March, 
1986 in a Workshop "on participatory justice 
at gra,sroots lever- oraaoised by tho Law 
Commission suggested for largo public 
participation in finding an alternative to tbe 
present judicial system; 

(b) if so. the reaction of Govemment 
thereon; and 

(c) action Government propose to tako 
to reform the judicial system in tbe 
country? 

THB MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H.R. BHARDWAJ) : <a> Yes, Sir. 

(b) Tbe Law Commission bas takeD up 
aD Jodoptb ItUd)' of tbis .ubjoc& aDd, is Ubl1 

to oraaDil" more workshops at diffcreat 
places on this SUbJect. The matter will be 
coali4ered aflel' tbe Commission submit. Ita 
recommendations to the Government. 

(c) The Government has recently 
entruated the work of studying reforms in 
'he judicial sYblem to th~ prCSfhL Law 
Commission. 

.[Trans/atlon] 

Restriction on getting up Indultri ... s 
around Ta,mahal 

6557. SHRf MANVENDRA SINGH · 
Will the Minister of INDUSTRY b; 
pleased to state: 

(a) the steps proposed to be tak en by 
Government to face the difficu1 t situation 
arising out of the imposition of restriction on 
setting up industries in Agra, Mathura, 
Aligarh, Hathras and Bharatpur districts 
keeping in view the adverse effect of the 
pollution caused by Mathura Oi] Refinery OD 
Tajmahal as a result of which the develop-
ment of these districts has come to a 
standstill and unemployment bas increased; 

(b) whether Government propose to sive 
priority to the setting up of pollution free 
industries in these areas so tbat unemploy-
ment problem is solved and industrial 
development takes place there; and 

(c) whether GovernQlent have formulated 
any scheme for such areas and if so, tbe 
time by which tbe work under the scheme 
will be started aod the names and typeq of 
industries which will be accorded priority in 
tbe matter? 

THE MINISTER OF STATE IN THE 
DBPARTMENT OF INDUSTRIAL DEVE-
LOPMENT(SHRIM.ARUNACHALAM): 
(a) to (c). With a view to acbieve indus-
trialisation in the ecologically sensitive 
regions like Doon Velley and the Agra-
Matbura region fallin, within tbe Trapezium 
around tbe Taj Mabal, setting up of nOD-
poilu tina industries like assembling of 
electronic products. scientific instruments, 
watches etc. are allowed provided tbe units 
do Dot use any fossil fuels or any other 
substances that aive rise to SO,. NOX, CO 
and particulate emissions. Necessary instruc-
tioDl in this regard have been issued to all 
goac:o.roed. 



Wi'twI,d] 

la __ e Tax ,·eHef 00 Dapoaltl .a .... " 
b, Public s. .. tor Vade,.., • 

6558. SHRI PRAKASH V. PATIL : 
WHI the Minister of INDUSTRY be ..-. 
to state: 

(a) whether his Ministry bad permitted 
lome public sector undertakiOll to ..... 
deposits on 14 per cent interest; 

(b) if so, whether sucb deposita will be 
,iveD iocolllc tax relief as iu tbe C;'" of 
Nation~J Sa.vings Certificate; 

(c) jf so, the details tbereof; and 

(d) t be oam¢s of the un4ertakiall "lao 
ltave been permitted to accept. loG ... tenn, 
deposits? 

THE MINISTER OF STATB IN' TItS 
DEPARTMENT OF INDUSTRIAL DB1fB .. 
LOPMENf (SHRI M ARUNACHALAM): 
<a) Some public sector underta'kio88 Ita .... 
been permitted by Government to' accetJ* 
cJeposits for period, rangial from OU year 
t,o three years on varying rates of interest, 
from 11i-% to 14i% P.A. 

(b) No, Sir. 

(c) Does Rot arise in view of (~ .Mve. 

(d) The names of the undertakiDII ... 
liven in tho attached statement. 

Statement 

51. Name of uQdertakioas who ~~ 
No. beea permitted to accep. Jo ... t~ 

1 2 

1. &t_l Authority of Iodi. Ltd. 
2. Hindustan Ziac Ltd. 

. 3. Bbara~ Petroleum Corporation Ltc.t~ 
4. l:UGdu.tan PotrolOWJl Corpor.UQA .Ltd. 
S. Indian Oil C<>rporatioo' Ltd. 

6. Madras Rclioor~ Company L.d. 
7. Ctment of India Corporatio.Q .1;.t&, 

-_ ... _"' ......... ---...... ,~. ~-.. - .. - ~-'-.--..... -~-...... .. -.... ~ 

r 2 

I: ladt8J' Petro:bemlcals Corporation Ltd .. 

,. Rubtri,a Chemicals and FerlUlzen 
td,d .. 

1.. Bbarat Heavy Electrical. Ltd. 
11. Bharat Blectronics Corporation Ltd. 
U. IIiodaatao Machi_ Tools LCd. 
I!. Indtan Telepbone Industries Ltd. 
14. Andrew Yule C~paDY Ltd. 

15. Hindustan Aeronautics Ltd. 
16. MazaloD Dock Ltd. 
17. Hiaduatu Oraanic CbemicaJs Ltd. 

18. Banarbat Tea Company Ltd. 

19". II18Rumeutation Ltd. 

20. Balmer 4.wde Company Ltd. 
--,._----,_,----

[Transla/ ion] 

}late or letcre.t on Loan Advanced by 
Rural Electrifi'CatioD Corporation 

65S9. SHRI DILEEP SINGH DHURIA : 
Win tbe Miuister of BNB&GY be pleased to 
atate : 

(0) wlaet!Jer th~ profits being earn~d by 
tbe Rural Blect,rificatipn Corporation, New 
Delhi arc increasing every year; and 

(b)r if 10, the reasons for not helpiol the 
blCkwa,d. S .. te like Madhya Pradesh by 
"uciaa tbe ra. Qf interest on tbe loans 
adMIIICCd '" it ? 

THB MINISTER OF ENBRGY (SHRI 
VASANT SATHE): <a> Yes. Sir. The 
pntial' __ ",4, by, aural Eloct.rificatioD Corpo-
ration bave been marainally incrcuin.8 over 
tbe years. 

'(b) Tbe .Rurai Blec:trifi~tion Corporation, .1 a development finanCIal institUtiOD. has 
beea providiog tinaDeial assistance OD soft ... 
._.. il¥:1.1Jf' low r~ of interest to tbe 
.... ,mt(;td~~l "r~ for extcDsioD of 
elec;tricU" ill, tl1e rlJl'll are.aa. In tbc case of 
backward" area. iacludinl tribal areas and 
'_'arijaa,':baatil. ')Q..,. are beiDa diaburae4 by "J CClrPDI~. to lbe Stat, El~'rioit1 



s_dt at r ... 10 ... tbda die , .... at .bleb 
fUDds are borrowed bf tbe Cor,ONtiOb·. 

(E'IIglilh] 

Plntal up of ReM"'. Pdt. Id PaMlc 
Set!'tor Untt. ' 

6S60. SHItI HAItOOBHAI MEHTA: 
Will tbe' Minil1er ot INDUSTR. Y be PI--
to st.te : 

(a) tbe percentlae of SC 1ST officers at 
present working in Class, ) and n/Setrior 
Management. Middle Level Managemont and 
Junior ManaJ8ft\eot cadree ia tho puWlc 
sector units under tbe control of the Union 
Government; 

(b) the public helor und.rtaki'ft.8 where 
the proportion of sclST otftcert fe' I'. 
aforesaid cadre! is less tban t-he qUot'a Wet 
down by Government; 

(c) the reasons for non-'olfilmetU of t~ 
reservation quota in the aforesatd cadres; 
and 

(d) the steps proposed to be taken by 
the Union Government to secure flUin, up of 
the requisite duota of SC/ST officers in the 
aforesaid cadres? 

THE MINISTER Of S'TATB IN THB 
DEPARTMENT OF IN,DUSTRIAL DBVE-
I.OPMENT (SHRI M. ARUNACHALAM) : 
(8) As against the prescribed percent.. of 
1 S% for Scheduled Castes and 7,,, fOf 
Schtduled Tri~es. tbe actual percentage of 
rmplo~ ees in the public sector units as on 
1·1 .. 85 is indicated below: 

Group SCs,*, 9'M£ 

A 4.12 0.S9 
B 5.50 1.~ 

C 18.34 8.61 
D 27.20 15.12 
(excludioa sweepers) 
D ( .... ".ri) 11.50 3.11 

(b) to (d). It will' be aeen 'roOl tIM 
'''&9Vo t."Je 'h~* flO <juota til, .~ .~fd 

.1 _ lowtr cateaory in Group CCI attet 'D' 

...,.. However. there are shortfalls in ·thJa 
~. datelory in Group 'At and 4B· poaCIJ 
due to non-avilability of qualified cand'id •• 
especialJy in technical discipline.s. Govem-
meDt I... cOllstantly monitorina the imple-
mentation of tbese orders. Suitable Dleaaur. 
aro taken to improve .tbe intake of c8lJdidatea 
.'ootin8 to Scheduled Castes and ScbeduJed 
Tribes wbich include the following : ' 

(I) Provisions bave been made for 
relaxation in 8ee limit, fte conces .. 
sion and reimbursement of T.Il. 
for interviews; 

(Ii) Public Sector Enterprises have bee. 
instructed to take separate inter-
views of SCs and STs and tC) 
include invariably one SC/ST 
Metfiber in the Seleetion Board/ 
DPe to safeguard the interost., 
tfttso communities: 

(iii) Public Sector Enterprise, I •• 
administrative Ministries have beea 
instructed to strictly implement tlo 
reservation orders; 

(tv) Indian Institutes of Managemeat 
have taken steps to improve the 
in'ake of SC/ST candidate., in theso 
Institutes for making avaifable 
candidates for Group fA' and 'r 
posta; 

(v) PubJic Sector Enferprises have been 
advised to award scholarsbips I. 
engineering students who wit) be 
ultimately absorbed by 1hese Public 
Sector Enterprises and to introduce 
a Training .. cum-Scholanbips Scheme 
(or recrujtment in junior level 
posts. 

H~ldlna Batk of Cats In Curg.on 
Stotky.rd by Marutf'Udyog Ltd. 

6S6). SHRI O.B. PA TIL : 
SHRI SATYENDRA NARAYAN 
SlNHA: 
SHRI YASHWANTRAO 
GADAKH PATIL : 
DR. 'V. VENKATESH : 

Will the Minister of JND1)Sl.RY '" 
p~ '9 .tat,; 
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<a) wbether it il a fact that Maruti 
Udyog Linlited had beld back about 3000 
cars in its Ourgaon stockyard askina for 
r,ise in price of the cars; 

(b) if so. the reaction of Government 
thereto; and 

(c) the quantum of increase ,and the 
reasons therefor? 

THE MINISTER OF STATE IN THB 
DBPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRt M. ARUNA-
CHALAM) : (a) Yes, Sir. 

(b) Sales of vehicles by Maruti Udyol 
Ltd. is as p~r the commercial practice 
evolved by the company. 

(c) Ex-factory price bas been raised by 
Rs. 7,150 for standard cars and by Rs. S.5S0 
for deluxe model. This is on account of 
hardening of yeu aDd due to increa •• in 
excise duty etc. 

[Tran"latiol.) 

Impact of FaUing Crude Oil Prices 08 

eonsumers 

6562. SHRI BALWANT SINGH 
RAMOOWALIA : Will the Minister of 
PETROLEUM AND NATUR.AL GAS be 
pleased to state : 

(a) whether it is a fact that foreiaD 
trade will stand to gain as a result of decline 
in ,be prices of crude in tbe international 
market; 

(b) if so, whether Government propose 
to live tbe benefit thereof to consumers; and 

(c) if not, the reasons therefor ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHEKHAR SINGH) : (a) It is diflicut to 
indicate even in broad terms the precise 
impact of tbe recent fall in oil prices in tho 
international market on our foreisn trade. 

However, it is expected that tbere would 
be reduction in the import bill 011 ICCOUDt 
of 4~line in ~",CSo oil pri"",. 

, It is .lao POl8ible th. t there may be a 
setback in _ports to tbe Oil ProduciD8 
Coulltries in West Asia and North Africa. 

(b) and (c). Althouab the current oil 
market i. 10ft in tho Dear term. there is a 
Icoera) CODCenlUi amODI international 
analysts that it is bound to become increas-
iDlly tiaht in tbe coming years and the oil 
supply/demand balance win have to be 
manalJCKi in a manner which would safeguard 
the national interest in the long run. 

['Fran., I atlon) 

Relond 08 Account of Defective/Damaged 
L.P.C. Cylinder. 

6'63. PROF. NIRMALA KUMARI 
SHAKTAWAT : Will the Minister of 
PETROLBUM AND NATURAL GAS be 
pleased to state: 

(a) whethor considerable delay is caused 
In returnina tbe damaged cook iog gas 
cylinders to tbe department and in receiving 
tbe refund thereof resulting in great hardship 
to both CODsumers and distributors; and 

(b) whether Government propose to 
make some effective arrangments to remove 
their difficulty and to ensure that damaMed 
and defective cylinders are not supplied and 
tbe amount is refunded immediately? 

THE MINISTER OF STATE OF THE 
MINISTR.Y OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHEKHAR SINGH): (a) Apart from the 
time necessary for verification nnd accountiol 
formalities, undue delay generally docs not 
occur in withdrawal of defective ,--ylinders 
from and financial adjustment with tbe 
distributors. 

(b) Strengthening of the field force and 
streamlinina of procedures and accountin8 
.ystems bave beeD done as part of the 
continuous endeavour to improve the 
position further. 

U.e of Aleohol a. a Source of EoerlY 

6564. SHRIMATI D.K. BHANDARI: 
Will the Minister 9f ~N~R~Y ~ plCMe~ 
to -tatt : 
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(a) whether ,tbere II aD, proposal to 
start ule of 10 per cent alcobol which will 
still be lower than 20 per cent uled durina 
World War II and to take • positive step 
forward towards use of renewable IOUrces 
of ener gy; and 

(b) whether it is correct that contrary 
to earlier information, the Department now 
is of the view tbat aloohol bas a positive 
energy balance ? 

THB MINISTER OF ENERGY 
(SARI VASANT SATHB): (8) and (b). 
The possibility of usinl alcohol as a source 
of ener~y particularly. for automobiles hal 
been examined by various committees. It 
has been concluded that alcohol is much 
better used 8S a feed stock for' chemiC'lI 
industries and the overall demand for theso 
jndu~t.rjes is such as to absorb all the 
alcohol produced. The proposal to blend 
ethyl alcohol with motor fuel can be pursued 
only jf availability of a1cohol from domestic 
sources can be increased manyfold throuab 
new technological development. Researcb 
and development in this field is under way. 

Crisis In Alcohol-Baled Industrlea 

6565. PROF. K.V. THOMAS: Will tbe 
Minister of INDUSTRY be pleased to 
state : 

(a) whether alcohol-based industries are 
facing a crisis due to ahortage of alcohol; 
and 

(b) if so, the steps takon in thia reaard ? 
J 

THE MINISTER OF STATB IN THE 
DEPARTMENT OF CHEMICALS AND 
PETRO.CHEMICALS (SHRI R.K. JAI-
CHANDRA SINGH): <a) Tbe supply of 
alcohol in the country bas been inadequate 
to meet the demand for different purpoles 
including tbe demand of alcohol based 
industries. 

(b) Duty free import of dcnatured 
alcohol has been permitted to actual usera 
(industrial.) to improve the availability. 

Communication facillt, In Gu)arat 

6S66. SHRI AHMED M. PATEL: 
Will the Minister of CQMMVtllCA TIONS 
\)e ~leaaed to sta\~ ; 

(a) wbether Government are aware 
that tbe commuDication facility especially 
relatia. to trank call. is Dot satisfactory iD 
varioUl tOWDI in Gujarat "Iz. Ahmedabad, 
Surat Bharucb. etc.; 

(b) whether complaints by public, 
associatioos, Chambers. etc. about inade-
quate facilit, have been made to the 
Government; 

(c) if so, tbe steps Government propose 
to take to remedy tbis situation; and 

(d) by what time the Government expect 
to provide satisfactory communication 
facility in Oujarat to avoid delays and 
bottlenecks ? 

THB MINISTBR OF STATE OF THE 
MINISTRY OF COMMUNlCATJONS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI RAM NIWAS MJRDHA) = (a) Yes 
Sir, to certain extent. 

(b) Yes Sir, some complaints have been 
received. 

(c) To improve the trunk services, 
timoly action is taken for augll1entation of 
trunk circuits and trunk boards on the 
various routes wherever justified. 

(d) By the end of 7th Five Year Plan 
the various bott)encks relating to automati· 
salion, provision of STD/Trunk Aucomatic 
Excbanp routes, additional trunk boards 
and trunk circuits on stable transmission 
media including diaital rnicrowa ve will be 
provided, after wbich trunk services wi)) 
improve considerab1y. 

Execution of .eeond mine expaoslon 
project of Ney,eU Lignite Corporation 

Limited 

6567. SHRI H.N. NANJE GOWDA: 
Will tbe Minister of ENERGY be 
pleased to state: 

<a> whether delay in certain decisions 
for the second mine expansion project of 
Ncyveli Lianite Corporation Limited. 
Ne)'"Ji, Tamil Nadu bas withheld the rate 
of power pneratioD; 

(b) if 10, tM ,,_Qn. fo .. '\1~b delaf; 
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(c) whether tbe Stat~ of Tamil N.du 
and its electricity board bave been urgina 
upon tbe Union Government C to expedite 
the e~ution of the projects meant for 
power leneration to meet the p()wer needs 
of southern region; 

(d) if so, the facts thereof; and 

(e) the action being tnken to expedite 
the completion of the projects immed iattly ? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE) : (a) No, Sir. 

(b) Does not arise. 

(c) to (e). In June 1984 a reference was 
received from the Government of Tamil 
Nadu requesting tbe Government of India 
to accord early clearence to the setting up 
of a third' tberma) power station (3 X 500 
MW) by the NeyveJi Lignite Corporation. 
Owing to refKlurce constraints the project 
could not be included in the Seventh Five 
Year Plan. 

DeDland for declaring Ralgarh dl.trict 
In Madbya Pradesh 88 'No Industry 

District' 

6568. KUMARI PUSHPA DEVI: 
Win the Minister of INDUSTRY be pleased 
to state: 

(a) whether there is a demand to declare 
Raigarh district in Madhya Pradesh as a 
·No Industry District'; and 

(b) if so, the steps taken to implement 
dae above proposal ? 

TI-IE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SH.RI M. ARUNA-
CHALAM) : (a) No, Sir. 

(b) Does not arise. 

Appointment of Social Workers on 
Selection Boards for AUfltment 01 

L.P.G. Age'Hies etc. 

6569. SHRI B.K. GADHVI : Win the 
M.ioister of PETRO'LElJM AND, 
~ATl)RAl- OA~ be ~lcased to st~te : 

',(~) ~hctbeJ aDY complaints have been 
received by Government from Members of 
Parliament and other quart~rs tbat L.P.O·~ 
a,cncies ltld retail outlets are obtained by a 
vested interest i~ benami and uoscrupulous 
ways; 

(b) wbether Government have any 
pr.oposals to scrutinise the decisions taken by 
Oil Selection Boards "in this regard; 

(c) if so, tbe details thereof; and 

(d) whether Government propose to 
appoint any member on Selection Boards 
from social workers to avoid such 
complaints in future ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHEKHAR SINOH) : (a).' There have been 
general references from Members of Parlia-
ment and other quarters in this regard. 
Any specific cases are looked into and 
appropriate action taken. 

(b) and (d). No, Sir. 

(c) Does oot arise. 

Shortfall In production of bulk drugs ' 

6S70. SHRI DHARAM PAL SINGH 
MALIK: Will the Minister of INDUSTRY 
be pleased to state : 

(8) the original tarlet for the production 
of bulk druls for the terminal year of the 
Sixth Five Year Plan; , 

(b) whether tbe tar8et was revised; 

(c) if so, what wa s the revised taraet; 

(d) the actual production in the terminal 
year: 

(e) whether it is a fact that Hbera1isation 
of import of buJ't drugs is the Illaio factor 
for tbe shortfa 11 of the production; and 

(f) if so, the total sbortfall between the 
ori8inal target and the actual production 
durin. that year ? 

THE M1NISTBR OF STAT·E IN THE 
PE~A~T~N'T Qr qlEfdlCAJ.S AJ'-lP 



PETR.O-CHBMICALS (SHRI It.K. lAT-
eRA NDaA SINO,H) :. <a> T.be oriJine) 
targets for the production of bulk druas for 
tbe terminal year of tbe 6th Five Year Plan 
f.e. for 1984·85 was Rs. 66' crores. 

(b) Yes, Sir. 

(c) The revised taraets for the production 
of the bulk drugs for the terminal year of 
the 6th Five Year Plan i.e. 1984 .. 8~ was 
Rs. 500 Crores. 

(d) and (f). The production of bulk 
drugs during the terminal year of the 6th 
Five Year Plan is estimated to be of the 
order of Rs. 377 Crares. 

(e) No. Sir. The shortfall in production 
was mainly because the demand did Dot pick 
up as anticipated. 

D'ealers for Maruti Car in Haryana 

6571. SHRJ CHIRANJI LAL 
SHARMA Will the Minister of 
INDUSTR Y be pleased to state: 

(a) whether any car dealers have been 
licenced in Haryana for sale of Maruti car; 
and 

(b) jf so, their names and addresses? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA-
CHALAM) : (8) Yer, Sir. 

(b) MIs. Modern Automobiles G.T. 
Road, Ambala ... l14003 (Haryana). 

ProductioR In HM'r bulbs division 

6572. SHRI V.S. KRISHNA lYEa: 
Win the Minister of INDUSTRY be pleased 
to state: 

(a) whether the bulbs division in HMI 
is earning profit; , 

(b) whether it is a fact that there is no 
dellu~pd for JlMT ,>ulbs in ~be market; 

Ccl whether it i$ duo to lack of publicity; 
and' ,. 

(d) whether Goveroment pro, .. co live 

more incentives to tbe dealers and boo.t 
production? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF INDUSTRIAL DBVB-
LOP~A'ENT (SARI M. ARUNACHALAM): 
(a) No, Sir. 

(b) It is not a fact. 

(c) Does not arise in view of answer to 
part (b) above. 

(d) No. Sir. Payment of incentives to 
dealern is regulated by the company in 
exercise of its commercial judgoment. 

Closing of Small Industries Service 
Institutes in Southern region 

6573. SHRI K. RAMAMURTHY : 
Will the Minister of INDUSTRY btt pleased 
to state: 

(a) whether there is any proposal to 
close down the Small Industries Service 
Institutes in tbe Southern region; 

(b) if so, the reasons thereof; and 

(c) the action taken on the representa-
tion of the Small Industries and Business 
Entrepreneurs, Madras in this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM) : 
(a) to (c). NOt Sir. However. the Govern-
ment is re-assessing tbe role of Small 
Industries Service Institutes in the country. 

[Translation] 

Setting up of Additional Power Units 
in Uttar Pradesh 

6574. SHRI RAJ KARAN SINGH: 
Will tbe Minister of ENERGY be pleased to 
state: 

(a) the names of the States fro·m wbich 
power is 5upplied to Uttar Pradesh in order 
to meet "its requirements; 

('" 'the names of tbe States in tho 
country other than Uttar Pradesh whicb 
have pGwer abortage; and 



(,) whether Govemmoot propoae to lOt 
up additional unita for pneralioD of power. 
in Uttar Pradesh; if 10, tbe places where 
these units will be let up ? 

THE MINISTER OF ENERGY (SHill 
V ASANT SATHE) : (a) Durio. 1985.86, 
Uttar Pradesh received assiltance from 
Himachal Pradesh, BBMB system, Badarpur 
Thermal Station, Central Sector Sinaraull 
super thermal power stalion, Bihar and 
Madhya Pradesh to belp it in meetiol its 
requireOlcnts. 

s. No. Namo of tbe Scheme 
_._ -_ ...... _ . ...-..._--

1. Vishnu Pray a, (H) 

2. Tehri (8) 

3. Lakwa Vyasi Multipurpose (H) 

4. Maneri II (H) 
s. Khat. (H) 

6. Anpara 'A' (T) 

7. Anpara 'B' (T) 

8. Tanda (T) 

9. Uncbabar (T) 

(b) The States which had eaetIY 
Ihortap of more than 10% dorioS 1985-86 
other tban Uttar Pradesh are Haryan •• 
Jammu aad Kasbmir. Karoataka, Tamil 
Nadu, Bibar and Oriaaa. 

(c) Tho followiDI ongoing/ sanctioned 
Ichemes in Uttar Pradeah are in various 
staps of coDstructioD. Out of these, a 
capacity of 1794 MW is expected to be 
commi88ioned durilll tbe Seventh Plan and 
tbe balance in Biahth PJan:-

loataJlcd Capacity (MW) 

4Xl'.O = 480 

4 X 2SC, - 1000 

3XlOO+2X60 - 420 

4X76 = 304 
3X24 - 72 

3X210 - 630· 

2XSOO = 1000 

4Xl10 'II::: 440 
2X210 - 420 ----

4766 

.One unit of 210 MW at ADpara 'A' TPS .... already been commi •• ioned. . 

Besides tbe above. the followiolODIOIDI/ 
sanctioned scheme. located in Uttar Pradesb 
under Central sector are allo in varloUl 
stages of construction. Uttar Pradesh will 
get its share from these projects: 

1. Siograuli STPS St. II 

2. Riband STPS 

3. Tanakpur (H) 

4. Narora Atomic 
'power plant 

[English] 

lXSOO MW 

2 X 500 MW 

3X40 MW 

2X235 MW 

Application lor Honda Car 

657S. SHIU P.R. KUMARAMANGA .. 
LAM: 
SHlU MANIK. aBDDY : 

Will the Minister of INDUSTRY be 
, pleased to atate : 

(a) whether it is a fact that on the basis 
of fuel economy and other related factors, 
can sucb as Honda bold out considerable 
prom Iso in cuttins down expenditure OD 
petroleum products; 

(b) whether this application of Honda 
t. receivina coDiideration; and 

(0) whether any othor proposals are 
peDdioa ? 

THE MINISTBR OF STATE IN THB 
DBPAR.~ENT OF INDUSTRIAL DBVB-
LOPMBNT (SHl.l M. AJllJNACHALAM) : 
<a) This depeDda upon evaluation of per-
formaoce of a vehle" uDder Indian operatl .. 
CODditiODl! 



(b) and (c). Some proposals including 
TELCO-HONDA are under cooaideration. 

ProductiOD and Supply of Keroaene Oil 

6576. SHRI CHINTAMANI lENA: 
SHRI AMARSINH RATHAWA: 
SHRI D.B. PATIL : 

Will the Minister of PBTROLEUM 
AND NATURAL GAS be pleased to state: 

(a) tbe total production of kerosene oil 
in tbe country and the total quantity of 
kerosene oil imported annuany during the 
Jast three years, year-wise; 

(b) the details of kerosene oil requISI-
tioned by each State Oovernment during 
1984-85 and 1985·86 and actual 

Period 

1982-83 

1983-84 

1984-85 

1985· (April-Dec.) 

• Provisional. 

Production of 
Kerosene 

3.39 

3.53 

3.36 

2.88 

(b) and (c). The requirements of 
kerosene of various States/Union Territories 
is assessed by aU owing a Sex, growth 'lver tbe 
allocation made durina tbe corresponding 
period of tbe previous year on a four-
month· block basis. Besides tbe rcaular 
a]Jocationst additional ad·hoc releases are 
also made to meet specific situations like 
flood. drouaht. cyclone. sbort_le of LPG/ 
soft coke, etc. For tbe Winter Block 
(Nov. '8S to Feb. '86) and current summer 
Block (March-June. 1986) allocations bave 
been made with a growth rate of 1/i" and 
'% respectively to enable the States and 
Union Territories to meet the iIlcreued 
demand~ 

it.. Statement abo_iDa scatewiJe .• Uoca-

quantity supplied, State-wise and ycar-wiao 
break-up thereof; 

(c) whether it is a fact that the supply 
, of kerosene oil made to each State is much 
less than their requirement and if so, tho 
reasons thereror; 

(d) whethfr Govetnment are aware tbat 
due to the shortage of kerosene oil in 
certain parts of the country kerosene oil is 
being sold in black market; and 

(e) jf so, tbe steps being taken by 
Government to meet the demand or each 
State Government ? 

THE MINISlER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHEKHAR SINGH) : (a) Production and 
Imports of kerosene during 1982·83 to 198' 
(April-Dec.) are as below: 

Qty : Million tonnes 
Value: (Rs./Crores) 

Gross Import 
Qty. Value 

1.88 

2.03 

2.61 

1.88 

595.89 

603.64 

844.77 

618.64 

tions/supplies of -kerosene made duriog tbe 
years 1984-85 and 1985·86 is attached. It 
will be ~een from the figures given tbat tbe 
supplies bave almost been in line with the 
allocations. 

(d) and (e). While tbe overall allocatioDI 
of kerosene arc made by the Ministry of 
Petroleum and Natura4 G.is. its furtber 
distribution to different areas of a StB'" 
U.T., is done by tbe concerned atate 
Government/U.T. Administration. They 
have been advised from time to lime to 
reaulate tbe diuribution in a fair and equita-
ble filaoner and to take effective steps to 
curb black-marketing, boardiDS~ etc. ." 
iQvolkiol also, if necessary, the provisioDl 
of tbo relevlDt laws. 
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(Filures in tonnes) 

State/Union 19.84.85 1985·86 
Territories ABoc&IIQa Sale Allocation $.10 (PlOY.) (April 

(Prov.) '85 Fob. '86) 

1 2 3 4 5 --_ . .-...-......_ ..... 

1. Andbra Pradesh 418150 418831 4349~8 394244 

2. Arunachal Pradolh 64)0 6778 7030 7437 
3. Andaman aDd Nicobar 2090 1804 2310 2309 
4. Assam 1744fiO 117995 195390 181222 
s. Bihar 306120 306321 327200 302184 
6. Chandiaal'h 14828 14810 15580 14546 
7. Dadra and N. Haveli 2090 4533* 2230 4032· 
8. Delhi 166220 164110 176()(\() 160000 
9. Gujarat 546500 545084 S75S20 529673 

10. Goa, Daman and Diu 21410 1889S@ 22100 17818@ 
11. Haryana 114270 114730 J16180 )05061 
12. IIimaobal Pradesh 24810 24036 26225 24455 
13. JamJl\u and Kashmir 48230 48534 49910 47260 
14. Karoataka 314050 306419 332050 294682 
15. Ker.l. 176130 174440 186400 168708 

.16. Madbya Pradesh 263720 259423 272360 244273 

17. Mabarasbtra 1041640 1035790 1096030 100]365 

18. Manipur 1'040 J5265 15220 14616 
19. Megha1aya 10520 1118! 12110 11715 

20. Mizoram 4200 4037 4390 411~ 

21. Nagaland 6990 7227 1400 7545 
·22. Orissa 102700 101873 108850 99863 
23. Punjab 225060 225330 236430 216922 
24. Pondicberry 10440 l00S5 11280 9878 
25. kajast'ban 179000 1774$0 185110 168988 
26. Sikkim '140 3015 5400 5940 

. ·27. Tamil Nadu 4664lO 460479 .90~ 440443 
28. TripuTa 1'390 12509 16680 13'J'8 
29. Uttar Pradesb -655220 655809 "'460 .6259.80 
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30. W. Beppl ' 540300 539822 558230 516646 

31. Laksbdwoep 6.lO N.A. 640 N.A. 
_.._...~- .. ---

S878178 5846627 6171283 5635099 

*lneluding sales ttlade in Daman and Diu. 
@S"oludiag sales made in Daman and Diu. 
N .A. == Not Avaita.le. 

Import of CO,a. 

6577. SHR} AMARSINH RATHAWA' : 
Will the Minister of ENERGY be pleased to 
state : 

(a) whether a larac quantity of coal was 
imported during tbe years 1984 .. 85 and 1985-
86; and 

(b) jf so, the quality imported and from 
which country and the foreigD excbanae 
involved? 

THB MINISTER OF ENERGY (SHRI 
VASANT SATHE): (a) and (b). The 
quantity of coking coal imported by Steel 
Authority of India Limited, (SAIL), C and 
F value of coal imported and the countay 
of import during tbe years 1984.85, '985-86 
is as under: 

Year 

1984-85 

1985 .. 86 

Quantity 
(in m.t.) 

0.665 

2.034 

Approxi- Import or 
mate C country 
and F 
Value 

(in RI. cror.es) 

55.80 Australia 

161.80 Australia 
and 

Poland 

------~.-~-----,----..... 

Durioa 198'-86 TaG1U Mad", Elec:'ricity 
Board bave .lso imported G.t m.t. of non-
eokinl CC)aJ < •• h canted! ~fow UJ%)' rrom 
~usttaUa ift90)YiDl torelln ."cti-. '''*'9Uat .. 
JDf to .. l?o\lt 1\8. $.QO Q~fII. 

[Translation) 

Bench of Hfah Court at RaJpur 

6578. SHRI KEYUR BHUSHAN: 
Will tbe Minister of LAW AND JUSTICE 
be plea,ed to state : 

(a) whether the people of Rajpur 
(Madhya Pradesh) had demanded setting up 
of a bench of the High Court tbere; 

(b) if 10, whether a commission had 
been constituted keeping in view the impor-
tance thereof; 

(c) jf so, whether the report of the said 
Comrr.ission bas been submitted 10 Govern-
ment; and 

(d) if 80, the action taken so far in 
resard to settinl up a Hiah Court bench in 
R.ajpur in pursuance thereof '} 

THE MINISTER OF STATE IN THE 
MINISTRY OP LAW AND JUSTICE 
(SHRI H.R BHARDWAJ): (a) to (d). 
The Oovernmetlt of Madhya Pradesh bus 
proposed the establishment of a Deneb of 
tbe Madbya Pradesh High Court at Raj pur. 
As sUllested by tho State Government 
earJier, the demaod for establishment of 
Beocbea of Madhya Pradesh High Court 
was referred by the Central Government to 
tbe Jaswant Sinab Commission. The Report 
of Jaswant Singb Commission on the question 
of estabUshment of Benches of High Courts 
In paeral, and of certain High Courts 
(including Madhya Pradesh Hiah Court) in 
particular bas been received and iA engagina 
the attention of the Central Government. 
No tinal declsiob ll. b't40 taken so faf in 
~ ~Jt",. 
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Replacement or Old Communication 
System by Modern Computerised 

Techoology 

6579. SHRI HUSSAIN DALWAI: 
Will the Minister of COMMUNICATIONS 
be pleased to state : 

(8) the prospective planning of his 
Ministry to replace age.long communication 
system by modern computerised ttchnolo8},; 

(b) the country with whom Government 
are negotiating for bJil1ging in new techno-
logy for communication system; 

(c) whether the electronic telephone 
system imported from Japan has not been 
able to give us expectet1, results if so, the 
reasons thereof; and 

(d) whether Government of India are 
taking some concrete steps to avail latest 
technology in communication in order to 
take our country to 21st Century 1 

THE MINISTER OF STATE OF THB 
MINISTRY OF COMMUNICATIONS 
AND THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAM NIWAS MIRDHA): (a) Digiral 
Technology is planned to replace old strow ... 
aer and X-bar systems in phases depending 
00 tbe amount of funds made available to 
the Department. 

(b) Department bas entered into coila .. 
boration with CIT Alcate1, France for 

. Indigenous manufacture of E .. I0 B digital 
switching equipment. 

(c) No, Sir. Electronic telephone 
switching imported from Japan and since 
commissioned are working satisfactorily. 

(d) Yes. Sir. It is proposed to induct 
Jatest technology by way of digital electronic 
switchins. fibre optic, digital microwave, 
satellite and other equipments in the net .. 
work. The pac~ of induct ion will depend 
upon the funds made aVe-ilable to tho 
tclecom sector ~ 

(7)!a"datlon] 

Anlstance to States by Rural Electr.· 
fteafioD CorporatloD 

6S80. SRRI HARISH RAWAT: Will 
the Minister of BNBRGY be pleased to 
stato : 

(a) the total amount as loan or assist-
ance Jiven to different States by tbe Rural 
Blectrification Corporation during various 
Five Year Plans and its per capita average 
in each State; 

(b) whether the percentage of electrified 
viJJages in various States differs wi del)'; 
and 

(c) if so, the steps proposed to be taken 
by Government to bridge this gap during 
fho Seventh Five Year Plan? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE) : (8) The Rural Electri. 
fication Corporation (R Ee) was set up in 
1969 to provide fiDancia~ assistance to tbe 
State Electricity Boards for rural electrifica .. 
tion. By the end of Feb., 1986, the REC 
bas disbursed approximately Rs. 2192 crores 
as loan assistance to various State Electri. 
city Boards/State Governments for imple-
mentation of rural electrification programme. 
State .. wise disbursement of loan assistance 
to various State Electricity Boards/State 
Governments during various Five Venr Plans 
is given in Annexure- I . 

The per capita loan assistance provided 
by the REC works out to Rs. 50.01. The 
State-wise position is given in Annexure-I. 

(b) Percentage of villages electrified in 
various States as on 28.2.1986 is given in 
Annexure-I 

(c) In order to accelerate the pace of 
village of electrification in tbe States which 
have lower level of electrification. REC 
provides loan 8ssiatanct for rural elect rifica· 
tion projects in backward and under" develo p -
od a reas on Uberalised terms and conditions 
iocludioa relaxed norms of via biJity. low 
rates of intereat ~4 re~~tivel)' lonaer p<=ri~, 
9f r'parmeDt~ .' . 
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PollutioD b)' " .. Jkot Ud)'08 Ltd., 
BIJapllr 

6581. SHill H.B. PATIL: Will the 
Minister or INDUSTRY be pleued to 
state: 

<a) wbetber Government are aware tbat 
there is a healtb hazard caused by heavily 
polluted dust and smoke emitted by Dapl-
kot Udyog Ltd., a coment manuCacturinl 
unit in Bagalkot town in Dijapur District; 

(b) if so, whether Government have 
takeD any preventive measures in tbis resaro; 
and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA-
CHALAM): (a) According to the informa-
tion received from the Cement Manufactur-
ers' Association, Bagalkot Udyog Limited, 
an existing Cement Plant operating since 
1955 has already iostallod Electrostatic 
Precipitators (ESP) in their existiog kiln to 
control dust and smoke from their cement 
plant. 

(b) and (0). Do not arise. 

CODstruction 01 Annexe BuUdinl to 
Calcutta G.P.O. 

6582. SHRI SATYAOOPAL MISRA: 
Will the Minister of COMMUNICATIONS 
be pleased to state : 

(a) the prescot position of tho proposed 
construction of the Annexo building to 
Calcutta General Post 0t1ic0; 

(b) the dotails tboreol; and 

(c) the reasons for delay? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS AND 
MINISTER OF STATE IN THE MINIS-
TRY OF HOMS AFFAIRS (SHill RAM 
NIWAS MIRDHA) : <a> and (b). Revised 
drawiQp are under proparaCiOD and _are yet 
to be,' finalised tor lubmlssioCl to tbe local 
autborities . for approval. ' 

(c) Tbe drawiap are beina revised keep-
in •. in view tbe 'Dllcation. of local authori-

. ties, Jadian Heritage Society and other 
environmental factors. 

Ule of Alcohol In Motor Veblclel 

6S83. SHRI SUBHASH Y ADAV ~ 
Will the Minister of PETROLBUM AND 
NATURAL GAS be pleased to state: 

(a) wbether a ttcotion of Government 
has been drawn to the news item appcarinl 
in the 'Nav Dharat Times' of 12th March, 
1986 stating that morc than six lakh motor 
vehicles are usina alcohol extracted from 
sugarcane in Brazil; 

(b) wbether Brazil bas been exportiDI 
lucb alcohol to U.S.A. and IsraeJ; 

(c) whether Government propose to 
manufacture alcohol from sugarcane and 
ckperiment it to be used for mOlor vibiclci 
in India to save foreisn exchanse and to 
meet tbe demand of petrol in tbe country; 
and 

(d) if not, the reasons thereof ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRf CHANDRA 
SHEKHAR SINGH): (a) Yes, Sir. 

(b) Government have no information in 
this regard. 

(c) and (d). Although the technology to 
blend power alcohol with petrol for use as 
automotivo fuel baa been established, 
commercial use of alcohol in India as auto-
motive fuel bu Dot been fouod feasible as 
alcohol is in short supply and tbe indiaen-
ODS demand for industdal alcohol is heiDI 
met by import of denatured alcohol. Besidaa, 
use of alcohol as fuel is not considered to 
be optimum utilisation of this indu';trial raw 
material which can prefetrerltially be u~ed for 
makins biah value-added chemkaJs in tbe 
country. The prescnt production of petro) 
in tbe couotry is sufficient for its· require-
ments. As luch. Government do Dot pro-
pose to use alcohol u fuel in substitution of 
petrol. 



Letter. of IDteDt 

6584. SHRIMA TI BASA V ARA1S .. 
SWARI : Will the Minister of INDUSTRY 
be pleased to state : 

(a) the total Dumber Of Letters 01 
Intent issued in 1984 and 1985, State-wise 
break.up thereof; 

(b) the number of foreign collabora-
tioDs;. 

(c) the total number of Letters of 
Intent issued to backward areas and INo 
Industry Districts'; and 

(d) the type of industry which accOun-
ted for the highest? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF INDUSTRIAL 

DBVELOPMENT (SHlU M. ARUNA-
CHALAM) : (a) A total Dumber of 2521 
letters of intent were iaaed...... tile yean 
1984 and 19'85. State-wise aDd year· wile 
break-up of these 'f. ,1yoo ia the 8tatement I 
eocloaed. 

(b) 1776 Foreian Collaboratioo ... 
were approved durin. the yean 1984 aDd 
1985. 

(c) DuriDS tho yoan 1984 aDd 1985. a 
total Of 1401 loeton of iDteDt were issued 
for aettinl up of uoits ,iD CentraDy declared 
backward areas. Of tbose. 198 lotter. 
of inleDt wore for 'ao industry districts'. 

(d) A statement II indicatio. Scbeduted 
industry-wise break-up of Dumber of letter. 
of intent graDte~ aurlnl '198'1 and 1985 i. 
eDclosed. 

Stateib'eDt-1 

Sta'ement showing Slate.Wile br.ak-up 0/ "umfur 0/ L"'~", o/lllt.nl'fnwd 
during the 'year, 1984 and 198$ 

State/Union Territory 

1 

1. Andbra Pradesb 

2. Andman and Nicobar 

3. Arunachal Pradesh 

4. Assam 

s. ·Bibar 

6. Cbandlaarb 

7. Dadra aDd Nap, Haveli 

8. Delbi 

9. Goa. Daman and Diu 

10. Gujarat 

11. Haryana 
12. .Himachal Pradesh 

13. Jammu and Kashmir 

14. Kamataka 

IS. Korala 

1, 

No. of Letters of Intent "ued duribl 
1984 '1985 

2 

92 

2 

2 

14 

21 

3 

6 

9 

107 

53 

18 

9 

63 , 

3 

121 
1 

1 

12 

22 

3 , 
23 

tS 

151 

lJV 
29 



1 

16. Laksbadweep 

11. Madbya Pradesh 

18. Mabarashtra 

1'. Manipur 

20.. Mizoram 

21. Meshalaya 

22. Nagaland 

23. Orissa 

24. Pondicberry 
2S. Punjab 

26. Rajasthan 

27. Sikkim 

28. Tamil Nadu 

29. Tripura 

30. Uttar Pradesh 

31. We!t Benlal 

32. State not indicated/More than one State _---_._ ----------
Total 

2 

77 
194 

2 

1 

20 

11 

44 

38 

2 

89 

132 

35 

13 

1064 

3 

8, 
211 

1 

J 

39 

13 

57 

41 

110 

1 

194 

68 

IJ 

1457 

Statement· II 
Statement ,bowing l"tlustry-w"~ b'eok .. up numbsr 0/ Lettera o/Intent I,,'sued 

during th,. Year, 1984 and 1985 

Scheduled Industry 

1 

1. Metalluraical Industries 

2. Fuels 
3. Boilers and Steam Generatina Plantl 

4. Prime Movers (other than Electrical 
Generators) 

s. Blectrical BquJpmeats 

6. T.tocommunicatioDl 
, II TraDaPonation 

No. of Letters of Intent issued durlnl 
--"-~-.", ..... --

1984 1985--

2 

126 

1 

5 

227 

62 

58 

3 

244 

3 

1 

4 

295 

175 

V3 
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1 2 3 

8. Industrial Machinery 69 S3 
9. MaohiDe Toots 14 14 

10. Agricultural Machinery 2 

11. Barth Movin. Machinery 1 3 

12. Misc. Mechanical and EOII. IDdUitry 21 63 

13. Commercial, Office and Houaebold Bquipmeuts 18 21 

14. Medical and Surgical Appliances 4 3 

15. Industrial Instruments 11 23 

16. Scientific Instruments 3 2 

17. Mathematical, Surveying and Drawilll 1 
Instruments 

18. Fertilizers 20 IS 
19. Chemicals (otber than Fertilizers) lS9 180 

20. Photographic Raw Film and Paper 

21. Dye-Stuffs 1 

22. Drugs and Pharmaceuticals 27 48 

23. Textiles (including tbose dyed printed 46 87 
or otherwise processed) 

24. Paper and Pulp Including Paper Products 18 20 

2S. Sugar 25 2 
26. Fermentation Industries 4 2 

27. Food Processing Industries 22 20 

28. Vegetable Oils and Vaoaspati 21 16 

29. Soaps, Cosmetics and Toilet Preparations 6 3 

30. Rubber Goods 17 18 

31. Leather. Leather Goods and Pickers 1 18 

32. Glue and Gelatin 1 1 

33. Glass IS 19 
34. Ceramics 15 11 

35. Cement and Gypsum Products 26 18 

36. Timber Products 8 8 

37. Defence Industry 

38. Miscellaneous Industries 3 S 
.,-

Total : 1064 14'7 
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Speel •• Department for RetlalatiDI 
'. Co_en.UoD of EneraJ' 

6585. SHRI DIOVIJAY SINH: Will the 
Minister of ENER.GY be pleased to 
stato ; 

<a) wbetber Oovernment propose to 
sot up a special department for rClulatinl 
and lmplemcntio, tbe proposal. for cooser-
va tion of enerlY; 

(b) whether such a department is 
Hkely to function more effectively aod 
whether it will be an autonomous body; 
and 

(c) whether any studies have been made 
as to how much agencies fUDction in other 
countries ? 

THE MINISTER OF ENERGY (SHRI 
V ASANT SATHE) : (a) to (c). Advisory 
Board on Energyand the Inter·Ministerial 
Working Group on Utilisation end 
Conservation of Energy have brought out 
the considerable scope that exists for 
improvement of eoergy efficiency in varionl 
sectors and the need for achieving 
coordinated execution of energy conservation 
programmes. In this context, an Encl'lY 
Conservation Wing bas recently been set up 
in the Deptt. of Power, Ministry of Energy to 
act as a nodal agene, (or the collection I 
exchange of information, evolution 
of policy and tbe implementation of 
programmes through the existing 
8@oDcies and tho Ministries/Departments 
concerned with the production and utilisa-
tion of energy. The practices prevailing 
in other developed countries are also being 
studied hy the Government. The detailed 
measures required for implementing energy 
conservation in deWerent sectors are beiDa 
worked out. the organisational aspect 
being one of the measures under examina-
tion. 

Sbortale 01 Peaclllin 

6S86. SHRI K.P. SINOH DBO Will 
tbe Minister of INDUSTRY be pleuod to 
state : 

(a) whether it is a foct tbat thore is a 
shonale of pencillin .. Oj 

(b) ttlo Pte4\loti9Q 9' 'bi, ~ to tlJ' 

country during tbe last two years. and tbe 
estimated demand in 1985-86; 

(c) whether his Department bas allowed 
aDY import of the same; and 

(d) 1.1 10, tbe details tbereof aDd policy 
In tbis rOlsrd ? 

THE MINISTER OF STATE IN THB 
DEPAR.TMENT OF CHEMICALS AND 
PBTRO .. CHEMICALS (SHRI R.K. 
JAICHANDRA SINO H) ! (a) There is no 
shortaae of PencilJin. 

(b) The production of Penci1lin durin, 
the last two ... years is given below : 

1983-84 

1984·85 

316.74 MMU 

221.68 MMU 

The total demand for the year 1985 .. 86 
for tbe manufacture of formulations and 
drUB intermediate was estimated at 1320 
MMUs. 

(c) and (d). The imports of PencilliD 
are banned under the Import and Export 
PoUcy for the period April 1985 to Marcb 
1988. Imports have, however, been allowed 
to-the 6-APA producers against Supple-
mentary Licences by the Ministry of 
Commerce from time to time-, as indigenous 
production of Penci11in Was not adequate. 

Setting up Units for Manufacture of 
Medical Eguipments wJtb 

Hungary's Collaboration 

6'87. SHRt P.M. SAYEED : Will 
tbe Minister of INDUSTRY be pleased to 
state : 

(a) whether some agreements have 
been signed with Hungary for setting up 
Industrial units for manufacturing advanced 
medical equipment and instuments; 

(b) if so, the details thereof includiDI 
tbe names of the private and public colla-
borating com""nies; and 

(c) the names of main madieal equlp-
ments and instruments to be manufactured 
UDder the agreements? 

THB MINISTBR OF STATE IN THE 
P2PARTM2NT Of l~PU~TRrIA" 
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DEVELOPMENT (SHRI M. ARUNA-
CHALAM): (a) Foreign coI1aborations 
with firms in Hunpry so far approved, do 
Dot cover manufacture of advanced medical 
equipment and instruments. 

(b) and (c). Do not ari~. 

Production of Bulk Drugs by FERA 
and ex-FERA Drug CompanJe. 

from Basic Stage I 

6S89. SHJ{I SARFARAZ AHMAD 
Will the Minister of IND USTR Y be pleased 
to Itate : 

(a) the names of FERA and ex-FERA 
drug companies which are producing bulk 
druas from intermediates and penultimate 
atales in our country; 

(b) whether it is a fact tbat these 
companies are producing thess drugs 
from basic stages in tbeir own countries; 
and 

(c) if so, the reasons why these 
companies have not been asked to produce 
these drugs from basic stages? 

THE MINISTER UP STATE IN THE 
OBPARTMENI OF CHEMICALS AND 
PETRO.CHEMICALS tSHRI R. K. 
JAICHANDRA SINGH) : (a) To tbe 
extent details are available. the name of 
PERA and Ex-FERA companies which are 
producing bulk drugs from penultimate! 
intermediates as well as basic states are 
given in the Statement below. 

(b) These details are not available. 

(c) These companies are producing tbe 
bulk druBs as per the Industrial Approvals 
held by tbem. 

Statement 

Us, o/FER.4 and Ex·FERA companies 
producing bulk drugs from IfIterme-

dlat~$IBasic stages 

t. Bayer 

2. Pfizer 

3. Rocbe 

4. 'May and Baker 

s. Ciba·Geiay 

6. Parke-Davis 

7. Sandoz 

8. A.C.C.I. (IEL) 

9. Unl-Sankyo 

10. Burroughs Welcome 

11. Merind 

12. Infor 

13. S.O. Chemicals 

14. Geoffray Manners 

Second Therma' Power Station Expan .. 
slon Scheme of NeyveU Lignite 

Corporation 

6590. DR. V. VENKA TESH : Will 
the Minister of ENERGY be pleased to 
state : 

(a) what further progress has been 
made to the second mine and the second 
Tbennal Power Station Expansion Scheme 
of the Neyveli Lignite Corporation. Limited, 
Tamil Nadu; 

(b) whether the cost of the project 
has taken much upward trend siuce 1983; 
and 

(c) if so, . the facts there-of and the 
present ~stimated cost of the expansion 
scheme" including the sources of finance 1 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE): (a) Action to 
procure major specialised mining equipment 
required for second mine expansion project 
is on band. Sbort letter of intent has been 
issud to Bbarat Heavy Electricals Limited 
on 28-2-1986 in respect of main equipment! 
pertaining to second Therma 1 Power Station 
Expansion Scheme. 

(b) and (c). There bas been an upward 
trend in tbe Qost of the projects since 1983. 
Necessary action for approval of the revised ' 
cost estimates is on band. As per estimates 
the revised cost of the second power 
station expansion ,cben1e may 10 up to 
Rs. 1080 crora and of the second' mine 
expansion scheme ,to about Rs. 760 croroa, 
botb at December, 1985 price,. 
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KFW has agreed in principle to give 
financial assistance for meeting the foreign 
excban'lc requirements in . respect of 
equipmentl components to be procured 
from West Germany. Rupee portion bas to 
be met by NLC partly by budaetary support 
of Governn1ent supplemented by internal 
resources of the Corporation .. 

Communl.:atlon Facilities iu Villages 

6591. SHRI P. KOLANDAIVELU: 
Wilt the Minister of COMMUNICATIONS 
he pleased to state: 

(a) the norms being adopted with 
regard to the village post offices; 

(b) whether Government t are able to 
have communication facilities in all villages 
in the couotr)'; 

(c) jf not, when would Government 
bring all villages under tbe map of the 
communication system; and 

(d) whether sufficient Extra Depart .. 
mental As~istants are appointed in the 
vi11age post offices? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAM NIWAS MIRDHA): (a) Norms 
prcscribt.'d in 1978-79 for opening of post 
offices in rural areas are as indicated in the 
statement below. However. having regard 
to the extensive rural network already 
established, contrains of resources and ,the 
continuing ban on cteation of posts, new 
post offices :l re not being openeti in 
accordance with these norms. 

(b) Yes, Sir. The rural postal system 
in the country covers aU villages. Barring 
a few exceptions. there is a daily deUvery of 
dak in all the villages. ViUage8 postmen/ 
e~tra depar:tmental delivery agents visiting 
villages to deliver .mail and pay money 
orders arc also required ·to sen post_se 
stamp and stationery and ·collact articles 
for despatch. )0 most -cases such officials 
are also required to book reaistered 
a.rtiC'les. So· far 1,28,669 POlt offices and 
~118,087 letter boxes 'ave 'been provi<l~ 
JQ nn,l} areas of '~o country. 

(c) 'The question does Dot arise in 
view of reply to part (b). 

(d) In rural post offices manpower is 
provided according to workload based on 
mail conveyance, delivery, clearance of 
letter boxes and transactions at the counters. 
In some cases. different functions are com-
bined in ooe post while in some other 
cases, depending on work, different officials 
may be employed for different functions. 
On the whole, it can be stated that adequate 
lnanpower is provided in rural .post ofTIces. 

Statement 

Norms lor optmillg of Po.d Offices in 
Rural Areas 

Post Offices to be opened in rural areas 
have been classified into two nlain cate-
eories : 

1. Post Office in Normal rural areas; 
and 

2. Post Offices in tribal or backward 
areas. 

(I) Post Offices in Normal Rural Areas: 

(i) Post Offices in gram- panchavat 
villages may be opened subject 
to the following conditions: -

(a) There is no other Post Office 
within the radius of 3 Kms 
from the proposed Post 
Office; and 

(b) The proposed Post Office is 
expected to yield income to 
the extent of alk-ast 25 per 
ce·nt of its estimated cost. 

(ii) Post Oakes in non-gram panchayat 
villages may be opened subject to 
the following conditions: 

(a) The population of the village 
should be 2,000 or more; 

(b) There is no other Post Office 
within the radius of 3 Kms 
from tbe proposed office; 
and 

(c) The Post Office is expected to 
yield income to the extent 
of atleast 25% of its estimatefJ. 
Qost •. 
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(l) Post OfBces In Tribal and Backward 
Areas: 

Projeet./PJanJ uDder Central Industrial 
Sector In U.P. 

(i) Post Offices in gram-panchayat 6593. SHRIMATI SHEILA DIKSHIT : 
villages may be opened subject to Will the Minister of IND,USTR Y be pleased 
the following conditions: to state: 

(a) There is no other Post 
Office within the radius of 
of 3 Kms from the proposed 
Post Office; and 

(b) The proposed Post Office is 
expected to yield income to 
tbe extent of atIeast 10 per 
cent of its estimated cost. 

(Ii) Post Offices in nOD~gram-paDcha­
yat villages may be opened subject 
to the following conditions : 

<a) The village (or an intesrated 
cluster of vil1agel within a 
radius of 1.S Kms.) should 
bave a population of 1,000 or 
more; 

(b) There should not be another 
Post Office within tbe radius 
of 3 Kms from the proposed 
Post Office; and 

(c) The proposed Post Office is 
• expected to yield income to 

the extent of atleast J 0% of 
its c~timated cost. 

Setting up of Ocean ThermaIS.efa, 
Conversion Plant in KeraJ. 

6592. SHRI V. S. VilA Y ARAGHA-
VAN: Will the Minister of ENERGY be 
pleased to state : 

(a) whether Government have any 
proposal to set up aD Ocean Thermal 
Energy Conversion plant in Kerala durins 
tbe Seventh Plan period; and 

(b) if 80, the details thereof ? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE): (a) and (b). No, Sir. 
However tbe Government is cODsidering 
the tecbno-econoQlic feasibility of settinl 
op a sbore based 1 MWe OTBC flapc 
jp ~~~h~tJwoep 181,od_, 

(a) tbe names of the project/plans 
beiog run in the Centra) Industrial Sector 
in Uttar Pradesh with (i) their names, 
(ii) the location, (iii) description of such 
projects/plans, (iv) period of their com-
mencement, (v) total estimated cost, 
(vi) annual expanditure. (vii) the facilities, if 
any, beiDI given by the State Government 
and ~vii) tbe prescnt status of 1be~e 
projech/ pJans; 

(b) wbether any project report(s) 
have been prepared; and 

(c) if so, whether a copy thereof will 
be laid on the Table ? 

THB MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA-
CHALAM) : (a) to (c). Details are being 
collected and a statement will be laid on the 
Table of the House. 

Entrultlng of Pip~lfne work to Public 
Sector Undertakir.gs 

6594. SHRI KUNWAR RAM: Will 
tbe'Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether it is a fact that his 
Ministry is hesitating in entrusting tbe work 
of laying of pipelines to public ~ector 

undertakings lucb as Bharat Heavy Electri-
cals Ltd; 

(b) if not, the facts in regard thereto; 
aDd 

(c) the number of underta kings in the 
country which have been entrusted with this 
job at present ? 

THB MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHEKHAR SINGH): (8) aDd (b). 
Pipeline layio8 works are being awarded 
through open tenders. Due preference 
i. ,iv~ to Publi~ ~~t()r ~ndertaldna6 jp 



the award of such work.s. 10 case of the 
HBJ Gas Pipeline Project, the offers received 
in response to the global tender floated by 
Gas Authority of 1ndia Ltd., included 
BHEL, in collaboration with HARCO. 
U.S.A. in respect of the cathodic protec-
tion system, and tbis has been accepted. 

(c) Pipeline laying works of ONGC 
have so far heen entrusted to MIs. Dodsal 
Private Ltd., and M/s. Essar Construction 
Ltd .• among the domestic private companies, 
hased on tcnders received. 

Investmenf in Central Public Sector 
units In States 

6596. SHRI GADADHAR SAHA: 
Will the Minister of INDUSTRY be pleased 
to state : 

(a) the number of Central public 
sedor units in the country tin date, State-
wise nnd Union Territory-wise; 

(b) industrial investment in this sector 
by Union Government. Union Territory-
wise, State-wise and Unit-wise for tbe 
period from 1981 to 1985; and 

(c) investment and fund allocation, 
C\!otral Government grant/assistance for 
renovation and modernisation of tbese 
units in States for the period from 1981 to 
1985, State-wise and Unit- wise? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNACHA. 
LAM): (a) As many of tbe Central 
PlJ.bJic Enterprises are having their area of 
opera tion spread over more than one State. 
the State-wise location of tbe 217 indus .. 
trial and cornfnerciaJ undertakings of the 
Centra.l Government as OD 31.3.1985 with 
reference to their Registered offices is giVeD 
in tbe a ttacbed statement. 

(b) and (c). Investment of Central 
Government in individual enterprises in the 
form of loan and eq uity and statc .. wise total 
investment in Central Public Enterprises 
(represented by value of Oross Block) are 
available in the Public Enterprises Surveys 
of the respective years placed on tbe Table 
of the House. Apart from loaos and equity. 
no grant or aSSistance is liven for renova-
tion and moderniSation. 
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Statement 

Statewlse Location Registered' OfflcBs 
I1f Central Public Sector Under. 

taking, aJ on 3/.3.1985 

l. Andbra Pradesh 12 

2. Assam 4 

3. Bihar 12 

4. Gujarat 3 

S. Haryana 1 

6. Karnataka 14 

7. Kerala 6 

8. Maharashtra 26 

9. Madbya Pradesh 2 

10. NagaJand 1 

11. Orissa 3 

12. Punjab 2 

13. Rajasthan 6 

14. Tamil Nadu 6 

IS. Uttar Pradesh 15 

16. Delhi 56 

17. Others 3 
18. West Bengal 45 ---

Total 217 ----
Pending Industrial Projects or Andbra 

Pradesh 

6597. SHRI B. N. REDDY: Will the 
Minister of INDUSTR Y be pleased to 
state: 

(a) the industrial projects of Andhra 
Pradesh pending before the Union Govern-
ment. and 

(b) when these projects arc likely to 
be sanctioned or dispused of ? 

THE MINISTER OF SrATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE .. 
LOPME.NT (SHRI M. ARUNACHALAM) : 
(a) and (b). As on 09/04/1986, 80 Industrial 
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Licence applications, received under the 
provisions of Industries (Development and 
Regulation) Act, 1951 for tbe grant of 
Letters of Intent for locating lodustrial 
Projects in Andhra Pradesh in the public 
as well as in private sectors were at various 
stages of considerations. Of this. 51 
applications were received in 1986. It is 
the constant endeavour of the Government 
to dispose of all Industrial Licence appli-
cat ions a:i expcnditiou~ly us possible. To 
ensure this, t be procedures have been 
streamlined. 

Set'iog ul' uf Electronic Telepbone 
ExdUlng~'s in Madbya Pradt'sh 

65~8. :_;HRI KRISHNA SINGH: 
Will the tvlinistcr of CO~1MUNICATIONS 
be ~leascd to state : 

(a) whether Government propose to 
set up electronic exchanges in Madhya 
Prade!->h uuring the Seventh Five Year Plan 
period~ 

(b) if so, tbe detaUs and' proposed 
locations thereof; 

(c) whetber Bhind and Datia are also 
included in tbe scheme for sotting up. of. 
such excbanges; 

(d) if so, tbe details tbereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF ST A 'IE OF THE 
MINISTRY OF COMMUNICATIONS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAM NIWAS MIRDHA): (a) Yes, 
Sir. 

(b) Information regarding loca) electro-
nic exchange planned to be installed in 
M.P. is given in the statement below. 

(c) Yes, Sir. 

(d) and (e). The details are given at 
(b) above. 

Statement 

S1. Nanle of Station 
No. 

. --...-------
I. Bhind 

2. Datia 

3. Dhar 

4. Betul 

5. Kbargaon 

6. MandIa 

7. Shajapur 

8. Tjkamgarh 

9. Ambilcapur 

10. BaJagbat 

11. Guna 

12. Shivpuri 

13. Bhopal 

14. Jabalpur 

15. Indore 
--'-~~--'- --

Proposed capacity 
of electronic 
exchange 

600 lines 

400 lines 

400 lines 

400 lines 

400 lines 

400 lines 

400 lines 

400 lines 
600 lines 
600 Jines 

600 lines 

600 lines 

4000 lines 

4000 lines 
10000 liDes 

Likely year of ins .. 
tallation subject to 

availability of 
resources 

1986·87 

-do-

.. do-

-do-

, -do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

1987·88 

1989·90 
1989·90 
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Installation Solar Photo,oltah~ 
Pumping Sets 

6599. DR. PHULRENU GUHA: Win 
the Minister of ENERGY be pleased to 
state : 

(a) whether any solar pbotovoJtafc p,ump .. 
if'g set~ are installed in '''est Bengal; and 

(b) if so, the number theteof and names 
or areas whele these are installed? 

THE MINISTER OF ENERGY (SHRI 
VASA NT SATHE): (a) and (b). Eleven 
solar photovoltaic pumping sets have so far 
been supplied for installation in the Nadia 
district of West Bengal under the demonstra-
t ion programme of the Department of Non-
Conventional Energy Sources. 

EXI)a "SiOD of HrCL Coastal Reftnerles 

0600. SHRI SRIKANTA DATTA 
NARASIMHARl\JA WADIYAR : 
Will the Minister of PETROLBUM 
AND NATURAL GAS be pleased to state: 

(a) whether Hindustan Petroleum Cor-
poration Limited has formulated plans for 
further expansion of the coastal refineries; 

(b) if so, the details of refineries identified 
for expan.sion; 

(c) the estimated cost of the expansion 
programme in each case; and 

(d) the steps taken in this relard ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHEKHAR SINGH): <8> No Sir. 

(b) to (d). Do not al'ise 

Proposal to change certain Delaltloa 
In MRTP Act and ,Companle. Act 

6601. SHRI SATYENDRA NARAYAN 
SINHA: Will the Minister of INDUSTRY 
be pleased to state : 

(a) whether Government are considering 
propasa)s for cbansing definitions like closely 

held companies, group and inter-corporat. 
sbare holdings, in the MOQopolies and 
Restrictive Trade Practices Act and CompaDY 
Law; and 

(b) if so, tbe details thereof? 

TllE MI~ISTER OF STJ\TE IN THE 
DEPARTr~lENT OF INDUSTn.IAL DEVE· 
LOPMENT (SHRI "'I. ARUNACHALAM) : 
(a) and (h). The M.R.T.P. Act and the 
Company Law do not define closely held 
companies and inter-corporate shareholdiop. 
The term -group' is defined in Section 2 (ef) 
of the M R. T.P. Act and not in the Company 
Law. There is no proposal to change tb.· 
definition of '.Group' in the ~1.R. T. P. Act. 

Mandatory Insurance for LPG Consumer. 
against Explosion Deaths 

6602. SHRI MOHD. MAHFOOZ ALI 
KHAN: 
PROF. RAMKRJSHNA MORE: 

Will the Minister of PETROLEUM 
AND NATURAL GAS be pleased to state: 

(a) whether it js a fact that insurance 01' 
, the registered LPG consumers agajnst eaplo· 
sion death is manda tory for the LPG dealenl i 
distributors; 

(b) if so, the details thereof; and 

(c) the procedure, if aoy, laid down to 
ensure that the consumer is informed of hi' 
insurance by the distributor at the time of 
giving LPG connection and tbe maDner in 
which it is ensured that it is strictly adhered 
to, to avoid any misuse by tbe distributor 
in tbe event of any mishap due to explOiteD" 
of the cooking gas cylinder? 

THE MINISTER OF SrATE OF THB 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDllAl 
SHEKHAR SINGH): (a) and (b). It i. 
obligatory for LPG distributors to ha ..... 
third party liability insurance cove rase of 
upto Rs. 10 lakhs per accident. 

(c) There is no procedure laid down fOr 
advising the consunlcr about the availabilftJ 
of the insurance cover. Insurance claims are 
prooesscd by the insurance companiea 
according to their procedure'. 



Appointment of Private Coosultants 
by Coal India Limited 

6603. SHRI INDRAJIT GUPTA: Will 
the Minister of ENERGY be pleased to 
state : 

. ( .. l) whether the Coal India Limited b .. 
appointed a number of private consultants to 
assist it and its subsidiaries in manaaiq 
their affails more efficienUy; and 

(b) if so, the details thereof? 

THE MINISTER OF ENERGY (SHRI 
V ASANT SATHE): (a) and (b). In certain 
specialised fields where permanent incumbents 
are not available with tbe required expertise 
or certain specific problems are to be solved 
with practicable and feasible solutions aDd 
the persons are not required to be appointed 
on regular basis, Coal India bave oPPointed 
12 consultants in various fields to render 
expert service such a safety, transport, cost 
control .. management development, financial 
management etc. The tenur~ of appointment 
of such experts/consultants varies from three 
months to one year with a monthly retainer 
fee varying from Rs. 1000 to Rs. 2,500 
and a daily fee varying from Rs. 150 to 
Rs. 500 subject to the condition that the 
monthly retainer f~e and the daily fees do 
Dot exceed last pay including DA/VDA 
drawn by the consultant at the time of his 
retirement from the regular service. 

Contracts for Ttlecommunication 
Technologies to Multinationals 

6604. SHRIMATI GEETA MUKHER-
JEE : Will the Minister of COMMUNICA" 
TIONS be pleased to State : 

(a) whether Government have given 
contracts to three multinationals of France, 
Japan and Belgium for the telecommunica-
tion technology transfer for development of 
20,000 diaitaJ switches; 

(b) whether it is a fact tbat the techno-
loay for development of digital switches bas 
beeD available indigenously; and 

(c) if so, the details thereof and reason 
for giving the contract to multinationals in 
,be situatioD? 

THE MINISTER. OF STATE OF THE 
MI~ISTRY OF COMMUNICATIONS AND 
MINISTER OF STATE IN THE MINISTRY 

,OF HOME AFFAIRS (SHRI RAM NIWAS 
MIRDHA): Ca) Three technologies relating 
to Blectronic PABX equipment bave been 
approved by the Government in Feb. 1985 for 
Transfer of technology to the Private and 
Public Sectors. These are (i) Jeumoot 
Schneider France Oi) GTE, Belgium and 
(iii) OKI, Japan. These technologies cover 
tbe sizes of exchatll!cs from 6 Jines to 2000 
lines. Government has placed purchase order 
of 20,000 EPABX's Hnes on tbese firms for 
field trial. 

(b) At the time of agreement indigenous 
tec:hn~logy was not available, Subsequently 
C~ntre for Development of tf!lelnatics has 
developed a 128 lines BPAEX as a bye-
product of the main development programme 
of developing a larg~ capacity 1.1igital dectro-
nic telepbone exchange. The purchase of 
technology from abroad involves exchanges 
of capacity from 6 lines to 2000 lines as 
compared to 128 lines EP ABX developed by 
C-DOT. 

(c) Does not urise. 

Package Programme for Industrialisation 
or Backward Areas 

6605. SHRI HARIHAR SOREN: Will 
the Minister of INDUSTRY b\! pleased to 
8tate : 

(a) whether Government have announced 
a package programme fur the industrilisation 
or backward areas in t~e couotry; 

(b) jf so, the names of the States where 
such package programme is proposed to be 
implemented; and 

(c) tbe details of the new incentives 
given in the rackage programme? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE· 
LOPMENT (SHRI M. ARUNACHALAM) : 
(a) Yes, Sir. 

(b) and (c). The list of industrially 
backward districts/areas as also the in-
ccntives/concessions available therein are 
liven in tbe book lot uIncentives for lndus .. 
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tries in Backward Areas" real with PreIs 
Notes No. 4/1/81-BAD (Vol. UI) dated 
7-9 .. 83 and No. 14/2/83-DBA·I dated 9-4·85; 
copies ,of which are available in the 
Parliament Library. 

Transfer of Latest Tele("ommunlcatlon 
Technology from United States to India 

6~)06. SHRJ K.. V. SHANKARA 
GOWDA : Will the Minister of COM-
MUNICATIONS be pleased to state: 

(a) whether the United States has 
communicated to India its desire to give top 
priority for transfer of the 1atest technology 
to develop work a hie an d efficient telecom ... 
munication $ystern in lnd la; 

(b) if so. whether India has welcomed 
their mClve'; and 

(c) whether any final a&reement baa been' 
reached and by what time the same is likely 
to be Implemented? 

THE M1NISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AN [) MlNISTER Of~ STA 1 E IN THE 
MINISTRY OF HOME AFFAlRS (SHRI 
RAM NIWAS MIRDHA) : (a) No specific 
offer for transfer of latest technology bas 
been rel.~eived from United State!. 

(b) and (c). Docs not arise in view of 
reply to (u) above. 

.~lJocation of Kerosene to Andbra Pradesh 

6607. SHRI S. PALAKONDRAYUDU: 
Will lh~ Ivliuistcr of PblROLEUM AND 
NAl URAL GAS be pleased to state: 

(a) whether kerosene allocated to 
Andhra Pradesh from Central Pool is in-
adequate; 

(b) tbe total quantity of kerosene 
allocated to Andbra Pradesh during 1985; 

(c) whether Government have any pro-
posal to increase the allocation of kerosene 
in 1986; 

(d) if so, the details thereof; and 

THE MINIS1'ER OF STATE OF THB 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHEKHAR SINGH): (a) to (e). Kerosene 
requirements of various States/Union 
Territories, including Andhra Pradesh, are 
assessed by anowing a 5'i~ growth over the 
allocations made jn the corresponding period 
of the previous year, on a four-month-block 
basis and allocations are made accordingly. 
Besides tbe regular al1ocations, additional 
ad- hoc releases are also made to meet 
specific situations like flood. drought, cyclone, 
shortage of LPG/soft coke, etc. However, to 
meet the increased demand, aJlocation of 
kerosene for the Winter Block comprising 
the months of November, 1985 to February. 
1986 and the Summer Block comprising the 
montbs of March-June, 1986 have been mado 
after allowing a growth rate of 'l% and 7% 
respectively. The aJlocations made are 
considered adequate to Uleet tho genuine 
demand. 

A total quantity of 4,28,480 tonnes of 
kerosene was allocated to Andhra Pradesh 
during 1985. Allocations during the remain-
ing part of 1986 will be made on the basis 
of the policy mentioned above. 

. 
S.T.D. Facilities in Towns and Cities 

of Andbra Pradesh . 

6608. SHRI S. PALAKONDRAYUDU: 
W.ll the ,Minister of COMMUNICATIONS 
be pleased to state: 

(a) the number of towns in Andhra 
Pradesh having S.T.D. facility connecting 
New Delhi and various citit:s and towns; 

(b) whether there is any proposal to 
start STD facility from Rajampet. Rayacboti. 
Madanapalle and Kodur in Cuddapab 
district of Andhra Pradesh to various cities 
and towns; 

(c) if so, the details thereof; and 

(d) if Dot, the reasons therefor? 

THE MINISTER OF STATE OF THB 
MINISTRY OF COMMUNICATIONS 
AND MINlSTER OF STATE IN THE 
MINISTRY OF HOMB AFfAIRS (SHRI 
RAM NIWAS MIRDHA) : (a) 42 towns in 
f\a4Jlra rf.~e,b "f~ llavinJ STP faQllU1 
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cooneeting New Delhi and various cities and 
\towDS. 

(b) No. Sir. 

(e) 'Does not arise. 

'(d) ·Owing to limitation of resources, 
priority is given (or connecting certain 
diltriet headquarters and telephone exchanBes 
:of capacity of 1000 lines and above as on 
1 .. 4 .. 8S which are yet to be provided with 
STD facilities. 

Pre-gramme to develop ."ro-based 
industries In triabal areas 

6609. SHRI K. PRADHANI: Will the 
"lni8ter of lNDUSTR Y be pleased to state: 

<8> whether any programme/plan hal 
:tJeen drawn up for the developnl~nt of agro-
wed industries nurtured through accelerated 
invCltments during the Seventh Fave Year 

!.PlaD. particularly covering the tribal areas; 
Iud 

(b) if so, its broad features? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT \SHRI M. ARUNACHALAM): 
(a) and (b). l'be Seventh 1-' lVt= Year .Plan 
bas placed emphasis. lilt-I-alia, on the 

.JDO&aures necessary for beller lIDplementa-
lion of tbe anti .. poYtrty programmes. The 
devolopment of Ilgro-based lodustfJes is a 
nece8salY concomitant of this proararnme. 
So far as development of tnbal areas are 
coD4:Crned, as bas been mentioned in the 
Seventh Plan, the plan fOfmulallons and 
project r~ports will be made in close con-
_Isation with beneficiary pallicipants with 
panicolar reference to the natulal reSOUICOI 
.endowment, traditional occupation and 
.kill8 of the people and a properly drawn 
up development perspective. 

Setback in Acquisition of Offsbore 
.. Platforms by ONGC 

6610. SHRI K. PRADHANI: Will tho 
·,Mjaiater of PETROLEUM AND NATURAL 
GAS be pleased to !tate : 

<a> whether tbe ,Oil and Natural Gas 
.'ColD1Pi~i9nts pr08ralllpl~ for .acqui,it~D ~f 

offshore platforms is likely to receive a set-
back in a view of tbe deJay in placement of 
orders witb different yards botb Indian and 
forcian; and 

(b) if so, tbe steps being taken to ex-
pedite the matter and prevent any possible 
setback to the ONGC's plan? 

THE MINISTER OF STATE OF THE 
"MINISTRY OF PETROLEUM AND 
NATURAL GAS (SIiRI CHANDRA 
SHEKHAR SINGH): (a) and (b). Suit .. 
able action is being tak\!n to approve ex-
peditiously the investment and procurement 
proposals of tbe ONGC to order to ensure 
smooth execution of its projects. 

011 DrilliDg in Mahanadi Basin 

6611. SHRI K. PRADHANI: Will the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

<a) wbether tbe Oil India Ltd. is drilling 
the ninth well in the Mahanadi basin; and 

(b) if so, tbe prospects of oil find ? 

THE MINISTER OF STATE OF THE 
MINJSTRY Or PeTROLEUM AND 
NATURAL GAS (SHRJ CHANDRA 
SHl:.KHAR SINGH) : (a) Ves, Sir. 

(b) It is too early to comment 00 the 
prospects of 011 find. 

World Balik lusistaoee to eoal projects 
uf Eastern Coalfi~ld. Ltd. and ~outll 

Eastern CuaUiclds Ltd. 

6612. SHRI K. PRADHANI: Will 
the Manister of ENEkG Y be pleased to 
atate : 

(a) whether Government had proposed 
to coal projects belonginj to the Eastern 
Coalfields Ltd. (Sooepur Bazari) and tbe 
South Eastern Coalfields Ltd. (Gevra) for 
World Bank finance; 

(b) it 80, tbe amount of financial aSlist-
anee asked for; and 

(c) tbe reaction' of tbe World B~n~ 

ttt·r~o·1 
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THB MINISTER OF I!NBRGY (SHRI 
VASANT SATHE) : <a> Yes. Sir. 

(b) aod (c). These projectl are present-
ly beiog ...... tMd b, the World Bank for 
financial .Isistfoco, wbicb may be of the 
order of US S 140 million. 

RalslDI Price of L.P.G. for la ••• trlal 
Coa •• Dlen 

6613. SHRI MOHANBHAI PATEL: 
Will the Minister of PETROLEUM AND 
NATURAL OAS be pleased to Itate : 

(a) the rate at whicb p. is being 
supplied to industrial coDlum.rs by Oil 
and Natural Oas Commi.ioa. 

(b) wbother It i. a fact that ONOC has 
been raising tbe price of "I supplied to 
industrial conlumer. vcry of too; 

(c) if 80. the Dumber of times tbe rate 
has been revised dudDi tbe tut tbree years, 
what was t~ rate in 1980 and what is the 
present rate aDd tbe rcaSOOl lor increasing 
the rate .0 of_.; and 

(d) tbe steps beiDI takeo to provide gas 
to industriffJ OQDIuQlCln ~ r ••• onable ra&c 
and to reaulate Iupply ? 

THB MINISTER Of ~T.TE OF THE 
MINISTRY OF PBTR.OLEUM AND 
NATURAL GAS (SHal CHANDRA 
SHEKHAR StNOH): <a> Tbe price of 
natural aas 8upplied by ONOC i. based on 
the replacemeo& coat of cb. fuol/feedstock 
being subat'tuto.4 by .... 

(b) aod (0). III view of (I) above. if 
there is any cbAPP l~ ~.b.' ~"~~ ~ub~titute 
,;z., Naphtha, F .. rf:l~' 011, C~l etc., 

tbe price of natural gas is revised accordingly. 
Thus during the last three years (1.4.1983 ' to 
31.3.1986). tbe price of gas suppJied to tbe 
COftsumers have been revised as under: 

(i) Price. based on Naphtha/Furnace 
Oil replacement w.e.f. 17.3.85. 

(ti) Price based on Coal replacement 
w.e.f. 8.1.84. 

(d) Natural gas is being used as a re-
placement of other petroleum products either 
as feedstock for as a fuel; the price being 
charged is. therefore. based on the feedstock/ 
fuel being substituted by tbe gas. Thu!) the 
user industries will be paying tbe same price 
for gas as wen as other fe\!dstock/fuel. 

Installed Capacity of Power Projects of 
Tamil Nadu 

6614. SHRI N. DENNIS: Will the 
Minister of ENERGY be pleased to state: 

(a) the present instal1ed capacity of the 
power projects in the State of Tamil Nadu; 

(b) tbe total MW of power which can 
be generated on completion of the on-going 
power projects in the State; and 

(c) by when those ongoitJg power projects 
are expected to be completed ? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE) : (a) The present instal-
led capacity of power pro.kcts in State 
Sector in Tamil Nadu is about 2529 MW. 

(b) and (c). The on-going power projects 
in the State, their capacity and anticipated 
commissioning schedule are given in til. 
enclosed Statement. 

Statement 

81. Name ~f tbe ProJ~t 
No. 

Capacity 
(MW) 

Anticipated 
Commissioning 

Schedule ---------------,--------"_ ... _--------- _".--_.,,----- .- ... _---,_ .... 
1 2 

THEaM~~ 

A. It ......... 

J. M.f"~r 3. I Q'~,l 
1JDIS~~ 

3 4 

2JO 12/86 
31,.!_q ____ ---....::.:87 ...... BI:&8----
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1 2 3 4 

!. 2. M.ttur Stllo II Unit-3 210 88-89 
210 89-90 

3. Tuticorin Sta80-11 Unit-4 210 * 
Unit-S 210 * 

4. Nerth Madras Unit·1 210 • 
UDi~ 210 • 
Unit .. 3 220 * 

B. Ceotr.. Seclor 

NLC Uoit-2 210 2-3/87 
1. Neyvoli 2nd Mine Cut 

Stale-I Unit·l 210 87 .. 88 
2. Meyveli 2nd MiDe Cut 

Stase ... 11 Unit·4 2JO 89-90 
Vail·' 210 Beyond 7th Plan 

Vult-' 210 -do .. 
Unit .. 7 210 -do ... 

HYDRO 

J. tladamparai PIS 4XIOQ First Unit 87 .. 88 

Last Unjt ~8 .. 89 
2. IKlwer MoUur 4X2X15 First Unit 12/86 

LISt Unit 88 .. 89 
3. IC.ugdab-V ·Addl. 1 X20 87·88 
4. p,kara lX2 87-88 
s. Lower Bbavani 4X2 87-88 
6. Vaigai Dam Toe 2X3 87-88 

* As the order for main plant and equipment is still to be placed. commissioning 
schedule cannot be assessed. 

Import of machine, tools by cars aDd 
leep maDalactorers 

6615. DR. A. K. PATEL: wm tho 
Millilter of INDUSTR V be pleased to 
state : 

(4) how maoy units manufacturiDI 
passenaer cara and jeeps have used HMT 
• lI, .901, r9f t""r 'JPlpti9Q '11~. 

modernisation and how many have imported 
(oreian made machine tools; and 

(b) tbe reasoos for importing these 
machine tools ? ' 

THB MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEr 
LOPMBNT (SHR.I M. ARUNACHALAM) : 
<a> and (b). ,/\ltn~t aU tbo qDufac~\1t'r • 



bave used both HMT as welJ as imported 
machine tools for cx.paDlioD and moderni-
sation of their plants. Imported machine 
tools have to be used to bridge· the techno-
loaical aap between tbe requirement aDd 
indiaenous availability. 

[Tfttln8lation] 

Supply of Diesel to State. 

6616. SHRI VIJOY KUMAR YADAV: 
Will the Miuister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) the quantity of diesel supplied to 
various States during the last three years as 
against the demand, State-wise and year-wise; 

(b) whether it is a fact tbat supply of 

df.el to Bibar has been less tban the 
demaod; aDd 

(c) jf so, tb. steps beiDg takeR by 
Government to meet the demand ? 

THE MINISTER OF STATE OF THE 
MINISTR.Y OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHEKHAR SINGH) : (a> to (c). A state-
ment 8'Ying tbe quantity of bigb speed 
diesel oil (HSO) supplied to various States! 
U. Ts including Bihar during the last three 
years is attached. 

HSD is a free sale product and is IUp-
plied to States includins Bihar as per actual 
demaod. The Oil Companies have standins 
instructions to meet the demand for tbis 
product in full. as far as possible. 

Statement 

Statemenl showing State .. wlse. Year-wise C01lSUm"tiofl of hi,,, _'peed dJeJel oil 
(HSD) during 19l12.8J, /983 .. 84 

(Figs. in '000' tODD") 
----_. __ .. ---~------.--------------------

S. No. Name of State/Union 
Territory 

1 2 

CODsumptiOD of high speed 
diesel oil 

1982·83 1983-84 1984-85 

3 4 s 
------_ --------------------

1. Andhra Pradesh 

2. Assam 
3. Bihar 

4. Gujarat 

S. Haryana 

6. Himachal Pradesb 

7. Jammu and Kashmir 

8. Karnataka 

9. Kerala 

10. Madbya Pradesh 

11. Mabarasbtfa 

12. Manipur 
13. Meaba~a,a 

14. Naaalal14 

921 

191 

661 

8S1 

433 

51 

84 

S90 

391 

692 
ISSS 

14 
16 

11 

978 

204 

703 

865 

424 

53 

8S 
646 

428 

751 
1636 

14 
24 

12 

(ProvisioDal) 
1087 

240 
745 

966 
512 

60 

83 

723 

4Sa 

783 

1677 

14 
30 

12 
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1 2 

1'. Orissa 

16. Punjab 

17. Rajasthan 

18. Sikkim 

19. Tamil Nadu 

20. Tripura 

21. Uttar Pradesh 

22. West Bengal 

23. Andaman and Nicobar Islands 

24. Arunachal Pradesh 

2S. Chandigarh 

26. Delhi 

27. Dadra and N. Haveti 

28. Goa', Daman and Diu 

29. Lakshadweep 

30. Mizoram 

31. Pondicbery 
-----~----'---. 

Total 

Supply of Petrol to Various States 

6617. SHRI VJJOY KUMAR YADAV: 
Will tbe Minister of PETROLUEM AND 
NATURAL GAS be pleased to state : 

<a> the quantity of petrol supplied to 
various States during the last three years, 
State-wise and year-wise; 

(b) the number of petro] pumps io tbe 
country, State-wise; 

(c> whether it is a fact that the quantity 
of petrol supplied to Bibar bas boon 1088 
tIWl tho demand; and 

~ q ali "'to!" ~'il'''1 =I*'JIftt ... ,,: .. t., 

3 • 5 

220 231 256 

750 799 892 

675 668 775 

3 3 3 

1242 1!25 1274 

14 l' 16 

1267 1315 1530 

801 782 848 

16 11 19 

8 to 11 

21 22 24 

401 448 483 

3 4 2 

77 8t 84 

1 1 1 

8 9 12 

33 35 41 

12001 12588 13661 

(d) if 10. the at. PI bolnl taken by 
Government to meet the demaud ? 

THE MINISmR 0" STAft OP THE 
MINISTRY 01' pB1'ReLBeM' AND 
NATURAL GAS (SHRI CHANDRA 
SHBKHAil SINGH) : (I) lild (b). the 
requi.ite iDformatioD i. II .. tD tile attached 
ltateIDeDt. 

(0) aDd (d). Petrol il • ,.. .• Ie product 
and is .uppUtd to Stat. iDOlucJl1JI Bibar as 
per actual deataad. The dIl OxDpatiiea 
bave staDdI... i_rued.. Itt ItieIt tile 
demaad for tbiI produot ID luU. u far as 
poulble. 
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StatemeDt 

Statement ,howln6Itatew/,e sale, 0/ petrol (M,s) during the years 1982.83 to 
1984·8S and Number oi retail outlet. 

Stale/Union Territoty Sales 
1982-83 1983-84 

1 2 3 

('000' TODDes) 

1984-85 
(Provi-
sional) 

No. of Petrol 
Retail out-
Jets as on 
1.1.1986 

._------- --'---
4 5 

_._-_._---,_ .. _-- --------------
1. Andhra Pradesh 

2. Assanl 

3. Bihar 

4. Gujarat 

5. Haryana 

6. Himachal Pradesh 

7. Jammu and Kashmir 

8. Karnataka 

9. Kerala 

10. ~adhya Prndesh 
11. Maharashtra 

12. Manipur 

13. Meghalaya 

14. Nagaland 

15. Orissa 

16. Punjab 

17. Rajastban 

18. Sikkim 

19. Tamil Nadu 

20. Tripura 

21. Uttar Pradesh 
22. West Benp) 

23. A and N Islands 

24. Arunachal Pradesh 

25. Cbandiprh 

89 

32 

67 

138 

39 

6 

15 

110 

99 

61 

318 

6 

7 

6 

25 

98 

5S 

2 

123 

3 

129 

108 

1 

2 

11 

99 

35 

74 

J57 

42 

7 

J7 

120 

106 

69 

350 

6 

7 

6 

26 
109 

58 

3 

128 

3 

148 

113 

1 

2 
11 

124 

39 

80 

176 

48 

8 

J8 

130 

J20 

78 

385 

6 

8 

7 

29 
117 

68 

2 

140 

3 

165 

117 

1 

2 

12 

910 

232 

679 

776 

368 

52 

84 

748 

610 

648 

1250 

14 

32 

18 

249 

741 

580 

6 

1135 

23 

1349 

796 
1 

16 

17 



1 

26. Delhi 

27. D and N Haven 

28. Goa. Dam~n and Diu 
29. Laksbadweep 

30. Mizoram 

31. Pondicberry 

Total 

2. 

152 
Nil 

10 

1720 

LPG Connections In Varioul Stat .. 

6618. SHRI VIJOY KUMAR YADAV : 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to atate : 

(8) the total number of LPG connec· 
tions in the country. State-wise; 

(b) the total Dumber of new cODnections 
provided in each State during the last three 
years, year-wise; 

(c) the total number of applications 
pending therefor, State-wise; 

3 

171 

1 

11 

3 

5 

1887 

4 

186 

Nea 
12 

4 

6 

2091 

s 

222 
1 

Q 

'1 

21 

11641 

(d) whether it is a fact that Bibar has 
been liven Jess Dumber of connections as 
compared to otber States; and 

(0) if 10, the steps beiDI taken to IOcet 
the demand of that State ? 

THB MINISTER Of STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHBKHAR SINGH) : <8> to (c). Details are 
li.on in tbe attached stat.moo t. 

(d) No, Sir. 

(e) Does Dot arise. 

Stat ••• at 

Name of the Total number Durins Durios During No. of 
States/U.Ts. of conn~ioDI 1983-84 1984-85 1985·86 persons 

.a OD (ProY.) OD the 
31.12.1985 waiting 

list 
(31.12.8S) 

1 2 3 4 S 6 

1. Andbra Pradesh 8,71.786 1,01,106 1,73,658 1,81,000 1,91,461 
2. Assam 1.71.220 41.736 24.951 39,000 4,276 

3. Bihar 2,93,429 66,615 46,924 52,800 64,062 
4. Gujarat 10,07,294 1,79,959 1.63.096 t,86.000 5,46,726 
S. Haryana 2,16.070 -40.895 31.224 35,200 1,84.897· 
6. Himachal Pradesb 43,476 4.934 18.104 11,000 8.728 

62.928 6,331 11.675 18.600 49.068 
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8. Karnataka 

9. Madhya Pradesh 

10. Kerala 
11. Mabarashtra 

12. Manipur 

13. Melba)aya 

14. Nagatand 

15. Orissa 

16. Punjab 

17. Rajasthan 

18. Sikkim 

19. Tamil Nadu 

20. Tripura 

21. Uttar Pradesb 

22. West Bengal 

Union Terrltorl •• 

23. Arunachal Pradllb 

24. Cbaodiaarh 

25. Delhi 

26. Mizoram 

27. Pondicberry 

28. ooa 

29. Dadra and Nasar 
Haveli 

2 

'.41,100 

',90,517 

2,79,292 
21,09,289 

" 
7,300 

S,200 

',2S0 

1,04,921 

3,28.030 

2,8',669 

3,178 

9.74,631 

5,250 

9.51,6S0 

5,49,413 

1,569 

76,499 

7.'1.763 

3,665 

20,044 

69,373 

3,060 

LPG Agencies 'at Sub-dl,lllonal Head. 
quarterslD Blbar 

3 

8'.158 

1,30,145 

52.221 
2,22,150 

803 

13 

127 
18,370 

66.622 

59,630 

251 

2,30,974 

626 
1,62,324 

1.02,688 

383 

12,162 

95.928 

812 

2,854 

18,999 

500 

4 

78,032 

85,336 

S7,865 
2,58.121 

1,059 

(-)217 

259 

6,508 

54,770 

32,916 

395 

1,71,096 

816 

1,4S.808 

30,279 

193 

12,509 

1,01,403 

187 

3,443 

12,130 

300 

5 

74.S00 

1,2S,000 

66,000 

3,00,200 

1,000 

1,000 

1,000 

30,500 

48,000 

40,200 

1)000 

1,48,000 

4,000 

1,21,000 

81,300 

1,000 

8,200 

65.000 

1,000 

2,500 

14,000 

2,000 

6 

21,281 

1,74,689 

10,618 

7,08,350 

400 

1,616 

50,701 

2.17,996 

1,08,445 

160 

32,158 

1,532 

6,58,J93 

79,37J 

50 

65.371 

4,94,349 

1,050 

29,920 

SOO 

(c) jf so, wben LPG agencies are propos-
ed to be opened in those places ? 

6619. SHRI VIJOY KUMAR YADAV: 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

THE MINISTER OF STATE OF THB 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SIIR} CHANDRA 
SHEKHAR SINGH) : (a) to (c). Oil 
Marketing Companies are presently market-
ins LPG in 39 out of 76 sub-divisional 
headquarter towns in Bihar. LPG distribu-

(a) whether it is a fact that there are DO 
agencies for supply of coo1dD, au even in 
Sub-Divisional beadquarten in Bihar, if 10, 
tbe names thereof; 

(b) whetber demand for LPG CODDle-
tions has been as",sed ip requo., ()f tbose 
pl"OI, aq4 

'torsbips have been pJanned in J9 morc sub-
divisional headquarters UDder various kOnua) 
marketins pIan.. Subject to availability of 
botdina capacity in tbe region and economic 
YiabiUtr· th~ vaJi9~8 roplaiDinti l~tj9ns Iff 
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likely to be taken up in a phased manner for 
opening of LPG distributorships. 

generatioD capacity, full instaUed capacity, 
when complete and the time schedule of 
their completion ? 

[Eng Ihr h) 

Completion 00 Hydro-Electric Projects 
THE MINISTER OF ENERGY (SHRI 

V ASANT SATHE): A statement indicatiog 
the number of hydro-electric projects 
partially commissioned with their present 
generation capacity, full installed capacity 
when completed and the time schedule of 
their completion is attached. 

6620. DR. K.O. ADIYODI: Will the 
Minister of ENERGY be pleased to state 
the number of hydro·electric projects 
partially commissioned with their present 

Statement 

[Jist 0/ Hydro electric PoJecls which have bIen Partially Commbs/oned 

81. Name of Project Total Capacity Likely date 
No. Installed already of commis-

Capacity commis- sioning of 
(MW) .ioned balance 

(MW) capacity 
--------' ............ , .... _-_.-_. __ ... ~,,- .-------------.---.~, .---~ -- -------

1 2 3 4 5 
~" .. ~-- ~ ,_., 

1. Mabi Bajaj Sagar PH-I and II 2X2S+2X40 2X25 1989-90 
=140 =54 (PH-) 1) 

2. Western Yamuna Canal 3X2X8 lX8 1987-88 
=48 =8* 

3. Mukerian 2X3X15+ 3 X 15 1988·89 
2 X 3 X 19.5 =45 

=207 

4. Maneri BhaH St-l and II 3X30+4X76 3 X30 1989-90 
=394 ~90 (St-II) 

(St-I) 

5. Bhandardara 1 X 10+1 X 3S 1 X 10 8th Plan 
=45 =10 (PH-H) 

(PH-I) 

6. Srisailam St-I add II 4 X 110+3 X 110 4 X 110+ 1986-87 
=770 1 X 110 

=550 
7. NagarjuuAsagar RBC 2X30+1 X30 2X30 1987-88 

=90 =60 

8. Kalinadi St"'} and II 6X13S+2XSO+ 6X13S+ 8th PJan 
2X30+3X40+ 2XSO (St ... 1) 

3X40 ==910 
=1210 St-I 

9. Idukki St· I and II 3 X 130+3 X 130 3 X 130+ 1986 .. 81 
==780 2X130 

=650 

10. Idamala),~f f X 37.~ 1 X 37.5 
==37.'-

1986-'7 
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3 c 4 ., 1 2 

11. Kundab 555 535 1987·88 
12. Renpli 8t-1 and 11 2XSO+3XSO 2XSO 8tb Plan 

=250 =100 
(St-I) 

13. Hirakub 270+37.5 270 1987-88 
==307.5 

14. Panchet Hill 40+40 40 1987-88 
IS. UBDC St. I and II 45+45 45 1988-89 

(St.I) (St-I1) 

16. Ul»per Sindh 22.0+2X35 22.0 1989-90 
=92 .. 0 

17. Kopilj St.J and II 2X25+2XSO SO (St-I) 1986-87 
=150 (Khandong) (St-I1) 

18. Pencb 2X80 1 X80 1986-87 
=80· 

--------------~--- ._- ---------------_ --- - ------- ~-- - . 
·Units Rotated. 

Agreement with Pioneer Management 
Ser,lces, USA on 011 Drlllioll In Deep 

Water. In Andamana 

6621. DR. B.L. SHAILESH : Will the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the Oil India Limited (OIL) 
has entered into an 8sreement with Pioneer 
Management Services Inc. USA for back.up 
consultancy for drilling in the Andamans; 

(b) if so, the WIU. proposed to be 
drilJed by tbo Oil India Limited in deep 
waters of tbe Andamans and when tbe work 
is likely to be started; 

(c) whether tbe Oil India Limited bas 
reduced its off-sbore production taraet for 
1985-86; and 

(d) if so, the reaSODS tberefor and bow 
far it w ill affect bis MiDiatry's prolramme 
for oil exploOltioD durin, 1986.87 ? 

THE MINISTER OF STATE OF THE 
MINlStR Y OF PETR.OLEUM AND 
NATURAL GAS ·(SHR.I CHANDRA 
$.Hfl~HAR. ~IN9") ; (a) A prop~. \~ 

this effect is under Government's considera-
tion. 

(b) 01 L proposes to drill 2 wells in deep 
waters in the Andamans offshore basin. 
The drilling is schedult.~d to commence from 
May, 1986. 

(c) and (d). No offshore production 
tarlets have been fixed for OIL as they are 
yet to make a commercial discovery of 
hydrocarbons in -offshore area. This \\'ould 
not affect the oil exploration programme 
during 1986-87. 

Scarcity of Vital Drugs 

6622. DR. B.L. SHAILESH : Will the 
Minister of INDUSTRY be pleased to 
state : 

(a) wbetber his attention has been 
drawn to the news-item captioned "Scarcity 
of vital dr'JIS feared" appearing in the' 
'Economic Times', New Delhi of 21 March. 
1986; 

(b) if so. the facts of tbe case; aod 

(c) tbe various steps beiDa taken to meet 
tb, 11t",'19D ,n\l ~41~' ay.ilabl~ 111c "~I' 
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drugs which have reportedly come to 8 bait 
since February 28. 1986 ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETRO·CHEMICALS (SHRI R.K. JAI-
CHANDRA SINGH) : (a) Yes, Sir. 

(b) and (c). Ministry of Finance have 
since clarified that no excise duty is to be 
levied on the bulk drugs. 

Shortage of levy cement In rural areas 

6623. DR. B.L. SHAILESH : Win tbe 
Minister of INDUSTRY 'be pleased to 

state : 

(al whether Government have introduc-
ed a sraded formulae of Jevy obligation for 
the cement industry linked to its capacity 
utilisati,oD; 

(b) if so, its broad features; 

(c) whether there is acute shortage of 
levy cement particularly in the rural areas; 
and 

(d) if SOt the steps Government propose 
to lake to ensure that the State quota of 
levy cement is maintained by the cc:ment 
manufacturing units for ready availability of 
tbe levy cement to the poor and needy? 

THE MINJSTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA-
C.HALAM) : (a) and (b). With a view to 
encourage tbe Cement lndustry to ilnprove 
capacity utilisation and its productivity, the 
level of levy obligation has been reduced in 
relation to production beyond 100% 
licensed capacity and upto 125% thereof 
w.e.,: 1.3.86. In regard to old units (tbose 
which commenced production prior to 
1.1.82) the levy obligation would be 60% 
of actual production upto 100% of licensed 
capacity and 45% of actual production 
beyond 100% and upto 125%. In the case 
of new units (those which commenced 
production after 1.1.82) and sick units, the 
levy obliga tion would be 40% of their actual 
production upto lCO% of licensed capacity 
and it would be 30% of actual production 
beyond 100% and upto 12S%. 

(c) Though semere! reports of short 
,,,.ppJr 9f Jov, ~pt! ~ ",l!'t~ ~Q "U~· 

dOD made, have been received from some 
of the States, no specific report of shortage 
in rural areas bas been received. Supplies of 
lcvy cement District-wise etc., including 
rural areas, are monitored by the State 
Governments. 

(d) While quarterly bulk allocation~ of 
levy cement are made to each State, fur ther 
re-alloea tion to various categories is made 
by the State Governments. A constant 
watch is kept on Cement tnanufacturin.g 
units to ensure that they supply levy cement, 
as per their obligation. 

Modernisation of Machine Tools Industry 

6624. DR. B.L. SHAILESH: Will 
the Minister of INDUSTRY be pleased to 
state the like)y impact of Scheme for 
modernisation of machine tool industry in 
both the private and public sector units? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARONA-
CHALAM): Machine tool industry is 
one with long gestation period. Therefore, 
facilities given under different programmes 
for modernisation and upgradation of 
technology in the recent past wi]) start 
showiog discernible impact only in the years 
to come. It is difficult to quantify the 
likely impact at this stage. 

Production of CrudE', Gas and Allocation 
Jnade for Oil Exploration 

6625. SHRI C. JANGA REDDY : 
SHRI AMARSINH RATHAWA: 

Will the Minister of PETROLEUM 
AND NATURAL GAS be pleased to state: 

(a) the estimated production of crude/ 
gas in Andaman Island, Cauvery Basin and 
all other areas where oil drilling is in 
progress in tbe next three years; 

(b) tbe estimated investment required 
for tbe exploration and production of 
reserves in different parts of tbe country in 
the next three years; and 

(c) tbe amount sanctioned against tbe 
estimated demands in different sector~ of tflQ 
~Dtl?' 1 



THE MINISTER OF STATE OF THB 
MlNlSTRY OF PETROLEUM AND 
NATURA.L GAS (SHRI CHANDRA 
SHBKHAR Sl NOH) : (a) In Cauvery batlin 
one well bali been put on trial production 
and commercial production will depend 
upon the analysis of the results. No 
commerci..ll production is enticjpated during 
the period from Andamans. The total 
productio [1 in Ule country during the three 
y~ar perjo.J 0986-86 to 1988-89) is expected 
to h:~ 91.6! million tonnes of crude oil and 
27.81 bill ion cubic metres of gas. 

(b) About Rs. 5900 crores. 

Cc) Against an outlay of Rs. 180,000 
crores for entire public sector, the outlay for 
exploration and production in the VII Plan 
is Rs. 9702.67 crores. 

Demand and supply of watches and 
locaUon of ancillary unitl or H.M.T. 

6626. SHRI ANANTA PRASAD 
SETI-II : Will the Minister of INDUSTRY 
be pleased to state : 

Ca) the }lcarJy demand of different kinds 
of watches in the country and out of this 
the number of watches supplied by the 
Hiudustan Machine Tools and other 
companies; 

(b) the number of watches imported at 
present; and 

(c) the number of factories under the 
lIMT and the number of its ancillary units 
alongwitb the places where these units are 
located or are proposed to be located ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA-
CHALAM) : (a) The annual demand for 
mechanical watches in the country is 
estlmated to be 9 million. Out of this, 
HMT and other units in the orsanised 
sector meet about 4.5 million and 2 million 
tespectively. 

(b) Complete watehes· are ordinarily 
nut allowed to be imported. Only. compo-
nents is knOCked down condition are import. 
ed by firms linked to their manufacturing 
proarammes. 

(e) HMY bas ftve watch factories ou t of 
wbtcb two are in Bangalore (Karnataka) and 
one each at SrJnagar (J and K). Tumkur 
(Karnataka) and Ranibagh (U.P.). There 
are 13 watch assemby ancillaries of HMT. 
locations of which arc given in the a·nnexed 
stafement. 

Statement 

H"atch "" .. embly . Ancillary Units of HAl. T 

1. 

2. 

3. 

4. 
5. 

6. 

7. 

8. 

9. 
10. 

11. 

12. 

13. 

Kelargod (Korala). 

Ooty (TamiInadu). 

Kburda. (Orissa). 

Rancbi (Bihar). 

Ganjtok (Sikkim). 

Darjeeliog (West Bengal). 

Shillong (Meaba)aya). 

Bbowali (U.P.). 

Ajmer (Rajasthan). 

Mobali (Punjab). 

Batul (Madhya Pradesh). 

Kolbapur (Mabarashtra). 

Mapuca (Goa). 

Public Call Offices in Hexagon 01 5 
Kilometers 

6627. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of 
COMMUNICATIONS be pleased to refer 
to the reply given to Unstarred Question 
No. 307 dated 19.11.85 regarding pubJic 
call offices in Hexagon of 5 Kilometres 
during Seventh Five Year Plan and state: 

(a) tbe brerk-up for each individual 
State/Union Territory of North-West and 
North-Bast Telecom. Circles regarding 
the total number of jnhabitatcd hexagons .. 
2023 and 3308 respectively; 

(b) what is tbe actual number of 
Hexagons wbich have been provided·' with 
Public Call Offices as per the tar.ets fixed 
for 1985 .. 86 1 for each of fhe two circles 
named ..u>ove and the brea k up for each one 
of the constituency in these States/Union 
Territories; and 
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(c) what is the shortfall in each case 
for each State/Union Territory for tbe 1 
)'ear.198S-86 and wbat are tbe taraets for" --------------~,-:-.-

2 

each administrative Unit for the year Nortb·E •• t 
1986-87 ? 

THE MINISTER OF STATE OF THB 
MINISTRY OF COMMUNICATIONS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI RAM NIWAS MIRDHA): (a) The 
break-up of inhabited bexaaons in North-
West and North-Bast Circles is aiven 
below: 

North-West 
State/Union 
Territory 

1 

Himachal Pradesh 

Haryana 

Punjab 

No. of inhabit-
ed Hexagons 

2 

568 

710 

745 

Arunachal Pradeab 

Assam 

Manipur 

Magbalaya 

Mizoram 

Naaaland 

Tripura 

lOS 
1715 

390 

461 

159 

337 

141 

(b) 85 HexagoDs in North·West and 
19 hexagons in North-East Te)ecom. 
Circles have been provided with Public Call 
Offices during 85-86. Constituency-wise 
break-up ia liven in the annexure. 

(c) Sbortfall for 85·86 and targets for 
86·87 are liven in tbe .nuelted statement. 

Statement 

North We<.>t Circle Constituency Hexagons covered Shortfall Target 
State/U.T. during 1985-86 1985-86 1986-87 

--------
1 2 3 4 S 

Punjab Ludhiana 1 1 29 20 
Bbatinda 3 
Sangrur 2 J 

Haryaoa Sonepet 8 1 Karnal 8 
Rohtak 2 I 
Bhiwani 2 I +16 30 
Faridabad 4 t (Excess) 
Mahiodersarh 3 
Hissar 23 .. 

~ Siraa S 
Ambala 11 

Himachal Pradesh Solan 1 1 Shimla 1 
Kanara 4 22 20 
Mandl ~ J Hamirpur 4 



---------------------_._._-------
1 

North·East Clrele 

Assam 

Arunachal Pradesh 

Manipur 
Meghalaya 
Tripura 

M1zoram 

Nagaland 

2 

Dibrugarh 
Mangal Doi 
North Lakhimpur 
Dbubri 
Tezpur 
,l(arimganj 
Silcbar 
Jorhat 

Inner-Manipur 
Shilloog 
Tripura North 
Tripura South 

Publication of Lutest Edition 
of TC)"graph Guide 

6628. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of 
COMMUNJCATIONS be pleased to state: 

(a) what is the latest published edition 
of the Telegraph Guide (botb volumes), 
available \\'ilb the Post Offices alougwith 
the date up to which tbe names of the 
Telegraph Offices (botb Morse Code and 
phone-cum basis) have been incorporated 
in the Guide; 

(b) whether it is a fact that the names 
of a number of new Telegraph Offices in 
both categories, still remain to be incorpora-
ted and the public have to face great in 
convenience in this regard; and 

(c) if so, the likely date by which the 
names of all such Telegraph Offices as have 
been opened till 31 March, 1986 would be 
incorporated and the new edition of the 
Telegraph Guide publisbed '1 

THE MINISTBR OF STATB OF THE 
MINISTRY OF CQMMUNICATIONS 
AND MINISTER OF STATE IN THB 
MINISTRY OF HOME AFFAIRS 
(SHR.I RAM NIWAS MIRDHA) : (a) 
TeJl8r.,. Guide VoiDIDe-1 : . 

3 4 

,2 
~ 1 

1 I 
1 t- 12 14 
1 I 
3 I 
2 I 
2 J 

Nil 3 6 

1 1 5 6 
1 1 6 
3 
1 J 2 6 

Nil 2 6 

Nil 6 6 
,-----, •.. _----_._,--,---------

Date of Publication --January, 1982. 

Corrected upto -July, 1979. 

Telegraph Guide Volume-II: 

Date of Publication 

Corrected upto 

-July, 1983. 

-April, 1919. 

(b) The late~)t edition of Telegraph 
Guide Volume II available with the Tele-
graph Offices IS supplemented by issue of 
quarterly telegraph circulars giving details 
of additions of names of new offices opened 
introduction of Devua~iri Services, altera-
tions in the working hours etc. 

(c) Updating work is in progress. Next 
edition (corrected upto December 1985) is 
likely to be ready for printing by the middle 
of this year. 

Deatb due to L(~akage of L.P .G. 

6629. SHRI LAKSHMAN MALLICK: 
Will the Minister of PBTROLEU M AND 
NATURAL GAS be pleased to state : 

<a> whether some cases of fires resulting 
from leaking LPG have been brought to the 
notice 'of Government during tbe last tbreo 
yea,s; 



(b) if so, the details thereof, State-
wise; 

(c) where the Jeakaae has been due 
to the defects in parts of the cyclindcn; 
aDd 

(d) jf so, the action taken by Govern-
ment in 'this regard ? 

THE MINISTER OF STATB OF THB 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHEKHAR SINGH): (a) Yes, Sir. 

--'-"- ._-' ---.--.. ---.-~---

(b) Year 
-_.---,----_ ...... -- .... ._..,----

1982-83 

1983-84 
1984-85 

----.... -~"--

No. of Accidents 

78 

153 

130 

State-wise details are Dot readi'ly 
available. 

(c) and (d). An analysis of the accidents 
reveals that the majority occured due to 
customer's carelessness/mishandling of the 
equipment. Accidents due to the 
malfunctioning of the equipment constitute 
only a very minor percentage. 

Instructions exist as to the supply of 
only approved appliances by LPG distributori 
to COD8umers. lSI specifications exist with 
regard to LPG Stoves, Rubber Tubes~ 

Cylinders, V~lvcs and Regulators. The 
oil industry has a proposal to insist on ahe 
use by the consumer of only lSI approved 
rubber tubes while releasing LPG connec-
tions. 

Opening of Telearaph Offices aud Post 
Offices in Kolbapur District of 

~aharasbtra " 

6630. SHRI R.S. MANE : Will the 
Minister of COMMUNICATIONS be 
pleased to state : 

(8) the target of Government for tbe 
opening of telegraph offices and post offices 
in tbe Kolhapur District of Maharasbtra 
during the Sixth Plan period; 

(b) whether the target was fully achieved; 
if not, the reasons for tbe same; and 

(c) what is tb. target for Seventh Plan 
period for Kolhapur ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND MINISTBR OF STATE IN THE 
MINISTRY OF HOMB AFFAIRS (SHRI 
RAM NIW AS MIRDHA): (a> Tatget for 
Post Offices in KoJhapur District during 
Sixth Plan was 48. Telegraph offices are 
opened only on the basis of norms for 
Telegraph Traffic. As per these norms 11 
Telegraph offices were opened in Post Offices 
of Kolbapur District during the Sixth 
Plan. 

(b) Three Post Offices could not be 
opened due to ban on creation of posts. 
No target is fixed for opening of Telegraph 
offices. 

(c) Target is under finalisation for 
Post Offices. 

Waiting List for I ... PG Connections In 
Kolbapur (Mabarashtra) 

6631. SHRI RIS. MANE: WiJl the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(8) the number of persons OD the 
waiting list for L.P.O. connections in District 
KoJhapur at present; 

(b) when the persons on this waiting 
list are likely to be given LPG connections? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDR.A 
SHEKHAR SINGH) : (a) 20,100. 

(b) Release of new LPG connections in 
the country including Kolhapur District is 
made under the annual enrolment programme 
of the oil industry and is de-termined by 
augmentation in availability of LPG~ bottling 
capacity, tranc:portation arrangements ard 
other infrastructure. 

Waitins List for Telephone Connections 
in Kolhapur District of Mabaraslatra 

6632. SHaI R.S. MANE : WHI tbe 
Minister of COMMUNICATIONS be 
pleased to state : 
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(a) the number of persons on the 
waiting list for telephone connections in 
District Kolbapur of Mabarashtra; 

(b) the number of connections to be 
provided during the Seventh Plan period and 
how many connections wilt be ,provided 
during 1986-87; 

(c) whether the target for the Sixth 
Plan period for telephone connections was 
fully achieved; and 

(d) if not, the reasons thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFA·1RS (SHRI 
RAM N1WAS MIRDHA) : (a) The number 
of persons on the waiting Jist for telephone 
connections in Kolhapur District as on 
31.3.86 is 4960. 

(b) There is a programme of providing 
about 5000 telephone connections during 
Seventh Plan period and out of which 700 
are likC'ly to be provided during 1986- 87. 

(c) Yes. Sir. 

MINISTRY OF ROME AFFAIRS (SMRI 
RAM NIWAS MIRDHA) : (a) 523 \lew 
telephone exchanges are proposed to be 
ins,tal1ed in Maharashtra durina tbe' 7t·b 
Plan period. 

(b) About 100 new telephone exchange 
are planned to be instaHed in Maharasbtra 
in 1986·8'. 

(c) 34 (thirty four) new telephone 
exchanges are proposed to be installed in 
Kolhapur District in 7th Plan period. Out 
of these, the following 6 (six) exchanges 
are planned for instalJation in J 986·87-

1. Kerala 

2. Herle 

3. Awalibudruk 

4. Bazarbhojlaon 

S. Pimalgaon 

6. Khedgaon. 

Applications Pending for Issue of Letter. 
of Intent (or Manuracture or Acrylic 

Fibre 

6634. SHRI JUJHAR SlNGH: Will 
(d) In view of (c) ahove, question the Minister of INDUSTR Y be pleased to 

doe~ not arise. 

Installation of Telephone ExchRngt'!I 
in Maharashtra 

6633. SHRI R.S. MANE: Will the 

state : 

(a) whether certain applications are 
pending ft")r is~ue of letters of intent to 
manufacture ArcyJic Fibre; 

Minister of COMMUNICATIONS be (b) if so, Governmentfs decision there-
pleased to state : on; 

(a) the number of telephone exchanges 
proposed to be installed during the Seventh 
Plan period in Maharashtra; 

(b) bow many exchanges will be 
installed in the State during 1986-87; and 

(c) how many exchanges will be 
installed in Kolbapur district of Maharashtra 
during tbe Seventh Plan and how many will 
be installed in 1986 .. 87 with location of 
each ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND M1NlST~R OF STATB IN THE 

I /I .... f 

(c) the estimated demand for this fibre; 

(d) the quantity of Acrylic Fibre impor-
ted in 1985; 

(e) whether it is the policy of Govern", 
ment to permit free transfer of Jetters of 
intent; 

(f) jf not, the action proposed to be 
taken by Government against those delaying 
implementation of Industrial Licences; and 

(&) tbe reasons for giving extension of 
tbe validity of letters of intent and how 
Pl,~ny s\l~b e?'t~Ju~iop~ cap be liven? 
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THE MINISTER OF ST ATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PBTRO~CHEM1CALS (SHRI R.K. 
JAICHANDRA SINGH) : (a) and (b). The 
details of the pending applications are not 
published till the Goverom"nt has taken a 
view thereon. 

(c) The estimated demand for the 
Acrylic Fibre hy 1989·90 is 80 t OOO toones! 
annum. 

(d) The information in regard to the 
actual import of Acrylic Fibre during 1985 
is not readily available. However. the 
import ()f Acrylic Staple Fibre during 1984 
has been reported at ahout 1070 tonnes. 

(e) Any request for transfer of letters 
of intent is considered on merits. 

(f) Normally it takes 3 to 4 years for 
tbe implementation of an Acrylic Fibre 
Project after requisite approvals. In case it 
is considered that effective steps are not 
taken, further extension is not granted. 

(g) Extension of the validity period of 
the Letters of Intent is considered on merits 
keeping in view of the progress in regard to 
implementation of the Letter of Intent such 
as filing up the applications for import C'f 
Capital Goods, foreign collaboration, etc. 

Ban on use of Alcohol in Wood 
Polishing 

6635. DR. T. KALPANA DEVI: Will 
the Minister of INDUS1RY be pleased to 
state : 

(a) whether it is a fact thAt both alcohol 
and molasses were being exported ofT and on 
during the Sixth Five Year Plan period as 
these were in excess of our needs; 

(b) whether there is an acute shortage 
of denatured and rectified spirit as reported 
in 'Times of India" of 27th February, 1986; 

(c) jf so, the reasons thereof; 

(d) whether some firms in TamH Nadu 
have evolved wooden furniture polish without 
the use of alcohol; 

(e) if so, whether ~hes~ cl~ip1s b,"ve been 
cvalu~ted~ aog 

(0 whether Government propose to baa 
use of alcohol in wood polishing of products 
at part (d) above equaJly lood ? 

THE MINIStER OF STATE IN THB 
DEPARTMENT OF CHEMICALS AND 
PETRO-CHEMICALS (SHRI R.K. 
JAICHANDRA SINGH) : (a) Yes, Sir. 

(b) and (c). Tbe supply of alcohol in 
the country has been inadequate to meet the 
increasing demad for potable and industrial 
purposes mainely due to lower availability of 
molasses, a by-product of sugar. 

(d) The Government of Tamil Nadu 
has also confirmed this. 

(e) No, Sir. 

(f) Distribution of alcohol within the 
State is done by tbe State Government 
concerned. 

Financial and Technological Assistance 
from Italian and .Japan('se I~irms 

6636. SHRI BASUDEB ACHARIA : 
Will the Minister of INDUSTRY be plea~ed 
to state : 

(a) the detai1~ of financial and techno-
logical aid/assistance received from the 
Ita1ian and Japanese firms during 1984 .. 85 
and 1985-86: 

(b) the details for which such aid 'and 
assistance have been received-details in terms 
of agriculture, industry, management; and 

(e) whether there is possibility for 
improvement in the existing position? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT· (SHRI M. ARUNA-
CHALAM) : (a) and (b). The Statistical 
information regarding Foreign Collaborations 
is maintained calender year-wise. 38 and S6 
proposals with Italian firms and 78 and 108 
proposals with Japanese firms for foreilD 
collaboration were approved by Government 
duriog the years 1984 and 1985 respectively. 
The details of all approved foreign collabo-
rations showing tbe names of Indian and 
Foreian firms, item of manufacture and 
nature of collaboration are publisbed OD a 
quarterly btl.sis by Indiap I~v~.t~e~t ~e~tr, 
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as 8 supplement to its monthly news letter. 
Copies of this publication are sent regularly 
to Parliuncnt Library. 

(c) As approvals are in res ponce to 
proposals made, no projection is possible. 

[Tra",lationl 

Working of Indian Law Institute 

6637. SHRI MOOL CHAND DAGA: 
WiJl tbe Minister of LAW AND JUSTICE 
be pleased to state: 

<a) the functions and objectives of the 
Indian Law Institute; and 

(b) tbe expenditure incurred by tbe 
Indian Law Institute last year and achieve-
ments made by it? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H.R. BHARI)WAJ): (a) The 
functions and ohjects of the Indian Law 
Institute are : 

0) to cultivate the science of law, and 
to promote advanced studies and 
research in law and its administra-
tion; 

(ii) to promote the reform of adminis-
tration of jostice and of Jaw and 
its healthy development suitable to 
the social, economic and other 
needs of the people; 

(iiil to promote the clarification. simpli-
fication and systematization of 
law; 

(iv) to encourage and conduct investi-
gations in legal aod allied fields; 

(v) to promote the diffusion of tbe 
knowledge of law and its adminis-
tration and principles on which 
tbey are based; 

(vi) to promote the improvement or 
legal education, and to impart 
instruotion in law and allied 
fields; 

(vii) to publish'ltudies, treatises, books, 
poriodioal" ~rtI ~~ O~f 

Writ tit" An,wI, .,. 

literature reJatjDI to law and allied 
meterials; 

(viii) to undertake documentatioD of 
important legal and allied meterials: 

(ix) to institute and maintain libraries: 

(x) to co-operate with other societies, 
institutions, and organisation., 
national and internations), in the 
pursuit of a1l or any of the above 
objects; 

(xi) to constitute or cause to be consti .. 
tuted Regional officers at convenient 
centres ;n India to promote tbe 
activities of the institute; 

(xii) to do all such things and to per .. 
form all such acts as may be 
necessary or proper for tbe 
achievement of any or all of tbe 
above objects. 

(b) An expenditure of Rs. 18,64,727.41 
was incurred by the Law Institute durin, tbe 
last y~ar i.e. from July, 1984 to June, 1985. 

During this period fhe institute carried 
out studies on a number of legal subject •. 
The detaHs are as follows: 

Studies Published: 

1. Violation of Journalistic Bthi. 
and Public Tase (A compendium of 
Adjudications Rendered by tho 
Press Council of India). 

2. Public Interest Litigation in India. 

3. Law of Defamation: SOIM 
Aspects. 

4. Bail; Concept, Law aoj Practice fa 
India. 

s. Index and Tablo of Statuto.., 
Orders (1982). 

Studies In tbe Presl : 

1. Government Regulation of FinaD-
eial Man.,ement of Private ~or 
Companies ia 'pdi •• 



1" W"".,. A",."", APR.lL IS. 1936 Written A", ... ", 180 

2. Consumer Protection, La w in 
India. 

3. Violation of Freedom or the Press. 

4. Case Book on Labour Law and 
Retadons. 

5. Litigation Explosion in India. 

Studle. Completed : 

1. Legislative Process in India. 
, 

2. Sanction. for Prosecution of Public 
Servants. 

3. Compensation for Accidents Caused 
by Motor Vehicles. 

4. Lcaa1 Policy for Wasteland Doye-
lopment. 

s. The Land Systam of Arunachal 
Pradesh. 

6. Cases Against Educational Iosti .. 
tutions (Revised). 

7. An in-depth study of tbe grant of 
stay orders in the writ jurisdiction 
of the Delhi High Court for the 
periOd 1971 to 1975. 

Studies on which work is continuing: 

1. Social Security; Probl.ms aDd 
Prospects. 

2. Indian Legal Systems (Revised 
Bdition). 

3. Comparative Federalism. 

4. The Land System of Assam. 

5. Index and Table of ~tatutory 
Orders (1983). 

6. Divorce: A Socio·Leaal Study. 

7. CbaDBing Pattern of Corporate 
Management. 

AnDual Survey of Indian Law and Index 
to IndiaD Leaal Periodicals .~O ~~lal p\lbU. 
"tiop~ '?f tho '~~~nu~~, 

(English] 

lisue of Licence for manuracture of 
Cracking CatalYlt 

6638. SHRI AMAR ROYPRADHAN: 
SHRI CHITTA MABATA : 

Will the Minister of INDUSTR Y be 
pleased to state: 

<a) whether Hindustan Lever Limited 
has applied for licence to set up a plant for 
tbe manufacture of cracking catalyst at 
Baldia with an annual capaciry of SOOO 
tonnes; 

(b) if so, whether West Bengal Govern-
ment bad forwarded and recommnded tbe 
proposal to the Union Government for a 
licence to tbis firm; 

(c) if so, whether it is a fact that tbe 
Cbief Minister of West Benga1 was assured 
by the former Union Minister of State for 
Chemical and FertiJizers, that the licence 
would be ~ranted either to a private sector 
organisation or to a pubJic sector undel-
taking for the manufacture of cracking 
catalyst; 

(d) if so, the details of the same; and 

<e) the steps so far taken by tbe 
Union Government in the matter and wbrn 
Government propose to finalise the matter ? 

THB MINISTSR OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETRO-CHEMICALS (SHRI R.K. 
JAICHANDRA SINGH): (a) and (b). 
Yes, Sir. 

(c) and (d). The Chief Minister of 
West Bengal was assu!'ed that the proposal 
for the manufacture of Cracking Catalyst 
received from MIs. Hindustan Lever Limi" 
ted would be examined on merits. 

(e) The above laid proposal of MIs 
Hindustan Lever Limited was rejected. 
prima facie, on capacity ~onstraiDt8. Ho",; 
ever, tbey have represented against' tbe, 
prlmq facie, rejection furnisbina additional 
information to enable the OovernPlcllt to 
,.te a pu.l dOCi,i9Jl 'tlerc UPPD. 
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Contract. ror Burnt Stone Lime by 
Hlndustao Newsprint Limited. Kerala 

6639. SHRI SURESH KURUP: Will 
tbe Minister of INDUSTRY be pleased to 
state: 

(a) whether it is a fact that Hindustan 
New"prjnt Limited. Kerala had entered into 
contracts with 111aoy suppliers of burnt stone 
lime from Katni area in Madhya Ptadesh 
for procurement of burnt stone lime in bulk 
quantity; 

(b) if so, the salient features of lhe con-
tracts; 

(c) whether it is also a fact that burnt 
shell lime which is available locally is most 
suitable for preparing hypo; and 

(d) if so, the reasons for procuring burnt 
stone lime from Katni ? 

THE MINISTER OF STATE IN TIIS 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRf M. ARUNA-
CHALAM): (a) Yes, Sir. 

(b) A statement indicating the details 
of orders placed by Hindustan Newsprint 
Limited on suppliers in Madbya Pradesh is 
attached. 

(c) Both burnt ston~ lime and burnt 
shell linle of equal purity are suitable. 

(d) In the current calender year, the 
Company has no contract with any suppUers 
of Katni Region of Madbya Pradesh for 
supply of burnt stone lime. However, in 
the past. the Company had placed orders on 
these suppliers in view of the fact that the 
local Jimt (burnt shell) suppliers had abrup-
tly reduced and finally stopped supplies at 
tbe agreed rates and demanded unreasonable 
increase in tbe prices. 

Statement 

Details of orderJ placed by lIinduslan N6wsprint Limited on 6llpplier, 0/ burnt stone 
lime in Madl.ya Pradesh 

---------.-~-----.".----.-------"-"'.------... ----.- .. _ .. --------------------
SJ. Order No, and date 
No. 

- ~w _______ ~_ ... ~ ..... _._ .. _. __ .... 
-~. -.~ - -.---

1. 8612 14.6.1985 

2. i613 14.6.1985 

3. 8614 14.6.1985 

4. 8615 14.6.1945 

5. 8616 14.6.1985 

6. 7939 20.2.1985 

7. 7940 20.2.1985 

8. 16.9 .. 1985 

Name of the Supplier 

Satish Lime Industries Katni 

Prabhat Industries. Katni 

Aravind Lime Works 

Gupta Lime Industries 

Devpad Lime Industries 

Dayal Lime and Chemicals 
Bombay 

Isbwani Prasad Sons, 
Bombay 

Sitna Lime 

Rate per MT 

Rs. 515 

-do-

-do-

-do-

-do-

.. do-

-do-

Rs.510 

Total: 

Qty. ordered 

SO MT 

125 MT 

125 MT 

125 MT 

125 MT 

5000 MT 

1200 MT 

11.7S0 MT 

Note: The balance quantities aaainst orders at SI. No.1 to 8 have been subsequently 
short closed at tho quaDtity received. 
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Strengthening and widening or Roads 
uled for Coal Transportation in 

Madhya Pradesh 

6640. SHRI DILEE!> SINGH BHURIA : 
Win the Minister of ENERGY be pleased 
to state: 

(a) whether the Union Gov','rnment 
received in 1982 from Madhya Pradesh 
Government the estimates in regard to 
Itrengthening and widening of the roads 
used for coal transportation for according 
tlnancial sanction; 

(b) if so, whether the financial. sanc-
tion for these proposals bas been given by 
UDion Government; and 

(c) if not, reasons r or delay and the 
time by which fina ncial sanction would be 
liven? 

THE MINISTER OF ENERGY (SHR] 
VASANT SATHE): (a) Yes, Sir. 

(b) and (c). Preliminary examination 
of the proposal bas been completed. 
However. in view of the fact tbat cons .. 
truction of roado; is primarily the responsi-
bility of the State Government, further 
processing of the proposa 1 would depend 
upon finding ways and means of funding 
the project. Further processing of the 
case is also held up for want of upto date 
eat;mates from State Government. 

[Eltgltsh] 

Tecbnologlcal Policy for Production 
of Drugs and Drug Intermediates 

6641. SHRI MANVENDRA SINGH: 
Will the Minister of INDUSTRY be pleased 
to &tate: 

(8) whether bill attention bas been 
drawn \0 the news-item captioned "small 

company makes 6·APA witb own koo.how" 
appearing in tlie 'Business Standard- of 24 
February. 1986; 

(b) whether it is a fact that tbe 
technological policy for production of drull 
and drug intermediates is not cost effective 
and it needs a cbanae; and 

(c) if so, the steps Government have 
taken or propose to take in this matter ? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF CHEMICALS AND 
PETRO .. CHEMICALS (SHRI R. K. 
JAICHANDRA SINGH): (a) Yes, Sir. 

(b) No Sir. 

(c) Import of technology for the 
production of drugs is considered OD 
merits. 

Inquiries Instituted by MRTP 
Commission 

6642. SHRI D. B. PATIL; Wi)) tbe 
Minister of INDUSTRY be pleased to 
state: 

(a) the number of cases where 
Monopolies and Restrictive Trade 'Practicel 
Commission has instituted inqulnes from 
April, 1985 to 15 February, 1986; and 

(b) the outcome of each inquiry ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRI~L DEVE. 
LOPMENT (SHRI M. ARUNACHALAM) : 
(a) The MRTP Commission baa inatituted 
206 enquiries during the poriod 1.4.1985 to 
15.2.1986. 

(b) The MRTP CommissioD ha. 
passed final orders in 29 casel durin. Ibi. 
period. The detaiis of the cases and tb. 
orders passed by the Commission tbereoa 
are aiven in the statement annexed. 
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.',s W,ltt." "IIIW", APIlIL I!. 1986 "'Jtt~n ~1f"W" Its 
Global Tenders for Power GeaeratiDI 

Equipment. 

6643. PROF. P.l. KURIEN: Will 
the Minister of ENBR G Y be pleased to 
state = 

(a) the number of global tenders floated 
for tbe purcbase of power genenrating 
equipments during the past one year; 

(b) whether the indigenous manu-
facturers have participated in sucb bids; 

(c) if so, the names of the endigenoul 
manufacturers: and 

(d) in how many such cases the bids 
from indigenous manufacturers have been 
accepted? 

THE MINTSTER OF ENERGY (SHRI 
VASANT SATHE) : (a) to Cd). The 
information is being collected and will be 
laid on tbe Table of the House. 

Capacity Utilisation of Public Sector 
Unit. 

6644. PROF. P.J. KURIEN: Will 
the Minister of INDUSTRY be pleased to 
state : 

(a) tbe average capacity utilisation 
of the public sector units in the country; 

(b) whether Jow capacity utilisation of 
tbese industries is a major reason for the 
Joss suffered by them; and 

(c) if so, the steps taken to utilise the 
full capacity during the past one year and 
the result of the,e measures? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA-
CHALAM) : (a) to (c). The details are 
available in Chapter 16. Vol. I (pages 207. 
235) of the Public Enterprises Survey for 
1984 .. 85 laid on the TabJe of the House on 
27th February, 1986. 

Policy regarding Losi-Incurring 
Public Undertaklbll 

the Minister of INDUSTRY be pleased to 
state : 

(a) whether Government have for-
mulated a policy witb regard to the loss.,. 
incurring public undertakings; 

(b) whether one of the aspects of tbls ~ 
policy is' to close down such industries whicb 
caonot be revived; 

(c) if 80, the names of lucb industries 
which have been identified for closure; 
and 

(d) the steps being contemplated to 
protect the intererts of the workers working 
in such undertakings ? 

THE MINISTER OF STATE IN THE 
DBPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA-
CH~LAM) : (a) There is no special policy 
applIcable to tbe loss-incurring Public Under-
takings alone. 

(b) to (d). Do not arise. 

Increale In In.talled capacity or 
Power Generation Units 

6646. PROF. P.l. KURIEN: Will 
the Minister of ENERGY be pleased to 
state : 

(a) the percentage increase in the 
installed capacity of power generation 
units anticipated in the Seventh Five Year 
Plan; 

(b) the State-wise details of tbe 
increased installed capacity; and 

(c) how much money is required for 
this purpose and the amout allocated duriog 
the Seventh Five Year Plan? 

THE MINISTER OF ENEROY (SHRI 
V ASANT SATHE) : (a) The instaIJed 
capacity in tbe utilities at tbe ond of the 
Sixth Plan in the country is expected to 
increase by about 52% at tbe end of the 
Seventb Plan period. 

(b) The State-wise details of the likoly 
installed capacity at the ond of tho 
Seventh Plan are ,iven ip tJl9 $t.t~m~Dt 
\)fJo". 



(e) The approved outlay for the Power 
Sector in tbe Seventh Plan is about 
JU. 34273 crores. The Seventh Plan 
allocation for developins addition capacity 
is commensurate with induction of 
additional capacity of about 22,200 MW at 
CODstant prices. 

Statement 

---...... ---~------'+ ---

State Anticipated installed 
Capacity at the end of 
the Seventh Plan (WM) 

1. Andhra Pradesh 

2. Assam 

3. Bibar 

4. Gujarat 

5. Haryana 

6: Himachal Pradesh 

7. Jammu and Kashmir 

8. Karnataka 

9. Kerala 

10. ~adhya Pradesh 

11. Maharashtra 

12. Manipur 

13. Meghalaya 

14. Nagaland 

15. Orissa 

16. Punjab 

17. Rajasthan 

18. Sikkim 

19. Tamil Nadu 

20. Tripura 

21. Uttar Pradesh 

22. ,Weat ·:8enaal 

4018.93 

716.19 

1859.38 

4191.20 

1754.45 

277.52 

282.18 

2813.05 

1541.50 

3627.50 

7743.80 

29.69 

133.66 

6.12 

1618.18 

3015.51 

1552.55 
20.56 

3925.00 

42.34 

5941. 77 

3200.68 

Speel.J'.etf Gro",. for Selecte4 
Indu.trlal Sector. 

6648. SHRI Y ASHW ANTRAO 
GADAKH PATIL Will the Minister of 
INDUSTRY be pleased to state : 

(a) whether the Director General of 
Technical Development has constituted 
specialised groups for selected important 
industrial sectors; and 

(b) if so, the details and functions of 
the groups and the work done by these 
groups? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA-
CHALAM) : (a) Yes, sir. 

(b) A statement is enclosed. 

Statement 

In order to reoder advice on the techno-
logy tbrust to be made in impoltant 
industrial sectors, Government of India have 
constituted the roHowing 8 Techno)oy 
Development Advisory Groups (TDAG) for 
a period of one year with effect from 
1-4-1986 : 

1. TDAG for Agricultural Machinery. 

2. TDAG for Electronics and Electro-
mechanical Instruments. 

3. TDAG for Energy Efficient Power 
Transmission aDd Distribution 
Equipments. 

4. TDAG for Information Techno-
logy. 

s. TDAG for Carbide. Ceramic and 
Diamond Tools. 

6. TDAG for New Forlinl and 
Casting. 

7. TDAG for Patended Operations 
like continuous poly condensation 
for Plastics/Synthetics Fibre 
Industry. 

S. TDAG for Fermentation Techno-
101' Industrial Applicatio •• 



TIle terms of· reforence common to 
TteholOlJY Development Advisory Group 
(1) to (7) about are as under : 

(I) Assessment of existinl technology 
in India in terms of quality of 
desian and manufacturing 
techniques and status of contem-
porary international technololY. 

(II) Identification of technology aaps. 

(iii) FinaJi.ation of IODg"term and 
short-term tecbnololY goals for 
upgradation of the existing techno-
logy so as to make it appropriate 
aDd contemporary. 

(iv) Identification of specific task ~nd 
tbe Bgency organisations which 
Ibould be assianed for such work 
to complete within a fixed time 
target. 

(v) Identification of Engineering and 
Management Consultants woo can 
play a significant role in the 
establishment of new ueses and/or 
in upgradation of existing techno .. 
10lie. and export of technologies! 
• rvices and products. 

(vi) Indentitlcation of lead organisation 
which will carry out research, 
desigD and development work in 
accordance with the domestic needs 
and other needs and other related 
conditions. 

(vii) To make recommendations on 
the appropriate methodology for 
monitoring the programme as 
indicated above. 

The terms of reference of Technology 
Development Advisory Group for Ferments-
dOD Technolo8Y Industrial Applications 
(S. No.8) above aro as follows: 

(I) To study present status of 
fermentation technology in India 
iocludina Rand D work taken up in 
various R ana D Laboratories. 

(Ii) 1leceDt advances in FermentatioD 
Technology in the international 
fields and to identify various 
products of fermentation 
tecbnolou beiDI commerciaUsed. 

(iii) Identification of tecbnol08Y liP'. 

(iv) Fjnalisation of Jons·term aDd 
sbort-term loals and specific atcps 
to be taken in the next 5 year. 
for introduction and uparadation 
to technololY in the COUDtry. 

(v) To identify various organisations 
who can take up time bound 
programmes (or development 
including Rand D. 

(vi) To assess resource requirements, 

(vii) To make recommendations on 
tbe appropriate methodoloay for 
monitoring the programme as 
indicated above. 

In addition to the above. a Sub-
Committee on Technologies for Pulp and 
Paper industry has also been constituted to 
function for a period of one year upto 
31·3·1987 with tbe follow ins terms of 
reference: 

(i) Identify the desirable industrial 
technologies (or tb. manufacture of 
pulp and paper . 

(;i) Tbe above would include Jow coat. 
high yielding, eneryy efficient 
and minimum po1Juting processes. 

(iii) Identify tbe sources of tbe 
availability of these technologies. 

(iv) Tbe (easibility of the adaptation 
of tbese technoJogies by JndJao 
pulp and paper industries. 

(v) Comparison in terms of relevance, 
practicability, cost of effectjYenes. 
and other parameters sucb u 
energy consumption, pollutJon 
load, quality etc. in dilferent 
tecbnolosies. 

(vi) Promotion of the utilisinl of th_ 
technoloaies by the productJOD 
units in the industry. 

(vii) Any other items/subject relevlDt to 
the above. 

The first mectin, of all abe TechaoJOJ1 
Development Advisory GrouPi {combiDed} 
will be held 00 April 25, 19M. 



SlIppl, of LPG to Dom eltle CoolulDers 
for Looler Houn 

6649. SHRI MOOL CHAND DAGA: 
Will the Minister of PETROLBUM AND 
NATURAL GAS be pleased to state: 

(a) whether Government propose to take 
steps to arrange delivery of LPG cylinder re· 
fills for longer hours to belp tbe workins 
couples who are not available at home during 
day time; and 

(b) if not, the reasons thereof 7 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHEKHAR SINGH) : (a) No, Sir. 

(b) The working bours of LPG distribu-
torships, like those of other commercial 
establishments, are regulated by the shops 
and Commercial Establishments Act/RUles 
applicable in the area concerned. 

Elfectlve Sealing of LPG Cylinders 
to preveut Misuse 

6650. SHRI MOOL CHAND DAGA : 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether Government propose to in-
troduce sealing of LPG cylinders in more 
effective way so as to guarantee correct 
quantity and preveotio& partial use of cylin-
der eo .. route; and 

(b) if so, how and when? 

THE MINISTER OF STATE OF THE 
MINISTR Y OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDR.A 
SHEKHAR SINOR)": <a) and (b). The oil 
industry bas decided to replace the present 
paper seals by pilfer-proof, heat shrunk PVC 
seals throughout the country. Tbis 
seal has already been introduced in some 
markets OD an experimental basis, prior to 
extending tbe same to other markets in a 
phased manner. 

[Trans/atloll] 
I 

Del., 10 appointment of La" CO •• II.ioD 

6651. SaRI MOOL CHAND DAGA: 

Will tbe Minister of LA W AND JUSTICE 
be pleased to state : 

<a> whether the term of the Law Com-
mission bad ended on 31st August. 1980 and 
its new term started from 14th December, 
1981; 

(b) if so, whether the employees/officers 
of tbe Law Commission. attended office dur-
ing the intervening period; if so, the ad-
ministrative expenditure incurred on them 
and tbe work done by them during tbis 
period, and 

(c) the reasons for so much deJay in 
appointing the new Law Commission ? 

THE MINISTER OF STATE IN THB 
MINISTRY OF LAW AND JUSTICE 
(SHRI H.R. BHARDWAJ): (a) Yes, Sir. 

(b) During the"'inte .. im period from 31st 
August, 1980 to 14th December, 1981, the 
Secretariat of the Law Commission consist-
ing of the then Additional Secretary I 
Member-Secretary and staff numbering 47 in 
all attended office. The administrative ex-
penditure incurred on them during this 
period was Rs. 8,45,277.10. They were en-
gaged in the necessary preparatory work like 
collection of material and conducting 
research to facilitate the study of various 
subjects by the re-constituted commission. 

(c) The delay· in appointing the new 
Law commission was mainly due to finali-
salion of terms of reference and tbe terms 
and conditions of appointments of the 
Chairman and members of tbe fe-constitut-
ed commission. 

[En61'sh] 

New. Item Captioned "New Posted 
System causing Inconvenience" 

6652. SHRI T. BASHEER: WiH the 
Minister of COMMUNICATIONS be 
pleased to stale: 

<8> whether tbe attontion of Govern-
ment bas been drawn to the news item 
captioned. ··New$ Postal Syetem causiol 
inconvenience" apearing in "Hindu" dated 
20 January, 1986; and 



203 Writien ~n8wet.;
. • r . . ,...

AttlllL 1$. 1936

':Q~
Wrltteit A",tf;er, ~o.i <;;;

(b) if so, the steps being taken by
Government to remove such inconvenience?

THE MINISTER OF ST/\TE OF THE
MINISTRY OF COMMUNICATIONS
AND MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : (a) Yes, Sir.

(b) Orders have been issued on 12th
Marcb, 1986 that after leaving the intima-
tion at the residenee or tbe addressee on
the 1st day on which a registered letter is
taken for delivery and addressee is not
found. it may be re-issued once again on
the next day to enable the addressee to
either remain at the address for receiving
registered leuer or authorise some person
to receive the same.

STD Facility at Varkala (Tri,andrum)

6653. SHRI T. B.A.'iUEER: Will the
Minister of COMMUNICATIONS be pleased
to state

(a) the present capacity of Varkala
Exchange in Trivandrum District;

(b) how many persons are on the
waiting Iht for telephone connectlons;

(c) how many among them are on the
waiting list for more than three years;

(d) whether Goverument propose to
introduce STD facility at Varkala, it being
a tourist centre of repute;

(e) if not, the reasons thereof; and

(0 the steps taken by Government
to construct its own building telephone
exchange?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
AND MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA): (a) The present

-capacity of Varkala Telephone Exchange
in Trivandrum District is 400 lines.

(b) The waiting list as on 31st March.
'1986 is 192.

(c) There are 31 persons on the
waiting list for more than 3 years.

(d) Yes, Sir.

(e) Question does not arise in view
of (d) above.

(f) Land for telephone exchange
building is available; Construction of the
building is likely to be taken up durlng
1987-88. depending upon the availability
of funds.

Guidelines regarding Salary. Emolu-
meats and other Benefits (or
Executives in Public Sector

Undertakings

6654. SI:lRI BRAJAMOHAN
MOHANTY : Will the Minister of
INDUSTRY be pleased to state:

(a) whether the Bureau of Public
Enterprises has issued any guidelines to the
different public sector undertakings relating
to salary, emoluments and other benefits
of the management personnel (executives)
and also relating to their promotion
policy;

(b) if so, the details thereof;

(c) whether some of the public under-
takings are not following the said guidelines
and tbe management personnel and execu-
tives are not getting these benefits; and

(d) if so, the details thereof with names
of the public undertakings not implementing
the guidelines issued by the Bureau of
Public Enterprises ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM) :
(a) and (b). Salary. emoluments and other
perquisites admissible to managerial person-
nel (Executives) in the public enterprises
are determined by the Managements at
periodical intervals. Broad parameters
which have emerged during the last 10-1S
years and which have also beeD accepted by
the Government as the cornor-stone of the
salary jemoluments structure are, however,
kept in view while evolving the salary and
emoluments structure. Factors like financial
viability. location of the enterprise etc. are
also kept in view. The same holds good
in respect of the promotion policy. The
principle of merit and seniority is usuatly
followed.
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(c) and (d). The Management -(Personnel)
and Executives in the Central public enter-
prises are getting· tbe benefits as per the
emoluments structure evolved by each of
the public enterprises and approved by
Government. Complaints regarding with-
holding of certain payments by the Manage-
ments of the public enterprises have not
come to the notice of the BPE.

Increase In prices of Ampit'illio
Trihydrate and Amoxelllln

6655. SHRl BAL RAM SINGH
YADAV: Will the Minister of INDUSTRY
be pleased to state :

(a) whether it is a fact that his Ministry
has increased the prices of Ampicillin
Trihydrate and Amoxcillin Trihydrate and
Amoxcillin, two major selling life saving
drugs;

(b) what was the earlier price and
wbat is the revised price; and

(c) the reasons for such increase?

THE MINISTER OF STATE IN THE
DEPARTMENT' OF CHEMICALS AND
PETRO-CHEMICALS (SHRI R.K.
JAICHANDRA SINGH) : (a) Yes, Sir.

(b) The price of Ampicillin Trihydrate has
been increased from Rs. 1677 per kg. to Rs,
1859 per kg. and the price of Amoxycillin
Trihvdrate has been increased from Rs. 2229
per kg. to Rs, 2495 per kg.

(c) The earlier price of the two drugs
was based on the pooled price of 6-APA
which was Rs. 1230 per kg. This price
was fixed on the assumption that imports
and indigenous production of 6-APA would
be in the ratio of 2 : 5 : 1 and tbat cheaper
imports would subsidize the indigenous
production at the rate of Rs. 870 per kg.
As the indigenous production increased
substantially imports are not adequate to
subsidize the indigenous production. There-
fore pricing of 6-APA had to be revised.
The subsidy on 6-APA has now been
withdrawn and the pooled price as well as
the indigenous price has now been fixed on
Rs, 1778 per kg. The prices of two bulk
drugs have been revised based on tbe revision
ip the pooled price of 6·APA.

Proposal for production of Penicillin
from Basic Stage

6656. SHRf DAL RAM SINGH
YADAV: Will the Minister of INDUSTRY
be pleased to state:

(a) whether it is a fact that the produc-
tion of penicillin in the country is inade-
quate:

(b) whether his Ministry has recom-
mended import of the same;

(c) whether certain companies have
submitted proposals for production of
penicillin from basic stages:

(d) whether their proposals have been
rejected; and

(e) if so, the policy in this regard?

THB MINISTER OF STATE IN THE
DEPARTMENT OF CHEMICALS AND
PETRO-CHEMICALS (SHRI R.K.
JAICHANDRA SING H) : (a) Yes. Sir.

(b) Yes, Sir.

(c) Yes, Sir.

(d) Yes, Sir.

(e) Manufacture of Penicillins is reser-
ved for the Public Sector as per Drug
Policy Statement of 1978.

Closure of Andhra Pradesh Rayons
Ltd.

6657. SHRI G. JANGA REDDY :
Will the Minister of INDUSTRY be pleased
to state:

(a) whether it is a fact that the Andhra
Pradesh Rayons Ltd. promote by Andhra
Pradesh Industrial Development Corpora-
tion has been closed since September 1985
because import of rayon grade pulp was
allowed free of import duly;

(b) the quantity of rayon grade pulp
imported in 1985-86 and the cost thereof
paid in foreign exchange;

(c) whether Andhra Pradesh Rayons
promoted by Andhra Pradesh Industrial
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Development Corporation in tribal area 
bas undergone a loss or Rs. 4S crorea; 
"Dd 

(d) if so, tbe steps Government have 
taken to rehabilitate this unit ? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA-
CHALAM) : (a) MIs. Andhra Pradesh 
Rayons Ltd. bas reported that it has suspen-
ded prod uctiOD of rayon grade pulp from 
24th September, 1985, because of off-take 
problem. 

(b) The exact quantity and value of 
rayon grade pulp imported during 198~·86 
bas not yet become available. 

<c) The Company bas reported tbat 
it has incurred a loss of Rs. 45 crores al 
on 30.6.1985. 

(d) With a view to preventing under-
utilisation of indigenous installed capacity 
in the industry. the import of rayon grade 
pulp, which was in the list of items allowed 
for import under Open General Licenco 
according to the Import and Export Policy 
(1985 .. 88) has been transferred to tho list 
of Limited Permissible Items from 10th 
September, 1985. Grant of licences for 
import of rayon grade wood pulp is accor-
dingly being regulated as follows ._ 

(i) The full requirement of rayon 
tyre cord industry and Higb Wet 
Modulus Fibre industry is allowed 
without any quantitative restriction. 

(ii) In tbe case of viscose filament yarn 
and viscose staple fibre industry. 
the import of rayon grade wood 
pulp is allowed to the extent of 
1/3rd of the total requirement in 
a calendar year and the baJance 
has to be procured from indiaenoul 
manufacturers. 

In order to help in rehabilitation 01 
the Company, a Letter of Intent dated 
23.7.1985 bas been granted to it for manu-
facture of Pulp and Paper for ('n ~D'pual 

~pa~it>, of s~,OQO tOIl~, ' 

[TrtUf,/allon] 

hreha.e. by Go,ernmeDt UndertakiDl1 
from Small aDd ADelll.r, ladustrle. 

fn ~.dbya Pr.delb 

6658. SHRI PRATAP BHANU 
SHARMA : Will tbe Minister of INDUSTa y 
be pleased to state : 

<a> the percentage of the total purchase 
requirements (ex.cluding raw material) of 
each Government undertaking met through 
purcbases from small and ancillary industriea 
in Madhya Pradesh during the last five 
yeara; and 

(b) wbetber tbese undertakings have 
made lomo specific and long term arraose. 
ments to set up new ancillary industries 
every year? 

THE MINISTER OF STATE IN TRB 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM): 
<a> and (b). The information is beinl 
collected and will be laid OD the House. 

Capacity utlll.ation of drug formulatloal 
Bad bulk drugs of public sector dura 

undertaklnas 

6659. DR. PRABHAT KUMAR 
MISHRA : Will the Minister of INDUSTR.Y 
bo pleased to refer to tho reply given to 
Unstarred Question No. 1220 00 4 March, 
1986 reaardioa manufacture of drugs on loao 
licenco system and atate : 

(a) tbe percentale of utilisation of capa .. 
cities of drUB formulations and bulk drull 
of each of tho public sector drug uDder-
takinas; 

(b) the nature of difficulties that aroae 
in tbo production of different range of 
formulations; and 

(c) the specific labour constrainta fleec.t 
by each of the public sector drua uDder· 
takinp ? 

THB MINISTER OF STATE IN THB 
DEPARTMENT OF CHEMICALS AND 
PETRO·CHEMICALS (SHRI 8.. K.. lAX-
CJlAl'1DM SJNQH~ ~ ~a) to ~o), ' .1Iaf 
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Information is beinl colJected and will be 
laid 00 the Table of the House. 

[T,anslation) 

SettiDI up of cemen t factories in Kot. 
and Clalttorgarb Districts of RaJastban 

6660. PROF. NIRMALA KUMARI 
SHAKTAWAT : Will the Minister of 
INDUSTRY be pleased to state: 

(a) whether it is a fact that the entire 
belt of Kota and Cbittorgarb distrjcts in 
Rajasthan contains limestone deposits where 
cement factories can flourish; and 

(b) the number of industries likely to be 
set up in this resion during the Seventh Five 
Year Plan period in private as well as public 
sector, separately alongwith the production 
capacity of each of these ? 

THE MINISTBR OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM): 
(a) and (b). There are sizeable deposits of 
limistone in Kota-Cbittorgarh belt of 
Rltjasthan. Besides 3 large private sector 
cement factories for a capacity of 19.4 lakh 
tonnes per annum already in production, an 
additional capacity of 33 lakh lonnes has 
been approved, out of which the following 
capacity is likely to materialize durins the 
Seventh Plan Period: 

Name of the 
Unit 

1. Sbriram Ferti .. 
lizers and 
Chemicals 
(new units) 

2. Bida Cement 
Works 
(Substantial 
expansion) 

Location Licensed 
Capacity 
(Metric 
tonnes per 
annum) 

Ladpura 2.001akbs 
Distt. Kota 

Cbittor Distt. 5.001akbs 
Chittoraarh 

Total 7.00 M.T. 
per annum 

Inclusion of Chlttorgarb district under 
·00 Industry' dIstrict Scheme in R.J81thaD 

6661. PROF. NIRMALA KUMARI 
SHAKTAWAT: Will the Minister of 
INDUSTRY be pleased to state: 

(a) the names of the districts in 
Rajasthan proposed to be included under 
'no industry district' scheme this year;! 

(b) whether Chittorgarh district. which 
is most back wArd from industria1 point or 
view, is proposed to be included under tbe 
said scheme this year; and 

(c) if so, the details of facilities pro-
posed to be provided to tbe persons who 
want to set up industries in this area? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF INDUSTRIAL DEVE .. 
LOPMENT (SHRI M. ARUNACHALAM): 
(a) to (c). At present the districts of 
Barmer, Churu, laisalmer and Sirohi io 
Rajasthan are included in the Jist of 'No-
I ndustry Districts·. The entire scheme of 
incentives for industriaHsation of Backward 
Areas/'No-Industry Districts' is under 
review by an Inter-Ministerial Committee, 
which is likely to submit its report by the 
end of lune, 19R6. PresentJy, tbere is De 
proposal for inclusion of Chittorgarb district 
in the list of 'No-Industry Districts'. 

[English] 

Manufacture of Alcohol from FermentatloD 

6662. SHRIMAT( D. K. BHANDARI: 
Will the Minister of INDUSTRY be pleased 
to state: 

(a) whether alcohol caD be manufactured 
from fermentation and chemical proceuea 
other than use of molasses; and 

(b) jf so, wbether this is beinl done? 

THE MINl~TER OF STATE IN THB 
DEPARTMENT OF CHEMICALS AND 
PETRO .. CHEMICALS (SHRI R.K. JAI-
CHANDRA SINOH) : (a) and (b). AlcoboJ 
caD be produced by fermentation or chemical 
process. However, alcohol is beinl manu· 
factured io India from ferlllent"tioJl prOCflf 
QQJ1~ 



F)lIaetloalJtI of DJ_.trl~t Indpstrles C.,ur,e. 

6663. SHRI ANANTA PRASAD 
$BT81: Will tlJe Mjnister of lNDUSTR Y 
be please., to state: 

(8) whether the Union Government are 
spckillF report~ re,garding the proper function .. 
in, of District Industries Centres; 

(b) jf so, tbe number of successful 
CCJltres and the names of States wber~ the 
llfogress is satisfllctory j n this direction: and 

(c) the names of tbe States which are 
JalSing behind in this regard ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM) : 
(a) Physical Progress Reports of DIes are 
reaularly received by the Union Government. 

(b) and (c). No indeptb study is carried 
out by the Central Government to judge tbe 
Dames of tbe successful centres/States and 
tboso lagging behind. 

Funds from Forelgo Countries for 
Development of Telecommunications 

6664. PROF. K.V. tHOMAS: Will the 
Minister of COMMUNICATIONS be pleased 
to state: 

(a) the target year for "Telephone on 
Demand·'; and 

(b) whether funds have been offered by 
fore.isn countries for tbe development of ,our 
telecommuD.ication system, if 80, details 
tbereof ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND MINISTER OF STATE IN mE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAM NIWAS MIRDHA) : (a) The Work .. 
ina Group on Communication. set up by 
the Planning Commission for drawing up 
tbe 7th Five Year Plan for telecommunica-
tions had envisaged 1990 as a taraet date lor 
providing telephone connections on demand. 
This would have involved provision of 
about 46 lakb new connection!. Thi1 pro .. 
arammo required an outlay of Rs. 13768 
or«a. An outlay of Ra. 4&10 crons oaJy 
~H bof~ m.4, ~YJtI.bI9 t9 ,~~ ~,l~lD~pl. 

cation sector for the 7th Plan period. It fiji), 
therefore, not be possible t.o meet the ~rli" 
target for providins telephone on demand. 

(b) Yes, Sir. S offers in the form or 
financial packages consisting of ,o1ll.me-,.,1 
loaDS and bi·lateral credits on Oovt. to 
Govt. basis bave been received. These offers 
are for supply of equipment, servi~~s and 
know .. how for expansion and upgra<tatiQI) of 
telecommunication networks in seneral .n,d 
metropolitan systems in particular. 

Opening of New Post Offices 

6665. PROF. K. V. THOMAS: Win 
tbe Minister of COMMUNICATIONS be 
pleased to state: 

(a) the criteria for opening of new Post 
Offices in rural and urban areas; 

(b) whether there is any proposal to 
close some of the existing post office. in 
town and cities; and 

(r.) how many new post offices will be 
opened in Kerala in 1986 .. 87 ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND MINISTER OF STATE IN TaB 
MINISTRY OF HOME AFFAJRS (SHRI 
RAM NIWAS MIRDHA) : <a> The criteria 
for opening of new post offices in rural and 
urban areas are indicated in the Statement 
below. These criteria were fixed in 1978 ... 79 
and 1979·80 respectively. However, having 
regard to the extensive postal network al-
ready established, constraints of resources 
and the continuing ban on creation of posts. 
now post offices are Dot beiDS op~ned in 
accordance with tbese norms. 

(b) Yes, Sir. The Post offices in urban 
areas are reviewed to see whether they bave 
adequate work to justify tbe establisbment 
and whether the revenue earned is suf;Jicient 
to cover the cost.. Uueconomica1/uD4er .. 
utiUsed post offices are liable to be closed 
or merged with another post office in the 
area. 

(c) As of uew, tbere are no proposals 
to open new post offices in Kfr,hl durin, 
J'86·S7. . 



Sf.temeDt 

Norms/or Opening tif POI' Offices In 
Urban A.f'ea6 

Post Office in urban areas may be 
opened subject to tbe following conditions : 

(i) The Post Office should be self .. 
supporting. 

(ii) The mInImum distance between 
two post offices should be 1 kilo .. 
metre in cities with a population 
of 20 lakbs and above. In other 
urban areas, the minimum distance 
between two post offices should 
be I.S kilometres. 

(iii) PMG can relax tbe distance condi-
tion of 10% of the cases every year. 

(iv) EDBOs cao be opened in urban 
areas only in exceptional cases 
like slum areas where suitable 
departmental buildiulS on reason .. 
abJe rent are not available. 

Norms fot Opellillg 0/ Post Offices tn Rural 
Af'eas 

Post offices to be opened itl rural areas 
have been classified illto two main cate-
gories :-

1. Post Offices in normal rural areas; 
and 

2. Post Offices in tribal or backward 
areas. 

(1) POll Offic~, In Normal Rural .,fr~as : 

(i) Post offices in sram-panchayat 
headquarte'rs may be opened subject 
to the following conditions : 

(a) There is no 0 ther Post Office 
within the radius of 3 Kms 
from the proposed post offt~; 
and 

(b) The proposed Post Office is 
expected to yield income to 
the extent of adeast 2'5% jf its 
estimated cost. 

(H) Post Offices in nOD-gram-p&ftcb'ayat 
villa.. may be opened subjeCt to 
tflo ron~8 ooaditioDl :' 

<a) The population of the yilJap 
should be 2,000 or more; 

(b) There is no other post office 
within the radiums of 3 KiDS 
from the proposed otBee; and 

(c) The P09t Office is c}tpected to 
yield income to tbe extent of 
atleast 25% of its estimated 
cost. 

(2) Post OfficI'S in Tribal and Backward 
Areas: 

0) Post Offices in ~ram.panchayat 
headquarters may be opened subject 
to the following conditions : 

(8) There is no other pOtit office 
within the radius of 3 Kms 
from the proposed post office; 
and 

( b) The proposed post office is 
expected to yield income to 
the extent of atleast 10% of its 
estimated cost. 

(ii) The Post Offices in non gcam .. pan-
cbayat villages may tc opcaed 
subject to the followins condi .. 
tions : 

(a) The village (or an integraNd 
cluster of villages wit&iD' a 
radius of I.S Km'f'r) s""old 
have a population of 1,000 or 
more; 

(b) There should not be anetber 
post office witbin tire radiu. 
of 3 Kms from the proposed 
pos t office; and 

(c) The proposed post otJ:k:e is 
expected to yield income to 
the extent of atleaat 10% of 
its estimated cost. 

3. Notwitbatanding the above. the 
Postmasters General are empowered to rolu 
(in coDsultation with the Internal Financial 
Adviset) any of the above c.ited dorms in 
10% of the cases in opening of post ot&t. 
om, ,-r. 
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Central Aid to Keral. In Industrial 
Sector during 1986·87 

6666. PROF. K. V. THOMAS: Will 
the Minister of INDUS' fay be pleased to 
state tbe amount of Centra) Aid proposed 
to be given to the industrial sector in Kerala 
for 1986-87 ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM): 
Central assistance to the States is Dot given 
on the basis of earmarking for any sector of 
development like. for example, industry. 

Delinkiog of Posts of Chairman and 
Managing Director in Public 

Sector Undertakings 

6667. PROF. K. V. THOMAS: Will 
the Minister of INDUSTRY bo pleased to 
atate : 

<a) whether there is any proposal to 
de link the posts of the Chairman and tbe 
Managing Director in Public Sector Enter .. 
prises; and 

(b) whether the post of Cbairn'lan is 
proposed to be given to men of eminence 
In public life ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE .. 
~OPMENT (SHRT M. ARUNACHALAM) : 
<a> No, Sir. The general policy of the Govern .. 
ment is that tbe Board of the Public Enter .. 
prises should normally be headed by a 
Chairman-cum-Managing Director. At the 
aame time there is no bar to the appoint .. 
ment of a part-time Chairman if in particular 
cues this course appears desirable. 

(b) Men of eminence in public life are 
also appointed as Chairman of Public 
Enterprises. 

Cbartering or Rigi b, ONGC 

6668. SHRI MOHANBHAI PATEL: 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) bow many drilling rias have so rar 
been chartered by Oil and Natural Gas 
Commis.ion, the terms and condition of 

cbarterins these rip, and the countrl. 
from which these riss have been procured; 

(b) tbe criteria adopted for cbartcrlDi 
riss; 

(c) bow many rigs have been purcbased 
by OJ) and Natura) Oas CommissioD aDd 
bow they are functioning: and 

Cd) the steps beiDg taken by the Oil 
and Natural Gas Commission to procure 
more rigs for use in oil drilling in the 
country? 

THE MINISTER OF STATE OF THB 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHEKHAR SINGH) : (a) So far ONGC 
have chartered 20 rigs. At present, 12 ril' 
are operating on charter bire basis. The 
rigs are chartered on a day rate basis. 

(b) Main criterian for chartering rias 
are resource availability" operational needs, 
international market conditions and optimal 
mix of owned and charter hired etc. 

(c) So far ONGC have purchased 
106 rigs. At present 67 rigs arc in opera-
tion. 35 Rigs have been laid off/condemned. 
3 are undergoing repairs and 1 is beiDI 
converted into an early production system. 

(d) ONGC have initiated action for 
the procurement/cbarter birios of tbe 
additional rigs required. 

OPEC Accord on output Ceiling 

6669. DR. G.S. RAJHANS : Will 
the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether attention of Government 
has been drawn to a Dews-item captioned 
"OPEC seeks accord OD output celina" 
appearing in 'Indian Bxpress· of 24tb Marcb, 
1986; and 

(b) If so, tbe reaction of GoverDlDent 
OD sucb accord ? 

THE MINISTBIt OF STATB OF THB 
MINISTR.Y OF PBTROLBUM AND 
NATURAL GAS (SHRI CHANDRA 
SBBKHAP. SINGH) : <a) Yea. Sir. 



(b) The Government is constantly 
watchiog tbe oil market to derive lbe bolt 
advaotale. 

polley for Import of Balk Drul' 

6670. KUMARI PUSHPA DEVI : Win 
tbe Minister of INDUSTRY be pJeased to 
state : 

(a) the names of the imported formula-
tions whicb are allowed under Open Genoral 
Licence in the form of tablets and capsules; 

(b) The policy of the import of bulk 
drugs going into the production of tbese 
formulations; 

(c) whether his Ministry has granted 
permission for the manufacture of these 
bulk drugs; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETRO-CHEMICALS (SHRI R.K. JAl-
CHANDRA SINGH): (a) The names of 
finished drug preparations import of which 
is allowed UDder Open General Licence are 
mentioned is List 3 under Appendix 6 to the 
Import and Export Policy for 1985-86 
(Volume~l). 

(b) The import policy of the bulk drugs 
used in the procution of tbe finished drua 
preparations is also enunciated in the Import 
and Export Policy for 198' ... 88. 

(c) and (d). Industrial approvals bave 
beeD granted for the manufacture of some 
of these bulk drugs goi08 into formulations 
covered under O.G.L. e.g. Polymixin B. 
Sulphate, Ampbotericin, Vincristine. 
Vinblastin, etc. Details of these approvals 
are publisbed from time to tilDe in the 
monthly bulJetin of India Investment Centre, 
copies of which arc available in tbe 
Parliament Library. 

DUJ'ereot Mark.up. ror dillerent Drug. 
for lame Dlle.le 

6671. KUMARt PUSHPA DEVI : Will 
the Minister of IN DUS"fa Y be 'l)leased to 
"ate ; 
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Ca) wbether it is a fact that his Ministry 
is allowins 100 per cent mark-up on 
rormulations based OD imported Rifampicin. 
an 8ntl-Ieprosy drug; 

(b) whether it is also a fact that 40 per 
cent mark-up is al10wed on Depsone another 
drug required for tbe treatment of Leprosy 
which is bring produced in the country; and 

(c) if foO, the reasons for different make-
ups for different drugs for the SfJme disease? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF CHEMICALS AND 
PBTRO .. CHEfvnCALS (SHRl R.K. JAI-
CHANDRA SINGH): (a) A mark-up of 
upto lCO% on the ex-fa~tory cost is allowed 
OD formulations based on Rifampicin. 

(b) Yes, Sir. 

(c) Mark-ups on various formulations 
are allowed in accordance with the provisions 
of Drugs (Prices Control) Order, 1979. 

Permission for Manufacture or Refam-
picin to Indian Companies 

6672. KUf\iIARI PUSHPA DEVI: Will 
the Minister of INDUSTRY be pleased to 
state: 

(a) whether it is a fact tbat a number of 
companies have been granted permission for 
manufacture of Refampicin indigenously in 
tbe country; 

(b) if so, the names of the companies 
and 8ince when each was given tbe perml,· 
sion; 

(c) the total quantity' licensed for 
production; 

(d) whether any progress has been made 
so rar by any company; and 

(e) if so, the details thereof 1 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF CHEMICALS AND 
PBTRO-CHBMICALS (SHRI R.K. lAt· 
CHANDRA SINGH) : (a) Yes, Sir. 

(b) and (c). Details of companies who 
have boon ,ranted Industrial approvals for 



MtttL t~t .ff' 
the manufacturo of Itefampklli from time 
to time bave been published by ttro IncJia 
In"estmeDt Ceatre in their flIODtbty fteWS 
letter. Copies of tbis publicati.. are 
available in tbe Parliament Library .. 

(d) and (e). Some units namely MIa. 
Lupin Labs., Syntho-Rifa Ltd. and ADdbra 
Citrates have recently reported production 
of Refampicin bulk drug. 

Opening of De", Post Office S",'ng B ..... 
In Madhya Pradesh 

6673. KUMARI PUSHPA oevl : Will 
the Minister of COMMUNICATIONS be 
pleased to state : 

(a) the number of post office savinls 
banks operating in Madhya Pradesh at 
present; 

(b) whether Government propose to 
increase the num ber of such I'M! offtce 
savings banks in 1986-87; 

(c) if so, the number of new post office 
savings banks proposed to be opened in 
Madhya Pradesh in 1986·87; and 

(d) whether efforts will be made to 
open lnore post office savings banks in rural 
areas? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND MIN1STER OF STATE IN, THE 
MINISTRY OF HOME AFFAIRS 
(SH.Rl !tAM NIWAS MIRDHA): <a> 
10482 post offices are providtDI Sarillp 
Bank facility. 

(b) to (d). The Post Office 
Sa vinas Bank is part and parcel of tbe POIt 
office and opening of new post offices is oat 
contemplated on account, of tbe baD OD 
creation of posts. 

IDclulion or Districts witb Milk Dalrle. 
as 'No ludu.try Districts' I. GaJarat 

6674. SHRI B.K. GADHVI: Will the 
Minister of INDUSTRY be pleased to ... : : 

(a) the number of Districts of Gujarat 
proposed as 'no industry dittriCh' by 
QOVOll'DDleDt o&l G·ujaret; 

(b) _bethet tt it I tact tlnft la lome 
dlltrlet. ct)01)eftltfVe IIIltk dairy II co1llideNd 
8! an industry aod therefore to sueh MttrlGla 
status of 'no industry district' is not beina 
lived; 

(c) wbttber Govtinlmettt ate aware that 
milk '.,ties are ouly prCJCesliol tbe altO-
products; 

(d) if 10, wbetber Government propose 
tbat such cooperative dairies be Dot consider-
ed al an industry; and 

(e) wBetbet Govertlmerlt also propose 
tbat such distticts a, bevin, dairies only, be 
declared as '00 industry districts' ? 

THB MIN1STER OF STATE IN THE 
DBPARTM'ENT OF JNDUSTRJAL 
DEVELOPMENT (SHRI M. ARUNA .. 
CHALAM) : (a) The Government of 
Gujarat have proposed four districts, viz. 
Amereli, Banaakantha, Gandhi Nagar. and 
Sabarkantha for inclusion in tbe list of 
'No ... lndustry Distdcts'. 

(b) to (d). Mnk Dairy, it engaged in tile 
manufacture of otUk foods, wiJl be treated 
as an industrial unit. If by virtue or 
investment, such a milk dairy could be 
cfastitied' as a medium or larae seale 
Industry, the presence of sucb a mil' daffy 
would disqualify the district to be freated' •• 
a 'No-Industry District'. 

(0) An fnter-MiDisteriat Committee has 
been ~ituted to review and' r~iSo 
tbe existing se&erne of incentit'ea for 
industrialisation of Backward Areas/,No 
.... ustry District,-. 

D ..... IMt J.~IuW in DeUce •• ta. Llet 

667S. SHRI DHARAMPAL SU~6H 
MALIK: 

SHRI LAKSHMAN M'ALLlCI' : 

Will the Minister of INDVSTR.·Y be 
pleased to state : 

(a) tbe Dames of tbe bulk drup wbich 
are not: pftJdU~d m fife conntt'y Slid are 
totally imported; .Ild 

(b'), dfd DIUbW Of tbe'dNII: out Cit tbes' 
whiata .ve: aot .,... includell lb~ tit 
dellceDliDl list ? 



TRl1 MINISTBI. OP STATE IN TRB 
l)BPAIlTMBNT OF CHEMICALS AND 
PBTRO.CHEMICALS (SHRI R.K. l.4ol .. 
CHANDRA SINGH): (a' and (b). 5Ot) 
bUlk drUlS are belDI uaed in tbo cotIfttr), 
(or tbe production of formul.tiolli. Out of 
tbeH about, 250 are beiftJ produced io the 
country and tbe rest ale belDl iml'Mted. 
Among th. bulk droa. being so tmport~. 
Primaquin, Nel'lestral, Glyccr,1 Trimtr&te, 
Epinphrine, Griseofulvin. Vera pam il, 
Neomycin; Bacitracin, Pilocarpine, Homa-
tropine, Neostigmine, Pantothenatea aDd 
Cephaloridine etc. are. 80 rar covered uDder 
tbe scheme of deliccDsing. 

Allotment of LPG aaenele. to Freedom 
F1ahtt'r. in H8..,a.8 

6676. SHRI CHIRANJI LAL 
SHARM A : Will the Minister of PETRO· 
LEUM AND NATURAL GAS be pleased 
to state: 

(a) tbe total number of such aaeDciel 
allotted in Haryaoa uDder freedom figbters 
~atelory; and 

(b) the total number of L.P.G, alenei" 
to be allotted to freedom figbters durinl 
1986-87 7 

THB MlNISTER OF STATE OF THB 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHEKHAR SINGH) : (a) and (b). Out of 
the five J..PG 'Foci.s reserved (or Free.dom 
fighters category iQ Haryan ... , two bav~ been 
commissioned. Two of the remainioa three 
are e,p~cted to be commissioQed in 1986 ... 87 
wbile tbe press advertisement for the tbird 
bas not so far been iS8Ucd. 

MOIQllltQ Colla 

6677. SHRI V.S. KIlISHNA lYE.R: 
Will tbe Minister of INDUSTRY be pleased 
to '\ale: 

(a) whether varioos brands of mosquito 
coil •• te ftoodeA in tbe market; 

(b) whotb~r lSI certificatJoD lor ...,... 
mosquito coil. bas been made compulsory; 

«(:) wb.tlw u1 ~tipn b •• beea t,akeo 
to '-"Ie vapO&ll'l al\d ' •• 1 ..... ""if 10,IIf 
f'JRl ,,~~ 9A ~~ tW.; ~d 

Cd) If Dot, whether Government propoae 
to do so immediately ? 

THE MINISTER OF STATE IN THB 
DBPARTMENT OF INDUSTRIAL DEVE-
LOPM2NT(SHRIM.ARUNACHALAM): 
(a) Yes, Sir. Some brands of Mosquito 
Coils are avaiJabJe in the market. 

(b) No Sir. 

(c) No such test8 have been carried out 
by tbe Ministry ot Health. 

(d) If required, the matter could be 
taken up with tbe Ministry of Health. 

Demaud ror HMT Ladles Watches 

6678. SHRI V.S. KRISHNA lYER: 
Will the Minister of INDUSTRY be pleased 
to state: 

<a> the demand for HMT ladies watches 
in tbe couDtry at the end of December 
198'; 

(b) the number of ladies watches 
maaufactured by HMT units tbrou8bout the 
country; 

(c) tbe . actwo taken to meet tbe 
demaod;aod 

(d) whether any expansion progrsmme 
is proposed for manufacturing of ladies 
wa tcbes by Baogalore uni t ? 

. THE MINISTER OF STATE IN THB 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA-
CHALAM): (a) Annual demand for HMT 
ladies watcbes is estimated at 15 lakhs. 

(b) the number of ladies watcbflS 
manufactured by HMT units is 3.5 Jakhs per 
anoum. 

(c) and (d). HM·r are stepping up 
production of ladies watches at their 
BanS810re unit under their expansion and 
modernisation programme. 

Opealol of Telex Exchanges In 
Karllataka 
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Win tbe Minister of COMMUNICATIONS 
be pleased to state: 

(a) the number of Telex Exchanges in 
Karoatakaj 

(b) whether they are sufficient; and 

(c) how many Telex Exchanges will be 
opened in Karnataka during 1986-87 ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUl\IlCATJONS ANO 
MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAM NIWAS MIRDHA): (a) There are 
12 Telex exchanges including 2 commission-
ed in the 1st week of April, 1986. 

(b) These are not sufficient. More new 
Telex exchanges and expansions to the 
existing exchanges arc being planned 
depending upon firm reaistered demands. 

(c) Two are already opened and one 
more is programmed for opening during 
1986-87. 

People benefited by legal aid assistance 
In Kerala 

6680. SHRI SURESH KURUP : Will 
tbe Minister of LAW AND JUSTICE be 
pleased to state: 

(a) the number of persons benefited in 
Kerala by the free legal aid and advice to 
tbe poor in 1985-86: 

(b) the an10unt allotted to Kerala for 
the above purpose ill 1985-86; 

(c) the actual amount utilised by 
Kerata ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H.R. BHARDWAJ) : According to 
the ioforma,ion furnished by the Committee 
for Implementing Legal Aid Schemes :-

(a) Actual number of persons benefited 
in Kerala by the Free Legal Aid and Advice 
to the poor in 1985 .. 86 is not available. 
However, the Kerala Legal . Aid and Advice 
Board bad given legal advice in 37 cases 
~~riDI tb~ )'e~lf 1 ~84·8? f~rt~,r. ~,9ft~, 

Mela (Jeaal aid camp) WIS held on Sth and 
6th January. 1985 at North Perur in Kerata 
by tbe Kerala Chapter of Indian AssociatioD 
of Lawyers with the assistance of tbe 
Committee for Implementiog Leaal Aiel 
Scbemes and under the guidance of Mr. 
Justice N.R. Krishna lyer, retired Judae. 
Supreme Court, where above 1300 disputes 
in tbe nature of land reforms and motor 
accident claims etc. were settled. 

(b) A budgetry provision of Rs. 5,00,000 
was provided by the Govt. of Kerala to the 
Kerala State Lega) Aid and Advice Board 
ror the financial year 1985-86. Further 
sum or Ra. 1,00,000 was also provided by 
tbe Committee for Implementing Legal Aid 
Schemes to be spent undtr the supervision 
of Mr. Justice Krishna Jyer towards the legal 
aid programme. 

Cc) A sum or Rs. 1,32,291.25 paise was 
incurred by the Kerala State Legal Aid and 
Advice Board as on 31st August, J985. 

Fire Accidents In Cochin Reftnery 

6681. SHRI SURESH KURUP : Will 
the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) bow many fire accidents occured in 
Cochin Oil Refinery in 1984, 1985 and 1986; 
and 

(b) the factors tbat caused these fires ? 

THE MINISTER OF STATE OF THB 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHEKHAR SINGH) : (a) There were 2 fire 
accidents in J984 and one each in 1985 and 
1986. 

(b) The fires were caused due to Jeakaso 
of hydrocarbons and their subaequeot 
ignition. 

Satellite Communication Centre. la 
Andaman and Nfcobar IsJand. 

6682. SaRI MANORANJAN 
BHAKTA: Will th~l~iDi8ter of COMMU-
NICATIONS be pleased to state : 

(a) whotber Government bave decided 
tQ . have 8 few Satellite CommUDic:adOD 
~Dt~~' iD t}l, '9Di~ Te~itol')' of ADd ... , 
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and Nicobar Islaods, if so, the names of 
places, when they were sanctioned and the 
present position and if there is delay, the 
reasons therefor; and 

(b) when Government propose to 
augment the said Satellite Communication 
Centre,s at the latest ? 

THB MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND MINISTER OF ST A TE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAM NIWAS MIRDI-lA) : (a) and (b). 
Yes, Sir. 

Apart from existing earth stations at 
Port Blair and Car Nicobar, 8 project was 
sanctioned for settling up of no. of small 
earth stations including 3 additional stations 
in A and N islands, one each at Campbell 
Bay, Mayabunder and Diglipore. The 
project was sanctioned in November, 1984. 
The execution of the project is in progress. 
There has been no delay in completion of 
the work at these stations which are expected 
to be ready during 1987. The nlatter 
regarding setting up of additional sateBite 
earth stations in Andaman and Nicobar 
Islands is under active consideratior.. Th~se 

proposals are expected to be finalised hy the 
end of 1986. 

Demand of Mchile Radio Telephones 

6683. SHRI P.R. KUMARAMANGA .. 
LAM: Will the Minister of COMMUNI-
CATIONS be pleased to state: 

(a) whether mobile radio telephones at a 
rental of Rs. 2000 p.m. have pr()ved a steat 
success and whether it is being expall,,1ed; 

(b) what is the cost of equipment which 
needs to be installed in each car and whether 
this bas been developed in the country or (8 

proposed to be manufactured in the near 
future, indicating cost of equipment installed 
by the Department for this service; and 

(c) whether there is considerable demand 
for this service and if so, estimated demand 
and supply throughtout the country for the 
next five years ? 

THE MINISTER OF STATB OF THB 
MINlsTay Qr ~9~MU~I~~TIO~S A~P 

MINISTER OF STATE IN THE MINIS. 
TRY OF HOME AFFAIRS (SHRI RAM 
NIWAS MIRDHA) : (a) Mobile Radio 
Telephone are operational in Delhi from 
31.12.85 with Rs. 2000 p.m. as rental. This 
scheme is experimental and the success caD 
be judged after about 6 month. 

(b) Total cost of various equipment. 
installed in each car comes to Rs. 40,000 
approximately. This is totally imported. 
Indegenous development has not been taken 
up. The f ot at cost of equipment is Rs. 1.2' 
crores approximately. 

(c) For the Delhi experiment there I. 
considerable demand. There are 241 
applicants for 74 connections. Estimated 
demand is not worked out yet. 

Appointment of Paocbayat Judges 

6684. SHRI JAGANNATli PAlT .. 
NAIK = Win the Minister of I .. AW AND 
JUSTICE be pJeased to state: 

(a) whether any recommendations have 
bren made by the Law Commission reaard-
ing the re structuring of grassroot judiciary 
and appointment of a new cadre of 
'Pancbayat Judges' to be taken from locally 
trained judicial cadres; and 

(b) if so, the reaction of Government 
in this regard? 

THE MINISTER OF STATE IN THB 
MINISTRY OF LAW AND JUSTICE 
(SHRI H.R. BHARDWAJ): (a) No, Sir. 
The Law Commission has, however, circula-
ted a working paper on ·'Alternative Forum 
for Resolution of disputes at grass-roots 
level" inviting the views/opinions of interest-
ed persons and bodies, The last date for 
communicating the views/opinions originally 
fixed on 1st December, 1985 has been 
extended by the Commission upto 31.3.1986. 

(b) Does not arise. 

Seven .. point strategy to contain .ad 
.Eliminate Pollution in I ndultr1 

6685. SHRI JAOANNATH PAlT. 
NAIK : Win the Mjnist~r or INPV~TJ\Y 
1?~ pl~qec;t to .~tc; ; 



APRIL IS, 191' 

(a) whether it is a fact that a 7-point 
Itrategy comprising changes in the industrial 
policy framework; improvement in in(ra-
atructl.'re, conerlY conservation, bridging of the 
resource gap, modernisation and upgradation 
of technology, demand generation and 
preservation of the environment, bas been 
sugested by the Federation of Indian 
Chambers of Commerce are Industry to step 
UP industrial growth during the Seventh Five 
Year Plan period; and 

(b) if so, 'tbe details regarding tbis 
'''point strategy suggested for containing and 
eliminating pollution in industry ? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM) : 
(a) and (b). In a pamphlet titled 
"Programme of the Meeting and Resolu-
tions" brought out by the Indian Chambers 
of Commerce and Industry at its 59th 
Annual Session (March 22-23, 1986) certain 
steps have been suggested towards accelerat-
ing industrial ~rowth. These are : 

(i) Further liberalisation in the indus-
trial policy and procedure; 

'(ii) Improvement in the infrastructure 
facilities; 

(iii) Steps to improve energy conserva-
tion; 

(iv) Modification in fiscal and financial 
policies; 

(v) Modernisation and upgradation of 
technology; 

(vi) Demand generation in tbe domestic 
mrrket and exports by selective 
reduction in duties; and 

Centre 
- -~ .. ---,~ --

1979·80 1980-81 

Bttumanoor 8,69,171 7,68,031 
Tiruvalla 3,44,150 5.25,665 

Attingal 45.968 10.058 
(Profit) 

Muvattupuzha 49,626 81,628 

(vii) Preservation of environment by 
makins compulsory provision for 
plant maintenance, manufacturo of 
high quality pollution control 
equipment, planning for. ecological 
balance and human habitation 
etc. 

Production Centres in K erala 

6686. SHRI VAKKOM PURUSHO .. 
THAMAN: Will the Minister of JNDUS-
TR Y be pleased to state : 

(8) the number of production centres in 
Kera]a run by the Union Government; 

(b) the places where these are located; 

(c) whether these centres are running in 
loss or earning profit. with the details 
thereof; and 

(d) the number of trainees working in 
each production centre? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM) : 
(a) The number of Production/Extension 
Centres in Kerala run by the Union Govt. 
under Small Industries Development Oraa-
nisation are four. 

(b) The Centres are located at the 
folJowing places :-

(i) Ettumanoor 

(U) Tiruvalla 

(iii) Attinaal 

(iv) Muvattupzuba 

(c) The details of losses! profits for the 
last five years are as under :-

_" __ ,._Losse~_jn Rupees 
1981 .. 82 1982·83 1983·84 

8,95,000 1,30,400 12,43,000 
2,25,000 3,05,000 4,22,000 
1,20,000 1,60,000 3,60,000 

1,,66.000 1,72,000 3~65.ooo 
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(d) The number of trainees trained in each centre are as under :_ 

Places Number of trainees trained during 
1981 .. 82 1982-83 1983·84 1984 .. 85 1985·86 

~~ __ M~_~''''_Y''''''' __ ._~'''' __ ''''''' __ ''~~ ____ '_'''''''''''''''''' _'_, _____ _ 

Bttumanoor 118 113 

Tiruvalla 90 89 

Attiopl 21 14 

Muvattupuzha 16 15 

Revision in rate of Royalty on Coal in 
Orissa 

6687. SHRI CHINTAMANI lENA: 
Will tbe Minister of ENERGY be pJeased to 
state: 

(a) when the royalty on coal in Orissa 
was fixed last and the details of royalty 
being paid on coal to Orissa; 

(b) the criteria adopted by Government 
to fix royalty on coal; 

(c) after oationalisation of coal mines, 
how many times the price of coal has been 
raised and how many times the rates of 
royalty on coal bas been revised; and 

(d) tbe steps being taken by Govern-
ment to revise the rate of royalty on coal in 
Orissa? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE) : (a) to (d). Under 
Section 9 (3) of the Mines and Minerals 
(Regulation and Development) Act, 1957, 
the Central Government is empowered to 
enhance or reduce the rates of royalty on 
any mineral by a notification in tbe Official 
Gazette. No enhancement in the rates of 
royalty, however, can take place in respect 
of any mineral, more than once during aDY 
period of four years. 

Since Dationalisation of coal mines, the 
Pfices of coal have been revised seven times. 
However, the rates of royalty on coal bave 
been revised twico--one w.e.f. 1.8.1975 and 

-~""'~~' ___ T_"' __ '. 

119 114 158 

95 104 97 

21 20 30 

16 17 19 

another w.e.f. 13.2.1981 after the nalionali. 
sation of coal mines. At present tbe rate of 
royalty on coal various from Rs. 2.50 per 
tonne to Rs. 7.00 per tonne depending upon 
tbe group in which particular grade of coal 
is classified. Royalty rates of coal are not 
fixed State-wise. 

To consider the question of furtber 
revision of royalty rate on coal, a Study 
Group was constituted in November, 1984. 
This Study Group has submitted its report. 
No decision bas been taken by tbe Central 
Governments. 

On-going schemes or N eyvell Lignite 
Corporation 

6688. SHRI ATISH CHANDRA 
SlNHA: Will the Minister of ENeRGY 
be pleased to state: 

(a) the on-going schemes of the NeyveJi 
Lignite Corporation Limited and percentale 
of progress thereof; 

(b) whether certain projects failed to 
achieve their targets due to faulty supplies 
both from domestic and international 
sources; and 

(c) if so, the details thereof and action 
proposed to be taken in this regard ? 

, THE MINISTER OF ENERGY (SHill 
VASANT SATHE) ~ (a) The on-loiDI 
schemes of tbe Neyveli Lignite Corporation 
Limited and percentage of progress thereof 
arc detailed below : 
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Project Progress 
(Percentage) 

., ......... ,--.------.-.. -----~.-., ~~.- ---'-

0) Mine II (Stage 1) 100% 
with a capacity of 
4.7 million tonnes 
of lignite per annum. 

(ii) Thermal Power Sta-
tion II (Stage I) of 
630 MW (3 X 210 MW) 

I Unit 

Il Unit 

III Unit 

(iii) Mine n (Stage II) 
witb a capacity of 
5.8 million tonnes 
of lignite per annum 
(4.7 m.t. to 10.5 
m.t.) 

(iv) Thermal Power 
Station 11 (Stage 
11) of 840 MW 
(4X210 MW)-
Expan&ion from 
630 MW to 
1470 MW 

(b) No, Sir. 

(c) Does not arise. 

100% 

70% 

45% 

Preliminary 
stage of 
implementa-
tion. 

Preliminary 
stage of 
implementa-
tion. 

Ule of Helicopters by Oil and Gas Ex .. 
ploration Agenci'es 

6689. SHRI LAKSHMAN MALLICK: 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether it is a fact that a number 
of oil and gas exploring and supply agencies 
are using helicopters to streamline their 
operations; 

(b) if so, the names of such agencies; 
and 

(c) whether Government have made Iny 
assessment regarding the requiremeDts of 
these agencies and undertakings for the use 
of helicopters alongwitb the capacities. in 
oruer to make arrangements for their pro-
curement? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHEKHAR SINGH): (a) and (b). Oil 
India Limited and Oil and Natural Gas 
Commission are presently using be]';-
copters. 

(c) Yes Sir, through the establishment 
of tbe Helicopter Corporation of India. 

ImplementafioD of Projects for Generation 
of Electricity In Orissa 

6690. SHRI LAKSHMAN MALL1CK : 
Will the Minister of ENERGY be pleased 
to state : 

(a) the details of projects earmarked for , 
generation of electJ'icity in the Seventh Five ' 
Year Plan period; and 

(b) the number of projects to be imple-
meDt~d in Orissa with the total costs, the 
amounts for each projects and the period of 
their completion ? 

THE MINISTER OF ENERGY (SHRI 
V ASANT SA THE) : (a) A capacity addition 
of 22245 MW in utilities is envisaged during 
the Seventh Plan period. The projects of 
capacity 100 MW and above are indicated 
in tbe annexed Statement. 

(b) A capacity of 483.S MW is likely to 
be added in Orissa during the Seventh Plan 
period from the followiDg projects: 
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s. Project Capacity 
No. addition at 

the end or 
Seventh 

Plan 

(MW) 
1. Upper Kolab (H) 240 
2. Hirakund Stage III (H) 37.S 
3. Rengali (H) tOO 
4. Potteru (H) 6 

5. Rengali Extn. 100 

Statemeat 
.", ------~-""'---'---.-.'~.'.------.-.-'--------------

S. 
No. 

1 

Scheme 

2 

1. Panipal Thermal Station Stage-II 

2. Panipat Therma] Station Stage-III 

,3. Bhabha H.E. Scheme 

4. Mukerian H.E. Scheme 

s. Ropar Thermal Station Stage-II 

6. Anandpur Sahib H. E. Scheme 

7. Kota Thermal Station Extn. 

8. Mahi H.E. Scheme 

9. Maneri Bbali H.E. Scheme Stage-II 

10. Anpara 'A' Thermal Station 

11. Tanda Thermal Station 

12. Uncbabar Thermal Station 

13. Salal H.E. Scheme 

14. Chamera H.E. Scheme 

IS. Singrauli Super Thermal Sto. Sta .... 1 PH·I1 

16. Riband Super Thermal StatioD 

17. Narora Atomic Power Project 

18. Kadana Pumped Storlie R.B. Scheme 

19. Waoakbori Thermal Station BxtD. 

Approved outlay 
in the Seventh 

Plan 

(Rs. Crores) 
44.00 

15.81 

7.S6 

S.46 

39.39 

Benefits 
(MW) 

3 

220 

210 

120 

162 

420 

134 

210 

140 

304 

630 

440 

420 
"( 

345 

180 

1000 

1000 

470 

120 

630 



1 2 

20. Sikka Thermal Station 

21. Gandbi Nagar Thermal Station ExtD. 

22. Hasdeo H.E. Scheme 

23. Korba West Thermal Station Extn. 

24. Sanjay Gandhi (Birsingbpur) Thermal Station 

2S. Bansagar H.E. Scheme 

26. Chandrapur Thermal Station Eltn. 

27. Uran Gas Station Extn. 

28. Khaperkheda Thermal Station Bxtn. 

29. ParJi Thermal Station Extn. 

30. Uran Gas Turbine Station Unit No.8 

31. Pench H.E. Scheme 

32. Korba Super Thermal Station 

33. Korba Super Thermal Station Bxtn. 

34. Vindhyachal Super Thermal Station 

35. Nagarjunasagar H.E. Scheme Stage-II 

36. Srisailam H.E. Scheme Stage-II 

37. Vijayawada Thermal Station Extn. 

3S. Varahi Canal H.E. Scheme 

39. Supa Dam H.E. Scheme 

40. Raichur Thermal Station 

41. Idukki H.E. Scbeme Stage-II 

42. Kadamparai H.E. Scheme 

43. Lower Mcttur H. E. Scheme 

44. Mettur Tbermal Station 

4S. Mettur Thermal Station Extn. 

46. Tuticorin Thermal Station Extn. 

47. Ramagundam Super Thermal Station ExtD. 
48. Neyveli 2nd Mine Cut Thermal Station 

49. NeyveU 2nd Mine Cut Thermal Statio. &lib. 

SO. Kalpakkam Atomic Power Project Ualt-2 

51. Patratu Tbermal Station Unit-tO 

52. Muzaffarpur Tbermal Station UDit-l 

53. Tenuahat Tbermal Station 

120 

210 

120 
210 

210 

210 

420 

324 

420 

210 

108 

160 

SOO 
1000 

1260 

100 

330 

210 

239 

100 

210 

390 
400 
120 

420 

210 

210 

JOOO 
630' 

21'): 

235~ 

114,J, 

lID, 

211), 
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S4. Upper Kolab H.B. Scbeme 

SSt ReoJali H.B. Scheme 

56. Reagali H.E. Scheme Bxta. 

57. Kolaahat Thermal StatioD 

S8. Ko)agbat Tbermal Station Extn. 

59. D.P.L. Tber~al Station Exta. 

60. Bokaro '8' Thermal Station 

61. Bokaro fB' Tbermal Station ExtD. 
" 62. Parakka Super Tbermal Station Stap-I 

63. Lower Borpani H.B. Sebeme 

64. Kopili H.B. Scheme 

SettlaK up of ladepe.dent ElectroDlel 
Cordlel. Tel.pltone O ..... I .. tloa 

6691. SHRI ANADI CHARAN DAS: 
Will tbe Minister of COMMUNICATIONS 
be pleased to state : 

(a) how effective and commercially 
viable is the electronic system/cordless tcle-
pobne system and how it oompares with the 
existing system of telephone; 

(b) in view of the coat effectiv~_/ 
viability. whether Government uvo any 
plans to set up an independent Electronicl 
cordless Telephone oraanisatioD or utiliae 
the present or,aoiaations to plan ud 
implement the Dew system in each sub-
division (revenue sub-division of rural areas); 
and 

(c) the details of Government'. plans. 
if any, to set up at least one such system in 
each State Capital? . 

THE MINISTER OF STATB IN THE 
MINISTRY OF COMMUNICATIONS 
AND MINISTER OP StATE IN THE 
MINISTR.Y OF' HOME AFFAIRS (SHRI 
RAM NIWAS MIRDHA): (a) A mobile 
telephone .ylteln 'Cordless) baa "eea let up 
recently on an experimental ball.. 'at Delhi. 
The field trait report for this is yet to be 
received. The system, however. i. used 
9P1l fOf fJl9b~'! ,f'pplt~d~nl ~ '." l~it.l 

1 

240 
)00 

100 

420 

210 

110 

210 

420 

630 

100 

100 

deposit for this is Rs. 40,000 with a rent of 
Rs. 2:000 per month. In view of this, it is 
Dot to be considered as a replacement of the 
existing system of telephones, but a new 
.rvice for new applications. 

(b) In view of the high cost, the mobile 
system. as introduced in Delhi, is 'hot pro-
posed for rural sub- divisions. 

(c) No specific plans have been made 
for extension of the mobile system to otber 
cities but this will be considered after the 
field trial reports nre received. 

Work of Developing and Process and 
l\faourudure Message Switching 

System by Kftltron 

6692. SHRI ANADI CHARAN DAS: 
Will tbe Minister of COMMUNICATIONS 
be pleased to state : 

(a) whether Telecommunications Re-
search Centre has awarded the work of 
developing a process and manufacture 
Message Swithiog System to Keltron; 

(b) if so, tbe details thereof and details 
of mode of selection of t he firm; 

(c) whether the process is developed by 
Tolecommunications Research CeDtre or by 
Rellron and bids froll1 other identical 
companies (Government sector) have also 
beeD received/invited "ef9r~ dccidinf tt:t. 
.. ward; .aP~ 
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(d) the details of the researob work of 
the TRC tbat have been assigned to other 
companies/Government companies? 

THE MINISTER OF STATE OF THB 
MINISTRY OF COMMUNICATIONS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFA~RS 

(i) Development and equipment cost 

(ii) Delivery Period 

(H) Site of field trial for evaluation 

(iv) Mode of selection of the firm 

(c) (i) Technical Specification for the 
development bas been prepared by 
Telecom. Research Centre. 'The 
system which is to meet this speci-
fication has to be developed by 
MIs. Keltron, in coordination and 
consultation with Telecom. Research 
Centre. 

(ii) The specifications were sent to the 
following: 

MIs. EelL, Hyderabad. 

MIs. Computer Manufacturing 
Corporation (CMC) 

MIs. Keltron, TVM. 

MIs. ITI. Bangalore. 

MIs. Hindustan Computer Limited 
(HeL), New Delhi. 

Mis. ICIM, New Delhi. 

Technical offers together with bud-
getary quotations were received 
from: 
MIs. BelL, MIs. Keltron. MIl. 
CMC and MIs. ITI. 

Based on techno-economic studies 
flnd tbe l'equjrC!ll'D~ fol' ~.le,rarb 

(SHRI RAM NIWAS MIRDHA) : (8) ,Yes. 
Sir. 

(b) Development of a store and For-
ward Message Switching System with 64 
lines bas been awarded to MIs. Keltron. 
The details are as rouows : 

: Rs. 43.S lakhs. 

: 9 months. 
: Ceotral Ttlegraph Office, Bangalore. 

: Draft speficiation for Massage Switchins 
System prapared by TRC was circulated 
to prospective manufacturers in tbis field 
to ascertain their capabilities for under .. 
tak iDg the development and obtaining 
budgetary quotations. From the offers 
received, and based on competence and 
00 techno economic evaluation, it was 
decided to award the development of 
64 lines Message Switching Sy~tem to M IS. 
Keltron. 

Network, it was decided to award 
the development of : 

(i) 64 Hoes Message Switchins 
System to Mis. Keltron. 

(in 128 lines Message Switching 
system to Mis. EeIL. 

(d) Research Work of TRC concerniDI 
development of Telecom. equipment is either 
fabricated at TRC or got done through 
Govt./Semi-Govt. or other agencies depend-
ing OD the nature or complexity of the 
equipment. Some of Telecom. project. 
which are being done through oU,tside 
aaencie! are: 

(I) Ke&tron -Paperless Trunk Work-
ing (POSTEX) 64 lines 
store and' forward 
message swi fch, PCM 
equipment. 

(ii) BelL - Directory Enquiry, 
Fault Analysis, 128 lines 
store and lorard mess .. 
age switching system. 

(iii) GCEL -PCM equipment. 

(iY) BEL -)20 channel diaital 
UHF. 

~~) ~q. ~rCM cquipmOOl, 
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Besides various other projects .on Gen-
tex. Data Communication equipment, Digital 
Microwave arc beiDI deveJoped jointly with 
Mis. Indian Telephone Industries, Hindustan 
Teleprinters Ltd. and Hindustan Cable 
Limited. 

Transportation of Crude Oil by Calling 
Tenders 

6693. SHRI D.B. PATIL: ·WilI the 
Minister of PETROLIUM AND NATURAL 
GAS be pleased to state: 

(a) whether it is a fact that transport 
of crude oil is not being done by calling 
public tenders for transport by various 
Government agencies involved in oil exp)o-
ration; and 

(b) if so, the reasons therefor 1 

THE MINISTER OF STA TE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS fflHRI CHANDRA 
SHEKHAR SINGH) : (a) and (b). ONGC 
aDd Oil transport their bulk crude through 
pipeline network. Tanker/road transporta-
tion is, however, carried out by calling 
open tenders. 

Power Generation at KOY08 Hydro-
Electric Project in Mabarashtra 

6694. SHRI HUSSAIN DALWAI 
Will the Minister of ENERGY be pleased to 
state : 

(a) the number of generators presently 
working in Koyoa Hydro-electric Power. 
Project in Mabarasbtra; 

(b) the capacity of generation of power 
of all these generators; 

(c) the quantum of power that is 
presently generated at this Project; aDd 

(d) tbe causes of shortfall in generation 
of expected energy ? 

THB MINISTER OF ENERGY (SHRt 
VASANT SATHE) : (a) and (b). Out of 
14 Icnerators baving total capacity of 
920. MW. 13 BCoerators witb 8S5 MW 
~p~itr are ip opell\tio~ t 

(c) At present 9 to 11.5 Minion unill 
per day are being aencrated at Koyna Hydro 
Station. 

(d) No Short-fall in generation durio, 
the water year 1985-86 is expected. 

Development of Telephone System 
through Cordless Telephones 

6695. SHRI HUSSAIN DALWAI 
Will the Minister of COMMUNICATIONS 
be pleased to state: 

(a) whether Government have completed 
the network of microwave system in 
India; 

(b) to what extent tangible results bav. 
been achieved in this regard; . 

(c) whether there is a proposal to 
develop the system of telephones transmission 
through cordless telephones; and 

(d) whether this new technology hal 
already been introduced in many countrjes ? 

THE MINISTER OF STATE IN THB 
MINISTRY OF COM Ml1NICATIONS AND 
MINISTER OF STATE IN THB 
MINISTRY OF HOME AFFAJRS (S8al 
RAM NIWAS MIRDHA) : (8) No, Sir .. 
Microwave network is being continuously 
expanded. 

(b) So far about 23000 route Kms. of 
Microwave systems have been commissioned 
in the country. 

(c) A Mobile telephone system (cordIe •• ) 
bas been set up in Delhi. 

(d) Yes, Sir. 

[ Trans/ation] 

Retrenchment of Temporar) Employee. 
In DbaoUganga Hydel Project 

6696. SHRI HARISH RAWAT : 
Will tbe Minister of ENERGY be pleated 
to state: 

<a> wbether he is aware that local 
temporary employees working in Dbavll ... 
sanaa Hydel Project arc ~in~ retrcpc~ed 9fl 
, Jar,,, ~c:"lc; 

. I . 
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(b) if so, whether be is also aware that 
tber~ is great discontentment in this border 
area due to this; and 

(c) "if so, whether Government propose 
to issue instructions to the concerned 
authorities not to retrench the employees 
working i'l this project and to reinstate the 
retrenched' employees ? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE) : (a) to (c). No regular 
or workcharged employee of Dbauliganga 
Hydet Project has been retrenched. 
However, the services of some casual/daily 
rated employees engaged on the project for 
specific jobs of short duration were 
terminated on the completion of the job 
for which they were engaged. Whenever 
additional workmen are required at the 
project, preference would be given to 
tbe workmen whose servies had been 
discontinued. 

Setting up ot Ancillary Units by Hindu .. 
stan Machine Tool. Ltd. In Hill 

Areal of Uttar Pradeah 

6697. SHRI HARISH RAWAT : Will 
the Minister of INDUSTRY be pleased to 
state : 

<a) whether there is a proposal to set 
up ancillary units by Hindustan Machine 
Tools Limited in high hill areas of Uttar 
Pradesh during the Seventh Five Year Plan 
~rlod as per the advice given by the 
Prime Minister at the time of inauguration 
of Hindustan Machine Tools factory in 
Ranlbaab; 

(b) if so, the detaits thereof; and 

(c) if oot. the other elternative steps 
proposed to be taken by his Ministry 
to act on tbe advice of the Prime Minister? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM) : 
(I) to (c). Two ancillary units, one for 
assembly of watches and tbe other for 
manufacture of Watcb Case are already 
located at Bbowali in tbe hin areas of 
Uttar Pradesh. HMT bas also given sub-
oontracts to two other units for secondary 
"pora'i9~ 9f ~rt~ip ~9P.2pop.n~, for thf 

Watch Factory at Ranibagb, and i. 
purchasins manufactured goods from .ix 
small scale units to meet requirements of 
this Factory. Besides, HMT has identified 
the possibility of establishment of twelve 
small scale units for maunfacture of items 
required by tbe Ranibash Watcb Factory. 

Setting up of Electronic Telephone 
Exchange at Ranlbket ot Uttar 

Pradesb 

6698. 'lHRI HARISH RA WA~ : Will 
the Minister of COMMUNICATIONS be 
pJeased to state : 

(a) whether there is any proposal to 
set up an electronic exchange an Ranikhet, 
Uttar Pradesh, during the year 1986-87; 

(b) jf so, the amount earmarked for 
this purpose durin, this financial year; 

(c) whether the Defence Ministry has 
transferred the land to Telecommunication 
Department for construction of this exchange; 
and 

(d) if not, the reasons for delay ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS AND 
MINISTER OF STATE IN THE MINISTRY 
OF HOME AFFAIRS (SHRI RAM N1WAS 
MJRDHA): (a) Yes, Sir. 

(b) The amount earmarked for this 
financial year is about 34.74 laths. 

(c) No, Sir. 

(d) approval for transfer of land is 
awaited from Ministry of Defence, New 
Delhi. 

Linking of Districts by Teleprinter 
Se"ice in Uttar Pradelb 

6699. SHRI BARISH RAWAT : Will 
tbe Minister of COMMUNICATIONS be 
pleased to atate : 

(a) tbe names of the districts is Uttat 
Pradesh )Jnked by telepriptcr .• ervj~ 
w;~~ eacb otb,r; ap4 
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(b) the names or the districts and 
cities proposed to be linked by teleprinter 
service during the Seventh Five Year Plan? 

RAM NIW AS MIRDHA): (a) The names 
of the districts in U nar Pradesh which are 
linked by teleprinter service are shown in the 
Statement below. 

THB MINISTER OF STATE OF THE 
MINISTRY Of COMMUNICATIONS 
AND MINISTER OF STATE IN THB 
MINISTRY OF HOME AFFAIRS (SHRI 

(b) An Action Plan to connect stations 
working on Teleprinters to mecbanised 
Telegraph Network of the country is 
proposed during Seventh Five Vear PlaD. 

S.No. Name of Districts 

1 2 

1. Agra 

2. Aligarb 

3. Allahabad 

4. Almora 

5. Azamgarb 

6. Bahraicb 

7. Ballia 

8. Banda 

9. Barabanki 

10. Bareilly 

11. Basti 

12. Bijnore 

13. BadauD 
14. Debradun 
IS. Deoria 
16. Btab 

17. Etawab 

18~ Faizabad 

19. Farrukbabad 

20. o bazi pur 

21. Gonda 

22. Gorakbpur 

Statement 

Names of Stations linked by Teleprinter Service 

3 

Allababad, Aligarb, BareiUy, Debradun, Etab, 
Etawab, Farrukbabad, Jbansi, Kanpur, Luck now, 
Mainpuri, Mathura, Meerut, Moradabad 
Varanasi. 

Agra, Luck now • 

Lucknow, Kanpur, Varanasi, Gorakbpur, Mirzapur. 
Banda, Asra, Pr atapgarh. 

Nainital 

Varanasi 

Lucknow 

Varanasi 

Allahabad 

l.ucknow 

Lucknow, Nainital, Agra, Moradabad, 
Sbabjabanpur, Pilibhit, Badaun, Rampur 

Lucknow 

Moradabad 

Baroilly 
Lucknow, Agra, Saharaopur 

Varanasi. Oorakbpur 

Agra 

Agra 

Lucknow 

Kanpur, Alra 

Varanasi 

Lucknow 
Varanasi. Lucknow, Allahabad 



1 2 

23. Hardoi 

24. lalaun 

25. Jaunpur 

26. Jhansi 

27. Kanpur 

28. Lakhimpur Kheri 

29. Lucknow 

30. Mainpuri 

3J. Mathura 

32. Meerut 

33. Mirzapur 

34. Moradabad 

35. Nainital 

36. Pilipbit 

37. Pithoragarh 

38. Pratapgarh 

39. Rae BareH 

40. Rampur UP 

41. Sabaranpur 

42. Shabjabanpur 

43. Sultanpur 

44. Varanasi 

45. Sitapur 

APklL 15, 198b 

Lucknow 

Kanpur 

Varanasi 

3 

Agra, Kanpur, Lucknow 

Agra, Lucknow, Allahabad 

Lucknow 

Sitapur, Raebareli, Lakbimpur, Allahabad, Agra. 
Alligarb, Bareilly, Bahraich, Basti, Barabanki, 
Dehradun, Faizabad, Gorakbpur, Gonda, Hardoi, 
Jhansi, Kanpur, Meerut, Moradabad, NainitaJ, 
Rampur 

Agra 

Agra 

Lucknow, Asra 
Allahabad 

Agra, Liucknow, Bareil1y, Bijnore 

Lucknow, Bareilly, Almora 

BareiUy 

Bareilly 

Allahabad 

Lucknow 

Bareilly, Lucknow 

Debradun, Lucknow 

Bareilly. Lucknow 

Luck now 

Lucknow, Gorakhpur, Jaunpur, Deoria. Ballia, 
Azamgarb, AlIababad, Alra 

Lucknow 

funded by Government in different States 
in Sixth Five Year Plan; 

Esecutioll or Hydel Projects in States 

6700. SHRIMATI JAYANTI 
PATNAIK: Will the Minister of ENERGY 
be plealed to stato : 

(b) tbe num ber of hyde) project. 
proposed to bo executed in different Stat. 
during tbe Seventh Plan; 

(a) the number of byde) 
(c) the funds earmarked thereror; 

projects and 



(d) tbe details thereof , (b) to (d). It. capacity addition of 
abou,5541 MW is envisaged from hydro 

THE MINISTSR. OP BNBIlOY (SHRI projects durins the Seventh Plan period. 
VASANT SATHE) : Ca) A total capacity The details are liven in the attached 
of 2873 MW wa. added iD the Sixth Plao statement. 
period from 23 bydro projectl. 

Sl. Project 
No. 

1 2 

NORTHERN REGION 
Ja.mu & Kaalamlr 

1. Stakns 

2. Kemah 

3. Upper Sindh 

Sub Total: 

Ha"aDa 
1. Western Y amUDa Canal 
2. Dadupur 

Sub Total : 

Hi .. achal Pradelh 
1. Sanja, 
2. Andbra 
3. Thirot 
4. RODltool 

Sub Total: 

RaJ •• tllan 

1. Mabi Bajaj Sapr 
PH·I and PH·II 

2. Aooopprh 
3. Suratprb 
4. Cbar.owel. 
s. Manarol R.M.C. 
6. latham 

St.te .... t 

Capacity addition 
II1viJapd in tbe 

Seventh Plan 
(MW) 

3 

2X2==4 

2Xl==2 
2 X 35-=70 --

76 ---
3X2X8=48 
4X2.5 :r.:: 10 --

S8 --
3 X 40=120 

3 X 5.65== 16.95 
3 X 1.5== 4.5 
4XO.S== 2.00 ----

143.45 ---
2X25+2X45=140 

2 X 3)( 1.5== 9.\J 
2X2== 4.0 
lX2= 2.0 
3X2= 6.0 

2X4.5= 9.0 
7. PuIaJ 1 X 1.5+1 xo.a$== 2.15 

Sub Total: 172.15 

Funds allocated 
in the Seventh 

Plan 
(Rs. Crores) 

4 

s.oo 
6.00 

80.00 --
91.00 ---
21.50 
14.68 --
36.18 ---
75.31 
13.26 
3.91 
6.96 ---
99.5 ---

70.00 

7.05 

5.02 
2.71 

5.81 
12.83 

4.33 

107.75 ---



1 2 

PuaJab 

1. Anandpur Sahib 

2. Mukeriaa (l X3 X IS MW) 

3. UBDC St. II 

4. Mini and Micro 

Sub Total: 

Uttar Pr.delh 

1. Maneri Bbali St. II 

2" Mini and Micro 

Sub Total: 

CeDtr.' 

I. Salal 

2. Chamera 

Sub Total: 

WESTERN REGION 

Gujarat 
1. Ukai LBC 

2. Kadana PSS 

Sub Total: 

Ma.,. Pradelb 

1. Barli 

2. Bansapr 

J. Blldeo BuIO 

Sub Total: 

4 X'J.5-134.0 

1 X3XIS+ 
2 X 3 X 1·'.5== 162.0 

3Xl X1S== 45 

'1 ---
348 ---

4><~304.0 

1.1== 1.1 

30.5.1 --
3 X 115-345.0 

180=180.0 ---
525.0 ---

2X2.S=5.0 

2X6C)=120.0 --
125.0 --

2X43- 90 

2,X.IO',-210 

-
420.0 1:.1 , '. r 

.. 

2.33 

142.01 

53.42 

15.00 

212.83 
.¥.f-

140.00 

10.00 ---
150.00 ---

117.00 

SI8.00 ---
73S.00 ---

2.20 

4,1. .• 7..5 ---
~.9S --
25.83 

~S.OO 

38.00 --
288.13 



1 2 3 4 

M ....... latra 

1. Tillari 1 X60-60 6.57 

2. Bbira Tail Race 2X40-80 22.45 

3. Bbandardara 10=10 30.57 

4. Khandekwasla J X8+1 X8=16 13.30 

S. PawlDI J X 10-10 6.09 

6. Bhatia 1 X 15=15 11.40 

7. Vaitama Dam Toe ' 1 X I.S== 1.5 1.60 

8. Ujjaioi Pumped Storlie I X 12-12 15.76 
-.__..-.-..... ---

Sub Total: 204.5 J07.74 ---
CommOD (M.P./M .... r ••• tr.) 

1. Pench 2XIO==I60 S.71 

SOUTHERN REGION 

ADdhra P radesb 

l. Nalarjunasapr PSS ST-1I 100-100 9.15 

2. Sris.ilam -II 3 X 110-=3'0 14.43 
3. A. P. Power House II 2~30- 60 1 J .01 

Balimell 

4. Pochampact 3X9== 27 23.27 

s. Penna Abobllam 2 X lOa;; 20 20.06 

6. N •• arjuna .... r LBC 2)(10== 60 43.96 

7. NalarjuD ..... r aBC Ext. I x 30 .. 30 14.16 
8. MiDi aDd Micro 1.5 .. 1.5 18.82 ._,----- --~ub Total: 628.S 1'4.86 

.---~ ~~~ 
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1 2 

Klraataka 
1. Kalinadi St-l (Supa) 

2. Varahi 

3. Ohataprabba 

4. Mal1arpur 

S. Mini and Micro 

Sub Total: 

Kerala 

1. Idukki-Il 

2. Idamalayar 

3. Kal1ada 

4. Kakkad 

Sub Total: 

Tamil Nadu 

1. Servalar 

2. Kadamparai PSS 

3. Lower Mettur 

4. Kundah-V 

5. Pykara 

6. Vagai 

7. Lower Bbavani 

Sub Total: 

EASTERN REGION 

Blbar 

1. North Koel 

2. Eastern Gandak Canal 

3. Sone Eastern Canal 

4. Sone Western Caoal 

Sub Total: 
, t ~ _ i , 

3 

2 X 50==100 

2 XII' ·t2 X4.5~23' 
2X 16==32 

2X4.5=9 

3.'.5=3.25 

...... -...._ ..... 
383.25 

3 X 130==390 

2 X 3Y.St=I " 2 X 7.5 tea 15 

2X2'= SO --
530 ---

1 X 20 .. 20 

4 X 100==400 

.. X2 X 15-120 

I X lOa::: 20 

1 X 2 ... 2 

2X3== 6 

4X2== I ----
576 

----

2 X 12ar:24 

3 XS -IS 

2><1.65- 3.3 

4 X 1~6'- 6.6 --
48.9 

---

4 

28.41 

91.38 

26.16 

10.87 

3.06 
(Approx.) 

159.88 

2S.47 

(Nil) 

10.81 

28.22 --
64.S0 ---

2.75 

3S.77 
43.23 

5.94 

2.0S 

4.81 

7.74 --
102 .. 3S ---

23.64 

20.96 

8.19 

17.25 --
70.04 
-~ 



25' 11'"" • .4111W1, e8AlTAA 25. lto8 (SA.U) 

1 2 3 

Orl ... 

1. RODaaJi 2X50=lOO 

2. RcnpU Extn. 2XSO=100 

3. Upper Kolab 3 X 80 CI2I 240 

4. Potteru 2X3= 6 

S. Hirakud ExtD. (7th Unit) 1 X37.S=137.S 

Sub Total: 

Slkklm 

1. Mini aDd Micro 

Welt 8enpl 

1. Ramman St -II 

2. Tecata PaU 

3. Mini and Micro 

Sub Total: 

D.v.e 
1. Panchet Hill 

NORTH EASTERN REGION 

As.am 

1. Lower Borpaoi 

2. Dbansiri 

Sub Total: 

MaDJpar 

1. Mini aDd Micro 

Naall ••• 

1. Mini and Micro 

Tripara 

---
483.5 --

3.S= 3.S 

4 X 12.5c::a50 

3 X7.'=22.' 
2 =2 

74.S 

1 X 40==40 

2XSO=-lOO 

S X 3 X 1.33 z= 19.95 

119.95 

4.3===4.3 

1.0==1.0 

",Itt." AIU •• " 2ft 

4 

1." 
39.3' 
44.00 

5.46 

15.81 

---
112.22 

---

5.22 

33.00 

4'.00 
S.S. ---

83.55 

40.87 

.25.06 
15.40 

---
40.46 

---

4.91 

1.15 
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1 2 

N.E.E,P.C.O. 

1. Kopili 

Arunachal Pradelh 

t. Mini and Micro 

MlzGram 
I. Mini and Micro 

AU India rotal 

AllocatloD Under Self.Employment 
Scbeme 

6701. SHRIMATI BASAVARA. 
JESWARI : WiJl tbe Minister of INDUS-
TR Y be pleased to state : 

(8) the total amount earmarked under 
aelf .. emp1oymcnt scheme in each State 
during 1984-85 and 1985-86 and the amount 
spent by now; 

(b) whether it has come to the notice 
of Government tbat the sum provided 
under the scheme bas not reacbed tbe 
unemployed persons in rural areas; and 

(c) if so, wbether Government 
propose to enhance the same? 

THE MINISTER OF STATE IN THB 
DEPARTMEN r OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA. 
CHALAM): (a) No monetary taracts 
have been fixed by the Government of India 
for States/UTs but targets of the number 
of beneficiaries for each State have been 
fixed and whatever Joan amounts 

are sanctioned in a State 25% of 
the same is committed to be paid by tbe 
Gevernment of J nd is as subsidy. 

(b) and (c). Whenever such cases are 
brought to the notice of tbe Government 
tbose are referred to the appropriate 
autbo~ity for necessary action. 

Printing 01 Money Order and Telelram 
Forms in KaDDada 

3 4 

2xSO=lOO 31.00 

8.7-8.7 4.44 

0.85==0.85 0.81 

5541.1S 2755.45 
--------------

WAR] : Win tbe Minister of COMMUNI· 
CATIONS be pleased to state: 

(a) whether it bas come to the notice of 
Government that Money Order forms, 
Telegram forms etc. are not available in 
Kannada, the regional language of 
Karnataka; 

(b) whether it is a fact that forms are 
available only in English, Hindi and Telugu 
which causes a lot of inconvenience to the 
public of Karnataka; and 

(c) if so, the remedial action taken by 
Government to print tbe forms in. Kannada 
laDguage? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS AND 
MINISTER OF STATE IN THE MINISTRY 
OF HOME AFFAIRS (SHR1 RAM NIWAS 
MIRDHA): (a) Money Order Forms are 
available in Kannada, the regional lanauage 
of Karnataka. Telegram Forms are, however, 
available in English and Hindi. 

(b) It is not a fact that the forms are 
available only in English, Hindi and Telegu. 
For a short wbile 8 sma)) quantity .of M.O. 
Forms which were diverted from Tamil 
Nadu and Andbra to !C.amatak. to manaae 
a crisis were found to be ill Tamil and 
Telugu, alool witb Hindi and Eoglish. Tbele 
were withdrawn immediately wben noticed. 

(el Does not arise. Action bas, however, 
been taken to print mOil forms iq ~.Dllad.. 
110,01,0. 
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Taking o,er or Mysore Electrical 
Indu.tdes Ltd. by DUEL 

670J. SHRIMATI BASAVARAJES .. 
WARI : Will the MIN'ISTBR OF INDUS-
TRY be pleased to state: 

(a) whether Government bave received 
any proposal for taking over of Mysore 
Blectricallndustrie$ Ltd., now a Government 
company. by Bbatat Hea vy Blectricals 
Limited Banplore; 

(b) if so, the action taken in the matter 
so far; and 

(c) if Dot l tbe reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE~ 
LOPMENT (SHR} M. ARUNACHALAM) : 
(a) Yes, Sir. 

(b) and (c). BHEL has already got sub-
stantial capacity for manufacture of the 
various products currently manufactured by 
Mysore Electrical Industries Limited. In view 
of tbis and other commitments of BHBL, it 
is not possible for the Company to take over 
Mysorc Electrical Industries Limited. 

·No Industry Districts' in Kafnataka 

6704. SHRIMATI BASAVARAJES-
WAR} : Will the Minister of INDUSTRY 
be pleased to state : 

(a) whether Government have received a 
proposal from Government of Karnataka to 
declare SOOle more districts as 'no industries 
districts' in Karnataka; aod 

(b) jf so, tbe names thereof 1 

THE MJNISTBR OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SaRI M. ARUNA-
CHALAM): (a) and (b). The Government 
of Karoataka have requested for decleration 
of Hassan and Kodagu districts as INo .. 
Industry Districts'. 

FlsatioD of Price of Aleobol 

6705. SHRI DIGYIJAY SINGH: Will 
tbe MiQilter of ·INDUSTIl'V be pleased to 
atate : 

Cal whether the price of alcobol has 
been fixed under tbe Alcohol (Price Cfl)Dtret), 
Amendment Order dated 2Sth August. 1980 
at Rs. 1.07 per litre; 

(b) whether the Bureau of Industtial 
Costs and Prices re-asseS&ed tbe ecooomics 
of alcohol production and in J 983 recoro .. 
mended fixing the price at Rs. 1.85 Per 
litre; 

(c) wbether .he All India Distillers 
Association submitted a report recommend-
ing raising this price to Rs. 4.09 per litre; 
and 

(d) if so, when Government wilJ take a 
final decision in the matter? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF CHEMICALS AND 
PETRO-CHEMICALS (SHRI R.K. JAI-
CHANDRA SINGH) : (a) As per the Btbyl 
Alcohol (Price Control) Amendment Order. 
1980, the base price of rectified spirit COD-
forming to lSI Standard No. 323 .. 1959. 
naked, for equivalent volume at 94.68 per 
ceo t V / V strength bas been fixed at 
Rs. 826.90 per kilo litre. 

(~) The Bureau of Industrial Costs and 
Prices submitted a report on industrial 
alcohol in August. 1983, recommcmUol 
different grades of alcohol. 

(c) Yes. Sir. 

(d) The new policy on mo1asses and 
alcohol which is likely to be finalis·ed ahortly 
would cover the decision on prices also. 

Checks over NO'8·Switching 011" of Street 
Lights 10 the Day time 

6706. SHRI DIGVIJA Y SINH : Will 
the Minister of ENERGY be pleased· to 
state: 

(a) what checks are kept to ensure that 
street lights in New Delhi are shut off i. 
day time; 

(b) whether several complaints have been 
lodled that sucb lijhts a re Dot switched otf 
in day time; and 

(c) if so, the steps beinl taken in tbis 
10flll'4 ? 



THB MINISTBll Of BNBRGY (SHRI 
VASA NT SATHE) : (a) to (c). Normany. 
Itnet Ulbts remain off durinl day time and 
are put Oft and off throuab automatic time 
.witches aod manual operations by tbe staff 
of DBSU and Electricity Win, of NDMe 
accord ina to a wen defined scbedule. At 
timet. street ligbts have to be switcbed on in 
• particular area durinl day time when 
required in connection witb the work of 
matntenance of street light •• 

DBSU and NDMC have Dot received 
much complaints in tbis reaard. 

Complaints reprdiDI Quality aDd 
Weilht of Cemeot Bags 

6707. SHRI MURLIDHAR MANE 
Will tbe Minister of INDUSTRY be pleased 
to atate : 

(8) wbether it is a fact that Government 
have received 8 D umber of complaints 
, ... rdiDI quality and woilht or cement bals; 
aDd 

(b) if 10. tbe details of tbe complaints 
and tbe action takeD by Government in this 
reaard ? 

THB MINISTER OF STATE IN THE 
DSPARTMBNT OF INDUSTRIAL DEVE-
LOPMBNT (SHRI M. ARUNACHALAM) : 
(a) and (b). During tbe p~riod 1st January. 
1985 to date, S complaiots regardiog short 
weiabt of cement bags and 14 complaints 
... rding supply of sub-standard cemont bad 
beeo received by the Development Com-
milaioner for Cement Industry, who bad 
immediately taken up the matter with the 
cooccmcd cement factories/agencies for 
remedial action. Aa tbe administration of 
la .. relatlos to wei.bts aDd measures rests 
witb the State Government. it i. po.sible 
tbat tbey also miaht have received certaiD 
complaints. While the State Governments 
are expected to ensure correct weigbt of 
cement baas, the officers of tbe Development 
Commisaionor for Cemont IDduitry, National 
CoUDCiI for Cement and BuUdial Materials 
aDd Indian Standard Institution bave also 
been payiog surprise visits to cement racto-
ries with a view to check that tho cement 
bap wbicb are despatched from factories 
cootain the correct q,uantlty. 

ID order to ODIUtO the quality of cement. 

It bal been made obliptory. under the 
Cemeot Quality Control Order, 1962, .a 
amended in JuJy. 1983, Issued under tbo 
Essential Commodities Act, 1955, that 
cement produced, Itored or lold in tho 
country sbould Ct"nform to lSI specifications 
and should also bear lSI certification mark. 
The Indian Standards Institution tbrouab its 
network of realonal and branch oflices spread 
over tbe country. takes reauler samples of 
cement from the factories, ,0dOWDS, stock., 
etc. and puts them to test. If these samples 
reveal tbat the cemeDt was of sub-standard 
quality or was adulterated, the lSI certifica-
tiOD mark/licence can be suspended or 
cancelled and action can a180 be taken under 
the Essential Commodities Act. The powers 
in this reaard have been deleaated to the 
State Government. 

[Tfa&/alion) 

Completloa or SecoDd Uolt of Bok.ro 
Thermal Power Station 

6708. SHRI SARFARAZ AHMAD: 
Will tbe Minister of ENERGY be pleased 
to atate : 

(a> whether second unit of Bokaro 
thermal power station is beiDa constructed 
by Damodar Valley Corporation (D. V.C.); 

(b) if 80, tbe time by whicb its construc-
tion was to be completed and the time by 
which it is likely to be completed now; 

(c) the reasons for delay in the construc" 
tiOD thereof and the extont to which tbe 
COlt of cODstruction baa increaaed d DC to 
delay; and 

(d) who have been found responsible 
for the delay? 

THB MINISTER OF ENERGY (SHRI 
VASANT SATHE): (a) Yea, Sir. 

(b) Bouro '8' Unit 2 was oriaiDally 
scheduled for commisaioninl durin. 1985-86. 
AI per tbe latest aueument, it ia now 
expected to be commiuioDed by September, 
1987. 

(c) aDd (eI). Tbe broad reasons for delay 
In oomm .... oaiDi are : 

(I) Slow rate of Itructural steel erectiOD 
. ." CODtnotor. 



(U) Unrest amODI8t contractor,' labour 
relultioa io ·declaration of lock 
outs by ,contractors. 

(iii) Slow r.te of boiler erection by 
contractor .. 

(iv) Non receipt of critical steel items 
in time. 

Tbe orilinal estimated Project cost of 
units 2 and 3 of Bokaro 'B t staBe II has 
escalated by about 56%. The element of 
escalation in the CO!t of unit 2 alone has 
not been apportioned. 

[Ellglish] 

Bulk drugl manufactured from basic 
atales 

6709. SHRI SARFARAZ AHMAD: 
Will the Minister of INDUSTRY be pleased 
to state : 

(a) tbe names of tbe blJlk drugs which 
are manufactured in tbe country from basic 
stages; 

(b) how many of tbose bulk drugs are 
allowed for import according to current 
import control polic), ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETRO· CHEMICALS (SHRI R.K. JAI-
CHANDRA SINGH) : (a) Out of the 87 
buJk drugs whose production is monitored 
by this Ministry, several bulk drugs sucb as 
Dapsone, Insulin, Aspirin, INH, PAS and 
its salts, Cbloramphenicol, Frusemide, 
Prednisolone, Vitamin A, Diazepam, 
Doxycycline etc. are being produced from 
basic stages. 

(b) Details of bulk drugs allowed for 
import under the current import control 
policy aTe publiahed in the Import and 
export policy from time to time. copios of 
whicb are available in tbe Parliament 
Library. 

Espanlloa of Capacity 01 LPG BottlJDI 
Plant. 

<a> the capacity of the bottlinl plaDtl 
of LPG at present; 

(b) whether additional capacity is beinl 
added during tbe Seventh Five Year Plan; 

(c) if so, tbe details thereof; 

(d) the amount needed fl.)r expansion 
of capacity of bottling plants to meet tb. 
requirement; and 

(e) the amount actually allocated? 

THE MINISTER OF STATE OF THB 
MJNISTR Y OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHEKHAR SINGH) : (a) The boulin. 
capacity pJ'esently is approximately 1.3 
minion tonnes per annum. 

(b) Yes, Sir. 

(c) to (e). Under the LPG Phase III 
Project, additional capacity of 0.7 MTPA is 
being added by setting up of new bottUol 
plants and expansion of the existing plant. 
at an estimated cost of Rs. 474 crores. 

During the Seventh Plan period, tbe 
financial requirements for the b~ttling plaute 
will he met from the internal resources of 
the oil marketing companies. 

Selection system of allotting L.P.G.{ 
Kerosene Agencies 

6711. SHRI V.S. VIJAYARAGHAVAN: 
Win the Mi,nister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) where the present system of SeJectioD 
Boards selecting eligible candidates for 
dealership of L.P.G., Kerosene, etc. is work-
ioa satisfactorily; 

(b) whether there are any complaints 
.,ainst this system; 

(c) whether Government propose to 
improve by changing the present system; 
and 

(d) if so, the details thereof? 

6710. SHR.I V.S. VIJAYARA,\, THE MINISTER OF STATE Of THB 
GRAVAN : Will tbe Minister of PBTRO- MINISTRY OF PETROLEUM AND 
LBUM AND NATUR.AL GAS be p1eaaed ·N~TURAL GAS (SHRI CHANDRA 
to .tate : SHBKHAR. SINGH) : (a) Yes, Sir. 



(c) It is not proposed to cbaop tbe 
present system. 

(d) Does Dot arise. 

Higb Prices for Anti RH IlIlmllDoaIo-
bullus lojec.tloDl 

6712. SHRI HARI KRISHNA 
SHASTRI : Will the Minister of 
INDl'STR Y be pleased to refer to tbe reply 
liven to U nstaned Question No. 355 OD 
2$tb February 1986 regardina mou.. to 
prevent neo-natal deaths aDd state: 

(a) whether it is a fact that Ante·IlH 
IrnmunoglobuihlS Injections are beiDI sold 
8 t very bigh prices; 

(b) if 80, the price fixed for this injection 
by bis Ministry; 

(c) the names of tbe imponers (.'f tbis 
injection and the price at which eac:b is 
selling in the market; and 

(d) tbe total value for which tbis 
injection was imported during l86t tbree 
years, year-wise? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ICHEMICALS AND 
PETRO·CHEMICALS (SHRI R.K. 
JAICHANDRA SINGH): (a) to (d). 
Informat.on to the extent available would be 
collected and laid on the Table of tbe Lot 
Sabba. 

Introduction of Concept of Secondary 
Switchinl Area 

6713. PROF. NARAJN 
PARASHAR : Win tbe 
COMMUNICATIONS be 
state : 

CHAND 
Minilter of 
pleued to 

(a) tbe definition and basis of the 
local area for telephone caUs from CBNMI 
CBM and Automatic Bxcbanaes; 

(b) wbetbet any improveraeat! modi-
: fication is beiDl made with the IDtredllC-
dOD of the concept of secondary .. itch .. 
in, area; 

(0) if 10, a brief outUae of tbe pro-
poeed modification boins made in this reaard 
and whether it i. proposed to provide a 
uniform basis for local ca 11~t irre~pective 
of size and nature of the telephone excbaDae 
coocerned aDd tbe likely date by which it 
would be done; aDd 

(d) if Dot, the reaSODS therefor? 

THE MINISTER OF STATB OF THE 
MINISTRY OF COMMUNICATIONS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOMB AFFAIRS (SHRt 
RAM NIW AS MIRDHA) : (a) The 
local area of an exchange is not dependent 
upon tbe type of telephone excbanse viz. 
CBNM/CBM and automatic. The local 
area of aD exchange system is defined as 
I,ven in the attacbed statement, except for 
certain Metropolitan areas. 

(b) The concept of Secondary 
Switching Area is meant for routing of 
Manual and Automatic Trunk Calls. It 
does not concern the fixa tion of local area 
of a telephone exchange system. 

(c) Does not arise in view of reply to part 
(b) above. 

(d) The concept of Secondary Switch .. 
iDa Area aod tbe local area of a telephone 
system are not related. 

Statement 

t. Single Es:chauge Areas : 

The local area of a single exchange 
telephone system will comprise of an 
localities which are within a radi.1 
distance of S Km. from tbe excbansc. In 
case the town has an esta bUshed 
muoicipality or corporation with well 
defined limits and if any localiti 's 
served by this municipality /corporation 
are beyond 5 Kms. of the excbanp, 
IOCb localities wilt also be inc:luded In 
the local area. However, any localities 
witbin tbe local area which provide 
unusual difficulties in givillB telephone 
service such aa biab bins, Jakes, etc. 
would be specifically excluded. 

2. Multl-eschanl' TeleplaoDe Sy.tema : 

ToWIll .. rved by more ,bu oae 
telopboae acbaolo are lIko), to ,have ,a 
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well.aeBaed· m_iciPidity or .oorporatioe. 
All telephoDe excluulael wJdalu .. 
limits of such municipality /corporatioD 
will be tleated al local ·.MeI cxcbaqea. 
A11 lubsorit.ers who are witbtn tbe 
municipal/corporation boaedary '. 
thOle who are within S Kml. radW 
dlstaJlQC of aDY local area exc_D_ 
will be treated aa local area 
subscribers. subscribers Who Me 
outside this local aroa mlY aho 
be connected to tbe multi excbange 
system as Ions distance subscriber. if 
there is no otber cxchaDle to IOI'VC 
them. At) such subscriber. oabide tbe 
municipal limits but fed from one of 
the local area exchanges a.re ·liable to be 
removed from tbat local area and 
connected to a new exchaoge if and 
when opened outside tbe municipal 
limits to serve that area. All localitios 
within the local area which provide 
unusual difficulties in providiOI tele-
phone service such as bi.b bills, 
lakes ctc. would be specillcalJy 
excluded. 

Publication of new Telephone 
Dire ctoeJel 

6714. PROP. NARAIN CHAND 
PAR ASHAR : Will tbe Minister of 
COMM UNICA TIONS be pleased to state : 

(a) the names of tho Telecom Adminis-
trative Units for wbicb !be telcpbooo 
directories bave Dot be~n published for 
(i) 5 years (U) 3 years and (iii) 2 years; 

(b) the reasons for delay in tbe 
Publication of the new telephone directories 
for these uoits and tbe likely date. by 
which the directories would be printed; 
and 

(c) the lanae-wi.. break up lor the 
directories published in each one of the 
languages included in tho Eiahth Schedule 
of tbe Constitution ? 

TH.E MINrsfJ'a -oF STATE 'OF THE 
. MINISTllY OP COMMUNICATIONS 
AND MINISTER. Of' 'STATE 'IN 'THE 
MINISTRY'OP HOME APPAfRS '(SBKI 
.~'AM 'NIWAS'MlkDH'A) : (ta) 10 (c). Tile 
,Informatious is alaa 'collected 'aod'Wftl '" 

I .,~ op 1"" TabJe of _ H()_. . 

1' ......... 0 • .".tem f.r IVPlly 01 
"'triett, to M •• b,. Prade.b 

I., ... Power StatlOD at 
Vlodla,aclaal 

6713. S8RI OlLEEP SINGH BHURIA : 
Will the Mmitt"r of ENERGY be pie .... 
to atate : 

(.) wbetller Madhya Pradesb O"yoro-
meot bas oot been consulted while pJanDiDl 
,... vaD_isaion system for supply of 
electricity to the State from tbe power 
... dOD located in Vindbyac·bal in Ceotral 
Sector; 

(b) whether Madhya Pradesh _areca 
to the transmission lioes and sub-stations 
beiDa set up by Madhya Pradesh Electricit, 
Board aDd National Tnermal POMr 
Corporation for the State; and 

(c) if Dot, the measures proposed to 
be tabo in the future for approval of tbe 
propoaals ? 

THB MINISTER OF ENERGY (SMRI 
VASA NT SATRE): (a) The Central 
Electricity Authority have informed that 
Madbya Pradesh Electricity Board had been 
~oDlulted before finalisation of tbe traDS-
million .yatem associated wit-b tbe NatioDaJ 
Tbcrmal Power Corporation's Vindhyachal 
Super Thermal Power Station. 

(b) Madhya pradesh Electricity Board 
'have aaroed to tbe transmission proposal, 
approved for Vindbyachal Super Thermal 
Power Station witb minor modifications 
subsequeotly made in consultation with 
Madhya Pradesh Electricity Board. 

(c) For ensuring greater interaction 
in finaJisin, such ,proposals of the Central 
Sector Projec.ts. in future, a Standios 
Committee for eacb Reaion bat beeD 
constituted b, ·tbe Ceotral Electricity Autbo-
rity witb representatives of State Electricity 
Boards, etc. 

't T,aeI atlon} 

No •• P.' .... t of .bare of Expendltur • 
b.r Raja_thaD to MaO,. Pradel" 

,~ .. AcId.lUoul Pow.r 

6716. SHltI DILESP SINGti 
:lIJW1tIA : 'WUI tho Minister of -f.N'R.~ 
".~ to'·~",,-; . 
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<a> whether Satpura, Gandbisaaar. 
Rana Pratap Sagar and lawabar S8pr are 
tile Joint projects of the States of Madhya 
Pradesh and Rajasthan; 

(b) whether Rajasthan is not paying 
Ita abare of expenditure incurred on running 
these joint projects; 

(c) whether Rajasthan has to pay a 
huae amount of about Rs. 41 crores to 
Madbya Pradesh AS its share of expenditure 
incurred on running thereof and the price 
of additional power taken by it from joint 
power stations; 

(d) wbether the matter of non-payment 
of amount by Rajasthan was taken up by 
Madhya Pradesh Electricity Board with 
tbe Union Government and assistance 
lOuabt in this regard; and 

(e) if so, the steps taken by Union 
Government to ensure payment of tbis 
amount to Madhya Pradesh Government 
by Rajasthan Government ? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE): (a) Yes, Sir. 

(b) to (e). In March, 1986, Madbya 
Pradesb Electricity Board informed tbis 
Ministry that as on 31.9.1985 an amount 
of Ra. 40 crores was pal'able by Rajasthan 
to Madbya Pradesh on account of its sbaro 
in tho Chambal .. Satpura complex. Since 
Government of Madbya Pradesh had also 
taken up the matter directly with Govern .. 
ment of Rajasthan, Government of Madbya 
Pradesh were advised to settle the issue 
bilaterally. 

Payment to Madhya Pradesh EJectr'. 
city board for power suppJies to 

U.P. State Electricity Board 
(or Rourkela Steel Plant, 

Orissa 

6717. SHR} DILEEP SINGH 
BHURIA: Will the Minister of ENERGY 
be pleased to s ta te : 

<a> whether as per the directive issued 
by tbe Union Government, Madhya Pradesh 
Electricity Board (MPEB) bad supplied 
power to Uttar Pradesh State Electricity 
Jk*fd <lJ.rSE~) durins ¥a)'(Ju'fl~! '~S1 f9r 

OllWaM tf&DIIDiuiotl to R.ourkela Steel 
Plant, Orilla via Bibar; 

(b) wbetber under tbe laid atrIIlIe-
ment, Madhya Pradesh Electricity Board 
had supplied about 20 minion units ot 
electricity worth about Ra. 1.4 erores to 
Uttar Pradesh State Electricity Board and 
tbis amount bas not so far been paid to 
Madhya Pradesb Electricity Board by Uttar 
Pradesb State Blectricity Board; and 

(c) if so, the action being takon by 
Uaion Government to enlure payment of 
the said amount to Madbya Pradesb 
Eloctricity Board by Uttar Pradesh State 
Electricity Board? 

THE MINISTER OF ENBRGY (SHRI 
VASANT SATHE) : <8> Yel, Sir. 

(b) and (c). Tho Madbya Pradesb 
Blectricity Board bad supplied t 9.92 million 
units of power to Uttar Pradesh State 
Blectricity Board (UPSEB) and claimed Rs. 
J37.'9 lakbs as its cost. 

The latest position of payments made 
by UPSEB for this supply is being ascer .. 
tained aDd will be laid on tbe Table of tbe 
House. 

Loa. of Electrlclt)' during DistrIbution 
In DeIhl 

6718. SURt KUNWAR RAM: Will 
tbe Minl,ter of ENERGY be pleased to 
stato : 

<a) the percoDtalO of electricity lost 
durin. distribution in Delhi; 

(b) the percentage of such losl 81 lowed 
normany; 

(c) tbe reaSODS for wastaae in execs. 
of the prescribed limit; and 

(d) the remedial action taken or 
propoaed to be taken In tbis reprd ? 

THB MINISTER. OF ENERGY (SHRI 
VASANT SATHB): <a> to (e). The ditfe-
rence betweea tbe eoeray available for 
sa10 and tb. eDlrty ,billed are Dorman, tbe 
T and D 10.... whicb work out to J8" 
approximately. The traDImltsion and dlltrl-
,,~,iop 101~1 ~f1.j.t 9' (11 ~~l~l 1M!' 
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attributable to transmission and· line losses; 
and (jj) commercial losses due to pilferage 
of tbeft. It is not possible of segregate 
theft of cneray from the total transmission 
Josses. thougb technical Josses are a substan-
tial component of the T and D losses. The 
T and D losses of DESU are about 3% 
lower tban the estimated all India T and D 
losses. 

(d) The measures being taken by DESU 
to reduce the T and D losses include 
augmentation and improvement of the' 
system, extensive checks on consumers 
installations, installation of improved type 
of meters, sanctioning temporary connections 
in accordance with actual load and 1evy of 
10% surcharge on consumers who do not 
instal shunt capacitors when required. 

[English] 

Industrial survey of Goa, Daman and 
Diu 

6719. SHRI SHANTARAM NAIK : Win 
the Minister of INDUSTRY be pleased to 
state : 

(a) whether an industrial survey of the 
Union Territory of Goa, Daman and Diu 
bas been done; and 

(b) jf so, the details of this survey? . 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM) : 
(8) An industrial potentia) survey of Goa 
District, which comprises 97% of the total 
geographical area of the Union Territory 
of Ooa, Daman and Diu, was conducted by 
the Small Industries Service Institute, Margao 
in 1984. 

(b) On the basis of assessment of the 
availability of natural and human resources, 
infrastructural facilities, prevailing demand 
pattern and the growth pattern in the 
industrial field, the study has identified 
industries for development in the small 
scale sector. 

District Industries centres In Goa, 
Daman and Diu 

6720. SHRI SHANTARAM NAIl(. : 
Will tbe Minister of INDUSIR Y be plcase4 
p ,~~, • . 

(a) the numbtr of District Industries 
Centres estab1i~hed in the Union Te,rritory 
of Goa, Daman and Diu; and 

(b) the details of their activities? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA-
CHALAM) : (a) There is one district 
industries centre in Goa, Daman and Oiu. 

(b) The District Industry Centre is an 
institution at the district level which provides 
all services and facilities, such as selection 
of an item for manufactuJe, inputs like 
credit, raw materials, power. land and 
building etc. to the entrepreneur f(if settina 
up smaH, tiny and village industries. 

Electronic Telephone Excbanges 
in Goa 

6721. SHRI SHANTARAM NAIK: 
Will the Minister of COMMUNICATIONS 
be pleased to state : 

(a) the number of electronic telephone 
exchanges established/proposed to be 
established in Goa; and 

(b) the details of their capacity and 
other particulars? 

THB MINISTER OF STATE OF THB 
MINISTRY OF COMMUNICATIONS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAM NIWAS MJRDHA) = (a) Two. 

(b) (i) A 300 lines imported containerised 
electronic exchange at Mara80n 
was commissioned on 22-3 .. 86. 
Further expansion of this exchanle 
by 1000 lines, thus raisinB its 
capacity to 4000 lines, is also 
planned for 1987-88. 

(ii) A 300 lines imported electronic 
exchange at Bicholim bas been 
planned for commissioning during 
1986-87. . 

'Senlcel or Extra Department Employee. 
In Rural Post Omce! 

6722. SHRI GADADHAR SAH'A : 
S~~I SATY I\(JOPAL MISR.~ ; 
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Will the Minister of COMMUNICA. 
TIONS be pleased to state : 

(a) the total number of Postal Extra 
Departmental employees; 

(b) the total number of R ural Post 
Offices and Postal Extra Departmental 
employees working there; 

, (c) whether appropriate action bas been 
taken or is being taken to regularise· the 
Postal Extra Departmental employees who 
bave been in service for years together and 
pay them wages at par with regular 
employees, grant increment, leave, allowances 
and other benefits; and 

(d) the total number of Rural Post 
Offices closed and number of Postal Extra 
Departmenta 1 employees retrenched for the 
period from 1982 to 1985 State-wise and 
year-wise? 

THE MINISTER OF STATE OF THE 
MINISTR Y OF COMMUNICA TIONS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAM NIWAS MIRDHA): (a) and (b). The 
total number of Extra Departmental Agents 
as on 31-3 .. 85 were 3,00.851. The total 
number of rural post offices as on 28-2-1986 
were 1,28,669. 

(c) There is no such proposal uuder 
consideration of Government at prese~t.' 
An Extra Departmental Agcnt, wbo pet. 
forms only part time job for the Department 
for fixed hours of work on consideration of 
a consolidated monthly aUowance, cannot. in 

"the very nature of tbiDls, be regarc:1td at par 
with full time Government servants. More-
over, unlike regular Government servents 
they are expected to have other avocations 
of ]ife to supplement their income. There-
fore there is no question of rcgutarising the 
services of Extra Departmental Agents 
against regular departmental posts. However. 
the ED Agents are eligible to appear in a 
qualifying departmental examination for 
promotion to the postmen/Group 'D' cadre 
etc. subject to certain conditions. A One-
Man ED Committee has been appointed to 
examine generally the working of extra 
departmental syst'!m in the Department of 
Posts and suggest such modifications and 
improvements as may be necessary to make 
the system efficient consistant with economy 
alongwith the existing basis of tbeir 
remuneration and periodical review of their 
allowances, the facilities to be provide to E.D. 
Agents in connection with post office 
work. 

(d) As per attached statement. 

Statement 

1 

Andbra Pradesh 

Bibar 

Delhi 

J aod K 

Gujarat 

·1C.erala 

Karnataia 
Madbya Prad~b 

. ·~.U, 

No. of rural post 
offices closed 
1982 1983 1984 

2 3 

Nil 4 

Nil Nil 

Nil Nil 

2 Nil 

1 2 

Nil Nil 
4 9 

Nil 1 

4 

1 

Nil 

Nil 

1 

Nil 

Nil 
9 

Nil 

No. of ED employees 
retrenched 

1985 """-i9'S2-- '-'·1983' .··--'1984----- 1985-

14 

Nil 

2 

Nil 

3S 

1 
2 

2 . 

Nil 

6 

Nil 

Nil 
Nil 

4 

11 

Nil , 
Nil 

7 

Nil 

Nil 

Nil 

Nil 

15 
Nil 
9 

2 

8 

2 

Nil 

Nil 

2 

8 

Nil 
9 

Nil 

'~il 

9 

271 

Nil 

1 

Mil 
69 

Nil 
2 
.. 
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1 2 3 4 S 6 7 8 9 

NW S 1 3 9 Nil 1 8 64 
Orissa Nil S 3 2 Nil Nil 9 10 

Rajastban Nil 1 5 1 Nil Nil 5 2 

Maharashtra 1 2 3 11 2 4 6 21 

U.P. Nil Nil Nil . 5 Nil Nil Nil 5 

West Bengal Nil Nil Nil Nil Nil Nil Nil Nil 
Tamil Nadu Nil 2 1 Nil Nil Nil Nil 1 
_------_._--_ .. _-----_ .. _ .. ------- .. -~--... _----------------

Projects undertaken by Coal India 
Limited 

6724. SHRI SRIKANTA DATTA 
NARASIMHARAJA W ADIY AR : 

Will the Minister of ENERGY l)e 
pleased to state: 

(a) how many projects had been started 
by Coal India Limited in 1985-86; and 

(b) the names and other details 
tbereof? 

THE MINISTER OF ENERGY (SHRI 
VASANT SA THE) : (a) 8 new coal projects 
have b~en ~tarted for development by tbe 
subsidiaries of Coal India Limited duriDI 
1985-86. 

(b) The details of these projects are 
given in the attached statement. 

Statement 

Details 0/ Coal Projects started during 1985·86 

S.No. Name of project/Company Targetted Capital 
capacity cost 

(mty.) (Rs. crores) 
---------.------"---~----~------------ .------.~-,_ 

1. Bangwar underground mine (WeL) 

2. Dipka Opencast (WCL) 

3. Sonepur Bazari 'A" Opencost (ECL) 

4. Tandsi underaround Phase .. I (WCL) 

S. Kbadia Opencast (CCL) 

6~ , Gevra Opencast (Expn.) (WCL) 

7. Central workshop, Cbandrapur 
(WCL) 

8. Advance Action for Piparwar 
Opencast (CCL) 

I.port of Technology for Safety 
Measures at Corbin Refinery 

6725. SHRI MULLAPPALLY RAMA-
CHAN'DRAN : Win tbe Minister of 

0.65 25.14 
2.00 56.05 

3.00 192.96 
0.90 51.58 

4.00 400.00 

10.00 224.39 

Non-mining 23.87 
project 

10.54 

PETROLEUM AND NATURAL GAS be 
pleased to state : 

(a) the details of the elaborate safety· 
measures being adopted at the Cocbio OQ 
Refinery in Keral.; 
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lb) the estimated expenditure expected 
for completing the work on the safety 
measures; 

(c) whether any foreign technology bas 
been imported in this connection; and 

(d) if so, the detail~ thereof 1 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHEKHAR SINGH) : (a) The safety 
measures being adopted at the Cocbin Oil 
Refinery in Kerala include improvement ~n 
instrumention control system, upgradation of 
minimum qualification for operating 
personnel, imparting of training, formation 
of a high level safety cummittee, improve-
ment of nre lighting faci\itie~ and installation 
of gas monitors. 

(b) About Rs. 10.75 crores. 

(c) and (d). The recommendations of an 
expert committee from Phillips Petroleum 
Company, USA were also taken into consi-
deration in implementing the above safety 
measures. 

D('mand Constraint ill Industrial Units 

6726. SHRI SATYENDRA NARAYAN 
SINHA: WilJ the Minister of INDUSTRY 
be pleased to state : 

(a) whether cement, paper, steel and 
basic chemical units are facing a demand 
constraint; 

(b) if so, whether capacity utilisation 
bas come down as a result thereof; and 

(c) the steps taken to improve the 
demand? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SMRI M. ARUNACHALAM) : 
(8) to (c). There is no evidence to show that 
cement, peper, steel and basic chemical 
industries are faciog any general demand 
constraint. 

The capacity utilisation in these indus-
tries would have been still hisber but for 
cutain factors such as infrastructural and 

raw material constraints, adverse industrial 
relations, inadequate technological upgrada-
tion, etc. 

Appointment of Women Judges In Hlab 
Court. 

6727. SHRI V.S. KRISHNA IYER : 
Will the Minister of LAW AND JUSTICE 
be pleased to state: 

(8) the number of Judles in all the High 
Courts in tpe country; 

(b) how many of them are women 
Judges; 

(c) which are the States where women 
Judges are not there; and 

(d) whether Government propose to give 
suitable directions in the matter of appoint-
ments of women Judges in aU the Hi,h 
Courts to hear the dowry and other cases 
relating to women coming up for remedial 
measures? 

lHE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H.R. BHARDWAJ) : (a) to (c). A, 
on 1.4.1986, there were 364 Judges in posi-
tion in various High Courts of the country. 
Out of them, there were 10 women Judges iD 
the following High courts :-

Andbra Pradesh 1 

Bombay 1 

Calcutta 3 

Delhi 2 

Kerala 1 

Rajasthan 2 

10 

(d) The Government have recently aaain 
addressed tbe Chief Ministers and Chief 
Justices of High Courts saying that it should 
be possible for tbem to locate women 
Lawyers who are suitable for appointmont aa 
High Court Judges, and they have been 
requested to keep this in view while makin, 
recommendations for appointments to the 
High Courts so as to incroue their repre-
sentation on tbe Bencb. . . 



Increase 10 Prlees of Multi-'Vitamlo. 

6728. SHRIMATIOBBTA MUKHBR.-
J88: Will the Minister of INDUSTRY be 
pleased to state : 

(a) whether Government have approved 
an increase in the prices of multi-vitamins 
manufactured by Pfizer, Sandoz, Abbot 
Laboratories, Parke Davis and a few other 
procedures; 

(b) if so, tbe details thereof; and 

(c) the reasons for allowing such an 
increase when the new drug policy is expect-
ed to be announced shortly? . 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETRO-CHEMICALS (SHRI R.K. JAI-
CHANDRA SINGH) : (a) On reviewing tbe 
representations, the price of 52 packs of 
multivitamin formulations, produced by Mil. 
Pfizer Limited, Sandoz India Ltd. and MIs. 
Abbott Laboratories have recently been 
revised under the Drugs (Price Control) 
Order, 1979. 

(b) As a result of this revision, the 
prices of seven packs have gone up, there is 
no change in the case of one pack and the 
prices of remaining 44 packs have been 
reduced over tbe prices which the three 
manufacturers were enjoyinl earlier. 

(c) Tbe representations of tbe tbree 
manufacturers were required to be reviewed 
in accordance with the provisions of tb. 
Drugs (Price Control) Order, 1979 and the 
judgements of the Bombey High Court. 

Proposal from Orisla to Inerea.e, 
Royalty on Coal 

6729. SHRI ANADI CHARAN DAS 
Will the Minister of ENERGY be pleased 
to state : 

(8) whether while revisina tbe rate of 
coal, no due oonsideration is paid to raise 
tbe royalty to States; and 

(b) whether Government are examiniDI 
fix to increase royalty on coal while revising 
tbe price of coal on ad valorem basis and 
details of proposals jf any received from 
States particularly (rom Orissa ? 

Written A.nswer, 202 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE) : (a) and (b). Coal 
prices arc revised by the Central Govern-
ment trom to time on the basis of cost 
study keeping in view the various factors 
like increrse in the cost of inputs, increase 
in wales, increase in the incidence of 
depreciation and interest charges etc. and 
are notified un~er the CoH1ery Control 
Order, 1945, as continued in force by section 
16 of the Essential Commodities Act, 1955. 
The royalty on coaJ is revised by the 
Central Government under the provisions 
of the Mines and Minerals (Regulation and 
Deve1opment) Act, 1957. Under the existing 
provision no . enhancement in the rates of 
royalty, however, can take place in respect 
of any mineral including coal. nlore than 
once during any period of four years. 

To consider tbe question of further 
revision of royalty rate on coal. a Study 
Group was constitut~d ill November. t 984. 
This Group after considering the views! 
proposals of various States including Orissa, 
submitted its report. No decision has been 
taken by the Central Government. 

Supply of Rxcavafors to Ncyvcll 
Lignite Corporation hy l\II.A,N., 

West Germany 

6730. DR. V. VENKATESH: Will 
the Minister of ENERGY by pleased to 
refer to the reply given to Unstarred 
Question No. 4645 on' 1st April 1986 
regarding supply of defective buc,ket wheel 
excavators by, M.A.N., West Germany to 
Neyveli Lignite Corporation Ltd. and 
state : 

(a) the composition of tbe committee 
which conducted enquiry into the accident 
to one of ,the bucket wheel excavators aloDI 
with salient features of its report; 

(b) tbe date of actual delivery of the 
elcavators to Neyveli Lignite Corporation 
and when the same were delivered as per 
contract; 

(c) whether there was enough delay in 
supplying the eqLlipments beyond the 
contemplated date in the contract; 

(d) the exact loss in terms of money, 
aod time for the project and whether the 
same has beee made lood of by the M.A.N. 
West Gormany; . 



(e) if not, the reasoDl therefor; , 
and 

(f) further action beiQg contemplcted 
by Neyveli Lignite Corporation al8.inst ~be 

M.A.N" West Germany? 

THE MINISTER OF ENERGY (SHIll 
VASANT SATHE) : (a) The composition 
of the NLC committee was as follows: 

Director (Mines) 

General Manager (Mine II) 

Chief Safety Officer 

Consu1tant (In(lustrial Relation) 

The salient feature of the report was tbat 
adequate precautions were not taken before 
removing the welds on one of the thrust 
plates in the bucket wheel excavator. 

(b) to (0. As per contract entered 
into with Mis M.A.N., West Germany 
Bucket Wheel Excavators I and 11 were to 
be delivered in Novem ber 1981 and June 
1982 but the actual delivery was made in 
April 1983 and February 1984 resulting 
in slippage of 17 months and 20 months 
respectively. 

Bank guarantees towards liquidated 
damages had been obtained ffonl M.A.N. 
for supply and erection superVISIon. 
Similarly bal I( guarantee had abo been 
obtained from the Indian collaborator of 
M.A.N. The exact loss. if any. to the project 
is to be worked out and a decision would be 
taken thereafter. 

Construction of lines between NeyveU 
Salem and Neyvell-Red-Hills 

6731. DR. G.S. BASAVARAJU = Will 
the Minister of ENERGY be pleated to 
state : 

(a) whether to evacuate power being 
generated from the Second Thermal Power 
Station to the South~rn grid, a construction 
of 400 KV lines between Neyveli .. Satem and 
Neyveli-Red Hills with switching 
Stations was undertaken i~ the year 1983; 

(b) if so, the facts thereof and prQlrel1 
made thereunder; 

,(0) wbether it j, .Iao '. faot .that such 
biab·rated power transmission was conceived 
with tbe expansion PEOIra1l)mo for 
second mine and second tb.ermal po_r 
stations; ano 

(d) if .10, tbe PlOa.rCSI made or acbieved 
ill !tbe same during the year 1984, 1985 and 
till DOW in 1986 1 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE) (a) to (d). Tbe 
construction of Neyveli-Salem and Neyveli· 
Sriperambudur single circuit lines alonawitb 
their associated switching stations was 
approved in February, 1983 for evacuation 
of power from Stage-I of Power House 
No.2 associated with Second Mine Cut at 
NeyveJi. The completion of Neyveli-Salem 
line was tarletted for December, 1986 and 
NeyveU-Sriperambudur line in March, 
1987. 

10 respect of Neyveli-Salem line, erec-
tion of 274 towers Qut of 484 towers and 
stringiog .of 30 kilometers out of 175 kilo-
meters was completed upto February, 1986. 
On the Noyveli-Sriperambudur line, erection 
of 105 towers out of S 15 towers was 
completed upto February, 1986. Stringinl 
work on this line has not started so far. 

While tbe work on control room building 
and foundations of Sriperaolbudur switching 
station is in progress, the land acquisition 
proceedings in respect of Salem switcbiol 
fetation are in progress. Orders for switch· 
gears, control and relay panels" line reactors 
for both the stations have already been 
placed. 

Harassment to Female Workers in 
E.C.L. aDd D.C.C.L. 

6732. SHRI BASUDEB ACHARIA: 
Will" the Minister of ENERGY be pleased 
to state: 

(8) the number of female workers in 
Eastern Coalfields Limited and Bbarat 
Coking Coal Limited in 1975, 1980 .and 
1985, facts in detail with area-wise break .. 
up; 

(b) whetber'there is open discrimin.tion' 
IlW&i.Dlt the female emplQyees by the Coal 
Companies violati~ the Conltitution 
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thouab there is no bar in tbe Miriea Act for 
tbe female workers to work on tbe surface 
and in the open east mines: ' 

(c) whether it is due to harassment by 
t'he mangeme~t ('hat the number of female 
w'orkers is fast decl'easin. in Bastern Coal. 

._---------.---_ ..... , .. T"', 

Area 1975 

Pandabeshwar 921 
Battkola 1007 
Kenda 802 
Kajora 

Kunstoria 1806 

Satgram 801 

Sri pur 2250 

Sitarampur 
Sodepur 
Salanpur 3810 

Nirsa 
Kapa.ara 
Rajmabal 4637 
SP Mines 

Jhanjhara 

Headquarters 45 

Total 16079 

(b) No, Sir. 

(c) and (d). The decrease in the strength 
of female workers is due to superannuation, 
deaths and voluntary retirement. 

The informatioD in rOl8rd to B.C.C.L. 
is beiDg collected and will be laid on the 
Table of the House. 

SU'penslon of Production for Cbanl. 
In Model of Marutl Car 

6133. SHIll SATYENDRA NAlAYAN 

fields Limited and Bharat Coking CoaJ 
Limited; and 

(d) if so, the steps taken thereon? 

THE MINISTBR OF ENERGY (SHRI 
VASANT SATHE) : (a) The information 
in respect of EeL is liv~n below :-

____ • __ .... ~ .. v ____ ,,' .. _,.,....,,... ___ 

--~" .. -~- ." ..... -
1980 1985 

.. --_ ........ _-
813 912 

710 808 

( 528 sst 
llOO6 893 

1177 1049 

1845 1771 
1709 1441 

(1311 
(1908 L 557 

2051 1820 

(1918 
(3906 l1460 

1329 
r 12 
l 227 

3 

111 194 

16093 14958 
-----.. ~-.---------

Will the Minister of INDUSTRY bo 
pleased to state : 

(8) whether Maruti Udyog suspended 
production for six weeks beginning the 
middle of March, 1986; and 

(b) if so, whether this was for chanae 
of model of tbe car ? 

THB MINISTER OF STATE IN THB 
DEPARTMENT OF INDUSTRIAL 
DBVELOPMBNT (SHRI M. ARUNA-
OIALAM) : <a> Yes, Sir. 

SINHA : (b) No, Sir. It is for expandins the 
881\1 YASHWANT~ production capacity from tbe present 40,000 
9M'A~H .PA1IJ. :. y'~QIta ~o l,~,OOO vobJ9le" 
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Complaints or Corrupti()n In HlndastaD 
Newsprint I..,Imlted, Keral. 

6734. SHRJ Sl7RESH KURUP : Will 
the Minister of INDUSTRY be pleased to 
state : 

(8) whether Government have receivcd 
any complaints from the Union of Hindustan 
Newsprint {-,mited, Kerala regarding corrup-
tion and malpractices preva1ent in commer-
cia) department with regard to award of 
contracts etc.; 

(b) if so, the details thereof; and 

(c) the action taken thereon? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVB-
LOPMENT (SI-IRI M. ARUNACHALAM) : 
(a) to (c). There arc fourteen Unions in 
Hindustan Newsprint Limited. None of 
these is recogn iscd by the Management of 
the Company. Representations and com-
plaints are received from time to time from 
these Unions on various maHers. 

Complaints have been received from 
one of tbe Unions regarding irregularities, 
malpractices and non-observance of the 
rules and regulations with regard to award 
of contracts for reeds and bamboo feedlnp 
and placement of order for Inyentory 
Control System by the Commercial Depart-
ment of the Company. One of the Unions 
had made a complaint during J984 .. 85 
questioning the necessity of importing pulp 
and alleging that the pulp was of very poor 
quality and the price was high. The matter 
was examined and it was found that import-
ing pulp was justified and there was DO 
substance in the complaint. 

All such complaints are investigated aa 
per official procedures. by tbe· VigiJaoce 
Section/Management Audit Department of 
the Company and appropdate action taken. 

Stabilisation of Marutl Car Prices aDd 
updating Its Model 

6735. DR. V. VENKATESH : Will tb. , 
Minister of INDUSTRY be pleased to state: 

(a) whether it is a fact that the Marutl 
Udyog Limited is contemplating to chan,e 
tbe model of the cars and/or to update It 
with tbo in~ea8iDI COlt of import 

(b) If 10, the details thereof; and 

(c) tbe action proposed to be taken to 
reduce tbe price or stabilise the same as it 
is on tbc day ? 

THB MINISTER OF STATE IN THB 
DEPARTMENT OF INDUSTRIAL DEVE. 
LOPMENT (SHRI M. ARUNACHALAM) : 
<a) and (b). Maruti Udyog Ltd. are bringioa 
out an updated model of the Saloon car in 
mid 1986 which would be more fuel efficient 
and tecbnologicaUy better compared to the 
existing model. 

(c) The Company is making efforts to 
reduco tbe cost of production. 

Global Tender. for Thein Dam ProJect 

6',16. SHRI DHARAM PAL SINGH 
MALIK: Will tho Minister of ENERGY be 
pleased to state : 

<8> whether there is any proposal under 
consideration of Government to call Global 
TeDders for the Thein Dam Project in 
Panjab; 

(b) if 80. the details tbereof; and 

(0) by what time the tenders arc 
proposed to be invited and decision taken 
thereon? 

THB MINISTER OF ENERGY (SHRI 
VASANT SATHE): (a) to (c). There is DO 
proposal by the Central Government as well 
as State Government of Punjab at preseot 
to can for Global Tenders for tbis project. 
However, certain offers of assistance received 
In rClard for this project are beiDI 
ovaluated .. 

Demand. of Indian and Ea.tern News-
papers Society regarding Indige-

nous Newsprint 

6737. SHRI P.M. SA YEEn : Will tbe 
MIDilter of INDUSTR Y be pleased to 
atate : 

(a) whither b. hal received aoy guide-
liD .. from tbe Prime Mini. ter in connection 
wltb'tb. demand. of Indian and Sastern 
Newspapers Society 81 a consequence of 
their m_tina w,itb Prim~ ~iDi.ter o~ ~1t~ 
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(b) if 10, tbe details of the demands 
made: 

., (c) whether the demands have been 
accepted, particularly stay in the bike in 
prIces of indigenous newsprint and abolition 
or customs duty on it ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA-
CHALAM): (a) to (c). A delegation of 
lENS met the Prime Minister on 17th 
Marcb, 1986 and submitted a Memorandum 
about the various constrains the newspaper 
industry was facing. The demands made 
in tbe Memorandum are as follows = 

(i) The newspaper industry should be 
accepted as a service industry 
baving a definite social objective 
and commercial considerations 
like return on capital or profits 
should not be given predominance. 

(Ii) Ways and means should be adopt-
ed to reduce the cost of production 
of indigenous newsprint manu-
facturers. 

(iii) As a short term policy, Govern-
ment should grant morotorium on 
interest payments and loan repay-
ments due to Central Government 
from newssprint units during tbe 
gestation period. 

(Iv) Larger quantity of newsprint should 
be imported specially when the 
international prices are low. 

(v) Customs duty on imported nows-
sprint should be abolisbed. 

(vi) Customs duty on imported items of 
daily use like pre-sensitized negative 
-otT-set plates, RC paper, graphic 
art film etc. should be reduced. 

(vii) Suitable ,uidelines for. all wage 
boards should be evolved keepinl 
in view the interest of national 
economy and tbe need for avoiding 
the distortion in wage structure. 

(viii) The draft of the lona-term news-
~riDt poncr ~in~ fo~ul.~04 

should be given to lENS well iD 
advance for active consideration. 

(ix) Necessary foreign exchange should 
be allocated for import of tho 
back .. logs of newsprint due to 
newspaper establishments. . 

(x) Import of newsprint should be de-
canaJised. 

(xi) Adequate finance should be extend-
ed to the newspaper establishments 
by the Financial Institutions for 
modernisation. 

(xii) DAVP advertisement rate should 
be revised. 

These are under examinatioD. 

Ne" Projects under R.E.C. in West 
Bengal 

6738. SHRI OADADHAR SAHA : Will 
the Minister of ENERGY be pleased to 
stato: 

(a) whether proposal for 17 new projects 
under Rural Electrification Corporation 
(Special Projects Industry) scbeme for 
development of rural industrial srowtk 
centres have been received from West 
Bengal Government; 

(b) if so, the steps taken for sanction 
and clearance of the scheme; and 

(c) the funds allocated therefor so far? 

THE MINISTER OF ENERGY 
(SHRI VASANT SATHE): (a) to (c). ODe 
Special Project Industries lor a loan 
assistance of Rs. 23.993 lakhs was received 
from West Bengal State Electricity Board in 
the Rural Electrification Corporation (REC) 
during December, J985. Based 00 tbe 
observations of the REC Appraisal Team. 
the scheme was revised and resubmitted by 
the West Beogal State Electricity Board to 
the RBC during the month of March, 1986 
wbich is under active cODsideration for 
sanction. 

Advancement or Clock In Summer 

6739. SHR,! N. TOMBI SINGH: 
~~J N. D~n~N'$ ; 

It. • t 
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. Will tho Minister of ENERGY 
pleased to state : 

be (e) when this wool bank il likely to be 

(a) whether Government propose to 
advance the clock during summer months 
so that much of the work can be done 
during day time leading to energy saving; 

(b) whether any exercise has been made 
to find out the quantum of energy that can 
be saved in this process; and 

(c) when tbe scheme is going to be 
implemented? 

THE MINISTER OF ENERGY 
(SHRI V ASANT SATHE) : (a) to (c). A 
luaaestion has been received to consider 
advancing the clock in summer based on 
possible savings in commercial energy. The 
lu_cstion is being examined. 

DUllness Management Officer. to Run 
Public Undertakings 

6740. SHRI C.P. THAKUR: Will the 
Minister of INDUSTRY be pleased to state 
whether there is any scheme under the 
consideration of the Government to start a 
separate cadre of officers trained in business 
management to run public sector under-
taking? 

THB MINISTER OF ST ATE IN THB 
DBPARTMENT OF INDUSTRIAL 
DBVBLOPMENT (SHRI M. ARUNA· 
CHALAM) : No, Sir. 

[Translation] 

Settlol up of Wool Bank In Hills of U.P. 

6741. SHRI HARISH RAWAT: Will 
the Minister of INDUSTRY be pleased to 
atate : 

(a) whether it is a fact tbat Government 
bad liven assurances a num her of times on 
the Boc.r of the House to set up a wool 
bank in tbe ioterest of weaver of woollen 
cloth in Dharchula, Munsyari and Didihat 
Development blocks in Uttar Pradesb; 

(b) . if 80, whether this proposed wool 
bank bas since been opened; 

(c) if so, when and the total capacity 
thereof; 

''') if "C?~II th, re~,o~. fqJ QClJa),; 'D~ 

·opeDed ? . 

THE MINISTER OF STATE IN ·THB 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM) : 
(a) to (e). KVI Board U.P. desired to set 
up a Wool Bank to supplement the efforts 
of KVIC in Uttar Khand area. For this 
purpose an amount of Rs. 20 lakbs was 
made available to KVI Board U.P. in 
March, 1985, for procuring the required 
quantity of raw wool for distributing to tbe 
local institutions and artisans. In addition 
an amount of Rs. 2S lakbs was made 
available by KVle to the Director KVIC, 
Haldwani to procure Nepali Wool (Tibetan 
wool) fcom wool traders of Nepa through a 
committee beaded by District Magistrate. 
Pithoragarh. Wool so purchased was 
distributed to the indentors on cost basis. 
In addition, U.P. State KVI Board had 
procured for distribution wool worth Rs. 27 
lakhs from J and K during 1985 -86. Theso 
activities are proposed to be continued 
during 1986·87. 

[EnglioSh] 

_,. Foreign Exchange outflow on account 
of Automobile Industry 

6742. SIIRIMATI OBETA 
MUKHERJEB : Will the Minister of 
INDUSTR Y be pleased to state : 

(a) the total value of the forejan 
exchange outflow on account of the auto-
mobile industry from 1980 onwards under 
the following heads; (i) total value of 
foreign exchance outflow annually· 
(ii) foreign exchange outflow according t~ 
categories of vehicles; and (iii) foreiSD 
exchange outflow for import of machinery, 
compo~ents, raw materials and for payment 
of royalties and technical fees; and 

(b) the projected size of fore ian 
exchange outflow on account of foreign 
collaboration agreement entered into for 
producing automobiles and accessories over 
tbe period the agreements would remain In 
force ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT. (SHRI M. ARUNA-
CHALAM) : (a) Quantity and value of 



import of various items, includiDS auto-
mobiles and their parts. are being published 
in the "Monthly Statistics of the Foreign 
Trade of India .. Vol. II-Imports" copies of 
wbich are available in tho Parliament 
Library. 

(b) In the present situation when the 
auto industry is passing through a rapjd 
technological upgradation pbase and demand 
patterns are fast changing, it is difficult to 
accurately estimate the outgo of foreign 
exchange. 

12.00 brs. 
PROF. MADHU DANOAVATB (Raja-

pur): Mr. Speaker, Sir, Adjournment 
Motion must get priority. According to the 
Speaker's Directions, adjournment motion 
must let priority. 

MR. SPEAKER: I know. I have not 
allowed it. I have not allowed any Motion. 

PROF. MADHU DANDAVATE: I 
want to make a submission about what has 
been done in the past. (Interruption,) In 
1954, when there was a Kumbh tragedy, 
Acbarya Kripalani and six others were 
allowed to make submissions, and for balf 
an hour, six Menlbers in 1954 made sub-
missions on tbe Kumbh tragedy. 

MR. SPEAK.ER : A judicial enquiry bas 
been ordered. I have given fuB tbouaht to 
it ..••.• 

(Interruptions)·· 
MR. SPEAKER: No, no. I will not 

allow it. 
(I nlerrupt ;OIlS)·· 

PROF. K. K. TEWARY (Buxar): 
The House sbould be unequivocal in its 
condemnation against the blatant aggression 
against Libya. We also demand a discus-
sion after this statement. The debate should 
allow after this. 

(Int~rruption') 

(Tran,{Qtion) 

MR. SPEAKER : We sball see to it 
afterward" .. 

(Inter,..plion,) 

. [EngIJ,h] 

SURI BASUnEB ACHARIA: TheN 
should be a discussjo~ after this. It is a 
very serious matter. (InterrUplions) 

MR. SPEAKER: First there is statement 
and then you can call for a discussion. I 
have no objection to that. 

t interruptions) 

SHRI BASUDEB ACHARY A: Also 
tbe House should adopt a resolution •••••• 
(Interruptions) 

MR. SPEAKER: Order in the HOUI •• 
The Minister bas to make a statemeDC in 
tbe House, as we agreed. 

(Interruptions) 

[Translation) 

MR. SPEAKER: It is over now. I do 
not undlrstand all tbis. 

(Interruptions) 

MR. SPEAKER: I don't know, what 
all of you are doinl 'I 

(l"terruptions) 

[English] 

MR. SPEAKER: I have already asked 
tbe Minister to make a statement. 

( /ntelruptoiIl5) 

PROF. MADHU DANDAVATB: That 
is wbat I want to tell you. Please inform 
Mr. Tewary that at eleven O'clock yoU have 
accepted a discussion on this after tbe 
statement of tbe Minister. He i. sayio8 •• 
if we are not supporting it; we aro fully one 
with you. 

(illterl'upt ion.) 

MR. SPEAKER: Don't misquote me. 
I have said empbatically on the Floor of 
tbe Hous. tbat Jet the Minister mako a 
statement. 

(Interruption, ) 

MR. SPEAKER: Why should ,OU 
put words in my mouth, Mr. Acharia ? I i_ 

,. said I am in the hands of the House. II 
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the whole House agrees· now or later on, 
·whatever the House decides, it will be d~ne 
accordingly. So' simple it is. Don't 
misquot.e me. Don'. take tbat liberty. 

PROF. MADHU DANDAVATB: Will 
you come back to Kumbb tragedy? 

MR. SPEAKER: No, I am not allowing. 

(Interruptions)·· 

MR. SPEAKER: Professor Sahib. you 
don't listen to me. Already a judicial 
enquiry has been ordered into that. Now. 
I have got nothing to do further with that. 

(Illterrupt;on~)·· 

MR. SPEAKER: Not allowed. This is 
my judsment. 

(lnlerruptions)*· 

MR. SPEAKER: Over-rulled. 
(Inl erruPli~ns )** 

12.04 brs. 

STATEMENT RE: RECENT BOMBING 
OF TRIPOLI AND BENGHAZI BY 

U.S. AIRCRAfT 

[English] . 

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI B. R. BHAGAT): The 
Government of India is deeply shocked at 
the recent Lomping of Tripoli and Benghazi 
by US aircraft. This action which we 
condemn unequivocally is in total disregard 
of international law and constitutes nothing 
loss than a clear act of aggression against 
tbe sovereignty and territorial integrity of 
Libya. Moreover. it places regionnl security 
and international peace in arave jeopardy. 

Our Ambassador in Tripoli who bas 
been contacted bas informed us that the 
air strike in Tripoli took place at 2 a.m. 
Libyan time. Three other centres bad been 
attacked simultaneously by US strike air-
crafts. namely Benghai. Benina and Sibi 
Btlal. In Tripoli tbe Palace bad been 
attacked together with the old US Macctiaa 

~~Not recorded. 

air base nearby. Some of otber placet had 
also been bombed and tbe casualties are said 
to include some foreigners. A member of the 
family of President Gaddafi had also beeD 
wounded in the attack on tbe Palace. 

So far as' bas been ascertained, there 
have been no casualties among the Indio 
resident community and all the Emba •• y 
psrsonnel are safe. The city of Tripoli is 
calm and people are loing about their 
business as usual. 

According to Naval Headquarters. 
the composition of US Naval Task Forco 
involved in the operations against Libya 
consisted of two aircraft carriers whicb are 
understood to be the CORAL SEA and the 
SARA TOGA and sixteen war ships alon, 
with a couple of nuclear submarines. 
Eighteen FB 111 Bomber/strike aircraft 
have been used originating from the US 
bases in the United Kingdom together with 
aircraft from the Naval Task Force. They 
had to take the sea route to reach Libya 
since France and SpairJ had not agreed to 
give overflight facilities. The entire bomb-
ing operation lasted for 15 minutes. The 
Libyans have ~laimed to have brought down 
three US aircraft. The US Administration 
has only acknowledged that onc aircraft is 
still missing. 

It may be recalled that Government bad, 
over the last three months, repeatedly urpd 
that precipitate action should bo avoided 
and tbat problems in the area should be 
resolved through dialogue and not throuah 
pressure. It is most deplorable that these 
appeals have been ingored and Government 
finds it reprehensib~e that a Permanent 
Member of tbe Security Council havina a 
primary responsibility for the maintenance 
of international peace and security bas taken 
the law into its own bands and resorted 
to measures contrary to all norms of inter-
national conduct and tbe principles of tbe 
UN Charter. 

As pointed out in tbe statement issued 
by Government last cveniDI it ii imperative 
tbat tension should not be allowed to build 
any further and immediate. steps taken to 
defuse tbe situation in tbe interests of world 
peace. All concorned should refrain from 



rtlortlna to any action contrlry to tbe 
norma of international conduct and' the 
principles of tbe UN Charter. 

Sir. the Prime Minister 18 Cbairman of 
NAM' bu issued a statement which I will 
Uk. to read in the House 8rat boforl it 1011 
to tbe Prell. 

Witb your permission, Sir, let me read 
tbe Primo Minister's Itatement : 

"India and tbe entire NAM are pro-
foundly shocked and stronaly deplore tbe 
US bom binas of some cities of Libyan 
Arab Jamahiriya. These aets are Soulbt 
to be justified as retalisation for terrorist 
acts, allegedly committed by Libya. 
NAM bas consistentiy condemned all 
forms of terrorism, whether committed 
by individuals or orpnised by States. 
]0 these particular cases, Libya has 
declared that it had DO raJatioDsblp witb 
tbe claims made by tbe USA linkioa it 
to recent terrorist attacks and baa 

. declared itself as against all terrorist 
operations like bijackinl of airplanes 
aDd tbo murder of innocents. 10 viow 
of this, the US attacks on tbe capital 
of Libya, including the Presidontial 
Palace in Tripoli, are all tbe more 
unjustifiable and deserve condemnatioD 
on the part of all the members of tbe 
Non-aligned Movement. 

As Chairman of NAM I earnestly 
call upon the US and all othen to 
exercise the utmost restraiot and Dot to' 
do anytbina to furtber aaravate the 
already tense situation in tbe reaion. 
The Non-aliancd Movemcnt extends itl 
firm support and solidarity to Libya 
at tbis critical bout." 

PROF. MADHU DANDAVATB: Wc 
would like to have a diICU88ioD. You caD 
take the sedse of the House. The Houle 
will alreo. . 

saRI BASUDBB ACHARIA : Wi all 
aarce. 

SHRI INDRAJIT GUPTA: Tbere is 
no objection. I think from the Government 
On baving a discuuioD. 

SHRI BASUDBB ACHARIA: We aU 
aaroe. Tbere should be DO objection. 

THB MINISTER OF PARLIAMEN. 
TARY AFFAIRS AND TOURISM (SRKI 
H.K.L. BHAGAT) : We will bave no ob-
Jection to the discussion. Some suitablo 
time can be fixed by mutual consent. 

AN HON. MEMBER: By BAC today. 

SHRI H.K.L. BHAGA T : In the mean-
wbUe, we will ascertain some more facts. 

SHRI INDRAJIT GUPTA: You fix it 
al early as possible. 

MR. SPEAKER: We will discuss it; as 
you like. 

SHRJ INDRAJIT GUPTA: Because 
this U.S. Sixth Fleet which is off the shore 
of Libya flas to be withdrawn. 

PROF. MADHU DANDAVATE: Let 
the discussion be earlier than further preci-
pitatioo. 

[Tranllation] 

MR. SPEAKER: You may come to me 
and discuss it today. 

SHRI BASUDEB ACHARIY A: All 
riabt, -

(Interrupt/oils) 

[English] 

MR. SPEAKER: Now we take up 
Papers Laid. 

12.09 hrll. 

PAPERS LAID ON THB TABLE 

[BII,llsh] 

ladlan Telegraphs (Amendment) Rule., 
1986 

THE MINISTER OF STATE OF THB 
MINISTRY OF COMMUNICATIONS 
AND MINISTER OF STATE IN THB 
MINISTRY OF HOMB AFFAIRS (SHRI 
RAM NIW AS MIRDHA): I bel to lay OD 
tb. Table a copy of the Indian Telegraph. 

. (Amendment) aul~st 1986 (Hindi and 
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ED8li~b versioDs) published in Notification 
No. G. S. R. SS3(E) in Gazettt of India 
dated the 27th Marcb, 1986 under sub-
section (5) of section 7 of the Indian 
Telegraph Act. 1985. 

[Pla~ed in Library. See No. LT-l496/86) 

Notifications under Customs Act, 1962 

THE MINISTER OF STATE IN 1HB 
MINISTRY OF FINANCE (SHRI JANAR .. 
DHANA POOJARY): I bel to Jay on the 
Table a copy each of the following Notifica-
tions (Hindi and English versions) under 
section 159 of the Customs Act, 1962 :-

(1) G.S.R. 569(E) publisbed in Gazette 
of Injia dated the 2nd April, 1986 
together with an explanatory 
memorandum making certain 
am~ndment to Notification No. 
69/86.CustonlS dated the 17th 
February, 1986. 

(2) G .S.R. 570/(E) published in 
Gazette of India dated the 2nd 
April, 1986 together with an ex-
plancttory memorandum making 
certain amendment to Notification 
No. 82!S6-Customs dated the 17th 
February, 1986. 

(3) G.S.R. 577.(E) and S78(E) publisb-
ed in Gazette of India dated the 
3rd April. 1986 together with an 
'arape guard' when imported into 
India for use in the packing of 
grapes from the whole of tbe 
basic, auxiliary and additiOfl8I 
dutjes of customs leviable thereon. 
[Placed in Library. See No. 
LT-2497/86] 

12.10 bes. 

TEA (AMENDMENt) BI~L· 

[E'ngli"h] 

THE MINISTER OF STATE IN THB 
MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THE MINISTRY 
OF FOOD AND "CIVIL SUPPLIES (SHRI 

• 

A. K. PANJA) : On bebalf or Shri P. Shiv 
Sbankar I bel to move for leave to intro-
duce a Bill f 01 ther to amend the Tea Act . I 

1953. 

MR. SPEAKER : The question is : 

''That leave be granted to introduce 
a Bill further to amend the Tea Act. 
1953." 

The motion was adopted. 

SHRI A. K. PANJA: I introduce tb. 
Bill. 

COAL MINES' LABOUR WELFARE 
FUND (REPEAL BILL)* 

[Englllh] 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE): I beg to move for 
leave to introduce a Bill to repeal tbe Co-.I 
Mines Labour Welfare Fund Act. 1947 and 
to provide for certain matters incidental 
thereto. 

MR. SPEAKER: The question is : 

"That leave be granted to introduce 
a Bill to repeal the Coal Mines Labour 
Welfare Fund Act, 1947 and to provide 
for certain matters incidental thereto." 

The Motion "as Adopted. 
SHRI V ASANT SATHE: I j{Jtroduce 

the Bill •• • 

MATTERS UNDER RULE 377 

(Translation) 

(I) Demand for a direct exptes. tra. 
IMtweea . Jodhpur •• d AlII_eel ... 

via Bhlldl 

SHRI VIRDHI CHANDER JAIN 
(Barmer): Mr. Speakert Sir, I want to draw 
Government's attention towards tbe follow-
iDS matter of poblic importa.oco under Rule 
377 : 

• Publisbed in Gazette of India Extraordinar), Put 11. SectioD 2. dated 15.4.1986 . 
• *Introduced witb the· recommeadatioD· of tho PresideDt. 



The Express train from Jodbp~r to 
Ahmedabad viII BbiJdi passes tbroulh tho 
important densely populated villages and 
towns of District Jalore. This is tbe ooly 
express train for the passengers from both the 
Districts which connects Ahmedabad and 
various other cities of Oujarat. This train 
is always overcrowded. It bas seven coaches 
from Jodhpur, wh;ch are insufficient. At 
Bbitdi, the coacbes of the train from Bhuj 
are also connected to this train which creates 
problems {or tbe passengers of Jodhpur. 
Barmer and Jalore Districts. 

I bad drawn the attention of the Railway 
Department during the meeting of the 
Railway Consultative Committee and North 
Railway Zone Consultative Committee in 
tbis regard but to no avail. 

I would. tberefore, request tbe R.ailway 
Mioister that an exclusive train sbould be 
run from Jodhpur to Ahmedabad via Bbildi 
and there should be a provi.ioD for 11 
coacbes, wbich should have no connection 
with the Bhuj train so that travellers do no 
face aoy inconvenience. 

12.1t brl. 

{Ma. DSPUTY SPEAKER I" the Chalr1 

(Engll.shl 

(Ii) Need to take mea.urea to protect 
tbe shipping Industry 

SHRI S ATYEN DR A NARAYAN 
SINHA (Aurangabad): The tbreatend 
foreclosure of mortaftgcs on ships by the 
banks has created a piQuant situation which 
might as wen bring the entire Indian ship ... 
ping industry to closure. The situation bas 
arisen as shipping has become a Josing 
concern as there ts not enough freight to till 
the ship capacities. 'If tbe banks foreclose 
the mortlages tbe money win have to be 
paid by the Sbi pping Development Pund 
Committee wbich stood 8uarantee for tbe 
loaas taken by the sbippiog companies. The 
ownership of the ships in tbat case revert to 
the committee. An that the committee can 
do ia to transfer this ownership to tbe public 
sector Shipp,ina COt'flOrat~ion of In. which 
i, alroacly sick. 1be Oovemment must call 
a blab ).ayel conf«enoe to lad a way out of 
~~18 problom br perbaps ~_"cduli .. , ~o 

debt of tbe shipping companies and allo 
insisting tbat at least 40 per cent of Indian 
trade should be carried only in Indian 
ships. 

(In) DI .. erslon of National H'f!hway pSIS. 
ing tllrouJth Nagpur City to the outer 

side or the rlty 

SHRI BANWARI LAL PUROHIT 
(NaIPur): I want to bring to the notice 
of tbe Central Government that the condi .. 
tion of the National Highway passjng 
through the Nagpur City (Mahar8sbtra 
State) is very much deplorable and alarming. 
Nagpur is th~ centre of the country and all 
tbe traffic from Madras, Delhi, Hyderabad, 
BanI_lore, Bombay and Ca1cutta passes 
through the Nagpllr City and vice versa. 

A large number of innoceut persons and 
school going kids are cr'Jshed every month 
under the wbeels of the heavy vehicles on 
tbis National Highway. 

It has been the desire of the residents of 
Nagpur for long .tbat the existing National 
Hiahway which passes through the NS8Pur 
City should be d.iverted from tbe outer side 
of the city. A large Dumber of requests 
have been made to the Maharasbtra Govern .. 
ment and Central Government in tbis regard, 
but it has failed to achieve any appropriate 
results. Construction of tba National 
Highways in the country is tbe sole responsi ... 
hility of tbe Central <;iovernn1ent. Maba-
rasblra Government is not in a position to 
do so, due to shortage of funds with tbem 
for the said purpose. 

I would request the Central Government 
to look into the matter immediately and. 
keeping in view tbe valua ble Jives of tbe 
innocent persons and school going k ids, the 
existing National Highway, which passes 
through the Nagpur City, should be diverted 
from the outer side of the Nagpur city. 

(Iv) Need to set up more 8.S.F. post. all 
aloug tile 8augladf:\sb ,Border 

DR. OOLAM YAZDANI (Raiganj): 
Sir, tbe whole of Chopra P,S. and )slampur 
P.S. and Goalpukur Block-land Raia8nj 
and Kaligenj P.S. of West Dinajpur district 
in West Bengal situated along the Bangladesh 
bordet .is very vulnerable to all sorts of 

, ~~"·fO!hll a9tivitiel b~ Ban,JadesJl -ll9 



303 Mali.', untler Rul. J11 

cross the border at nights at un.ulrded 
poiots and carryon dacoities in tbe houltl 
of the Indian villagers and carry away looted 
property and cattle also. The cattle-Uftiol 
occurs very fre'quentJy by gangs of Bangla-
desbis. The BSF posts are situated at Jo08 
distances along the border and night patrol-
ling by them is not adequate. Hcnce, tbo 
BaQ81adeshis can cross tbe border undetected 
and can also safely go back with looted 
property. There is also free traffic of 
smugglers from Bangladeshis at certain 
points of t he border. These langs from 
BangJadesh go about 3 .. 4 kilometres deep 
into Indian territory to loot cattle and other 
things. People on the Indian side feel very 
insecure and he1p)ess because the police can-
not project their lives or their properties and 
cattle. To prevent such anti-social acts by 
Bangladeshis, more BSF posts should be sct 
up along the border or alternatively CRP 
camps should be set up in between two BSF 
posts all along the border. The strengtb of 
the BSF camps should also be increased and 
continuous patrolling of tbe whole border at 
night arranged. 

I draw the attention of the hOD. Home 
Minister to this vital problem of the people 
and request him to take necessary ,top, 
1000. 

h') Need to bave more bank branchel ID 
Mldnapur district of West Bengal 

SHRIMATI OBETA MUKHERJEB 
(Panskura) : Sir, in the district of Midna-
pur. several problems are being faced by the 
people due to tardir' opening of new bank 
branches faHins far short of number of 
licences and authorisations for the lamo. 
Moreover, a larger number of one-officer-
banks is hampering the working of lRDP, 
and other rural re~oDstruction schemes. 

The Reserve Bank of India issued 
licences/authorisations for opening 188 new 
bank branches in the rural and semi-urban 
areas of this district during tbe period from 
1982·8S. But the commercial banks cou.ld 
open only 104 branches up to Decemb'r II 
1985. 

The lead bank in the district bas opened 
18 at a~iD$. 47 li~D~. ~.~.I~. o~t4 

, 1 tt .1 · ... Ialt 28 and Mayurakibl Gremio 
baDk bal opened .fabt 88 al_lnlt 18. 

Due to abnormal dclay on tbo part of 
banks in openlna branches, tho proare., of 
optnin8 new branches has been baited. 

There aro as many as 106 bank branChes 
which are manned by one officer (baviDI DO 
technical officer). The rate' or disposal of 
such one-officer banks is uDsatisfactory due 
to obvious reasons. It a180 becomes difficult 
for tbe Manaaen of such banks to go out to 
attend the meetiD8 of IRDP Sub-Committee 
to undertake field visit and for joint enquiry 
for identification or beneficiaries and suitable 
schemes. The authorities of the concerned 
banks sbould take immediate ateps for pro-
viding all luch brancbes with at least one 
Rural Development Officer for successful 
Implementation of the proaramme proposed 
in tbe Annual Action Plan of the district. 

I request the M~nister for Pinance to 
take adequate steps to rectify the situatiOD. 

(,I) Plaee. of Tourist Importance 10 
Bihar 

IHRI C.P. THAKUR (Patoa)! Bibar 
hal lOt many place. of tourist importance a8 
bere was once tbe capital of Indian Empire. 
Bihar is al80 tbe birth place of two impor-
tant reJiaions tbe lainism and Buddhism. 
Patn. wal tbe capital of Ashoka thc Oreat 
and bence tbere are many places in Bihar 
which are of tourist Importance in patna. 
Tbere are many place. In Bihar which tell 
tbe ancient history of Muslim period. 
Sbersbab Tomb II ianguisbio8 because of 
lack of proper care. Maner, near Patna. 
can also be developed as a place of tourlat 
importance. Light and Sound arreoaement, 
depictiDI tbe history of ancicnf India, can be 
installed at Khumbrar which is possibly tbo 
site of capital of Asbon the Great. Rajlir 
and Bodhpya wbich are places which 
attract ioternational tourists, can be pro-
vided with ]iSht and sound arrangement 
depictinl tbe teachings of Lord Buddha and 
Mahavlra. A comprehensive survey of placel 
of touriat Importance of Bihar should be mad. 
and tbe Centre should provide cnoulh aid 
for proper developmeDt of tbe placcl ... of 
touri.t ImportaDce. This will boost Dot 
onlJ th. utf9Dl\l l?q~ iptofDatlonaJ wurlfm elt!, ' ., ,. ~ 
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(yll) Implementation 01 the proposed 
Kaapur Gaolla Dam Project during 

Seventh Plan 

SHRI JAGOISH A WASTHI (Bilhaur) : 
Mr. Deputy Speaker, Sir, Kanpur is an 
industrial city of Uttar Pradesh with a large 
population. Although it is situated on the 
banks of Ganga yet the people of this city 
face shortbge of drinking water every year. 
This problem bas 'been there for the last 30 
years. The Central Government agreed in 
principle to undertake a project Ganga Dam 
in coUaboration with the Uttar Pradesh 
Ooveroment. A Central team bas also 
made a survey in this regard. and the site 
for the Dam has also been selected. If 
priority is Dot accorded to this project then 
tbe problem of drinking water will become 
still worse and there will be great resentment 
among tbe people. I would request the 
Central Government to implement the Kanpur 
Oanga Dam Project during the Seventh 
Five Year Plan. 

12.21 brl. 

DEMANDS FOR GRANTS (GENERAL) 
1986-8 7-Cont d. 

[Eng1l3h) 

Minl.f,ry of Home Affairs-Contc/. 

MR. DBPUTY SPEAKER: The House will 
now resume further discussion on tbe 
Demands for Grants under tbe control of 
the Ministry of Home Affairs. 

Now. Shri Zainul Basher. 

[Translallon] 

SHRI ZAINUL BASHER (Gbazipur): 
Mr. Deputy Speaker. Sir, today the Home 
Ministry faces big and serious challenges 
which it bad never faced before. I am glad 
to know that Sbri Arun Nehru, who is tbe 
Minister for Internal Security, is looking 
aft~r tbis work. He likes to face chalJcnges 
and he has been quite successful in tbis 
reaard. 

He revealed certain facts wbile ioterven-
'" iQ Cb" ~i8~"io~ on ~he lub~eo" t~ 

previous day which should set at reat aU 
doubts; but tbe situation is really serious. 

Today, terrorism and communalism are 
simultaneously raising their ugly head in the 
country which may endanger the integrity of 
the country. 

Sometime back when some incidents were 
taking place in Punjab in 1984, we were 
facing tbe danBer of terrorisnl only, although 
communalism was at the back of it but the 
danger of terrorisnl bad become a stark 
reality. Today it seems tbat tbe terrorism 
has grown stronger in Punjab and com-
munalism is also raising its head in other 
parts of the country. We bad heaved a sigh 
of relief when there was relative decline in 
the number of communa] riots due to tbe 
stringent measures adopted by the Govern-
ment. But for the last 3 to 4 months it 
seems that t"tc country has been divided into 
various camps. This is a serious danger. It 
seems that the people of all the sections of 
our country have lost faith in eacb other. It 
appears that even after a long period we 
have failed to develop trust in each despite 
our best efforts. The Hindu-Sikh riots. 
Hiodu .. Muslim disputes and Hindu-Christian 
disputes which occur in several parts ot 
the country' are a testimony to this fact. 

Mr. Deputy Speaker, Sir, previously 
South India was free from these problems 
and this type of conlmunal atmosphere was 
unknown there. But for the last 2 to 3 
years one finds that this poison has also 
taken roots in South India. Reports of 
communal riots in va rious parts of tho 
country are appearing in the press. Central 
Government as well as the State Govern-
ments try to quell these riots and also lee 
tbat the people are not killed and tho 
property is not damaged, but the poJice can 
neither restore confidence among the people 
nor put an end to these disputes. The need 
of tbe bour is to develop faith in one 
another. We cannot get rid of this scourlO 
so long as a feeling of trust in each other 
and a sense of national intc.ration is Dot 
inculcated among tbe people. 

1 am sorry that we could not work for 
national integr~tion as rapidly as we should 
bave. Whenever a serious incident occurs, 
a meeting of National Integration Council 
is called. One or two meetinj' arc held aDd 
,~~ ~ i .. ~ i. "~,.o4 .~ ~10"d. W~q 
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tshri Zainul Basheer[ 

tbere is another incident, tben again a 
meeting of tbe NationallntegratioD Council 
was caUed and a sub-committee was formed 
under the Chairmanship of Shri Jagjivan 
Ram. I welcome tbe appointment of tbis 
committee but I want tbat the National 
Integration Council should formulate a code 
of conduct, so tbat some concrete and 
conltructive work could be done to develop 
mutual trust and national integrity amona 
all tbe sections of the people of India. 

You may restore peace to some extent 
by deploying C.R.P .• P.A.C .• B.S.F., B.M.P .• 
but the main thing is to see bow you can 
beal the hurt feelings and confidence can be 
restored. For this purpose, the Government 
as well as all the opposition partics should 
work together to create an atmosphere which 
may help in restoring their faitb in eacb 
otber. I want to give you a simple example. A 
Bill was introduced on Muslim women. 99 per 
ceDt of the Muslims supported that Bill but 
lome of the Muslim leaders are making an 
iSlue of it in the newspapers. Today. a 
Muslim wants that he may marry, lead his 
life sha re his property according to the 
ten~t8 of his religion or to divorce hi! wife 
as provided in the Shariat. Can he be called 
a fundamentalist? Can there be greater 
mi,trust than to call the 99 per cent of the 
Mu~lims a~ fundamentalists? I am also on. 
of the 99 per cent Muslims who have faith 
in this Bill. According to them, I am also a 
fundamentalist. The constituency from which 
I get elected, has only 15 per cenl Muslims. 
Bven tben I have never been accused of 
being a commuualist. I always get elected on 
the strength of Hindu votes who are in 
majority. But I am also being branded a 
fundamelltalist. Such are the feelings in the 
minds of the people today. 

On the other band, Hindus fear that just 
as Sikhs are demanding Kbalistan in Punjab, 
Muslim fundamentalists may demand 
aoother bomeland •••••. 

ONB BON. MEMBER: It shall never 
be ...... . 

SHRI ZAINVL BASHER : It sbaJJ 
never come Into existence, I know it. But 
who will stop these minor incidentts which 
arc tho result of the increasing distrust 
IAWDI ttJe peoplo 1 ~,~, * PI't~e~ of '~tf."'. 

tion that not many people have yet been 
affected by this distrust because, tbe people 
living in the villages. who constitute a larae 
section of the society, trust each other a1)( 
live amicably. It is the duty of every political 
party, every right thinking individual, every 
leader of the Opposition and that of the 
Ruling Party to make efforts to end the 
atmosphere of distrust tbat is being created 
particularly in tbe urban areas, and help in 
creating a feelina of confidence and trust 
among the people. 

Secondly. I went to say tbat we have 
struBlled hard to achieve our freedom. For 
this tbe people have made great sacrifices, 
have suffered martyrdom and a Jot of blood 
bas been shed. Fortunate)y, I belong to an 
area that hal contributed immensely to our 
freedom struggle. But, today, the freedom 
fighters, in order to get their pension, havo 
to run from pillar to post and suffer in-
numerable insults and humiliations. Their 
applications for the grant of pension have 
been pending with the Central Government 
for as long as five to six years but the 
Centre is not according its sanction. When-
ever reminders are sent, we get the answer 
that the matter has been referred to the 
respective State Governments, either to 
Uttar Pradesh or Bihar and the reports have 
not yet been received and a decision would 
be taken only on receiving the reports. It 
happens quite often. Neither tbe State 
Governments send any report nor tho 
Centre makes any efforts to get tbem. Today. 
applications of thousands of freedom fighters 
are pending in the Ministry of Home Affairs 
and their pension is not being sanctioned. 
I would request Sbri Mirdha, who is in 
charge of this subject, that some way has 
to be found to expedite the reports (rom the 
State Governments. If necessary, you should 
send some representative or some officer to 
the State Governments for collecting the 
reports. After all, if the freedom fighters. 
who bave entered tbe evening of their lives 
-and there is a large number of such 
freedom figbters-do Dot let tbeir pension 
even at the f88 end of their Jives then it 
would not be of any use. Therefore, J 
request that tbis work should be done on a 
war footiDg. 

Thirdly, the Government is not doiog 
all that it promised for the progressive usc 
of Hindi. Today, aUhouah Hindi bas become 
, link lan,ua,o of t~o 90gpt'f UD9~i.Jlf' 
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JOt tbe Government bas not made it 10 
otBcially due to the vested interest of the 
supporters of tbe Bnglish language. A few 
days 880 I was watchina our Prime Minister 
on tbe televisioD during his visit to 

. KarDataka talking in Hindi to the poor 
tribal people of the famioe-stricken areas. 
The Prime Minister was talking in Hindi to 
those Adivasi villagers, residing in the far 
fluna areas of Karnataka and they were al&o 
replyiog in Hindi. You may visit any town 
or city in Soutb India, which are non-Hindi 
speakina areas. You will be able to com-
municate with them in Hindi. The rickshaw 
pullers, tbe shopkeepers, the taxi drivers and 
the tongawal1ahas are all able to understand 
and converse in Hindi. When this language 
has become tbe link language of the country 
unofficialJy why does it Dot become the same 
officially as well. Today, we can see that 
some people have made it a santirnental 
issue and linked it with employment. But 
I think the Government should buiJd a 
system to ensure that extra weiahtage is not 
aiven to the users of the Hindi language in 
the matter of employment and the Hindi 
speak ina and the non-Hibdi speaking people 
aet equal treatment. Government can evolve 
a sy~tem of competitive tests for recruitment 
to various services. If this fear can be 
allayed that the Hindi speaking people would 
act more employment opportunities and the 
non-Hindi speaking people would get less 
opportunities in terms of employment, then 
I think it would not be difficult to make 
Hindi a link language at the official level as 
well. At present, we are neglecting our own 
language and we are not giving it tbe p1ace 
that had been given to it by the makers of 
the Constitution or our forefathers during 
the freedom struggle. 

J shall give tbe example of tbis House 
itself. Several bon. Members of tbe House 
from the Don-Hindi speaking areas can 
express themselves in Hindi fluently. I also 
know that several such boo. Members. who 
can speak very good Hindi, insist on speak-
ins in Eoglish, and as a result, they fumble 
for words and waste tbeir time because they 
are not able to fully communicate their 
views. It would be better if tbey try to 
express tbeir views in Hindi or in any other 
regional lanlualc. Althoulh everyone cannot 
become Shri Madbu Dandavate or Sbri 
Indrajit Gupta...... (Interruptlons) ••..•••••. 
J know that Sbri Dandavate aDd Shri 
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IDdrajit Gupta can express .hemselves 
oquin, well in Hindi. 

SHRI INDRAJIT GUPTA (B.alrllat): 
Please speak in Urdu . 

saRI ZAINUL BASHER : My mother 
tongue is Hindi as well as Urdu. Both are 
simiJar. 

SHRIINDRAJIT GUPTA: You should 
fight for the claims of Urdu in Uttar 
Pradesh. 

SHRI ZAINUL BASHER: Urdu i. 
getting its due place in Uttar Pradesh. If 
there are some shortcomings, we are making 
efforts and we shall cODtinue to make 
efforts to remove them. We have acbieved 
our objective to a great extent. 

I want tbat the Government should 
adopt a policy to make Hindi a link 1801u-
age in a manner that it does not put tbe 
non-Hindi speakina people to disadvantage. 

1 would like to say aoother tbinl. which 
I forgot to mention earlier. I want to SUIBOIt 
that along with tbe formation of tbe Ministry 
for Internal Security, a Ministry for national 
Integration must also be created which may 
be named 'Ministry of National Unity aDd 
National Security'. It should look after tho 
work of national unity and jntegrity OD war 
footing. It must use persuatioD as well as 
force to inculcate a feelina of patriotism and 
unity. I think only then sball we be able to 
overcome successfully tbe dangers tbreaten-
ing our country. The police and the IUD 
alone cannot accomplish this task. We have 
to create feelings of unity among tho peopl' 
of our country. 

With these words. I would now conclude. 

(English] 

SHRI CHINOWANO KONYAIC. 
(NagaJand) : While I rise to support tbe 
Demands for Grants of the Ministry of 
Home Affairs I wish to speak on only two 
points. During the last 3 to 4 years in 
Nasaland tbe underground activities have 
increased considerably. Many youths have 
beeD recruited in the uoderaround oJ'IIDl ... 
tion and also 9 banks bave been looted ad 
ODe attempted. As a COD sequence tbe BOlDt 
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Ministry, through their notification dated 
18th October, 1985, has extended tbe 
disturbed area belt to 20 km all along the 
Indo-Burma border. But, I personally feel 
that this will not solve the problem. After 
the extension of tbis disturbed area belt, I 
bave received complaints from the people 
living in the border areas that they are being 
harassed by the security forces or put to 
inconveniences. So, if this is allowed to 
continue, I am afraid even the Joyal people 
who have been supporting the Government 
will go against us and will support the 
undergrouno organisation. Instead of 
extending the disturbed area belt, why did 
not the Government of India ask the State 
Government to deaJ more firmly with this 
underground activity 1 Why after 7 to 8 
years of almost non-existence of ul1der-
around in Nagaland, why the underground 
bas been allowed to step up its activity? 
This has to be luoked into. After the 
Shillong Accord Nagaiand was very peaceful 
and underground activities were almost non-
existent. But after 7 to 8 years why again 
these underground activities have come up ? 
Why has this been allowed? To .. day what 
is going on and what I have seen in 
Nagaland is that to deal with the under-
ground activities is Jeft to the Army 
alone or the security forces alone. I do not 
think that without the co-operation of the 
local people and without the support of the 
local administration, the security forces will 
be able to deal with this problem effectively. 
At present there is no clearcut policy or 
directive from the State Government to the 
local administration. I have seen witb my 
own eyes; I have worked myself in the 
Sixties during that time the local administra-
tion, the local officers, the local leaden, 
were involved; we worked very hard and we 
brought overground even the Chinese-
returned undergrounds. But today wbat is 
happening is that the local administration 
does not care even when recruitments of 
youths arc taking place in the villages to work 
as undergrounds. The local administration 
remains a silent spectator. The State 
Government is not giving clear-cut directives 
to the local administration. That is why, 
after seven or eight years~ these underground 
activities have been stepped up. So, I 
would urge on the Home Minister tbat the 
State Government should be asked to deal 
with this problem effectively. they should 

live directions to the local administratioa 
and they should work closely, with cloae 
understanding and coordination. with 
security forces. 

Ano,tber point is, we have both Nagaland . 
Armed Police Battalions, NAP. We have 
been spending the maximum' money on 
Nagaland Armed Police-for tbe six 
Battalions; we are spending buge amounts on 
buying materials for construction of NAP 
quarters, and so on. But their services are 
not utilised. Only the services of tbe 
Assanl Rifles, Army or the CRP are utilised. 
Why not utilise tbe services of NAP also to 
dea I wi th this insurgency problem? I am 
sure, since many of them are from local 
areas, they will be able to identify as to wbo 
are the genuine viHagers and who are the 
undergrounds and tbey will be able to deal 
with «he menace effectively. People are 
complaining that tbe villagers are being 
harassed because, as I have said earlier, the 
security forces are being left alone to deal 
with tbe undergrounds and they cannot 
identify as to who are the innocent vil1agers 
and who are tbe undergrounds. That is why 
I feel that the services of the Nagaland 
Armed Police should also be utilised to deal 
with the insurgency problem. 

The most important thing is to convince 
the local people and win them over. So, the 
Government must take steps to give djrectivfS 
to the State Government that they should work 
to win over the local people and work with 
understanding with tbe villagers so as to 
prevent more youths from turning under-
ground and also to bring back tbose wbo are 
already in the underground set-up. Then 
the problem can be solved. 

I would urge on the IIome Mini.ter that 
instead of allowing the Disturbed Areas Act 
to continue, to withdraw it and tben ask tbo 
State Government to act more firmly. take 
the villagers into confidence and also work 
in close coordination with tbe security 
forces. 

Another point which I wish to bring to 
the notice of the Home Minister is about 
the armst the Chinese arms which were 
captured from, or surrendered by, tbe 
underSfounds like 8ub-machine luns, atOll 
guns, revolvers and pistols. Whenever tbo 
arms are surrendered by undeqround are 
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captured (rom the uDdol'lroun4 iDltead of 
keopiol tbem in police custody, tbese arms 
witb special permit from tbe State Govern .. 
ment are beiol distributed amons tbe 
Ministers, MLAs or hiSh officials and 10' 011. 
Bow a sub-machine iun or a ,ton IUD caD 
be posHssed by an individual-whetber 000 
is in a biBh position or iD a Jow 'positioD. 
Usually what happens is when somewhere 
someone is attacked or kjll~d, the first 
question tbat the police will ask is : Wba t 
type of weapon has been used? Ie it is 
found that is a Chinese weapon then they 
say, '·Oh ! this is the work of tbe under-
ground." So for everything tbe blame is 
put 011 the u uderground but when so many 
people are possessing tbe Chinese arms they 
can use the same against their political 
opponent and for every incident they come 
to the conclusion that this is tho work of the 
underground. 

This is a very serious and dangerous 
things. I urge the Home Minister to take 
note of it. And all the Chinese arms 
captured or surrendered by the underground 
should be either kept under police custody 
or given to para military forces. 

With these few words I support tbe 
Demands of the Ministry of Home Affairs. 

SHRI ATA-UR RAHMAN (Barapet): 
Mr. Deputy Speaker, Sir, I am happy tbat 
I have got a chance-I should have 80t it 
on the last occasion-to speak on the 
Demands of the Ministry of Home Affairs. 
At the outset, I must tbank my constiucncy 
fOI sending an ex-policemen to take to the 
Floor of the House. and speak on a subject. 
which is so vital to our State. But, 
before I do so, I have to mention that we 
are quite shocked and surprised at tb e 
lackadaisical manner in wbicb the Assam 
accord has been implemented uptil DOW. 
Tho accord is almost eiaht months old. The 
Ministry took over Jast December. They 
have done whatever they could do. Tb~y 
have also started an accord implementatioD' 
~11 whereas at the Centre, ) do not think 
baa taken this accord very 8f>IiousJy uptil 
DOW. Lot of promises were included in tbe 
accord. The same have Dot been fulfilled. 
For example. notbing bal been done to start 
loal-Gope paper miU. . Put-ther. Dotbiq hu 
been done about the third oil refinery. altbo .. 
up lot of tacldDI Is .oina OD . ~the I lUOI)r 

of the Houle tbe cultural institutions whicb 
have been promised, nothing ba.s been done 
and the very important question of detoctioD 
aDd deportation of non-genuine citizens has 
.lso Dot been taken up very serious.Jy. In 
tbis, the Central Government has an impor-
tant role to play in as much as it is also the 
responsibility of tbe State Government in 
the implementation of various terms of 
accord. The Assam accord is a national 
pledge given by the Prime Minister of India 
and everybody is looking forward to whether 
tbis national pledge is going to be imple-
mented. There are two accords-Punjab 
accord and Assam accord. If people come 
to know tbat Assam accord has not been 
implemented, then it will be a slur on tbe 
part of the present Government and it would 
amount letting down our P.-irne Minbter. 
Another very important thing is tbat the 
reinstatement of the Government servents 
who served in SODle of the Central Mjnistries 
and some of the Corporations it is another 
promise has not been fulfilled till now and 
this has become a sore point. 

I will DOW switch over to tbe subject of 
law and order. As it will not be possible 
touch all the pOints, 1 will mention a few of 
tbem. Police is a constitutional body. it 
was originally meant to be a social service 
organisation. but this organisation bas 
degenerated into a coercive force because of 
tbe various expediencies with the growth of 
feudal lociety. Police has to be a social 
doctor, be bas to be a friend and not a 
master. Opposite to tbe arn1Y. they have the 
enemy; opposite the Police, tbey have the 
friends who are misled. There lies the 
difference between tbe police and the army. 
The police role has been changed from a 
civil police to almost para-military police 
and civil police aspect has been neglected to 
a . areat extent. The original concept' of 
Crime and punishment should be the main 
role of Police. It is true because of the 
political awareness, increasing populatioD, 
arowtb or commerce and industries and 
various other State activities, Police bas 
undergone changes and complexities have 
also increased. But prevention and detection 
or crime must not be forgotten because 
people win then Dot have confidence in 
police. What has happened is that in tbe 
preaeot context, police and the judiciary are 
unable to function as it should due to 
Iprccedented accumulation of cases pen.di." 
--tiaatioDI .04·. peDdilll &ru. 
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There is accummulation of cases in the 
Hiab Courts as also Sessions Coutrl aD~i 
District Courts and it is well known that tbe 
cases are not disposed of in time. If justice 
is delayed, it will mean justice denied and 
people will lose confidence in tbe law and 
order machinery and judiciary. But we 
have to break the chain reaction of inaction 
on the part of the Government. We have 
to find ways and Dleans. 

In this cantext, I must refcr to tbe 
various Seminars, conferences, speeches from 
senior officers, speeches from leaders includ-
ing speeches made on the main occasion of 
the ritualistic Budget Session by the State 
Minister and Home Ministers promising to 
hrirg about reorganization of police force. 
I have not found much improvement coming 
in my thirty-seven years of service as a 
police officer. In fact, there has been 
deterioration from the beginning to th" end 
and the issues have been confused. 

13.01 brs. 

[SURI V AKKOM PURUSHOTHAMAN 
in the Chair] 

MR. CHAIRMAN : Please conclude 
DOW. 

SHRI ATA·UR RAHMAN: 1 win skip 
most of my points and will touch upon a 
few more only. 

What is Deeded is a survey bnd 
computerisation of output of individual 
officers. When I talk of individual officers, 
I mean individual Magistrates and Judges 
too, because their output is very \'er~ poor. 
They are unable to pay any attention to 
their duties in the matter of investigation 
of cases and in the matter of trial of cases. 
I n this con text, if I had tbe time, I would 
have given a long discourse on what I saw 
in U.K. I had been to one or two police 
stations there. They are very conscious of 
arrears in tbe matters of investiaation and 
trial. They maintain a Jist of officers with 
experience. The list shows the names of 
experienced officers and experienced lawyers 
wbo oould tako up tbe trial of cuel. Tbia 

is • method wbich bu Dot beeD tboupt of 
here. On the same analOlY, 8S you are 
sittib8 tbere as the Chairman today and 
tbe work of Lok Sabha is going OD in tbe 
ablence of 'be Spraker why can't 
expericDced people be brouabt in to clear 
the arrears in investigation and trial as is 
done in U.K.? This requires elaminatioD 
here. 

The cbariot of Justice runs on two 
wbeels; one is the executive and tbe other 
is the judiciary and unless the two wheel, 
work and not one only, there can be no 
dispensation of justice. 

Police bas been used and misused and 
I do not want to dilate OD the subject. 
Sooner tho mental attitude of the poJidcal 
leaders changes, the better it would be for 
the police. 

Another feature that is developing is the 
PS factor that means sycophancy for 
survival factor. What is also happening 
i. the proliferation in the ranks of the 
senior officers. It started with the lAS 
officers. They have the files in their banda 
and they can influence decisions in tho 
secretariat. They bad only one Commis-
sioner in the past, but DOW they have any 
number of Commissioners. Police officer. 
could Dot sit idle and they also want a 
similar share and jncrease in the number of 
superior posts such as lOPs and DOs. This 
is a very damaging point in tbe matter of 
command aod control. 

MR. CHAIRMAN : Please conclude. 

SHRI ATA-UR RAHMAN: Tho tbird 
point which I would like to mention is very 
important. That is about tbo communal 
palsion that bas been raised from time to 
time. Man), years aao Pandit Nebru bad 
issued a Jetter that after makin. a due 
survey, a proper record must be kept of all 
the sbock pOints and tension points in 
different parts of the country. I suggest 
that even now tbe Home Ministry should 

, keep a record of all tbe tension points and 
communal Balh points. They should 
computerise the whole process 80 that tbey 
can know and locate tbese tension pojDts. 

MR.. CHAIRMAN:, Pleale resume 
your seat DOW. NotbiDI will 10 on record 
from DOW 00., " 
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IBRI ATA-UR. BAHtdAM : 1 am IOJTy 
to uy tbat J bav. Dot beeD liven cDouab 
time. 

[T'r"",latlon] 

SHRI ASLAM SHER KHAN (Setul) : 
Mr. Chairman. Sir, I rise to support the 
Demands for Grants of tbe Ministry of 
Home Affairs. Several Members have 
expressed their views in tbe House earUer 
also. Being a junior Member of the House, 
I would liko to say a few words on this 
important subject. 

Tho most hnportaat thiol that we 
notice today is that the policeman moving 
aD tbe road with a stick in bis band bas a 
beavy burdon on his sboulder, tbat of 
protecting the country and maintaining its 
unity and integrity. W. notice the 
indifferent attitude of tho peoplo and. the 
aociety towards bim and tbe fact tbat we do 
not live him the re,pect and the honour duo 
to him. 

Secondly, we take iota consideration 
tbeir salary and their livio, conditions as a 
tritoria for their wel(are. Thorefore, we 
cannot blame the manner In which they 
perform their duty. It would also Dot be 
right to compare bim with the London 
'Bobby'. Again. tho Policeman on the 
road is a representative of tbe Government. 
A common man measures tho Government's 
performance through him. A lot is, 
therefore. to be done for tbe. policeman. 

Sobbraj who escaped from Delhi was 
apprehended in Goa by the Maharasbtra 
police. At that time, the newspapers 
reported tbat Maharashtr. police was 
succelsful in catchina Sobbraj, while the 
Delhi Police bad failed to do tbe same. It 
is improper to speak in terms of Maba-
rasbtrs, Delhi or Punjab polico as if they 
were separate entities, whereas in reality 
tbey are tbo various divisions of the Indian 
Police. Tbis sort of an attitude is Dot in 
the interest of the unity of tbe country. 

So far as Pulijab il cODcerned, it seems 
that law and order bas broken down in the 
State. Almost every day we read in the 
newspapers about the terrorist killin8s and 
about their other destructive activities. 
F,om this it seems that tbe law and· order 
~~~ ... ~ ta !'uD4ab f' p'o~ wOr~fD' properlr. 

Our Minister for Internal Securltr, 
Sbri Arun Nehru, has declared in tbe Hou .. 
tbat steps are beiDa taken to boost tbe 
morale of the Punjab Police aod they are 
beiDS equipped with modern weapons so 
that they are able to control the law and 
order problem. However, I think tb. 
Punjab problem cannot be solved by tbe 
use of modern weapons only. We should 
extend popular support to the Punjab polie. 
to improve the law and order situation 
there. Until we arrange for popular 
support of every poJiceman of Punjab, tbe 
terrorists would have an upper hand as 
tbey are highly trained and also because it 
is Dot a common law and order problem. 
The terrorists are adopt at the art 01 
guerrilla warfare; they come out of their 
hideouts and after attacking their targen 
they go back to their biding places. Hence, 
unless popular support is extended to tb. 
Punjab Police, the law and order situ8tioD 
cannot be controlled there. 

When tbe question of givins popular 
,upport to the Punjab PoHce arises. it has to 
be kept in mind that the people of all 
religions and castes should be recruited ia 
the police force 50 that it is possible to 
extend popular support to them. Today, 
several elements are raising their bead i. 
tbe country and communal feelings are 
beiDI inflamed in an attempt to create 
problems for tbe Government. Our polico 
and our Home Ministry are the first target 
of such attacks- I think funds should be 
made available according to the requirements 
of the Ministry, and maximum efforts 
should be made to boost the morale of tb. 
police force. They should be given better 
salaries and provision should be made for 
tbe education of their children. Only by 
taking sucb steps can we successfulJy face 
the dangerous challenges facing our country. 

When we are discussing the issue of popular 
support, we must bear in mind the exampJe 
of Philippines, where the people did Dot 
support the police, and consequently. aD 
environment was built up which compelled 
President Marcos to leave tbe country. The 
wbole world is aware of that event and WI 
also must make an effort to create aD 
atmosphere in which the "Police acts total 
public support. This is my humble request 
to you. 

It il tbe duty of all of us to strive to 
~to ~ o'_ .~a~tDiD' to"'~rd. ~Dit~ .~f 
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the integrity of the country. Every police-
man is a citizen of 1his country. He i. 
wearing uniform to protect you and me and. 
therefore, we must help him in the dlscbarae 
of his responsibilities. The police force 
must be made to reali'le, tbat every citizen 
is not a rascal; be is also a soldier who is 
contributing his mite towards the progress 
of the country. With these words, J support 
the Demands for Grants and express my 
gratitude for giving me time. 

[English1 

SHRI T. BASHEER (Chirayinkil): I 
thank you for giving me tbis opportunity to 
participate in the discussion on tbe Demands 
for Grants relating to the Ministry of Home 
Affairs. 

A discussion ,cn the Demands for Grant. 
of the Home Ministry is very important 
especially in view of tbe existing situation 
and developments in our country. We aU 
know that de-stabilisation forces 
are working form within and without the 
country. These forces are getting financial 
assistance, arms, etc. from some other 
countries. Tbis we have discussed bero 
many times~ so I do not want to go into 
tbe details of it. But I would like to atate 
two aspects of importance. two areal of 
importance. They are, the commuDal 
disturbances in the country and tbe 
developments in our border States. So. 
the Horne Ministry must take serious 
and vigilant steps, especially r~gardinl 

these two areas. 

In our country, we have many religion •• 
many languages, many cultures, etc. Tbe 
diversity of our country is the beauty of 
our country. But our people always rise to 
the occasion when the integrity and tbe 
unity of this county is at stake. I can cite 
many examples but I am not going into tbe 
detail& because of lack of time. 

The other day, the bon. Minister for 
Internal Security, Shri Arun Nehru stated 
in this House that there is an inflow of 
foreign contributions to this country. If is 
a disturbing statement. Rs. 200 crores 
per annuam nave been coming as foreilD 
'f,ods, SOlDO aaeacies which· recelve'tbJI 

" '!,.~ • • 1/ ' • 

amoUld are uaIDa tbl. meney to a.ate 
a common.l·troubles in tbe country. I saw 
lome recent reports. The reports said about 
tbe persecution of Muslims in India. Tbe 
anxiety is Dot from the Muslims in India 
but tbe anxiety is (rom abroad. I do not 
want to cite the reports, I do not want to 
mentioD ,the names of those countrie. and .be 
names of, those periodicals though I he·vo 
got those periodicals with mc. But I would 
like to say that thir is a very mischievous 
moVl. 

IndIa Is tbo largest Mu.lim .. populated 
country after Indonesia. I am tryjng to 
reconect Bome historical events of tbi' 
count.y. The two-nation theory of linnah 
was there. With the independence of 
India, the division took place and another 
country based on religion came into 
existence. Crores of M usHms remained bero 
in tbil country. They wanted to live In tbl. 
country. Our nation accepted secularism 
.s ooe of the main corner stones of our 
national policies. Thanks to our national 
leaders. especially Pandit Jawabar-
leI Nebru and after that to Sbrimati Indira 
GaDdhi. wbo extended all protection to the 
minorities In the country, Conltitutionally 
and otherwise. After 38 years of 
independence, I am happy to state here 
that tbe rigbts of the minorities are 
protected and the secular character of the 
country is preserved by our leaders. This 
is not only because of the Constitutional 
lareauard., bot also because of tbc secular 
approach and brotherly attitude of the 
majority community towards the minority 
communities in tbis country. Let tbis 80 on 
record. Our people believe in different 
religions. The vast majority of our people 
waDt to Ih'o ·In peace and harmony. There are 
only a few peoplo who are against aU the. 
tbina' and tbey create all problems. That 
is only a small s"tion of our people. They 
want to exploit relifsion for tbeir own 
iDterests. This is a dangerous trend. Sft. 
communalism-whether it is' minority 
comU)uoaUsm or majority communalism or 
whether it i, Hindu, Muslim Christian 
8Jtb or 8n, other commuDalism-is a very 
d8DaeroUI thin.. When this trend 11"0"'1 
from Individuals or ftom sroups to potitical 
pat'tl •• ' tben, it ia very dangerous for the 
country. S6n:Je 'parties behave as spokesman 
9(~~:' ~~~H.~ ~Dd ~~~_~~~~.~~ 
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Tb.O,y l'O~ aa champions or their cause. II 
they abow this kind of attitude. I am sorry 
to say that India will cease to be what it is 
today. I am not accusi'ns those parties. We 
b.ve sbed blood for the sake of the country. 
We have siven even great lives for tbe sake 
of tbe country. Even Gandbiji's life has 
been lost. Even our Indiraji's life bas beeD 
Jost. So, I am not accusing those parties. 
aut I would like to say only this. It is 
bigh time for tbose parties to consider this 
aspect themsev)es. In this context I suggest 
that there sbould be a code 
of conduct for political parties. 
I know this is not a new or a novel 
idea. There was Jot of talk about this in 
tbe past but nothing happened. I request 
the Minister through you, Mr Chairman, 
tbat it is bigh time tbat the Government 
should discuss with all political parties 
and evolve sucb a code of conduct. For 
fisbting communalism, of course, 
administrative measures arc required. But 
the political approach is of great importance. 
Both these thinas must go together. We 
must evolve a code of conduct. I think 
people's movement shou1d be built up in 
tbis regard with all political parties. They 
must go to the people; they must make 
a compaign; they must educate people. 

Sir, I am happy to note that the 
National Integration Council was re-
constituted. And they have formulated 
some programmes. But tbe point is how 
can we implement them effectively. It is 
htah time to implement the idea of people's 
movement against communalism and 
fundamentalism and other things. So, I 
request the hon. Minister 10 take steps in 
this regard. (lnterruptlon&) 

Now I come to the police. The police 
forces are responsible for the maintenance 
of law and order and prevention and detection 
of time. When I stand here, I remember some 
months back-it is on 31st July 1985-a 
Member of this HOQse, Mr. Lalit Maken, 
was brutally killed. Tbs next day our 
leaders and we spoko very emotionally on 
bis death. To my knowledge the police did 
not even have any clue about his death. 
I do Dot know eHeUy, bQt that j'l my 
information. If tbis is tbe state of affairs, 
bow can the police create ,conftdence in the 
minds of the people ? Sir, GQd is invisible. 
It is, 0\\1' b~~ier ~bat be is Adrisytl. But t~e 

~'9' Q04',i' felc OllO"'W~~. ~o" 

tbe case with Govern~Dt alsQ.. Tb,~ 
Government is AdriJya, invisible. But the 
people must feel its presence everywhere. 
The Government institutions like the police, 
Parliament. 

Collectorate etc. are faces of thaI 
invisible Government.. It is my experience 
that in rural areas the people see their 
Government mainly in police stations and 
pOlice forces. The police forces a~ 
responsible to protect their rights. maintain 
public order and keep their morale.. So, 
practically for these people the Government 
at their reach is these institutions. So, if 
the visible face bappens to be ugle or 
obscure, then for those people the Govern:' 
ment will also be ugly. So, it is important 
to the Government to make these insti-
tutions fair and effective. 

Sir, I am bappy to note from tho 
Report that Government is taking a lot of 
measures in this direction. 

MR. CHAIRMAN : Please conclude. 

SHRI T. BASHEER : Sir, two points 
are important. One is modernisatiop of 
police forces and the other is proper and 
effective training for the police personnel. 

Sir, tbe otber day the hone Minister 
while intervening in tbe debate said in tbl, 
House that the State Governments were nol 
making full use of the Computerised Crimo 
Records Bureau. I do not know wbat tbe 
reason is. I would like to ask the bOD. 
Minister what steps the Government is aoiOI 
to take to rectify these lapse'i ? A few weeks 
back, before tbis Session, I read a new. 
item in which it is stated that five States 
did not send their proposals. I think tho 
bon. Minister, Mr. Arun Nehru, bas statad 
tbis. Five States did not send tbeir proposal 
on the Central scheme of modernisation of 
police force for the current year. They have 
not sent. The proposals sent by some otber 
States were· incomplete. ) do pot under-
stand why. This is a very important field 
wbere States are lagging behind. I would 
like to know from the han. Minister what 
is the present position reaarding this scheme 
and wbat steps tbe Government is 80i08 to 
take in this reaard ? 

'/ 

Aoo,tber aspect is, welfare meaaur" .. 
Ml ~UOI,JI"v, ,,'9 .\lQ",~ _ ' ,apfJ." 
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(Ibd T. Basheer] 
t am not going into detail. Our police 
force is doing hard work. The nature of 
work entrusted to it is so arduous. at least 
lome welfare measures should be drawn up 
and nnplemented for them. 

About the tribal area trouble, I have 
read it in the report. A clash took place 
between the police forces of Assam and 
Nagaland in Merapani area of Assam and 
Naaalard border .in the first week of June, 
1985. It is' a clash between our 
two forces. It is very disturbing. 
It should not bappen in the future. 
Tbe Government must take all serious steps 
In this regard. 

Witb these words, I support the Demands 
for Grants relating to the Ministry of Home 
Affairs. 

MR. CHA1RMAN : Thero is a good 
number of persons talk i ng from the 
Congress side. Shri Manoranjan Bhakta. 
Kindlly limit your speech and dontt take more 
tban 5 to 7 minutes. 

SHRI M4.NORANJAN BHAKTA : Mr. 
Chairman; if you do not allow me a little 
more time, then I would rather like to sit 
down. I am the only representative from 
Andaman and Nicobar Islands. There is no 
Assembly. 

MR. CHAIRMAN: Those are the 
instructions from tbe Congress Party. Don't· 
waste your time. 

SHRI MANORANJAN BHAKTA 
(Andaman and Nicobar Islaods) : Mr. 
Cbairman Sir, rise to participate in the 
debate on tho Demands for Grants relating 
to tbe Ministry of Home Affairs. This 
Ministry is having a long list or subjects 
heiDg dealt by it. But I would like only 
to confine myself to Union Territories, and 
particularly tbe Andaman and Nicobar 
Islands. wbich is directly administered by the 
Union Government. 

First tbinl is, the administrative system 
for runnins the administration of the Union 
Territory is also not unifrom. Some of the 
Union Territories do have the Legislative 
Assemblies and the Assemblies are looking 
after the developmental, activities and run *' 4a1 '9 81 ~~m"t .. 'ti9U of t"o V"fOI 

Territory. Tbere are some UnioD Terrltorl .. 
which are run by an administrator appointec:1 
by the Home Ministry or the Central 
Government_ The administrator is tbe 
monarch in tbose parts of the country. 
Pirst thiog is, according to article 240 of 
the Constitution, the President is resposible 
for providing a lood government for the 
Union Territories in the manner he likes. 
In that context, I would like to enumerate 
some of the points which will sbow bow a 
good government bas been provided 
to the Union Territoryof Andaman and 
Nicobar Islands. 

Now, tbere are a number of reports 
bere and you always find identical reports 
without giving much details about them. 
Though the entire responsibility of runniDI 
tbe administration and development of the 
Union Territories. is of tbe Union Govern-
ment, for the purpose of passing grants, 
h Is the Home Ministry which is coming 
to Parliament with all the consolidated 
figures for different Ministries. There 
is a big lacuna which I must point 
out. My personal experience during all 
these years is-I have seen it-the nodal 
Ministries arc such Ministries that when 
wo go to them for any development project. 
they say "You go to the Home Ministry 
because it is responsible." Home Ministry 
will say UNo, no. It is they who are doing 
it. We are only collecting the figures and 
giving them to Parliament." Like that, we 
go to the nodal Ministry, then to the Ho,\e 
Ministry and then to the Administration. 
Nobody is owning the baby. Whose baby 
is this Union Territory? Ultimately, tbe 
people arc suffering and the wbole 
Administration is suft'ering. Ultimately, as 
a Member of Parliament because I am the 
lone Member and there is no Assembly and 
there I am findiDI it difficult to redress the 
grievances of the people in tbat part of the 
country. 

Now I tell you one very important 
thing. In the report, it is said that the 
amount for tbe Union Territories bas been 
Increased during tbis Plan period. It was 
Rs. 96 crores during the last Plan and for 
this Plan period, it bas been enbanced to 
Rs. 285 crores. But now let us see how 
the Central Government bas put an embarlo 
tbat there cannot be any post created 
without the permissiQD of the Ceo't ral 
OoVOrnmODe. III tbe ~_ of tbo S'-tel, tbfT' 



have 10' their own authority to 10 abead 
with a project to implement it as they like. 
But wbat is the position in the Union 
Territory like Andamans? There, for each 
and every purposc, the permission of the 
Central Government is required. First it 
will be discussed in the nodal Ministry, then 
it will be discussed in tbe Planning 
Commission and tben it should get the 
concurrence of tbe Finance Ministry and 
then tbe budgetary allocation shall be made 
and thereafter also for spending any money 
in a particular scheme, once again the 
sanction is required and sometimes you will 
find before the end of 31st March, say on 
27th or 28th or 29th, the signal will go 
·'Yes. Your money is sanctioned. You 
spend." That means you are creating such 
a position that this Union Territory 
Administration win not be in a position to 
spend the money. You will show that a 
large budgetary allocation has been made. 
But ultimately you know very well that the 
system is such that we will not be able to 
spend the money and ultimately you will 
take the credit and the peop)e~s sufferings 
will not end. 

As regards the position of the officials, 
there is a cadre called Union Territory 
Cadre. The Union Territory Cadre of the 
Andamans Nicobar Islands, then Laksha-
dweep, then Pondicherry, Arunachal 
Pradesh, Mizoram and Delhi. all these 
constitute Union Territory cadre and from 
this cadre, the officere are sent to Andaman 
and Nicobar Islands. What is the position 
there 1 If in Delhi some officer is not liked, 
some officer is fouod to be guilty of some 
offences and if some officer is found not 
working properly and not efficient, then such 
officers arc finding a way and they are being 
sent to Andamans or Lakshadweep or to 
some other place as a measure of punish .. 
ment. But ultimately you are giving the 
punishment to tbe people there, to those 
peoplo who are resid ing in those areas and 
there the development activities are 
jeopardised. 

The Government must make a deter-
mined effort to provide the best officers for 
Such remote and isolated territories where 
the people are sufferina much and 
development bas taken place there only a 
few years back. They are Dot doing that. 
The Central GO.foment is discdmiDatiDl 
apinst that part of tho Qountry, and 
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whatever you lay and sbed tears for tbe 
development of the Union' Territories it will 
not cut any ice. 

Sbipping is one of our lifo-line •• 
What is tbe position of shipping today' 
You con see that this is a report published 
in the year, 1983-84. On page 20. they have 
said : 

CC A port Management Board hal 
been constituted under the Chairman-
ship of tbe Chief Secretary and it i, 
likely to start functioning soon." 

MR. CHAIRMAN : Please DOW 
conclude. 

SHRI MANORANJAN BHAKTA 
You have given the bell. What is it? If 
you want I will sit dowD. But this is the 
only forum where I can speak. 

The Board bas been constituted under 
the chairmanship of the Chief Secretary and 
and 'it is likely to start functioning soon.--
What is the definition of the word 'SOOD" 
I do not know what is its meaning in tbe 
dictionary because till to-day thou8h it wal 
constituted in 1983, it has not yet started 
functioning and nothing has been dono. 

Similarly. the mainJand Andaman 
shipping condition is so bad tbat pas8en8ers 
are stranded for months together either at 
Calcutta or Madras or Port Blair and it is 
a very horrible situation. In thc meantime, 
what has happened? We had one vessel 
'Harsha vardhana , for our additional 
requirements. That vessel bas now been 
shifted for the purpose of defence and people 
are suffering. . 

Now comiog to the question of inter-
island sbippiD8 •.• 

MR. CHAIR.MAN What is tb. 
relevance of this in the Home Ministry ? 

SHRI MANORANJAN BHAK.TA: 
This has all tbe relevance. I am Dot 1POIk. 
iog a single word which is Dot in tile 
Ministry's report. If tbero is anytbiDI ill 
the report. I have lot the riaht. to apeak 
about it. 

MR. CHAIRMAN: You are lpeakiq 
aboQt sbippiD'~ 
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SHRI MANORANJAN BHAKTA: It 
'is in the Minister·s report. What can I do ? 
It is a subject dealt with by the Home 
Ministry. They have given it in tbe report. 

The Inter-islands shipping service is in 
sucb a condition, in such a dilapidated 
condition that any time it may collapse be-
cause of the bad management. The ships 
are not running ..•• 

MR. CHAIRMAN: How does it come 
in Home Ministry ? 

SHRt BIPIN PAL DAS (Tezpur): The 
Andaman and Nicobar Islands administration 
is under the Home Ministry. 

SHRI MANORANJAN BIIAKTA: 
,Tben what has happened '! There was a 
Home Minister's Advisory COlnmittee and 
according to the terms, every year two 
meetings are to be conducted to sort out 
tbe problems of the Union Territory. The 
last meeting was beld on March 11 or 13. 
1985. Thereafter no meeting was conducted 
till to-day to sort out the problems. There 
was a Sub-committee constituted for look-
ing after shipping and otber inter-Ministerial 
problems headed by the Minister of State in 
tbe Ministry of Home Affairs. Unfortu· 
nately, since tbe last one year or eV"D more 
no meeting was c\)oducted whereby the 
probJems can be sorted out. Thi9 is tbe 
position of the Union Tertitory .•• 

MR. CHAIRMAN : Please conclude. 

SHRI MANORANJAN BHAKTA: 
You are putting pressure on me. 

MR. CIIAIRMAN : This is the instruc-
tion of your party that nobody should be 
aiven more than 5 to 7 minutes. What can 
I do ? 

SHRI MANORANJAN BHAKTA: 
Then, Sir, in education we have got tbe 
schools. We have upgraded the schools but 
"e could not create the posts of teachers. 
18 medical we can purcbase the ambulance 
but we cannot appoint tbe· driver to run the 
ambulance.. In other Departments we can 
purchase tbe material but we cannot operate 
tbose. We cannot really appoint any 
personnel. This is the situation in the 
Union Territory. What I, woUld request the 
bon. Minister is this: kind], aivo us. as 

you bave dODe in the case of Arunachal 
Pradesh. Mizoram and Pondicherry, tlie 
set-up of Legislative Assembly in Andamall 
and Nicobar Islands so that tbe people of 
tbe Territory are involved in looking after 
the developmental activities and their dev~­
topment. I also want to make another 
request, and tbis is about tbe officers you 
are sending there. My request is tbis: 
please send such officers who are good 
officers and do not dump in Andalnan and 
Nicobar Islands and Laksbadweep those 
officers whom you do Dot want. 

With tbese words, ] support the Demands 
for Grants. ' 

SHRI BIPIN PAL DAS: Sir, at the 
very outset I would like to congratulate the 
bon. Minister of Home Affairs .•. 

AN HON. MEMBER: Ministers. 

SHRI BIPIN PAL DAS: I would like 
to congratulate the Home Ministry for 
their successful operation against Charles 
Sobbraj nnd David Hall. 

The two most outstanding events that 
took place in the country during the yea'r 
under review and under the charge of the 
Home Ministry are the Punjab Accord and 
tbe Assam Accord. Both the Accords have 
fulfilled the public assurance given by the 
Prim\! Minister during the election of 1984 
and even after that. They have Dot only 
proved beyond doubt his sincerity, deter-
mination and farsightedness in tbis regard 
but have also brought out the high.level of 
statesmanship and other quali ties of Sbri 
Rajiv Gandhi as a leader. He placed the 
national interest above his Party interest. 

I do not propose to discuss tbe Punjab 
Accord because this subject was discussed 
the other day exhaustively in this Bouse. 

Regarding Assam Accord some steps 
have been taken by the Central Government; 
Sbri Arun Nehru gave us some idea of tbe 
steps taken. Some steps have been taken by 
the Central Government to implement IOIDC 
of tbe clauses of the Assam Accord. This 
Accord was aimed at not only solvina tbe 
problem of foreign nationals but allO at 
bringing about peace and harmoD), iD tbe 
State of Assam. I hope· 'tlat both tbe Ceattal 
aDd State Govern_Dts will take expoditl_ 



.teps to 1ll1plemedt the tetuabtf61 ttl... bf 
tile Accord. 

Tho most important and basiG clauHI fa 
tbis Accord are (a) detection or tbe 1966-'71 
stream of infiltrators throuab due le,,1 pro-
cess for which Tribunals have to be apPoint-
cd; (b) dctc~tion and expulsion of po5i .. 1971 
blfil trators through due le .. 1 procesS; and 
Cc) adequate steps to be taken to loard the 
Indo-Bangladesh frontier so tbat farther 
influx can be stopped altogcther. I want to 
know from the Government wbat progress 
bas been made so far In these three 
matters. 

So rar as the State Government is eon .. 
cerned, I find from a newspaper report that 
the Chief Minister of Assam himself bas 
said-I am only read ins tho beadlincs : 

"AGP Governments Considerin8 
Setting Up of Tribunals" 

That Uleans, in this matter, the Government 
ot Assam has not so far dODe anythinl. I 
would like to know from the Government 
what progress has been made in im'J)tement-
iDg the various clauses of this Accord both 
by the Centre and also by the State. The 
State Government has also a responsibility 
in tbe matter of implementinl some of tbe 
cla~ses of the Accord. They CAnDot run 
away by shifting the responsibility on to tire 
Centre alone-because tbey bave been saying 
time and again that it is tbe Centre·s res-
ponsibility. I would like to know from tbe 
Home Minister what steps tbe State 
Government have taken 80 rar in tbis 
matter. 

I may be permitted to specifically men-
tion the three proposals made as con.qucriltiaJ 
steps to Clause No. 1 of the Assam Accord-
a Dew refinery. an lIT and at Central Univer-
sity. I have the impression that DO Itep has 
been taken at all so rar as eltablisllmeDt or 
a new refinery, is concerned. So tar Ai tIT 
aDd Contral University are cooceroed. the 
Government of Assam have aDnounce'd 
that they bave appointed a Committee tor 
selection of suitable aites for mese two 
illltitutions. An liT which i. a very 111b 
level technological institUtion •• nd tb~re ate 
only flve uptil now in the wbole countrY, I, 
IIDoraDy located Dear about an IDdtiafi'l1l 
area. I. hope .boib tbe GovetDmCint of 
Adam and the a"vol1ldicnt ot fDar., wHI 

keep tbia in mind while decldina the location 
er tlie liT ill Assam. But in the case of a 
Ceatral unlftl'lity I have a definite propowal 
to mate. 

There are .s many 6s there uoivert.ities 
on the Soutl bank of tbe Brahamaputra 
river' and tllere is tbe North Eastern UHI 
University In SbiJlong at a distance of onty 
63 mites from Gauhati but there is no 
fJdacatioDal iostituticn of that standard in 
tbe whole of tbe North bank of Brahama-
put'ra river. Therefore, it bas been a JODI 
standin. demand of the people of that area 
to ba~e an educational institution of uni-
"erslty standard. I would, therefore, stroDlly 
aDd most emphatically suggest that the 
proposed Central university in Assam should 
be located in the North bank of tbe 
Brabamaputra river and Sonitpur district 
will be centra) in this whole area. This will 
Dot only cater to the needs of the rising 
.,Derations of seven districts of Assam bot 
also of Arunacbal Pradesh. Further, Sir, 
eOGugb land is available in Sonitpur district 
for this'purpose. I hope the hon. Home 
Minister, Who happens to be also tbe 
M'inistct tor Hunlan Resource Development 
.ill live' due consideration to this just and 
legitimate proposal of the people of Nortb 
bank 1)1 Brahamaputra. 

Sir, the nation is passiog through very 
difficult times. Forces of regionalism, 
chauvinism, secessionism, communalism and 
terrorism are active all around and havo 

• taken dangerous postures in some parts of 
tbe country. There is no need at all to 
waste time in discussing the gravity of these 
problems. It is high time that we formulate 
policies aDd programmes to fight these 
cballeoses to national unity and iutegrity. 

Sir, terrorism has no religious, linguistic 
acd communal affilliation. It bas only one 
eommunity and that is the community of 
t~rrorists. I ts main base is fundamentalism 
of any brand. It is anti-democratic, aoti· 
socialist, anti-secular and is against the unity 
and intearity of the nation. It is a negation 
of all baste values for which India bas always 
stood tbrouabout its five thousand years or 
civilization. No relisioD bas ever given 
any quarter to tbis kind of attitude or 
acdvlty. 

Sir, terrorism caDDot be rousbt in isola .. 
clOD &eel_ It baa '*omo I pan of ",obat 
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phenomenon. It bas also a philosoph'y of 
its OWD. that is, destabilisatioD of tbe existing 
peaceful, democratic and secular socia I 
order. Today it is not confined to one 
country only but bas been operatinl in 
several parts of the world in different forms. 
It is part and parcel of the con,spiracles of 
the imperialist forces and their brokers and 
agents even in the third world. What is 
happening in Punjab or some parts of India 
is certainly an internal matter but its inter-
national ramifications cannot be overlooked. 
Without encouragment, inspiration and 
direct assistance from USA. U.K.. Canada 
and Pakistan the terrorists in Punjab could 
never have gone to the extent they have 
gone. Even Bangladesh is found to be 
encouraging terrorism in Tripura and other 
neighbouring areas. 

So to fight this menace I would sugaest 
the following steps: (a) Isolate terrorists by 
meeting the legitimate and genuine grievan-
ces of the people; (b) All political parties 
and all peaceful and democratic forces in 
the country must combine to launch a 
vigorous and united campaign for peace, 
communal harmony and peaceful solution of 
our problems; (c) After isolation deal with 
the terrorists as ruthlessly as one should do 
to any anti-national, secessionist and sedi-
tionist forces; (d) The Government should 
be firm and speak in clear t,erms to those 
powers who are encouraging the forces of 
destabilisation in our country. 

We may even tell them that if they do 
not stop this, we shall have to call it an 
unfriendly act and in diplomatic language, 
one knows what unfriendly act means. Sir. 
I want to say something about tbe lansuaae 
problem in Assam, but there is no time. I 
hope the State Government will try to find 
a solution to that problem throush peaceful 
negotiations and amicable settlement. Sir, 
there is some language problem in the 
district of Cacbar. I hope that the students 
of Cachar will give up the patb of agitation 
and come to the negotiating table for the 
peaceful settlement of this problem. 

Finally, about law and order in Assam, 
I may submit that it is not as bad as in 
Punjab. But it is also Dot as fine as one 
would desire or expect. I sball only read 
Qut some portion of the newspaper CU,ttiDI. 

. This peWI item bal JPpeared in the Times 
'of India at pale 9, Delhi EditioD, dated 17th 
March, 1986. It reads like tbis : 

",,'hile the murders of Mr. 
Tankeshwar Dihingia in Sibsagar and 

, ot M.rs. Kunti Kuowar and her teenaacd 
dausbter, Rooplekha Konwar, in Nazira 
for their alleged sympathy for tho 
Congress hit the headlines the daily 
assaults and humiliation of political 
party members and sympathisers 80 
laraely unnoticed. 

For instance, on January S. in 
Jorbat, a YOUDg Congress actjvist. Mr. 
Ani} Das, bad his arm chopped off by 
alleged AGP supporter. On February, 
26. an SFl activist from Nalbari was 
kidnapped from his residence and bas 
not been traced. Youth Congress and 
CPM workers continue to be tbe main 
targets. In many interior areas, CODgress 
activists have had their hair shaved off 
by AOP supporters. Tbey have been 
humiliated, spat upon for their party 
allegiance, socially boycotted and for-
cibly asked to repudiate their Hnks with 
tbe Congress party. ft 

This is what bas happened there and the 
Government of Assam should see that such 
a thing does Dot bappen again so tha t real 
peace is establish~d in A,ssam and the politi-
cal parties can carryon their work peace-
fully, democratically and free1y and let there 
be a healtby political life in the State of 
Assam. I hopeI tbe Home Ministry will 
exercise their influence over tbe State 
Government to bring about complete peaco 
in Assam. 

I T,.al.UI" tlonJ 

SHRI' RAMASHRA Y PRASAD 
SINGH (Jabanabad): Mr. Chairman, Sir, 
the demand for grants or tbe Ministry of 
Home Affairs have been under discussion 
for a number of days. In tbis connectioD 
I WOuld like to suggest that the demands 
should Dot be accepted because the Ministry 
has failed to shoulder its respoDsibility. 
There is law of the jungle in our country 

, today. People mayor may Dot agree with 
this statement but certain bappenio81 atO 
takina place which show that our lire is 
in danler. I am caUina it a law or tbe 
juoalo becauso today. maD)' of the states art n',· . , 
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beinl r,uled by crlmilials, ftrroristl' and 
extemilts and your writ does not run'tbere. 
The main responsibility of tbe Ministry is 
to ensure the security of tbe country and 
of its people aaajust internal and external 
algression and funds are allotted to them 
for this purpose only. But because of 
their incompetence it is the people who are 
suffering aod tbe statistics are before us. 
The truth is that we must ponder and not 
discuss why the events bave taken such a 
turn. 

14.00 IIr •. 

The main reason for this State of affairs 
is that castesm has been encouraged and 
the system of caste and lub-caste streng-
thened over the years. This has put hurdles 
in the path af progress of our country. Tho 
country and the society is beading towards 
disintegration. All this is happenina due to 
our system of castes and sub-castes.' I would 
even say that since indepeodence. caste has 
been tbe basis for selection of candidates 
for the elections at every level. Besides 
this, now·a· days it is a common feature 
to issue appeal in tbo name of caste 
which should be discouraged. 

14.01 brl. 

[MR. DEPUTY SPEAKER /n the Chair) 

The practice has been encouraged by the 
congress party and can also be observed in 
every political party. A great responsi-
bility rests on tbe Congress Party as it is 
the Jargest party and at the same time it is 
the ruling party. Extremism is on the in-
crease and this situation has been created by 
them. Either tbey must pay attention to this 
or declare that it is impossible to control such 
a situatioD. The policies of this Govern-
ment are right but its intentions are Dot 
good. A good policy can be implemented 
only when the intentions of the policy 
framers are good. We are not sore over 
tbe policies but we are sore over the inten-
tions underlaying them. 

believed to beloDg to hiah castes. This i. 
a socio-economic problem and I . would like 
to ask how this menace can be eradicated 2 
Government bas drawn a 20 Point Pro-
,ramme And land reform is one of its maio 
points. Unless land reforms are enforced. 
this practice cannot be eradicated. So ita 
intentions are not lood. There are many 
big landlords who own as much as five 
tbousand acres of land. They are servin. 
io your cabinets, may be at the Centre or 
in the States. Why is this happening ? 
There is great resentment among the people 
today. The corrupt politicians dDd officers 
are plundering the country. Tbe Tata. 
and the Birlas were the targets of attack 
earlier. But those people had made money 
over a very long period. But these poli-
ticians, regardless of party affiliation, amaal 
huge wealth within a matter of days. What 
have tbe Government done for the back-
ward and the down-trodden classes? Thi. 
matter must be honestly considered. 

Liboration Movement has also been 
started in the our region. There is much 
talk of secularism also but you have 
betrayed them. llad it been implemented 
in riabt earnest in the past, then within 
these forty years, secularism would have 
taken roots in the country and the problem 
of communal riots would not have been 
there. You have made use of it for your 
temporary gain. You may take this Shah 
Bano casc. I do not want to go ioto 
details. The Kashmir issue can also be 
t~ken as another example. What did you 
do there during the elections ? You joined 
hands with Jan 8aogb and Tripura Upjatl. 
In Jammu and Kashmir you wrested all 
tbe BJP scats by exploiting Hindu Ieligion. 

The Press Correspondents put it to 
Sbri Vajpayee that they had entered into 
electrora} alliance in Jammu and Kashmir 
and whether the Sikhs could also join ? But 
the painciple triumphed. The Chief 
Minister tbere on this very analogy secured 

, votes and we won. What did you do in 
Punjab. You adopted double standard in 
: Punjab. Who declared Bhioderanwale as 

Secondly, crores of babies are born reUgiols saint and touched his feet. The 
every year in our country. Out of 'tbose Home Minister touched his feet but after .. 
who bad their birth in the midd~ of tbe wards you bad to fight the same BhinderaD-
twentieth century, maoy are ~:,ocially wale. You wilt have to look into these 
j8~9red" economically' exploited and tbiDaS'. You destroyed secularism in the 
leDerally'rea&rdCd as' bac[ward~'" Howevet~ "no ~UD~~y. A..larao Dumber or people were 
J~' Iap4J~fd. p~ t~ '~~""·'i.D"'" ,,,' ~.~ Tl10 poor b~yo. I?e~01Xl. poorff, 
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ne corrupt politicians aad otlicerl have 
accumulated immense wea hh. Tbis sbeuld 
be looked into. I shall give my auaeatioo. 
it is for you to act on it or Dot. Tit." 
property should be confiscated aDd dist. 
buted among ,the landless poor. 

Now I want to ten you about tile 
lituation prevailing in Bihar. I bave jUit 
£Ome from Bihar and I bave Dot takon IDJ 
bath. I have just come to warn you that 
the situation in Bibar is Brim. J met tho 
S. P. and the D.I.G., the Collector aod tho 
Commissioner and asked them tbat wh, 
• bould tbey not be removed from their 
posts because life was not safe there. 
Day before yesterday four labourer •••• 
They were returnina from their work and 
were killed on the way. In another ca .. 
on 13·4·1986, six members of. family wore 
kilJed while tbey were asleep. I have aCOD it 
with my own eyes. Now the rule of law it 
not there. If somebody asserts tbat tbere 
is rule of law in Bihar-he may bo of your 
par~y-he is telling a lie. We have a 
Government there only on paper. Th. 
situation in Bihar is worse tban that of 
Punjab. The situation Is 80 bad tb,t 
the bodies of the labourers were burted 
witbout a post mortem. The people 
expressed their resentment by burying the 
bodies without post mortem. It should 
Qot happen like tbis. Honest officers aro 
Dot allowed to perform their duties. I waQt 
to give you more instances which reveal that 
the situation tbere is grim ...••. 

PROF. K. K. TEWARY (Buxar) : 
What is bappening is West Benp1. ••• 
(Interruption, ) 

SHRI RAMASHRA Y PRASAD 
SINOH: You need nor worry. You sbould 
improve the situation in Bibar. 

SHRIMA TI KRISHNA SARI 
(Begusarai) : Mr. Deputy Speaker. Sir, 
I f;lave a point of order. 

SHRI RAMASHRA Y PaAlAD 
·SINGH : What is bappenllll ill ........ 
(/nte"uptfon~) 

SHR1MATI KRISHNA SAHI: I bt" 
a point of order. This is a State ,Iubje.ct ••• 

s~ aAMA$~Y p~ 
SlNOB: B1 SepCC!lbcr. 1~8', 317' peo-
pIc "ore killed in Bihar and there 'We.rt 
tbirty tbr~ incidents of rioUoa and 1300Q 
pe()plo... ••• . 

(eng/I,hl 

PR.OP. K. K. TBWARY: How caD 
be ~fer to tbis incident ? 'i 

( Translallon] 

SOR.I RAMASHRA Y PRASAD 
SINGH: These are official figures. This 
l. bow your Officers are workins .... 

[E,.U$It) 

MR.. DSPUTY SPEAKER: The tim. 
It over you please resume your seat. 

PR.OP. &. K. TBWARY: It should be 
.pODaed. Sir. 

MR. DBPUTY SPEAKER : 1 will leo 
tbe reoord. 

[Tran,/al/o,,] 

SHRIMATI KRISHNA SAHJ: Mr. 
Deputy Speaker, Sir, I have a point of 
ord .... tbia i. a State subject and wbat be 
ia dcscribiol Is only a minor incident of his 
"IUase. 

saRI C. JANGA REDDY (Hanam-
kODd.) : I, tt a minor incident? You sbould 
teellibamed. 

(InllrrUpllona) 

IBal aAMASHRAY PRASAD SINGH : 
You should be ashamed of it. The situ,,-
tioa iI worse in Kurtba Thana, abo" 
T118_ and all divisioDa. 

(lnt~"uptloll') 

[;Sn.rlfM} 

PROF. K. K. TEWARY It should bo 
.puapcJ. 

(.~II",laI'Q"J 

.alU RAMASHRA Y PRASAD 
S1NOll; .llball tako ono minute. A 

,i 
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General Secretary or Congress of N alanda 
District bas . .. (lnte,ruptlons) 

SHR1MATI KRISHNA :;AHI: It is a 
State subject. Mr. Deputy Speaker. Sir, 
please give your attention. 

SHRI RAMASHRA Y PRASAD 
SINGH : 64 lakh rounds were recovered 
from the shop of the General Secretary of 
Congress from Nalanda District. When S.P., 
Nalanda, arrested and prosecuted him, tbe 
bon. Minister tried to save him. The 
concerned officer did not oblige him and 
as a resuit he was immediately transferred, 
His name was... That honest officer was 
sacked. 

(English] 

MR. DEPUTY SPEAKER : Please do 
Rot mention any names. 

['Pramlat/on] 

SHRI RAMASHRA Y PRASAD 
SINGH: Five lakh rounds were seized in 
Nalanda District. 

(Interruptionl) 

Under these circumstances 6 S.Ps. were 
transferred. 

[English] 

MR. DEPUTY SPEAKER: Please do 
not mention names. Names should not 
fiaure in the record. 

[Tranl/atlon] 

was not a good officer because tbe incidents 
which occurred in Patna did not happen in 
Gaya. And as a result he was transferred. 
(lnt.rfuptlons) 

[English) 

MR. DEPUTY SPEAKER 
wiJl go on record., Shrimati 
Kumari. 

[Transl at ion] 

Notbinl 
Chandresb 

SHRI RAMASHRA Y PRASAD 
SINGH: Mr. Deputy Speaker, Sir, I 
will take one minute morc. . Bihar is a 
backward State. Corrupt politicians have 
been in power there since 1952. You 
should bold an enqury into it. 

[Egnllsh] 

MR. DEPUTY SPEAKER: I bave 
given you twice the time. You bad fivo 
minutes, but 1 have given you ten minutes. 
That is ending. 

[Trans/at/on] 

SHRI RAMASHRAY . PRASAD 
SINOH : In tbis way you are showing 
favour to tbe corrupt politiciant aDd 
corrupt peopll} which has made the situation 
in Bihar appalling. 

[Eflgllsh1 

MR. DEPUTY SPEAKER: It will 
no more go on record. 

(Interrupt/oils)·· 

SHRI RAMASHRA Y PRASA1D
et 

. MR. DEPUTY SPEAKER 
SINGH: But your people did not win go on record. tbe 8.0.0. of Jabanabad Division remain 

Nothin, 

tbere because he started implementing your (Interruptions)·· 
20 Point Prosramme in right earnnet. Your 
leaislator did not like it and he got the MR. DEPUTY SPBA KER 

.. J~er transferred by pressurising the Chief will go on record. Why are you 
.dfnister. time ? 

(Interfuptlon,) 
(Interruptions)·· 

NotbiDI 
wastinl 

Not a single Sikh was killed in Gaya 
District nor any property was destroyed. 
The officer who saved him was to1d that be 

MR. DEPUTY SpeAKER Notbinl 
wi]) go on record. No. 

(InterruptlonJ)·· 
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SHRIMATI CHAND.RESH KUMARI 
(Kangra): I would 1ike to say a few 
words in support of the Demands of the' 
Home Ministry. 

In the 1ast decade. we have noticed that 
the situation of India has repeatedly been 
changing; this country. which believed in 
non-violence and which got its freedom 
through non:-violence is slowly taking to 
violence. I w0uld like bring out a few 
facts here. These violent activities started 
after the Congress was ousted in 1977. 
(Int~rruptfons) The Janata Party ...••• 
(Int~rruptions) 

MR. DEPUTY SPEAKER Order 
please ..... 

SHRIMATI CHANDRESH KUMARI : 
I have never interrupted you. Please don't 
interrupt me. 

(Translation1 

SHRIMATI KRISHNA SAHI: Let her 
speak, we did not interrupt you then why 
are you interropting us. 

{English] 

SHRIMATI CHANDRESH KUMARI: 
1 would like to ask them: Is it not that 
chain snatching. bag snatching, cars being 
stopped at midnights, banks being 10oted-
an these started during Jan1.ta period? 
They did not control them, because they 
were too involved in fighting to retain their 
scats. 

These thingq have been put to a stop. 
To;) ty, W! C:lll m )ve around in any of the 
StatelJ fre~'y, and not worry about the 
tbings. 

Now I would like to speak about the 
unfortunate terrorists activities ... 

. [Tran.fiation] 

SHRI C. JANGA REDDY : GIrlS of 
tbe age group of 16 years are bein& raped. 
How is it possible for ladies to move about 
there from 11 P.M. to 1 A.M. ? What you are 
speaking is far from tbe truth as you want 
to bide the facts. 

SHRIMATI KRISHNA SAH.I: Why 
~~9't 1~ 1,t otbers spea~ 1 

[English] 

SHRIMATI CHANDRESH KUMARI: 
But it is unfortunate that terrorist activities 
have increased in the country. Some Powers 
from outside, those who do not like to see 
8 strong Jndia, and some selfish and anti-
social elements in the country have given 
encouragement to such activities, and this 
has created fear in the people of India who 
love peace, and want to lead a peaceful 
life. 

The situation in Punjab and Assam had 
become' so bad that there wa~ a feeling 
throughout the World tbat there would be 
no elections' there. But our bon. Prime 
Minister had promised the nation during 
the General Elections that he would have 
elections in Punjab and Assam, and would 
see to it that tbey were held fairly and peace-
fully. This promise was fulfilled, and there 
are Governments functioning in those two 
States. 

It is unfortunate that some States have 
failed to control the terrorist activities. I 
do not say that it is entirely the States 
fault. Tbere are some faults in our set-
up, which may have been the cau~e of our 
not being able to face the terrorists 
activities. Here, I would like to 

. 'point out tbat terrorists, after being 
professionally trained to kill, are ~lUpp)ied 
with modern and sophisticated weapons. 

And they are fearless. We must keep 
tbese points in mind and we must make 
out plans to fight these terrorists in tbat 
manner. That is why I would like to con-
gratulate the government that they have 
given a lot of budget to modernise the 
police force; and they have also made sure 
to look to the welfare of the families of 
policemen. A policeman who is given best 
and who knows that his home front is 
safe and sound can give his best to this 
nation and can serve wen; a policeman who 
is well trained and who is well equipped 
and has get good weapons with him can 
face any sort of situation and will b~ able 
to save the country. 

Terrorism bas not only increased in 
India but throughout tbe world. That is 
why J would 1ike to congratulate tbe Non-
Aligned Governments, the Heads of GoYOt'o" 
plents who hAve come b~re to pla"e o~* , 
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policy, to frame a way in which they will 
filbt toaether against terrorism and stop 
terrorist activities. If their beart is in it, I 
am sure, this will be a successful move and 
we will be a ble to fight terrorism property. 

While I was working in Punjab. I 
noticed how those young people become 
terrorists. It is not their fault; the fault 
lies with the people; there are a handful of 
people, ~ay be there aloe two dozen people 
who ar", nlanipulating this whole 
acti vity in Punjab. They bring these 
youog people together who are just 
freshly cuucated; tbey have nothing 01se to 
do; they are unemployed and their energies 
are not utilized properly; they use these boys; 
they misguide these peopJe. and rnake them 
terrorists. That is why I would like the 
Horne Minister to think about this in some 
way and tJ y to protect these young People, 
who are innocent and who are looking for 
the future, but do not know how to utiiiz~ 

their energies. Therefor~, there should be 
some sort of a proper plan or progranlme 
for them so that their energies are utilized. 
in a proper form to heJp the nation, to 
make the nation better and peaceful. 

I would like to cOllgratulate the govern-
ment for strengthening the Border States. 
The States whkh are olentioned hore are 
Punjab, Jammu and Kasbluir, Gujarat and 
Rajasthan. 1 would also like to bring to 
the notice of the hon. Minister that they 
have forgotten Himachal Pradesh which 
is also a border State. Himachal Pradesh 
is a peaceful State, and today the situation 
is such that everybody who goes to Hima-
chal Pradesh lives in peace and bas no 
fear. But we are sandwitched between the 
two States which are having a lot of 
problems-Jammu and Kashmir and Punjab. 
That is why I would like to request the 
hon. Minister to take notice of this and to 
increase our CRP forces also so that peace 
is maintained there. Besides tbat, I would 
also like to conaratula.te-being a woman-
the Min;stry that they have decided to have 
a lady battalion. -But I would Hke to 
request that they should keep in mind 
Himachal Pradesh also and Himachal 
Prades.h should let its fun quota. 

PROP. MADHU DANDAVATE: Sbe 
is very very chivalrous to battalion. 

MR. DEPUTY SPEAKER: And also 
Himachal Pradesh battalion. 

SHRIMATI CHANDRESH KUMARl: 
We have noticed about the States which are . 
being ruled by opposition governments. 
They have failed to protect the act of vio-
lence and anti .. social elements in their States. 
Very often tbe opposition people tend to 
overlook it; they tend to instigate people (or 
their own motive to create such a situation 
which causes instability in tbe State. 

PROF. M~DHU DANDAVATE: Did 
you refer to Karnataka 1 

SHRIMATI CHANDRESH KUMARI: 
I referred to a11 the opposition States,. For 
example. you know what happ~ned in West 
Bengal. When an bon. member was beaten 
up, the West Bengal Government took no 
action on it. That is why I would like to 
say that for tbeir own selfish motive, they 
instigate people and create such a situation 
where the instability is created and the 
people get afraid of; and it is at such times 
that the people of those States look to the 
Central Government for protection and help. 

That is why I feel it is necessary to take 
firm steps to curb all sorts of violence, and 
violent acts and the major law and order 
situation control should be in the nation's 
interest and with the Centre and not with 
the State Governments. 

In the end, I would like to 
bring one point to the notice 
of the Government through you Sir. It 
actually concerns my own constituency, it 
docs not concern so much' the wbole 
country, it is also a situation where it is 
required that (he Central Government should 
take some action. The Pong Dam oustees 
who were ousted by the building of the 
Pong Dam, were settled in Rajasthan. Ever 
since they have been settled in Rajasthan, 
they have been facing problems. Anti. 
social elements have repeatedly burnt their 
crops, repeatedly there have been kiUinas. 
repeatedly they burnt their houses, looted 
their houses and so on. They are in a 
situation- Mirdhaji is fortunately from 
Rajasthan, so he should be able to tako 
note it. (lnterruptionl) 

Fortunately, I was also born fa 
Rajasthan, though married in Himachal 
Pradesh. I represent Himachal Pradesh, and 
I have to speak about both. ) would Uko 
to bribS it to the notice of this Houst that 
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[Sbrimati Cbandresh Kumari] 
tbCSl' people have been always in. constant 
worry. Tbe Himacbal Pradesh Government 
bas repeatedly written to the Rajasthan 
Government, these people have repeatedly 
looe to the Rajastban Government, I too 
have written to tbem, but everytbing faUs on 
deaf cars. That is why, I would like to 
request the Central Government· to look 
into the plight of these people, which is 
awful. They sbould be looked after. After 
aU, these p~ople have given their land for 
the nation's benefit, tbe people of Rajasthan 
will get benefit. That is why I would 
request that all those people who are going 
to be benefited by this water should help in 
looking after those pepole. With these 
words, I conclude. 

MR. DEPUTY SPEAKER Shri 
Sharad Digbe. 

PROF. MADHU DANDAVATE: It is 
a sweet attack on the Opposition. 

SHRI SOMNATH CHATTERJEE: It 
is handsome attack. 

MR. DEPUTY SPEAKER: Mr. Dighe. 

PROF. MADHU DANDAVATB: 
Wbat about Mr. Tewary 7 

MR. DEPUTY SPEAKER: Mr. 
Tewary will "reply to an. 

PROF. K.K. TEWARY: On popular 
demand I should be allowed to speak. 

MR. DEPUTY SPEAKER : Everybody 
is anxiously waiting for Prof. Tewary. Do 
not worry. 

(/nlerruptjon~ ) 

SHRI SOMNATH CHATTERJEE: 
Now you will have to do it. You release 
Kudal Commission report, and we. will take 
care of it. (Interruptions) 

MR. DEPUTY SPEAKER: Sbri Sbarad 
Digbe. 

.14.22 bu. 

SHRI SHARAD DIOHE (Bombay 
North Central) : Mr. Deputy Speaker. 
while supportinl the Demands of tbe 

Ministry of Home Affairs. I would liko to 
put a few points before this House. Of 
course, in this limited time, I would not bl 
able to voice all the points whicb I would 
like to put, but I will refer. to some of them 
cursorily. 

It has been rightly stated in the report 
of the Ministry of Home Affairs that law 
and order is tbe basic responsibility of 
States, and the Centre comes in tbe picture' 
only by way of keepiog a continuing watch 
on the trend and developments affecting law 
and order in various parts of the country. 
Therefore, really speaking, the basic 
responsibiHties are of the States. But, 
whenever the State cannot control the law 
and order situation in tbat particular State, 
or when there are disputes between States 
and States, or between the Centre and tbe 
State, then tbere are more responsibilities 
on the Union Government itse1f. 

Now] would not go in to tbe general 
or important problems, the present problem 
of Punjab. Assam, etc:, because Punjab 

· problem has been thoroughly discussed i~ 
this House and several menlbers have-in 
today's debate also-expressed their views 
on tbat problem. The Minister of State 
for Home Affairs, while intervening bas 
rightly given many good moves. which be 
has already undertaken, or would like to 
undertake as far as the border States are 
concerned especia1Jy, because the border 
States are more sensitive in this law and 
order problem and we have to take more 
interest or we have to pay more attention 
to tbose States. 1 would only suggest that 
considerina various new methods adopted by 
tbe terrorists or extremists or other agitators .. 
now the time has come to give a fresh look 
to our organisation of police, para-military 
(orces and also Indian Police Service since 
the o1d methods are found to be no lonser 
useful. Now we have been seeing tbat 
innocent people are being killed everyday In 
Punjab. But we have not been able to find 
out tbe culprits. Hard1y anybody is' beiDI 
arrested or punished. So tbe intelUaence 
departments of the Police whether beloDlina 
to States or centre, require to be re-model-
led in such a manner tbat tbis terrorism is 
prevented or whenever crimes are commit-
ted, proper perSODS arc punished so tbat 
there is a good reaction in the public and In 
tbe long run people d~ Dot tf)' to resort to 
terrorism. 



Wo must also bave road from time to 
time about various Bank crimes. W. bay,. 
been reading four bank robberies In quick 
succelsioD in Bombay. The prescnt 
machinery does not seem to be sufficient to 
arrest tbese crimes or to briD. tho culprits 
to book. Therefore, lome specialised task 
force in such matters will bave to be created 
tbrouabout tbe country so that we sball be 
able to meet these fresb challenges •. 

I do Dot know whether the prison 
administration will come under tbe Home 
Ministry or whether the Union Government 
will be- in aoy way responsible for tbat. 
But the recent escape of Charles Sobbraj 
from Tibar Jail should be an eye-opener. If 
the prison administration should have gone 
to such a' deterioration that tbey sbould be 
easily bribed, tbey could be served sweets 
with poison, and tbe culprit aloog with 
other prisoners go away in cars, nobody 
checks them, we will have to give a fresb 
look to it. There have been complaints 
and reports in the press tbat these notorious 
hardened criminals and smugglers enjoy 
their lives in the prison. Therefore, a fresh 
look has to be given to tbe prison adminis-
tration. 

About Governors, though tbe appoint-
ment and removal of Governors is the 
constitutional responsibility of tbe President, 
yet be acts on the advice of tbe Home 
Ministry. During all these years we have 
not been able to evolve certain principles 
regardin8 appointment pf Governors. 
Formerly, 'we used to appoint retired 
politicians or even rejected politicians. We 
have also been appointing certain retired 
bureaucrats" Air Marsb,ls. people from the 
military. My suggestion is tbat looking to 
the onerous responsibility of Governors, 
though they are statutory head of the st,te 
and they perform many of their duties 
under tbe advice of the Cabinet, even tben. 
tbeyare representatives of tbe President and 
they have to convey the correct situation of 
the State to the Centre. Therefore from 
this point of view, from tbis onerous 
respoDsibility point of view, from tbe 
national intearatipn point of view, a fresb 
look and a fresb new policy should be Jaid 
down by the. Union Oovermnent. We have 
been baviDI several Dew policies, we have 
lot a lODa- term fis~l poJic)'. we have lOt 
educatioD Policy. we ba ve lot druls policy. 

" All .uob policlC8 we are '1)'i0l down.. So. 

my submission is that now after all these 
yearl. considering all tbis (xperience, we 
Ibould be able to lay down certa in guide-
lines, certain policy, so tbat the people of 
more integrity, people cf more intell(geoce, 
people who can bear tbis burden in a more 
afficient way t could be pu t up and there 
would be no political controversies through-
outtbe country_ He must hu\c ~ucb an 
imale that he should be a respected man 
tbroughout tbe couutry and peopJe should 
have respect for his verdict. There should 
Dot be the instances where even the Senate 
of the University may pass a no-confidenee 
motion against tbe Governor and then be 
should go away_This does not speak good 
of the institution of the Govrnor, that is my 
6ubmission. Therefore, from this point of 
view also tbis institution of Governor. 
whicb has been created under the Constitu-
tion, has to be looked into properly and a 
new approach should be given ~'O that we 
let peop1e of better image who can perform 
their . duties more efliciently. With tbese 
words, I support the Demands. 

THE MINISTER OF STATE OF THB 
MINISTRY ·OF COMMUNICATJONS 
AND MINISTER OF STATE IN THE 
MINISTRY OF J~OME AFFAIRS (SHRI 
RAM NIWAS MIRDHA): J\.tr. Deputy' 
Speaker, Sir, whenever. _. (lnlerruptions) there 
is djscussi\)n on the Ministry of flome Affairs, 
it bas a special significance and the hOD. 
Members and the House take keen interest 
in it. The responsibility entrusted to the 
Home Ministry bas a direct ,bearing on the 
unity and the internal security of the nation. 
Ordinarily. -the law and order', according to 
tbe Constitution, is a State subject but there 
are certain tendencies which affect taw and 
order. They are related to the unity of tbe 
country and it is very necessary for the 
Home Ministry to consider those situations, 
to pay attention to them and remain vigilant. 
In view thereof the responsibility of our 
Ministry is enhanced aU the more. 

In view of the fact that the police and 
tbe para-military forces have to work iD 
difficult conditions, several bon. Members 
have taken a sympathetic attitude towar ds 
them and mentioned about their needs. Our 
Government is siezed of the need to briDI 
about improvements and tries to implement 
the recommendations made by tbe various 
police commissions. We remain conscious 
about all the questions relatm, to jail 
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administration, increasing police efficiency 
etc. Severa) of these suggestions have been 
given by the commissions which have been 
imp1emented by us. We have also kept in 
view the opinions of tbe State Governments 
in this regard. Efforts are always made to 
make progress in this direction keeping in 
view all these things. To deal with these 
routine situations, problems etc. is also one" 
of the major responsibilities of the Honle 
Ministry for which we have !aken several 
steps. 

OUI s is a great ~ountry with severa) 
religions. C3sICS. languages and cultures. It is 
one of the In,lin d ltics of our ~linistry to 
keep all of them united and to promote 
national integration. Many institutional steps 
have been tak~n in this resp~ct. particularly. 
the National Integration Council about 
which the House is well aware. The Council 
was set up in 1961. Since then tbe Council 
has nHide several notable contributions. 
Keeping this in view, the Council bas been 
reorganised. Only a few days back a meeting 
of the Council was held. That meeting was 
convened specially for Punjab but it was 
decided there that thjs Council should be of 
permanent nature. It was also decided that 
the Council must meet as least twice in a 
year. A standing committee has also been 
fornled under t.he Chairmanship of Babu 
Jagjivan Ram which will bold its meeting 
periodically and will submit their views to 
the G{)v~rnment a:ld the nation so that 
views ou national integration could be 
exclJanged. Shri B.lshir had expressed the 
vjew that a code of conduct should be 
evolved. The earlier Council had discussed 
thi~ issue quite seriously and had prepared a 
draft also but due to difference of opinion it 
could not be accepted. I hope that when the 
reorganised Council starts functioning, all 
these things wiU be considered. But tbe most 
important thing is that we can succeed only 
when alJ the political parties and otbers 
extend fu11 cooperation. The standing com-
mittee consists of non-o~cials only; there 
are no Ministers ete. on it but our Ministry 
win assist it funy. We want that certain 
eminent persons of the country, who are not 
connected with the Government, should 
discuss these basic problems and sive sugges-
tions to the Government and the nation. as 
to how national integration can be streng-
thened and how we can remove the hurdles 
in its way. 

Several hon. Members have spoken 
about North-Eastern region. This relieD is 
a very importHnt region and it bas itl 
peculiar pn)hh:ms. Gavel nmert understands 
these peculiar pH,btems, the special circum-
stances and we have laken many steps to 
resolve them. A North Eastern Council bas 
beeD formtd about which I sbaH speak Ia-ter 
on but to ensure that tbe economic develop-
ment and indus"trial development of the Norl'b 
Eastern resion takes place at a fast pace, the 
Government has taken several steps and has 
paid special attention towards it. In the 
Sixth Five Year Plan the per capita expendi-
ture for the entire country was Rs. 851 
whereas per capita expenditure for the North 
Eastern region was Rs. 1447. 'In the Seventb 
Five Year Plan, per capita allocatioll fcr this 
region is Rs. 2750 as against the average 
of Rs. 1483 for the entire country. This will 
show that we are paying special attention to 
this region. In the Sixth Plan, Rs. 102 crores 
were spent on road construct ion and in the 
Seventh Plan Rs. 290 crores have been 
allocated for this purpose because we want 

. tbat means of transport and communication 
should be improved. Our Communications 
Department is particularly conscious of it. 
Many satellite schemes are already going on 
and constant efforts are being made to 
improve the tele-communication system in 
the North Eastern region by introducing new 
satellite schemes. 

Sir, just now I made a mention of the 
North Bastern Council. It was {;onstituted OD 
tbe basis of the law enacted by this House 
in 1971. It is a Council wh ich deals witb tbe 
problems of the States and the Union 
Territories which are connected with it. It 

. bas a special budget. It is discussed in the 
Council how means of communication, 
st,ndard of education, standard of tecbnical 
education, etc., can be improved in the entire 
region. In the Sixth Plan, the budget for the 
North Eastern Council was Rs. 340 crores 
which has now been increased to Rs. 675 
crores in the Seventh Five Year Plan. A 
police academy has been established in tbe 
North-East so tbat the officers and em-
ployees there ar~ able to get good trainiol. 
The hon. Ministe'f, Shri Arun Nehru, bas 
already told that nowadays how stress is 
being laid OD the training becau~e without 
it~ the employees can neither be efticient nor 
caD they use their discretion in takiOl 
,declsioos ia tilt p!'eSODt circumstances. . ., 
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In addition t~ tbe police academy. tIlere 
is a scheme-to start in Ita nagar the North 
BasttfD Regional Institute of Science and 
TecbftololY, Arunacbal Pradesh. Rs. 30 
crores win be spent on it. The Institute will 
play an important rote in 'finding out ways 
and me~ns to increase human resources aDd 
to develop manpower in that aFea. I shall 
live one more example. Near Tejpar, a 
second bridge on tbe Brabmputra was to be 
constructed. That is near completion. It is 
also being constructed as part of the scheme 
under the North Eastern Council. There are 
great achievements to tbe credit of this 
Council and it is the opinion of tbe Govern-
ment that this Council should be made more 
competent and by giving more and more 
assistance to it, special attention should be 
paid to the problems which are common to 
the entire or some areas of the North 
Eastern Region. 

There is one more issue which several 
hone Members have raised and that is the 
issue of tbe freedom fishlers. It is but natural 
that all the hon. Members win be interested 
in this matter. It has been pointed out that 
if there are any shortcomings, thoso should 
be removed and tbe matters should not get 
delayed. This scheme was started on 15 
August, 1972 and fortnnately, I was in the 
Home Ministry at that time. Since then, I 
have been tak ing personal interest in its 
progress. In August 1980 it was enlarged and 
made much more liberal. Several short-
comings were removed and it was converted 
into a very good scheme but. Sir. as tbe 
bon. Members are aware, the records about 
their torture and imprisonment are available 
with the State GoYernments only. Tberefore, 
it is not possible to -dispose of the cases 
properly or expeditiously without the co-
operation of the State Governments. To 
date, we have sanctioned pension to 1,38,352 
persons. Also, 2,26,134 cases,l have been 
rejected because they did not comply with 
the stipulated conditions. 1 would also 
request the hone Members-because J receive 
letter' from you as well aa from the State 
Government-tbat the parliculars mentioned 
in tbe applications do DOt meet the require-
ments of tbe schemo. Therefore. some of 
them have to be rejected in respect of which 
letters and representations ask iDS for 
reconsidera tlon of the case~ are received. 
The result is tbat tbe work load is increased .. 
rreacptly. tll~ sit~atiQP is that 72,tJ67 ~. 

are pendiol and are under consideration. 
The eases, are pending mainly in two States, 
namely. Bihar and West Bengal. Last year 
Bihar showed promptness and in 1985 .. 86, it 
sent its report about 20,000 cases. It has 
geared up its machinery but from West 
Benpl we could receive report about only 
2138 cases last year. We are in contact with 
&bem and are also think ing of forming a 
special committee at the Central 1evel, of 
eminent non-officials, who are familiar with 
the problem, so that the pending cases of 
West Benial are disposed of qukkly. We 
remain in touch with the State Governments 

, and our officers pay visits there. It is always 
our endeavour to decide the pending cases 
at the earJiest. 

SHRI PIYUS TIRAKY (AHpurduars): 
Why is it so in the case of West Bengal, 
why not in the matter of other States? 

SHRI RAM NJWAS MIRDHA: There 
are many reasons for this. We have discussed 
tbe issue with West Bengal several times and 
we are in touch with them. We shaH very 
soon take a decision. We want that at the 
Central level a committee consisting of non-
official members should be set up which may 
screen and dispose of tne cases promptly 
because after the disposal of the West 
Bengal cases. tbe number of pending cases 
will be quite less. Our effort will be to 
di~pose 'of almost all the cases in tbe current 
year and for this, we are goIng to launch a 
big compaign ...... (Interruptions).. . •. There 
are several cases relating to West lkngal. It 
was also stat,ed that the land should be 
freehold. This matter is under consideration 
bui the issue of allotting urban !and on 
freehold basis instead of leasehold relates to 
national policy and ti1l now this has been 
the policy in the entire country that the 
urban land is given on leasehold basis and 
not on freehold basis. You may probably 
be knowing that many a time such a demand 
bas been made in the case of Delhi and the 
hOD. Members do take up this ,matter in 
the .House. Therefore, so long as it is linked 
with that it il.~difficult to take a decision on 
1t. Many colonies ha\'e been regularised. 

PROF. MADHU DANDAVATE: 
There is also a suggesti~n that the people 
who took patt in the Royal Indian Navy 
revolt in 1946, which took place in Calcutta, 
Bombay and Karachi, should also be ceDsi-
d~ . ~ freedom tlFtcll QIl tbe lipe 4?f 
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INA people having been given the statuI of 
freedom fighters. This have not so far been 
accepted. 

SHRI RAM NIWAS MIRDHA: Otber 
suggestions of this type are also SCQ,t to us 
and after screening we accept tbem. For 
example, in 1938 .. 39 the Arya Samaj bad 
started an agitation during tbe rcgime of 
ex-Nizam of Hyderabad. InitialJy they were 
not accepted as freedom fighters for tbl' 
scheme, but later on they were covered under 
tbe scbeme. . Similarly, in the erstwhile 
Hyderabad State, during the freedom 
struggle. camps were set up and people had 
shifted to those camps. After due considera-
tion, it was decided that the people wbo, 
lived in those camps should be treated as 
freedom fighters. In this way, whatever 
8u8aestions are received, efforts are made to 
cover them under the scheme, keeping in 
view all the circumstances, Liberal attitudo II 
adopted in tbis respect. I would submit 
that it is a problem on which there cannot 
be two opinions and the nation is indebted 
to these freedom fighters. We got indepen-
dence because of them and whatever we are 
giving them is just symbolic. What tbey 
have given to us and the tortur.s they havo 
suffered cannot be weighed in money. It i. 
always the effort of the Government tbac 
under this scheme whatever benefits can be 
given should be given to them at tho 
earliest. OUf intention is to give relief to 
aU. The reliefs include railway passes and 
other facilities which I would not like to 
repeat as the hone Members know about 
tbem. 

[Engli"h] 

SHRI SOMNATH CHATTERJEE: You 
are dealing with languages. That il why 
you are speaking in Hindi. 

[Translation1 

SHRI RAM NIWAS MIRDHA : 
Lastly, Sir, views wero exprased OD th~ 
language issue. I twas also laid tbat 
whatever Pandit Jawabar Lal Nehru bad 
assured about Hindi and English is Dot beiDa 
ful1y implemented. Sir, it it Dot true. Tbo 
policy being followed duriol Pandit Nehru's 
time bas now been included in tbo atatute 
\lqo"., W~ aro followin, t~at poli01· • 

want to usura the bOD. Members tbat It t. 
Dot tbo policy of tbe Oovemmcnt to impoee 
Hindi OD any rClion. It should all 
be voluntary. A. bas been told. Hindi ia 
progressi". OD its own due to it. merit and 
is emeraiD, .1 a link laDluale and wo 
Ibould encoura,e tbis tendency. .. 

GoverDl11IDt bas accepted two-laDIUIP 
policy. Both HiDdi and BOllisb should bo 
used to carry out Government work but it 
bas been observed tbat tbe officiah, rarely 
Ule HindI. Therefore, to encouraae them, 
'our Ministry has been running a comprehen-
sive HindI teacbinlscbeme ... (Interruptlonl) 
The Ministry is thinking about the ways to 
impart Hindi training to its officers. MaDY 
of the officers from South use Hindi and are 
Iupporten or Hindi. Government has announ-
ced leveral prizes to encouraac maximum ule 
of Hindi in tbe Government work. 

[6116/1,,,] 

SHRI SOMNATH CHATTERJEB: But 
dont't surrender to chauvinism, the liolul.tlc 
chauvinism. 

[1'ra",'atlo" ] 

t!lHRI RAM NIWAS MIRDHA: Many 
morc schemel have been started. ,We want 
tbat thi. two.language policy should 
continue. We have been implementing tbis 
two-laoaUAlo policy well. We have an 
Official Lan.napi Department which looks 
after all these arrangements. There is 
Central Translation Bureau which aSliata 
other Minlatrl.s. Wo want that Hindi and 
Bnllish In wbichever way they are DNd 
should bav. leaalsanetlon. 

Sir. in conclusion, I would submit that 
it i. possible tbat we miaht Dot have beeD 
able to reply fully to the points raised by tbe 
bon. Memben but we assure them that we 
shall consider tbose points in detail and 
shall try to implement those sUIIe.tionl. 
We are coDscious of our rcsponsi'bUitiol. 
May tbere be peace and .oodwlll and tb. 
'.UDI of tb. national intearity streoatb.ned 
In tbe coootry and may the country march 
forward ••• (lnt.rruptlolll) 
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DR.. PHULRENU aUHA I want a 
clarification. 

MR. DEPUTY SPEAKER You will 
be liven time. You can speak. 

DR. PHULRENU GUHA 
cia rificat ion. 

I want a 

MR. DEPUTY SPEAKER: I will live 
you a cbance to speak. At tbat, time, you 
can ask the clarification. 

DR.. PHULRENU GUHA I want a 
clarification DOW because tbe bon. Minister 
bas already spoken just now. 

MR. DEF*UTY SPEAKER No. Prof. 
K.K. Tewary will now speak. 

PROF. K.K. TEWARY : Mr. Deputy 
Speaker. I thank Prof. Madbu Dandavate ... 
(Inl ~rruptlons) 

I am grateful to Prof. Madbu Dandavate 
for provoking you •.• 

MR. DEPUTY SPEAKER : Not pro-
voking mc. J cannot be provoked. 

PROF. K.K. TBWARY : He was 
trying to provoke you so that you can call 
me. 

MR. DEPUTY SPEAKER : That is not 
the thing. Your request is already here. 

PROF. MADHU DANDAVATB: It 
was a sweet persuasion. 

PROF. K.K. TEWARY : I was a little 
sUrprised when I beard the CPI member 
speaking on these Demands for Grants of 
the Ministry of Home Affairs. 

The issues tbat we, are faciog to-day are 
of an extremely serious nature ... 
(/nt~"uptlonl) 

MR. DEPUTY SPEAKER : Please 
don't interrupt. 

SHRI SOMNATH"CHArrJ'BRJBB : That 
" is their ioternal matter. 

PROF. K.K. TSWARY : Let UI not 
, ... ,~~, ~ timfJ, ofl ~~ ~~ 4?~ ~l~l~ 

DOD-itsues wben luucl of very. very eerlQMlt1 
dimensions are staring us in the 'ace. But 
I am a little surprised as J said at the kind;" 
of confusion tbat has gripped tbe Jeft In tt. 
country was finding its expression tbrou ... 
tbe bon. Member of the CPl. It was _HI 
barking at an entirel, wrong tree. 

Now wben we discuss the demand. of, 
the Home Ministry, we must addre.. our .. 
selves to issues wbicb are very great .... 1:. 
almost paJpable. I am grateful to the 
Government of •.. 

PROP. MADHU 
Kamataka. 

PROF. K.K. TBWAR~ : ••. Rajiv Oaadhl 
for really understanding tho tbreat perce,.., 
tions~ The threat perceptions were UDder-
stood by the Government and tbe MiDlatry 
of Internal Security was created under tk 
Home Ministry and we are happy tbat tbia. 
Ministry is being handJed by a per'OD WhOle' 
competence has never been in doubt and 
who bas tbe right instinct and tbo rJ,b' 
response ..• 

SHRI SOMNATH CHATTERJ",: 
Wbich Minister? 

PROF. K.K. TEWARY : ••• to cootain,or 
to tackle the problem. 

The threat perception of our country to-
day is to its very survival. The Republlo 
in its history is facing the great challcn •• 
and we have to forge our response accord-
ingly. The threat of destabillsatioD, tbe 
threat to our stability and in fact the tbr •• 
to our very freedom is there and we will· be 
only deluding ourselves if we try to side-
track these issues and happily the Miniater 
of State for Internal Securlt, 
made some reforms to some forel .. 
money flowing into India. WIleD 
we talk of destabHisation or tbe threat of 
dismemberment_ when we see tl:te secessiom-
sts movement forces now for almost 4 yean, 
in Punjab the secessionists movement aDd 
the extremist terrorism have raised tbelr 
beads. In the North-east for de~dfJ' the 
secessionists forces have beea active", 
there is unfortunately in recent ~. 
clear attempt to polarise the co.",· QD 
communal linea. and caJte cootlifn., 1IwIe 
f~~"o' !,,~~oa ." ""-'1 ~ ~, .., 
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i. DO' doubt to any perceptive mind, a 
person who trics to understand tbe problem 
of internal security and stability of this 
nation in the correct and 1arger perspective 
and he will definitely come to the right 
conc1usion, namely, that the threat of 
internal subversion is coming througb certain 
forces who should be identified, isolated and 
combated on priority basis. 

The Minister of Internal Security has 
revealed to the House that about Rs. 2000 
crotes bave flowed to different organisations 
in india ... 

SHRI SOMNATH CHATtERJEE: Rs. 
200 crores. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INTERNAL 
SECURITY (SHRI ARUN NEHRU) : Only 
ODe zero is added. It is RI. 200 crores. 

PROP. K.K. TEWARY : Now be is 
reduciog the Haure. 

opera tins for destabilisation of the country, 
bringina About disruption in tbe coun~ry, 
effecting subversive activities throughout the 
length and breadth of this nation. tbey are 
acting and operating in the glorious name of 
the father of tbis nation, tbe Mahatma. The 
Kudal Commission bas gone into minute 
details of tbe so-called Oandbian organisa. 
tions like the Gandhi Peace Foundation and 
a bost of otber organisations controlled by a 
group of people who have straoge nexus with 
the so-called voluntary organisations wbich 
are working for the so-called civil liberties 
in this country. I would like so know-I 
put a pointed question to the Home 
Minister-when the Kudal Commission has 
submitted four voluminous reports running 
into 3000 pages with categorical pieces of 
evidence, whetber persons working on 
instruction and indulging in disruptive 
activities have been identified. Why this 
report has not been placed OD the Table of 
tbe Houle? I would like to know. 

PROF. MADHU DANDAVATE: Yes, 
yes. You dCDland it. 

SHRI SAIFUDDIN CHOWDHARY 
15.00 brl. (Katwa) : Place it on tbe table imme-

.. diateJy. 
PROF. MADHU DANDAVATE (Raja-

pur): Rs. 1800 crores went through him t (Jn/~rruptions) 

PROF. K.K. TEWARY : It goes 
througb your agencies patronised by you and 
your friends. 

Mr. Deputy Speaker, Sir, in tbis connec .. 
tion, what is important is the flow of money 
to tbe organisations which have been in 
touch or have been acting at the behest or 
acting in fact as lackeys, stooges and proxies 
of tbeir mentors abroad who want to 
destabilise the country. br ing a bout internal 
8ub,version. For example, tbis august House 
took a decision and accordingly to that 
decision, a Commission of Enquiry was 
instituted. Tbe Commission of :aoquiry is 
called "Kudal Commission'" 

(In terrupllons) 

The Commission was entrusted witb tbe 
task of going into the linkages of certain 
organisations with subversive and disruptive 
activities in the country. It is unfortunate 

, and rather abominable tbat, certain orsanisa .. 
:_, tiODS are opera tina in Dame of the father of 
~. Qtli9Q~ 14' Q'1_q,,-tioqa \V~i~~ If 0 

PROF. K.K. TEWARY : Who are the 
people who are trying their leve) best, goina 
to courts, running to courts, filing cases and 
tbose manoeuvring and making political 
attempts tbrouah the puplicity media and 
political attempts for winding up of this 
organisation? Therefore, my submission to 
the bon. House and to the bon. Home 
Minister, through you, is to make that report 
puplic, the report which has been submitted 
by the Kudal Commission. My information 
is tbat tbese agencies are operating into 
sensitive areas of India and tben they are 
passing on information through tbe 
agencies ••. (Interrrupllon,) workIng outside-
CIA and other such bated agencies-tbey 
are passing on maps of India and sensitive 
border areas. Therefore, let the people 
know tbe report. The people of India 
musl know as to wbo poses tbreat to our 
hard-won freedom, who are masqueradinl 
in tbe garb of Oandbiana. talkinl of 
Gandhiana and Gandhian philosophy. 

'PROF. MADHU DANDAVATB : If 
'~\1 e9\J14 po""i' ~'. thert it O~ queatiO$l, 
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I do not know whether you bave read the 
interim report. In tbe Interim report tbey 
bave recommended 9 cases, the cases should 
be referred to the CBJ, and they should be 
prosecuted. The CDI informed the Govern-
ment tbat nothing is to be prosecuted. 80 far 
as tbese recommendations are concerned. 

SHRI ARUN NEHRU: That is not a 
correct statement. To read a few lines 
in between and to make such a sta tement is 
not right. 

PROF. MADHU DANDAVATE Mr. 
Minister, is it a fact or not? 

SHRI ARUN NEHRU: We will let you 
know when the investigations are completed 
what action the Government is taking. 

PROF. MADHU DANDAVATE: Why 
don't you give a straight reply? They have 
recommended the cases .. 

(Interruptions) 

SHRI A'k UN NEHRU: I am saying 
this to 'the bon. Member very categoricalJy. 
Certain cases have been referred to the 
CBI. The hone Member has said tbat in 
all the cases the CBI has said that there 
is DO case. That is a wrong statement. 
The position is not like that. (Intt'rrllpticJns) 

PROF. K.K. TEWARY : I am bappy 
to know where the shoe pinches. Prof. 
Dandavate ultimately could not restrajn 
himself and did respond. I am happy. 

PROF. MADHU DANDAVATE 
Of course, it is to vilify Shri Ja,aprakash 
Narayan that you are doing it. It is 
obvious. You could not finish him in his 
lifetinlc. After his death you are try ins 
to bury him. 

PROF. K.K. TEWARY : You are 
burying the whole philosopby of Gandhism 
and tbe unity of the nation. Let the country 
know that the patriotic people of India 
fought under the leadership of Mahatma 
who liberated tbis nation and not only 
tbia nation; the liberation started by 
Mahatma was liberation of the humanity 
wherever it was in chains. The same name 
is being used by fakes, the phoney 

* *Not recordod. 
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Oaodhians, who are survivina OD foreiaD 
assistance ••. (Interruption,). 

PROF. MAJ)HU 
You see the genuine 
tbere I 

DAND!t.VATB· : 
GandbiaDs sittilll 

PROF. K.K. TEWARY : ••• who are 
surviving 00 foreign money for dismember-
ment, destabi]isalion and endaoleri.D1 
tbe security and political freedom of tbis 
nation. 

After th is I come to an equally devious 
and dubious role played by a sister oqani .. 
zation of this so-called Gaodbian adminis-
trations. These are voluntary orpniza-
tions and I wonder what the Home 
Ministry has been doiD8 uptill now. We 
are, after all, governed by the rule of law. 
This country. and this House, bas accepted 
as their guiding principle the rule of law. 
Why does tbe rule of law Dot apply to 
organizations like the PUeL and PUDR. ? 
In Punjab what bappened ? Inquiry 
Committees are being constituted under 
what laws? Only in such areas where 
communal riots take place, where subversive 
elenlents are active. The People's UnioD 
for Civil Liberties have been publishiDI 
reports, tendentious and subversive reports. 
about the efforts of the Punjab Government 
to bring about amity. In Punjab mao)' 
reports have been circulated and cases have 
been filed. Against oDe·'" there is a casc 
of sedition, and seditious papers are beiDa 
prepared. My charge is this, and I would 
expect the Minister for Internal Security, 
Government of India, to go into tbis and 
find out and let this House know bow theso 
voluntary organisations bave contacts 
abroad and with foreign money aDd fareian 
instigation they are tryins 10 indulge in 
subversion. open subversion. Therefore. 
unless tbis is shaken. tho threat to our 
unity and freedom will be real. 

PROF. N.G. RANOA (Guntur) Give 
the fun names. We do not· know what 
are PUeL and PUDR ? 

PROF. K.K. TEWARY : People', 
Union for Civil Liberties and Peoplo·, 
Union for Democratic Rights. These .are 
oraanisations which are beiDa funded by 



'(Prof. K.K. Tewary) 
C.I.A., beinl funded by our enemies, and 

, tbey' are creatma areas of dificord, disunity I,..,. subversion. Tbis must be ioquired 
into. There are volumes of evidence. if 
o.oly Government makes up its mind and 

"tries to 10 into this thiDg and tries to 
· .... bUIb tbe links of these people •.• 
, ('1tIe"uptlons). 

PROF. MADHU DANDAVATB : They 
appear like Ram Swaroop's alleaatioDs. 

PROF. K.K. TBWARY : I know. it 
burts Prof. Madbu Dandavate. (Interruption&) 

PROF. MADHU DANDAVAT.E : I 
do not need any certificate from Congress-
men about my loyalty to tbe country and 
,about my patriotism •.. 

PROF. K.K. TEWAR Y : Merely by 
.. ,iUl tbis in the House you will Dot 
be able to OItablisb ••• (/nterrul'llons). 

PROF. MADHU DANDAVATE : It 
is too late in the day for mc to learn patrio-

, tiam from tbem. 

, PROF. K.K. TBWAR Y : What is 
important is the philosophy that you follow. 
lbe political ideology tbat you follow. If 
you follow tbe ideololY or subversion ••. 

'PROF. MADHU DANDAVATE: 
'When tbey can talk about Jayprakasb 
'Narayao, they would have called Mahatma 
Gandhi as** 

PROF. K.K. TEWARY : Gandhi 
'Would bave disowned tbe traitors operatina 
III Gandhi's name. 

PROF. 'MADHU DANDAVATE : 
When 'be could bave talked about Jayprakasb 
Narayan like tbat. he QOuld have talked 
about Gandbi like tbat. 

SHIll AB.UN NBHRU : He has Dot 
talked about Jayaprakubji like that. 

(Intelrupllon. ) 

SHR.l SOMNATH CHATTERJEE 
Jut GOW be baa said that. 

• ·Not recorded. 

PROF. K.K. TEWAIlY : You defend 
CIA ••• 

(/"'~rrllp'ions) 

SHRI SOMNATH CHATTERJEE: Of 
COUtie, I defend Prof. Dandavate. 

PROF. K.K. TEW AR Y : I did Dot 
say that. I did not call Prof. Dandavate 
a CIA aaent. 

PR.OF. MADHU DANDAVATE : If 
he wants to allese us as CIA ascnts, let 
tbem pull us before tbe Court of Law and 
we shall face it. 

(Interruptions) 

saRI SOMNATH CHATT.bRJEE 
How can you say tbat Prof. Dandavate is 
auilty of subversion and supporting subver-
sive activities ? 

(Interruptions) 

PROF. MADHU DANDAVATE: Go 
throuSh the record. He has said. the cap fits 
in. He has said that. 

MR. DEPUTY SPEAKER : If there 
is any persona) attack, I will expunge it. 

PROF. K.K. TEWARY : I do Dot 
hesitate in sayinl tbat tbere are people in 
tbe Janata Party •.• 

(Jltterruplions) 

PROF. MADHU DANDAVATE: Sir, 
I cbelicDse on bebalf of tbe Janata Party. 
Sbow a sinale member of tbe Janata ParlY 
who is &uilty of CIA. I shall tender my 
rcatination to tbe membership of Parliament. 
I cbaUcDlc it here. 

(I nl erruptlons) 

MR. DEPUTY SPEAKER 
order. 

PJ .. , 

SHRI V.S. KRISHNA IYER (BaQ88lore 
Soutb) : Let him prove that member. of 
Jaoat. Party are guilty of CIA. Tbere ia 
limit for evcrytbiol. We cannot tolerato 
it • 



MR. DEPUTY SPBAKB'a Mr. 
Krisbna Iyer, please take your seat. 

(Interruptions) 

PROF. MADHU DANDAVATE : The 
type of wild allcaations that b~~e been 
made aaainst lome of tbe M1D1StCr8 ••• 
(Interrupt/ons) .•• tben we stood by the 
Ministers sayiDK tbat we woo't tolerate 
this. But bere is a &lan wbo bas the 
temerity to say that members of the Janata 
Party arc CIA aaents. 

PROF. K.K. TEW AR Y : I have couralc 
to say ... 

(lnlerruPlion~) 

PROF. MAOHU DANDAVATB : ,If 
you have tbe temerity to say. I challeoge It. 
If you prove that members of the Janata 
Party are CIA agents, 1 am prepared. to 
rcsiln from the membership of tbo Parha-
ment. 

(Interruptions) 
MR. DEPUTY SPEAKER Prof. 

Tewary. ph:asc take your scat. 

(Interruptions) 

MR. DEPUTY SPEAKER. : I doo't 
want any argument. The 'Minister is on 
his leas. 

(/nterrupr;on$) 

SHRI ARUN NEHRU: Sir, there is 
no question of any personal aspersions of 
that nature. If any Momber feels tbat tbat 
sort' of aspersion bas come, then we cao 
withdraw tbat. 

Sir, we 
personalities; 
policies. Mr. 
upset. 

(Interrupt ionl) 

arc not talking of 
we are talking of 
Dandavate sbould not set 

(Inte, ruptifln,) 

PR.OF. MADHU DANDAVATE: J 
thought tbat you wi1l aet upset. When be 
martes a roference' to tbe Janata 'Party and 
'he says tbat I have evidence that the 
members of tbe Janata 'Party are CIA aaents. 
was it not the'same thiDS that was said in 
the press about some or tho members wbo 
'\¥ere memien of 'the cabinet and who 
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were members of the Coogress Party and 
opposition members? We unitedly' stood 
by tbem and said we shall never tolerate 
lbi, vilification. But they have not sot tbe 
Irace to reciprocate our attitude. 

SHRI ARUN NEHRU : The HOD. 
Member is so upset tbat be would Dot even 
listen to what I have said. If he had only 
followed wbat 1 bave baid ••. (JIlIt:II'UpUons) ••. 
Sir, there is no aspersion whatsoever. I 
said it earlier also. If there is aDY suggestion 
of any aspersion on any onc .... 

PROF. MADHU UANDAVATE: Mr. 
Mimster, kindly go tbrough the record. Ho 
bas said that 1 dare say that there are 
members of the JUllata Party who are CIA 
agents and my challenge is, establish, tben 
I shaH resi80 from tbe meUlbeJ~bip of tbe 
Parliament. 

PROF. K..K. TEWARY : Mr. DepU\Y 
Speaker, I am speakiugj no Hon. Member 
can put words into my mouth. What I 
said was tbat certam members are operatin, 
in the name of Gandhiao institutions. It 
bas been proved conclusively that they have 
devious links witb foreign agencies and that 
is undcl inv~stigatiotl. J said that what 
determines the attitude and approach of a 
person is tbe ideology, the political 'lioe 
and the philosophy that he takes. Tben 
I said that tbere are persons in his party 
also wbo go whole hog in supporting theae 
persons who are operatJng in the name of 
Oaodbian JDstitutions. 1 did not say that 
you are a CJA agent. 

PROf. N.G. RANGA : Why do you 
botber about it 1 I don't understand. 

PROF. MADHU DANDAVATE : Prof. 
Ranaa, when the aUegations are goina to 
be made against your party, you will, allo 
feel burt. This is aU because we are patriots, 
we bave fouibt for the freedom of the 
country. We are definitely not aoiDa to 
tolerate this nonsense. 

MR. DEPUTY SPEAKER : Already 
he bas said that he has not mentioned like 
that. If anything is there, I will sco. 

PROF. MADHU DANDAVATB : It 
is too late io tbe day to learn patriotism 
from these·. 



PROF. K.K. TBWARY : You C&ODot 
PI me by makinl Doise. 

MR. DBPUTY SPEAK.ER : Order. 
Order. 

PROF. K.K. TEWARY: Mr. Deputy 
Speaker. Sir9 I was referring to tbe forces 
of secessionism and subversion. In tbis 
connection I again congratulate the Minister 
and tbe Governmtnt for the accords reached 
for bringing about amity in Punjab and 
Assam. There is tendency to belittle and 
wbittle down tbe importance of historic 
steps taken by this Government. We do 
not stand for political gains at the cost of 
the nation, at tbe cost of tbe unity of the 
people in tbe country. So Punjab accord 
and Assam accord were concluded and an 
atmosphere was sought to be created in 
the country where communal frenzy is 
banished; where communal frenzy is removed 
and other political processes, which tbis 
House has sanctioned and the people of 
India have sanctioned, tbe political processes 
start. In both these States elected govern-
ments came. 

Sir, about Punjab 1 have a few points 
which have been agitating my mind for 
quite some time. In the last debate, I tried 
to share my sincere views with tbe House, 
namely, the: fact that some people in Akali 
party-we have given all support and we 
are giving all support let there be no 
confusion about it that we are not with 
tbe Government in Punjab-who are trying 
to run with the hare and hunt with the 
bound must realise tbe danger, My point 
is that the extremists and secessionists 
who are operating from the precincts of 
tbe golden temple, tbat holy place, it has 
lot of ramifications not only that golden 
temple ensures Rs. 1 crore at the disposal 
of extremists operating from there-it is 
the material support that tbey have been 
able to organise-but also more important 
than this is the general impact of the people 
in tbe Panth. in the community, who control 
the bighest seat of spiritual authority. Till 
now, Sir, Mr. Roberio bas produced a 
list of dangerous extremists numbering 
about seven or eight and half of these 
extremists are operating from tbe ,holy 
precincts of the Bolden temple. On 13th, 
the Baiaakbi day. these wanted criminals, 
wbo are wanted by tbe police as most 
daaprous .tromists, were fOUDd to be 

bidiol there and operatina aDd oraanisiD, 
mayhem. violence and mur4ers all over 
Punjab. Therefore. I feel that Government 
should first get tbe golden temple, According 
to tbe voice of Sarbat Khalsa, the higbest 
reliaious institu lion of the Sikhs in the 
country. the Bolden temple must be vacated 
by tbe Barnala Government and tbe Central 
Government. It should be given the first 
priority. if you want to break the back of 
tbe extremists and Kbalistanis. Tbe solden 
temple bas to be vacated at any cost. 
This should be tbe first priority. 

Sir, what was Sarbat Khalsa on 13th 
doing? The whole gamut of issues bas 
been reduced to one slogan and that is tbe 
slolan for Khalistlln. Therefore. let U8 

take tbis matter on priority basis and other 
matters will fall in pattern ultimately jf the 
golden temple is vacated. 

Mr. Deputy Speaker, Sir, I now refer 
to tbe unfortunate situation in which the 
country is getting polarised on communnl 
lines. Revivalist forces are now raising 
their heads all over the country. RSS, lamiat 
)siami, lamiat Tulba and so many organisa-
tions. North India is presenting the 
picture of a volcano. Our people fought 
against communalism. RSS was defeated 
and their political front BJ P was wiped 
out because the people of India detested 
communalism and treated communalism as 
the biggest danger to our unity, Therefore, 
Government must attend t" these problems. 
If tbey brook any delay, we do not know 
what is gOiDS to happen further because 
of tbe so called dispute of Ram Janam 
Bboomi and Babri Masjid. These two ~ 

points bad agitated the people of India 
more than any sinlle issue durin" the last 
one decade and no other issue bas agitated 
tbe people of India, bas divided tbe people 
as mucb as these two points. I do not make 
any secret of it. I made statements, spoke 
in the House, tbat for tbe last one year 
,preparations were afoot for liberation of 
Ram Janam Bhoomi, whether j t belongs 
to Ram Janam Bhoomi or Babri Masjid, 
that ia for tbe authorities to decide. But 
communal passions were souabt to be 
whipped up and for the last ODe year. 
preparations have been afoot. Now, 
culmination of this is really frauaht with 
dangers. You have seen what bas happened 
in J.~mu aDd Kubmir. Tbere bat beeD 



traditional friendsbip between Hindul aDd 
MusUm there. Even now, in JaQ\mu and 
Kashmir 80% of Muslims were uot party 
or partisan to the attacks of bouses of tbe 
minorities. Many of them, in fact, bave' 
been providing protection and they are 
making contributions for rebuiJdiDB the 
temples and so on. But who are tbe people 
wbo indulge in these activities? Hundredll 
of people are coming from across the 
borders of Jammu and Kasbmir. Every day 
the newspapers report that five persons 
came from across tbe Gujarat border and 
five persons came from across Jammu and 
Kashmir borders and they wore killed while 
trying to cross the borders. All sorts of 
clasbes and skirmisbes are taking place 
between India and Pakistan. Should we 
not conclude that hundreds of infiltrator. 
manage to get into Jammu and' Kashmir 
and organise violence? It was as intenlive 
in Jammu as it was in Kashmir Valley. 
Therefore, Government bas no time to 
loso, the Government and the House have 
no time to lose. We represent tbe people 
of India. If you want that tbe unity of 
this nation is to be preserved, we must 
speak in one voice and finaJly we have to 
mobilise the people who are patriotic, 
people who want peace, people who want 
secularism and 80% to 90%, almost all tbe 
people are secular-minded. They are 
against reactionary and communal forces. 
Therefore. the voice of sanity mUlt 80 
from this House and this House represent-
ing Members cutting across an party-lines, 
must unite and let us decide to final fight 
and subdue the forces of communalism. 
subversion. and anarchy in this country. 

Sir, in tbis connection, what il impor-
tant? Wby bas no attempt been made 
by this House to pass a legislation banning 
all communal organisations who are 
masquarading in the name of different 
political parties? We are a democratic 
country and let us decide, tbis House in 
its wisdom has to decide and t if necessary. 
the Constitution must be amended and 
this we must do because the time has come 
the Dation bas to stand up to tbe challenges 
aDd all communal organisations aeross tbe 
Board must Dot be allowed to masquerade 
as political orlaDisations (Interruption,) • 
. Who Itart,ed ~ommuJlaJjlm in this country? 
~ Tbe CPI and CPM started it in Kerala. 
They started tllil ill tbl, qo\lntl')'. (I",.rrup. 
,If"'), . 
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Sir, I come from Bbojpur district of Blbar 
wbich is on the border of Uttar Pradesb. 
We sbare our boundaries with Uttar 
Pradesh. In 1956, an Act of Parliament wal 
passed and a Commission led by Mr. Trivedi 
was appointed. Mr, Trivedi gave this award 
for, delineating, for demarcating the 
boundaries between Uttar Pradesh aDd 
Bibar. Every year. about 20 or 30 people 
are killed during tbe sowing seaso~. 

For the Jast six years, I have beeD 
demanding in tbis House that Jet there be a 
judge, working or retired Supreme Court 
judge, who will look into the awards and 
rival claims of Uttar Pradesh and Bibar. UP 
police every year enters Bihar territorry ••• 
(Interruptions). 

SHRI ZAINUL BASHER (Ghazipur): 
On the other band. people of Bihar eDter 
tbe UP territory illegally ..• (Inter,uptlons) 

PROF. K.K. TEWARY : In the cod, : 
request both the Home Ministers to plea .. 
appoint a Commission, appointa Judge of 
the Supreme Court; Jet him go into tho 
award and subsequent points of disputea 
between these two States. The disputes 
must be dissolved if you want peace in that 
area. if you want development in tb., 
area. 

With tbese words, I conclude and am 
thankful to YOU t Sir, for 8i ViDe me the tim. 
to speak. 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF INTERNAL 
SECURITY (SHRI ARUN NEHRU) : Sir, 
The Kodal Commission bas been referred to 
by the bon. Members. I would like to 
inform tho House tbat the interim report 
has already been laid on the Table of tho 
House on 4th December, 1985. We will be 
laying the Second and Third Reports on tbo 
Table of the House during the current 
session. Tbe fourtb report also wo 
bave n:ceived and it is under examinatioD .•• 
(Interruptions) 

PROF. MADHU DANDAVATB: I. 
tbere any provision to lay these reports 
for the second time on the Table of 'be 
Houlc 1 

SHRI ARUN NEHRU: I am JUit 
atatina this for tb. illrOfQlltio~ 9f '" 

~9"" 
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[Trll",/otlon) 

saRI ABDUL RASHID KABULI 
(Srinagar) : Mr. Deputy Speaker, Sir, 1 
want to submit that communal riots between 
Hindus and Muslims have increased in the 
country and of late there bas been a spurt 
in such incidents which is regrettable. The 
bon. Home Minister bas also said that tbe 
way efforts are being made to divide the 
people is dangerous for the future of 
tbe country. We should do our best to stop 
tbis. ' 

Just now Shri Tewary referred to tbe 
Judgement of the court about the di~pute 
relating to Babri Masjid and Ram Janam 
Bbumi which bas divided Hindus and 
Muslims. I think it is a very dangerous 
tbinl and a dangerous chain 
of events hns started which should be 
curbed. I am of the view that aU is not 
lost yet. The Government will have to find 
out some solution. 

1:5.27 brl. 

[SHRI SOMNATH RATH in thi' Chair] 

About the judgement of the present 
District judge I may submit that Babrl 
Masjid was there in 1885. It was built in 
1528. The person who translated 'Tuzaq 
Babri' has written in Babar·s biography 
that this mosque existed in 1885 and the 
builder of that mosque was a courtier of 
Babar. The Muslims had been praying in 
this mosque till 22 December 1949. On 
22 and 23 December, 1949 some persons of 
a community attacked this mosque whicb 
resulted in a po lice case. 

A constable by the name Mata Prasad 
filed the first FJR on 23-12-1949. Only 
after that the District Judge attached tbe 
mosque on 23rd and since then this thing 
has been going on. But I went to ten tbe 
Government that when the judgement about 
tbis Babri Masjid and Ram Janam Bhumi 
case was announced, the Superintendent 
of Police and the District Magistrate gave 
in writing that there would not be 
any riots as a result of throwing open its 
doors and by rna k jng it a temple. The 
Government should note tbat the 
District Magistrate and the District 

.·Not recorded. 
" .. . .. ~ 

SaperiDteDdeat ' of , Police \ ... ~, 
an ruolawluJ.8'tatemeDt at that time 011' tile I' 

bali, ,of 'which, the District Judge atUlouoc:ecl, 
hi. jud.ement and ,the doors of tbat temple, 
or 'mosque wore opened which sturted a, 
chain of communal rio,tl in tho entiro Uttar 
Pradesh. Bibar. Madhya Pradesb and tho 
other partl of India. 

I waDt to submit that it was writtea 10,' 
severa 1 newspapot;'S about Sbrl, 
Vir Babadur Sinah. tbe Chief Minister 
t~at·· 

(Interrupt/fin,) 

[English] 

SMRI ZAINUL BASHER: Tbls I, 
entirely Wleng. He should not quote tho 
namo of the Chief Minister and 
tho Chief Minister has Dot said 
anything like tbat. Sir, this is a point 
of order. It should not form part of tho 
record. 

MR. CHAIRMAN : That is rlaht. It 
sball go out of the record, if found objec. 
tionable, after examination. 

[TrGnllatJon] 

SURf ABDUL RASHID KABULI : I 
want to say, through you tbat I have full 
respect for Ram Janam Bbumi as weJl a. 
Babri Masjid and I feel that the Govern-
ment should take initiative and decide 
the matter. The beSt solution will be that, 
as both tbe things are historical and havo 
been bestowed upon us by history, these 
should be protected by the Archaeological 
Department. 10 this way, the feelings of both 
tbe felili'ons will be assuaged. 

I would also refer to tbe riots that took 
place in Jammu and Kashmir recently 
which were referred to by Sbri K.K. Tewary 
and several other Members. 1 may make 
it'very olear that these have been presented 
in an exaggerated form. I am sorry tbat aD 
hon. Member of this House Sbrimati Sheila 
Kaul met tbe Prime Minister witb deputatiGD 
of Kasbmiri Pandits and told the Prime 
Minister tbat there might be wbol ..... 
exodus of Kashmiri Pandits because' there 
was daDser of thelr annihilation and total 
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extinction. I feel tbat sucb acts and this 
type of propaganda can brin8 disaster not 
only in Jammu and Kasbmir. but it can 
also create a division in tbe entire country. 
I want to ten you and want to take this 
House into confidence that except in a few 
villages in tbe Anantnaa district, about 
Which the report is going to be submitted 
to the Prime Minister, there were no riots 
in tbe entir~ Jammu and Kashmir. In Jamlnu, 
a narrow minded and criminal organisation 
by tbe name of Shiv Sena started riots 
and beat up thousands of employees of 
Kashmir and womenfolk were also not 
spared. When this Dews reached Kashmir. 
tbere was a reaction there. But it is a matter 
or satisfaction tbat the secularism is so well 
entrenched tbere that excepting those few 
viltales, there was no reaction elsewhere. 
I want to submit before the House that 
not a single person was killed or injured. 
I want to tell tbe Government that these 
tbing, Ibould be stopped. It will be wrong 
for the press or the hone Members of 
Parliament to be swept away by emotions. 
This will not benefit the country in any way. 
I want to tell you that we repeatedly stated 
in tbis House and appealed to the Govern-
ment that Ghulam Mobd. Shah's Govern-
ment was a defectors Government which 
had no support and people had no connec-
tion with that Government but in spite 
of that the Congress allowed him to form 
tbe Government by extending support to 
it. It is a matter of rearet that corruption, 
bunglings and aotinational activities of 
that Government were overlooked. Tbe 
National Conference intimated this and the 
press of the'l·entire country published theso 
things time and again but no attention 
was paid towards this. Wben his Govern-
ment was dismissed; I think that it should 
not have been dismissed at least on that 
around. Tbe Oovernment of Sbri Obulam 
Mohd. Shah should have been dismissed 
on the charge of corruption, undemocratic 
rule regardinl which we had made tbousands 
of complaints. But if it bas been dismissed 
on account of riots then the Government 
of Shri Vir Babadur Sinab shold also have 
been dismissed for the riots in Meerut 
and tbe nationwide agitation on account 
of Babri Masjid. We opposed Shri Ghulam 
Mohd. becaule his was aD undemocratic 
Government. But you must chanle this 
practice. If a Government can be dismissed 
911 I~ a" ~~a~,o f01,! ~iP h!V' ~9 ~!,~i~ 

Governments in other States also.. I am 
bappy tbat Mr. Gbulam Mobd. 's Oovoro-
ment bas been dismissed but) want to tell tbe 
Homo Ministry tbat if you want to restoro 
peace in Jammu and Kashmir (Inllrruptlolll) 
I am just Bnisbina. If you want to restor. 
peace and protect the life and property 
of the people in the sensitive border State 01 
Jammu and K,ashmir you must restore tbe 
democratic system there for tbe sake of 
the people who are really in your 'avour, 
who are in the mainstream, who are ready 
to make . any sacrifice and the Muslim 
majority there has made sacrifices for tbe 
cause of tbe nation and they are committed 
to do it in future. We bave welcomed 
tbe Governor's rule but it should Dot last 
more than six months. After that we abould 
be Ii ven the riaht 'to choose our owe 
Government. Then only you may expect 
cooperation from tbe new popular GOY,rD-
mente I want to ten you that tho stabiUty 
of tbe State of Jammu and Kashmir CAD 
be assured only when the democratic proctll 
is restored there. 

[Engll,h] 

SHRI SONTOSH MOHAN DBV 
(Silcbar): Mr. Chairman, Sir, I rise to 
support the demands for srants of tbe 
Ministry of Home Affairs. In the Annual 
Report, there is a refereoce to Assam 
Accord. This is an Accord sianed by the 
agitationists and tbe Government of Iodia. 
We are a part and parcel of tbis Accord and 
we will support this Accord wholeheartedl,. 
But Sir. this Accord must not be utilised •• 
an instrument for torture, on those peoplo 
who are linguistic, religious minorities •• 
well as the tribal poop)e. because Assam f. 
a multi-linaual State. 

Sir, I do not want to criticise any 
Government here, but I would like to dra. 
the attention of the . hon. Home Ministor 
about certain facts. 

Yesterday durina his speech, of tb, 
Internal Security Minister Mr. Arun Nebru 
mentioned that if any decisions aro to be 
taken in future, it is tbe State Governments 
that are quite competent to take decisionl. 
But if a decision is taken which croat. a 
communal division or create passion, tboD, 
it will be a very difficult situation. I do 
P9t '~ip~ '~~t ~r taq~~f 9f 90P1~.D'" '" 
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battalions can sort out this problem. Sir, 
like a matured politician he tried to say 
somethillg and be had not said that. I 
would like to say tbat the situation in Assam 
is very tense and it is a sensitive State 
~rderiDl so many foreign countries and tbe 
Govornment of India sbould not shut their 
eyes towards the present situation of that 
State. The first and the foremost tbing that 
is, bappening t~re is tbe linguistic problems 
and the language issue. Sir, I come from a 
valley comprising two districts-Cacbar and 
K:arimganj. In tbis very House, hon, 
Minister, Mr. Mirdba, who is sitting here, 
bas got a very through knowledge. Accord-
iDI to the Sbastri formula which was signed 
on June 6, 1961 and K.C. Pant's formula 
which was signed on 18th April 1973, the 
Government of India and tbe Government 
of Assam have recognised Bengali as the 
offiCial language for Government works as 
well as for tbe medium of instruction of the 
Bank valley. Unfortunately. by a circular 
of the present Government given on 20 
February, 1986,-SEBA/ AB/SYLB!11/8S-
86, they have tried to make compulsory 
Assemese as a language in the high second-
ary stage. There is nothing wrong in Jearn-
ina Assamese. People living in Assam must 
learn Assamese; but I expect that it should 
not ,be imposed in the manner in which it is 
being ·done-which .I oppose. Tbe Central 
Government should look into this matter. 

There was an agitation on the language 
issue in my constituency on 5th April, which 
ultim,teJy led to firing. Six persons were 
brutally assaulted and injured by police 
iring. Innocent people were beaten up. I 
would request the Home Ministry to look 
into tbis matter. 

We respect the Accord. Under it, tbe 
Central Government will arrange to issue 
oitizensbip certificates I.e., under Clause 8(1) 
(a) of the Accord. 

According to the Annual Report, 
Govetnment of India have opened an office 
in Delhi. I congratulate tbe Government 
for this; but I would like to urge that these 
offices should be decentralized, and each 
district headquarters should bave one such 
office. 

Reli,ious and lioluistic minorities who 
,r~ ~~ri1l! i~ ~~.~~ for· ,e~ati~8~ '~4 

who were there before 1.1.1966 or who •• 
names are there in the Voters' List of 1967, 
are citizens of India. Why don't you ·OpeD 
more such offices and start giving citizeoship 
certificates to people of such categories? 
What is happening now is that if you go to' 
an employment exchaoge, your name will, 
not be registered, because you are a non-
Assamese. This should not be allowed to 
continue. People living for generations 
together are asked to produce ci tizensbip 
certificates or permanent residence cettifica- ' 
tes. I would urge that since there is a 
provision under Clause 8(1) (a) of the 
Accord, the Central Government must 
arrange for the issue of citizensbip certifica-
tes. This work should obviously be done 
in every district headquarters. OtherWIse it 
witt be very difficult for OUf boys to ~et 
admission in schools and colleges, and to get 
jobs in various Government and semi-
Government organizations. 

Three days ago, I read tbe news of a 
Press Conference given by the Assam Chief 
Minister. He has said that in the Accord 
there is a provision for making some changes· 
in . the Illegal Migrants (Determination by 
Trlbunals) Act of 1983. If tbis is to be done 
I wi!':h to appeal to the Home Ministry and 
the Government of India tbat all political and 
national parties who were a party to this Bin 
should be taken into confidence before mak-
ing any amendments, because this Act was 
passed in Parliament. It is true you can 
bring it again in ParHment and get it passed. 
Though I am a Congressman, I would request 
you to discuss it before bringing tbe Bill and 
passing it, so that such changes are not 
made whereby the situation may further 
worsen. 

In. its Annual Report, tbe Home Ministry 
bas saId tbat a Dumber of criminal cases 
have been withdrawn that is cases against 
public and Government employees. Govern .. 
ment employees have been reinstated. But 
I wou1dinform the Government that IPS 
and lAS officers who bave worked under 
previous Governments such as President's 
Rule as well as tbe Ministries of Anwara 
Taimur. Kesbab Gogoi and Haiteswar 
Saikia-those officers wbo were loyal to 
tbose Governments, are now being harassed, 
or suspended. One of tbe IPS officers bas 
been suspended, and 3 or 4 lAS and IPS 
~ftlce,s are on the verge of suspension. What 
~I tbe fa~lt of '"". lAS a~4 :'lrs o~f' 1 
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SHal ATA·UR .. RAHMAN (Barapct): 
Ho is SivioS oDe side of the story. 

SHRI SONTOSH MOHAN DEV : You 
will have an opportunity to give your side 
of the story. 

These officers have appealed to me. say-
ing: let the Government take action, but 
before doing so, either the Home Ministry 
at the Centre or the Department of Person-
nel here should concur with such actions. 
They also say tbat tbey would accept it. But 
there is a tendency on the part of the pre-
seot Government to victimise officers. for 
no valid reason. The State Government 
should not be allowed to victimize officers in 
this manner, for no fault of theirs. 

SHRt S. JAIPAL REDDY (Mabbub-
nagar): I am on a point or order. We 
cannot discu$s tbe conduct of the State 
Government or its officers ... (Intel'fuptions) 

MR. CHAIRMAN: He is not discus-
sing the conduct ()f the State Government ... 

SHRI S. JAIPAL REDDY: Me. Dev. 
if you do that, you will be in trouble. You 
have got more State Governments belonging 
to your party. 

SHRI SONTOSH MOHAN DEV: So. 
I shall appeal to the Home Minister to 
kindly Jook into it and see tbat justice is 
done to t hose officers who had served the 
previous government. If they bad done any-
tbing wrong, take action against them, but, 
because they had worked under a govern .. 
ment and followed their policy during the 
Ilresident's ~ule or Saikai's Ministry, does 
not mean tbat they must be victimised. 

About eviction, in the Assam Acord, 
there is a provision tbat the eviction will 
take place in the case of illegal occupation 
of government land. You carry out the 
eviction, but proper notice must be given to 
those people. What is happening is this: 
at night, at two O'clock even municipal 
shops which have been established, ~he 

houses which have been constructed with the 
permission of tbe municipality, they are be-
ins demolished. Now, as a citizen of this 
country, have I not got the right to go to a 
court? They say. DO, we will carry out the 
eviction on Saturdays and Sundays when the 

court is closed. By Monday the operuiea 
will be over. Now, by tbe time you app-
roach the court. your house is demolished. 
Now, tbese people are Jow income ',rOUP 
people. Wbat wjl1 happen to them if their 
houses are demolished like tbis? They bave 
built their houses not in Oile day but in 30 
years or so and you demolish them in 30 
minutes. How is it possibJe for them to 
survive? I f they are foreigners, you dele to 
their names; you deport them. I have no 
objection. But those who are citizens of 
India, why should their houses should be 
demolished like that 1 Will they not let 
protection from the law of this country? In 
Bombay, when the Corporation wanted to 
clear the slums, the people went to tbe 
Supreme Court and got the stay order: 
they got time for eviction. 

I t has been mentioned in the Report of 
the Home Ministry that Assam by and large 
is peaceful. ' I agree that tbe government 
there bas come on the mandate of ,tbe 
people; they must get five years to run that 
government. I have full sympathy for them. 
But they must not utilize this Accord for 
getting these things done. Whenever they 
want to implemen t this Accord, they do it 
in the name of the Central Government; 
they say, we nre not doing anything: it is 
the C~ntral Government which is doing it. 
But the Central Government never told them 
to imp1ement the Accord in such a maDDer. 
Let them implement it in a proper manner. 

From 1966 to 1971, according to the 
Accord, you have to detect and delete people 
and from tbe date tbey are deleted for ten 
years; their voting daht wIll not be there. 
Well enough. Now you have appointed 
eight IPS Officers. You have approved of 
it. That is also agreed. But why is it 
being done? . Do not forget tbat radio 
broadcast and T.V. broadcast of your Home 
Secretary, Mr. Pradhan, who said, accordlDI 
to tbe estimate of tbe Central Government, 
it is about one lakb and 10 thousand or so 
people. If this is a fact, like eJectoral cells, 
tben hundreds and thousands of notices mUlt 
not be given. If a man is here in India for 
three generations, if he is born and broU'gbt 
up here, if you serve him a DOtice sayin. 
tbat he is a foreigner, be will fed burt. So, 
you must be cautious about tbis thing. 
Those persons whose names are on tho 
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voten' list on the First of January, 1966, 
atraiabtway t they should be liven the Citizen 
Certificate, because it is tbere in tbe 

, Acoord. 

It bas been mentioned in the speech of 
the Internal Security Minister that border 
roads win be constructed. I welcome this 
idea. In my constituency, there is a river 
called ·Baleswar'. which' is now on the 
border of Bangladesb, but there, is no bridge. 
BSP people or army people or police people 
cannot go there. I sball request the govern-
ment to see that before the construction of 
this road, bridae should be constructed 
tbere; unless this bridle is constructed, 
tbere will be no meaning of border road. 

Before I conclude, I again request the 
.overnment to see that this Accord be im-
plement, but. before that, please take care 
about the real citizens of this country; they 
should not be harassed. I also appeal to 
you to take steps regarding the incident in· 
my constituency wbere police firing took 
place. If you do not take cognizance of 
tbis incident whicb bas taken place on the 
language issue, if you do not solve the 
lansuage issue by a discussion that was being 
done in the past by K.C. Pant formula, the 
lituation may go out of control. So, I 
request you tbat you should not allow 'tbe 
situation to go out of control. 

With these words, I conclude my 
lpeecb. 

[Translal/on] 

SHRIMATI KRISHNA SAHI 
(Begusarai): Mr. Cbairman, Sir, I support 
tbe Demands for Grants of tbe Ministry of 
Home Affairs. I also tbank tbose Ministers 
of State who made untiring efforts to 
maintain law and order in the country. 
Their efforts to maintain the uni,f>' and 
integrity of the country are com~endabJe. 
I specially tbank tbem tbat sometime back 
our Minister of State for Home Affairs 
had announced that a separate women 
police battalion was being created. 

Mr. Chairman, Sir, yesterday there was, 
an accident in tbe holy city of Hardwar in 
wbich a number ef peopJe were kin~d. The 
siabt of so many corpses strewn over tbe 
baakl of tbe' Gaup was boartroDdiDa. A 

Judicial inquiry bas been ordered into tbls 
accident and tho cause of the accident 
will be known only after tbe report has 
been submitted. 

Now the point is that whenever there 
is an accident of this type. there is a 
tendency to attribute it to the C8lJ11essness 
of the police. It bas been alJeaed by the 
people that the police bad removed the 
clothes': of the corpses and tbere was a 
scramble to remove ornaments from the 
bodies of women. This inhuman job was 
also done by the police. The fundamental 
question is why did they resort to sucb 
heinous act. We make police tbe scapcsoat 
for such accidents. But has the House 
ever thought that the reason for such a 
behaviour or the police is tbat tbe present 
police set up is tbe legacy of the British 
rule and there has not been any change 
in it. Besides. there bas been no chansc 
in their method of working. Our present 
police set up is also on the line of the 
police during the British time which is 
still continuning. When we were slaves, tb. 
police used to suppress the peopJe and it 
was a sym bol of terror. The police used 
to treat people with cruelty at that time. 

W ha t happened after independence ? Our 
nation became a welfare state. In this 
welfare state our problems and responsi-
bilities kept on increasing. In this context 
no change was made in the police-adminis-
tration and training; there was also no 
change in tbeir attitude. After indepen-
dence there should have been a cbanae 
in the behaviour of tbe police but, unfor-
tunately, it did not happen. After indepen-
dence, the country became a welfare' state 
where the police should have been service .. 
oriented which it has failed to be. 
Policemen should have become conscious 
of human values, sympathy for the poor 
and a sense of discipline and public service 
should have been inculcated in them. 
But it did not happen, because we did Dot 
lay stress on the special training of the 
police. 

Now, Minister for State is takiDg deep 
interest In every aspect of tbe Police 
Department and trying to effect improve-
ment. I congratuJate him on his efforts. We 
shall bave to bring a basic chanle in the 
outJook of police force from top to bottom 
and inculcate respect for human and.locial 
values. 



There i. a aenerel complaint of inter-
fereoce in lbe workiol of the police depart-
ment. Interference bas got to be there 
because t\te police cannot be given unbridled 
power and allowed to act arbitrarily.· But 
tbis interference should be up to a limit. 
Otberwise people's voice cannot be beard 
bere. It is hiSb time now to effect reforms 
in tbe police set up. Comparison is often 
made between the police service and other 
services but there is need to effect reforms 
in service conditions. The police are 
criticized quite often because they have to 
deal with public. That is why Sbri 
Chavao, who was State Minister till recent-
ly, announced in Patna that the police 
budget is a non-plan expenditure but it 
should be form part of plan expenditure. 
I do not know whetber you have considered 
it or not tbat the policeman is also a part 
of this society and he also faces the same 
problems in life as others do. I would, 
therefore. suggest tba t the recommendations 
of Bbore Committee be implemented which 
have been lying pending for quite a long 
period. Besides, several other commissions 
w~re set up at State level and national level 
but to my mind they are gathering dust in 
leved the almirahs because of red .. tapism. I 
would, therefore, suggest that if it is not 
possible to consider all the points, you 
sbould at least. consider some of the sugges-
tions made by Bbore Committee and 
Dharmvir Commission, which was set up in 
1977, which may be beneficial to the 
Administration. 

Thirdly, I want to say that Monitoring 
and Implementation Committee should be 
set up at the State and the Central level. I 
want to tell you that we are running the 
Police Administration on the basis of the 
1861 Act which is 75 years old. Today the 
population has increased manifold which 
has led to social, political and economic 
changes. There is also cultural turmoil. 
If we do not modernize our police and do 
not provide it win aU the facilities, bow can 
we streamline our administration. 

Mr. Chairman, Sir, the police have an 
important role to play in buUdiol the 
imalo of the Central and State Govern .. 
ment.. We should modernize it cODsidering 
its important role. Only 3·4 days ago the 
Minister of the State bad announced that 
more women will be recruited in the police 
but crimes qainlt W~D ate increasing:. 

rapid)y.· The women do not feel safe 
anywhere. be it a police station, office or 
outside their bouse. 

Several destitute women arc leadins a 
lonely life in holy places like Hard war , 
Ayodbya, Banaras etc. There also they 
arc ill treated by the custodian of religions. 
If you provide them jobs in the office of 
the Ministry of Home Affairs, it would not 
only improve their economic conditions but 
also bring down the crime rate. I hope 
that Minister of State for Borne Affairs will 
ensure the security of the women and 
effective measures will be taken in tbis 
regard and also a Bleat number of them 
will be recruited in the police. I also want 
to say about the problem of dowry. Dowry 
is not always tbe cause of suicide by women 
but there are also other factors. Attention 
sbould, therefore, be paid to such incidents 
with a view to check such incidents and 
to prevent the commission of sucb 
offences. 

In the end, I want to say that our 
official language is Hindi, which should have 
a place of honour in every sphere. But 
it is not so, Recently. an International 
Seminar was held here in which foreign 
women delegates were also participatioa. 

16.00 hrs, 

It was only at may protest that tbe Minister 
of State yielded and Hindi translation was 
arranged. Hindi is our mother-tooaue. 
We should, therefdre, give our speecb. in 
Hindi so tbat tbe visiting delegales should 
feel that we 8re sbowina due regard to our 
language. If YOU do not honour YOur language 
how can there be unity and intearitv 
in the country. • 

SHRI SHY AM LAL Y ADAV 
(Varanasi): Mr. Cbairnlan, Sir, wbile 
discussing the demands for Grants or tbo 
Home Ministry. J would say that tbe 
work done by the Ministry during the 
previous year in the direction 01 provjdio, 
solution to the various difficult problems 
fac.ins the country is indeed praiseworthy. 
It IS true tbat the State Governments are 
responsible for carrying out most of the 
major funclions of the Home Ministry. 

, Tbe Centre cannot interfere much in their 
work because law and order, all. maUers 
relatina to police aDd admiDistration of 
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justice are State subjeots. But whenever 
there is some major issue, with wbioh 
several States are concerned or when it is 
rei_ted with a national policy, tben tbe 
Union Government bas .to step in. In 'such 
a situation, the Union Government bas'to 
take action for safeguarding tbe Unity aDd 
integrity of the country. Recently, the 
Central Government took timely action 'in 
Punjab and Assam ill order to find a 
solution to their problems. The efforts of 
the Centre in normalising the situation In 
the two States is laudable indeed. Dis-

cussions have been held more than once in 
the House in this connection. I think there 
has been a change for the better in Punjab 
after the issue was discussed in tbe House. 
We hope that the Government of Punjab 
will act with greater firmoes~ and put an 
end to cxtr~mism. Again, I would like to 
reiterate what other M~mbers have already 
mentioned that communal tension i~ in-
creasing in Northern India. It is a matter 
of serious concern and the Home Ministry 
shOUld t: kl.: (Jncrete steps to deal with the 
situation. In this' context, the Prime 
Minister bad called a meeting of the 
National Integration Council which was 
kttended by all the members and discussions 
were held 00 this issue. But this subject is 
a matter of great anxiety. Tbere had been 
large scale disturbances on the issue of Ram 
Janam Bhoomi or the Babri Masjid in 
Ayodhya. I agree with Shri Tiwari when 
he said that neither any attention was paid 
nor any step was taken when communal 
feelings were being inflamed in many 
villages and towns of Northern India under 
the leadership of Vishwa Hindu Parished. 
Besides, no assessment was made of the 
likely impact of this propuaanda. But DOW 
the situation is that there is a state of 
unrest in Kashmir as well as in other parts 
of the country. An hon. Member just 
now referred to the disturbances in Kashmir. 
In this r-:gard I would like to say 'tbat I 
also had the opportunity of visiting Kashmir. 
Whatever we observed there, we bave 
presented it in our report to the Conaress 
President. I would only say tbat tberc 
had always been an enyironment of amity 
and brotherhood in Kashmir. So, 
whatever is happening at present is d'is-
graceful and deserves our cotxtemnltion. 
I bope tbe people of Kashmir would endea-
vour to restore tbe old relatioDships. Blforts 

Ibould be made to ensure that tbere is Dot 
a liagle mJsratioD and tbe peoplo mU$t be 
made to' feel secure and safe. ' Similar 
eWarts should be made in other States also. 
Varanasi and its neighbouring villages ba", 
been disturbed for a number of montbs add 
a state of tensioo baa 'been created there. 
The Indian Government shOUld find . a 
solution to the problems but at times it 
is not possible to do so. Now tbe RSS 
workers 80 from door to door in villases 
and distribute saffron colour flags on which 
'OM' is inscribed. They urge people to 
display sucb nals. There can be DO 

objection If the people do it out of religious 
sentiments or faith but there should Dot 
be any deliberate efforts to hurt otbers or 
to create doubts in their minds. 

Similarly, tbe Muslim Action Committee 
also announced that black ftags would be 
hoisted; this resulted in creating distur-
bances in several areas. I would request 
tbe Indian Oovcrnmcnc to pay serious 
attention to ·this issue and find out some 
appropriate solution after boldiog talks 
with tbe different political parties so tbat 
la wand order is not disturbed, Communal 
tension is not created and due respect is 
shown to all tbe religions. And as 'rar as 
possible protection should be liven to it. 

16.05 hrl. 

(SHIt! SHARAD DIGDE I" the Chair] 

Sir. secondly, I would like to say tbat 
the State Government is largely responsible 
for the incidents of crime like murder and 
robbery, as well as other kinds of misbaps. 
The role of tbe police in sucb caSes is 
often ,not above board. Recently, in our 
district. Ram Cbandra Yadav, who was a 
lood Cooaress worker, as weH as the Gram 
Pradhan. was killed along with seven 
members of his family. The criminals had 
attacked them while tbey were aleepiol at 
niahe and bad backed the inDocent children 
to death. They were criminals and anti-
social elements. The Opposition leaders 
tty ·to make political capital from such 
incidents "altboulh they talk ditferently in 

'tbe State "Isembties. This is a matter or 
areat anrlety. . ·Oae of ,tbe Opposition 
leaders . went there Bnd declared in' ibis 

'iapeecb 'that ~his' was'the result of ,tbelin-
letbal' rivalries 'of 'tbe RuUq party. 'aDd 

t.1to:tllc outQ_e of ....am. l'feeJ'jI'" 



were iloorant of'1t and there bas been lomey 

tension in tlrat area. Some criminal" cle-
ments had joined bands to wipe out a 
family. They were hardened' criminals who 
had committed' a crime. But the Home· 
Minister must order an enq",iry so· tbat 
these people Gould 'be exposed. The people 
who were involved in tbis crime had 
supported a particular party in tbe oPP,osi-
lion during the Jast elections. I do not want 
to mention the name of tbat' party. You 
should hold an enquiry to find out wbich 
political party had been supported by them 
......... 

SHRI ZAINUL BASHER: Tbey had 
supported tho Janata Party. 

SHRI·SHVAM,LA-LYADAV,: On. one 
side they usod, tQ. boist ~ tbe· flag, of· tho 
Congress party and 00· tbe other side tbey 
used to hQist the flags· of· tbeir own party. 
Tbo Opposition parties ill our country, 
eocoara,o tb. criminal elenaeats and UD--
necessarily accuse us in Older to bide their. 
own shortcomiog,.· 

I think some of our friends were referring 
to Uttar Pradesh., I. wish to say that the 
Chief Minister andl his coUcaapes are dealina, 
with the law and order problem in U.P. 
with courage. undustaDdin& and patience,,,. 
and. baNe been successful in this endea.vour. 
It is not easy to lllaiRtain poace, in. a State 
with such lar~ pop,_uJatiQn. Yet he 
endeavouted in spite of aU·. t~. tensiQns and 
host.ile feelinas aad was. successful, io 
establishing peace aDd harmony there. Thero 
may have been certain. minor incidents of· 
crime. wcbich· are qui.te normal; otherwise. 
there can .be, no IroUQd for Dot praisma that 
Go¥eroment.: 

Sir. finally, I. wish to speak on the 
subject of vesting tbe police with more 
powers. The authority of the police force 
is increasing day by day. BYery Govemment 
regardless of ·its politieal affiliation, whettler 
in Soutb or in Nortb\ is ill favour of' givirta' 
more and more powers to the·.polioe. O.r 
laws, wbether it 'is I.P;C. or Cr. P.C. or any 
otber Act, give unlimited powers to· the 
police. But merely vestina the police 
with more powers would DOt· solve any 
problem. If· tbis were true then lb. same; 
would bave been done when the Anti 
Terrorist Bill was broulbt by Sbrl Cbavan., 
Yi~o ", •• b~~ q:.. ~., f4iD~tof· 9., ."'t 
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occuiOn, al80 I ,bad . pointed out tbat unless 
tbe,poIice worked with full loyalty, impartia-
lity aDd commitment, mere vesting of 
authority would not do because it is difficult 
te find a single laudable example of the 
police performance, anywhere in the country...s. 
III any case they are vested with enormous 
powers a6d are capable of insulting and 
defamiDl anybody, although it is not easy, 
to take"action against them. As such 1 would 
sU8lcst ·tha& if Government wants to give 
more powers to the police, t bese should be 
wen defined and limited. The police enjoys 
power in every department and J would like 
to give an illustration in this connection. 

The. hon. Home Miohter may kindly 
visit aoy,area in Uttar Pradesh, in order to 
see for bimself the conditions'_ of the police 
admioistrati'on. The roads are blocked every-
where and two to four policemen are 
stationed at all these points. Their purpose 
is .to extract money from the drivers of tho 
buses aDd trucks. If you cannot exercise any 
chock. on the police it would be better to 
collect money from tbe truck owners at 000 
place and divide it between all the police 
stations. But there can be nothing worse 
than the police stopping people at various 
points and humiliating them, and on top of 
it no attention is paid in case a comblaint 
is made. The situation is the same in very 
State and it should be inlproved. Today, the 
trucks soins from Gorakhpur to Banaras 
have,to pay Rs. 500 whereas earJier they bad 
to pay only Rs. 100. Where would those 
Rs. 500 be deposited 1 When the Minister 
represents the people and has taken the oath 
OD their behalf, he must not forget tho 
manner in which the police behave with tho 
common. people. When you were not tho 
Minister, how did the police behave with 
you 1 Everywhere it is the same. Even the, 
CPM ,Government in Bengal is always ready 
to defend the police. There the police bad 
misbebaved with a lady Member of Parlia-
ment.· I had hoped that the Opposition 
Members, who ·always criticise the Govern-
ment· aDd· whose party is· running tbe 
Governmtnt in Denaal, would have con-
demned tbe action of that policeman who 
misbehaved IwHh a lady Member of ParHa-
ment and thus set an example here. W. 
would then have believed that you are setting 
an, example. But you tried to de-fend 'the, 
action of tbat policeman by arguing in bis 
favour" It is not proper tbat you bJamt the 
.~~tecS ·'fOJ're$,pt~tive. 9f tlle people~ . 
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SHItI BASUDBB ACHARtA (Bankora): 
If the Mombers of your party misbebave 
then ..•••• 

SHal SHYAM LAL YAOAV: Because 
your party is in p()wer there you justify the 
action of the police. But what I want to 
stress is that tbe behaviour of the police is 
the same everywhere. Therefore, you must 
condemn the wrong action of the police and 
praise their good deeds. It is true that tho 
complainant does not make proper complaint 
to the police. It is the general impression 
tbat the police make false cases and arrange 
fake witnesses. So, no one is prepared to 
give evidence. Tbey think tllat it is for the 
police to arrang' for witnesses on their own 
and they have 00 responsibility. One may 
bave been an eye-witness to th~ incident but 
one does not want to give evidence. The 
need of the hour is that the State Govern-
ments a~ well as the Central Governm:nt 
should take a bold decision that whatever 
statement the witne:\s gives, the police should 
tape record it. The prosecution should be 
launched on that basis otherwise not. Often 
the case does not su~ceed as no one comes 
forward to dep'1se the right thing. 10 thi" 
way a number of c'i~~ fail. When we want 
to reorganise our police set-up on the model 
or the scotland yard police and want that 
our police should follow the ideals of the 
Scotland Police, tben the citizen~ of this 
country should also be~ome honest and 
conscious of their duty, ju~t like the citizens 
of that country. I' a person strikes a lathi 
blow on another person and if that person 
suffers injuries, be lodge~ a complaint against 
four persons so that the cac;e is registered 
under section 147 and 149; but there are 
cbances that the case might be quashed later 
on. So, if we want change in the police set-
up, we will have to pay attention to many 
other things. The police should note down 
the same statement which a person makes 
before them. Tbey sbould not arrange (or 
witnesses on their own. Whatever the witness 
says, should be recorded. If the case is 
undely prolonged, it creates many difficulties. 

In tbe end, I would conclude by raising 
one more point. The quota for I.A.S. and 
I.P.S. fixed in different States should be 
filled. We observed in Kashmir that the 
State Government does 110t want to fill tbe 

quota or I.A.S. and ·I.P.S. aDd the promo-
tiOn of the State employees is a) SO Dot beiDl 
effected. Not ooly tbis. they even do not 
want to appoint tA.S. and I.P.S. officers io 
their state but want to appoint only pro-
mOlees of their State everywhere. This kiDd 
of fcelioa is found in every State. I would 
like to say tbat the State Governments 
should fill whatever quota has been fixed by 
the Centre for I.A.S. and I.P.S, ~fticers 80 
as to maintain their control on the State. 
through these officers and efforts should be 
made to ensure that the State Governments 
function properly. With thoso words I 
support the Demands for Grants pertainiol 
to the Ministry of Home Affairs. 

·SHRI MANIK RBDDY (Medak) : Mr. 
Chairman, Sir, I am bappy to partcipato ia 
the discussion on the Demands for GraoVl of 
the Ministry of Home Affairs. All of us 
know that the economic and social condl. 
tions are deteriorating day by day. Com-
munalism has risen its ugly head once again. 
We do not know bow many precious liv. 
have been lost and how much property bas 
been damaged during tbe communal riots in 
the country. The details regarding the 101. 
of life and the value of the property demaged 
bave not been given so far. We do not know 
bow many industries had to pull thoir 
shutters down due to communal frenzy. 
Only recently about 40 industries were 
completely ruined in Batala during com-
munal riots. Inspite of all the incidents, wo 
do not have any detailed report 00 
communal clashes in tbe country. So, Sir, I 
urge the Government to bring out a white 
paper on communal riots in tbe country so 
that we can get all the details about tbo 
clashes, lives, and property lost, and also to 
tbink. about taking remedial measures to 
check th~ communal violence. Through tbis 
august House, Sir, I request tbe hoo. 
Minister to bring out the white paper OD 
communal riots in the country. 

Sir. our intelligence has failed us timo 
and again. The working of intelligence i. far 
from satisfactory. No body knows what our 
intelligence people are doing. Whether tbey 
functioning at all is doubtful. Our late Primo 
Minister was murdered in broad day liabt. 
Yet our intelligence knew nothiog about it. 
Recently Charles Shobbraj and other DOt· 
orious criminals bad escaped from tbo prisoD 

1,."'J"" 
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which was supposed to be 8troDl1y luarded. 
Yet our intollipnce department could Dot 
detect it. There were maoy attacks on tbe 
diplomatic corps stationed in Delbi. In aU 
these cases our intelligence department failed 
miserably to collect any advance information. 
Sucb is tbe functioning of our intellijence 
wing. Not only they failed to collect advance 
information but also could not solve tbe 
mystery behind many incidents. The 
American ioteUigence could uncover a plot 
to kill Shri Rajiv Gandhi when he was on a 
visit to that country. The American Intelli-
• once could successfully foU the attempt to 
kill Sbri Rajiv Gandhi and bring to book 
tbe cuplrits. It speaks volumes about tbe 
efficiency of American Intelliaence Depart .. 
ment. Ours is a larao country. To adminis-
ter it effectively, we need a razor sbarp 
intelligence department. We have to 
thoroughly overhaul and tone up our secret 
lorvice. Our intelliaence personnel should be 
liven proper training in modern methods. 
In addition, tbey have to be provided with 
modern equipment so that they can discharge 
their duties more effectively. They must be 
thoroughly equipped and trained in sucb a 
way as to enable them to aet reliable in .. 
formation in advance. I hope the Govern-
ment would take steps to tone up and 
modernise our intelligence service. 

Sir, the student unrest in the country is 
growing day by day. Our campuses are no 
more peaceful abodes of learning. In 1984, 
tbere were about 6603 student clashes. while 
the figure has gone upto 11937 in the year 
1985. It shows steep increase in the incidents 
and shows how fast the unrest bas been 
spreading amoDg tbe student community in 
tbe country. So there is a need to brina a 
chaoac it} tbe thinking amona the students. 
There should be a psychological change. Tbe 
top acadamicians should be consulted to 
tackle the unrest amona the students. 
Students have to be provided with quality 
education and training. Then only it will be 
possible to bring a transformation in our 
student community. I bope tbe bon. Minister 
would loon initiate steps to cleanse our 
campuses and wipe out unrest amODI the 
students. 

Sir the situation in the country is Dot , . 
peaceful. Many riots are takina place In 
different parts of the country. Riots arc 
takina place in Gujarat, Punjab, Tripura 
• ,~ ~~Dipa~. T~~ 11'"'i~D ~~ ~t.tI9r~'i~, 

from bad to wone In tbele States and fa 
fact tbe situation is ,rim in the States. Tbi 
communal clashes and tbe insuraen,t activi-
,ties are on the rise. Sir. I can understaDd 
border clasbes taking place between two 
Dations. But it is strange and 8urpriaina to 
know two of our States Assam and Naplaad 
arc c)asbiD, over the border issue. Tboulb 
there is a sort or ceaseftre at the mOb'eot. 
no ODe knows when the violence erupts. A 
compensa tion of Rs. 1 crore and 62 Jakba 
bad been paid to the vicitms in Assam alon8. 
One caD easily estimate the overall loa. 
during thtle border clashes. The Compensa • 
tion was paid only when the cases had come 
to light. Tbere are many instances wblcb 
had not been reported so rar. In the Uabt 
of these happening, we bave DO other ,0 but 
to strengthen our police force. The police 
force has to be provided with many more 
jeeps for tbeir quick transportation and aJlo 
tbey bave to be supplied with model'll 
equipment so tbat they can discherle their 
duties effective1y. Most police stations and 
outposts have to be opened. I hope tho 
Government would take these measurOl and 
combat effectively the communal clubea. 
insurgent activities, border clasbes and .ee 
tbat the normalcy is fast rostored in the 
country. 

Sir, the crime rate is loing up in the 
country aod espcciaIJy in Delhi, tbe capital 
city of the country. In the past one year al 
many as 2.700 crimes bad taken place in 
Delhi. There are money more cases whIch 
were not relistered or reported. So in, order 
to cbeck the crime rate in Delhi, there i. an 
urgent need to modernise Delhi police. 

Now, the Homo Guards and other cIvil 
defence forces are beiDg utilised for tbe 
benefit or organisations like Delhi Transport 
Corporation. Instead of restricting tbeir 
services to a particular organisation, it II 
better if tbeir activities are expanded to other 
fields so as to utilise tbeir services in a 
better manner. The Home guards and other 
civil defence services must also be modernJ.-
ed so tbat they can serve the society ill • 
better manner. 

. Sir, tbe National Police academy a' 
Hyderabad needs improvement. Hence tb. 
Itep. sbould be taken to improve our 
premier instination whic~ 'ra~, tilt polq ffIMn.a, tho ' "I. . • 

9~.. 9 ' .. ~~t~l! 
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Sir. tb, various recommendatioDi of 
National Police Commission ba ve DOl booB 
implemented so far. Tbese recommendatiOO8 
whiQ arc meant for improving tbe poliQe 
• 4miGistratioD sbould be implemented as 
.arl~ 'as po86ible. It will ,help in arresting tbe 
fast Gcterioratioa law and order situation in 
the eowwy. 

Sir, Indian Administrative'Service enjoys 
tbe pride of place among the civil services. in 
tbe count'ry. I.A.S. is much more attractIve 
than other services like I.P.S. That is tbo 
reas~n wby many I PS officers leave tbeir 
jobs anel &0 for I.A.S. Doctors and engineers 
allO appear to be enamered of the lAS. The 
Police service is losina the services of many 
promisiog and efficient officers. So in order 
to arrest this unhealthy trend IPS should 
also be treated at par with lAS and all tho 
benefits tbat 80 with JAS should be extended 
to IPS. lAS and IPS sbould not be treated 
ditterently. If this is done the greater 
attraction for lAS wilJ subside. 

'Sir, tbe Home Minister is Jooking after 
various matters connected with various 
Ministries like, Healtb, Animal Husbanry, 
Agriculture and Rural Development etc. As 
sucb, tbe Home Ministry haa become 
unwieldy. Much of the time and energy of 
HOI'De Ministry is beinl wasted in attending 
to the matters which are not strictly relevent 
to the Home Affairs. As a result, the Home 
Ministry is not able to concentrate much on 
Internal security. So, I suagest that tbe 
matters pertaining to other Ministries should 
not be clubbed with Home Ministry and 
only the concerned Ministries sbould attend 
to tbose matters. This step will enable, tbe 
Home Ministry to concentrate on internal 
security. It will contribute in improving tbe 
law· and· order situation in the country. 

Sit, I want to say a word about under-
traUs. Thete is inordinate delay in courts in 
tryi~1 the cases of undertrails. The cases are 
peftdfng before the couns (or a long time. 
Hence steps should be taken to speed up 
tbe cases of undertrails. These undertriaJs 
spend for S or 6 years in prison awaiting the 
'deci'lon 0' the coutts. In mllDY cases tbe 
courts; pronoutlce the undertrials nob ;.gui1t'y • 
Some of these undertrials have to Undetgo 
- flgotln of Itnptl.onmetit. It milbt well 
"~t t~,J~ ,11 of *Itlf' .u~. IQ . ~~ .. 
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of time. they may turn out to be hatde'tl'_4 
crimInals. Hence speedy trill of thf)lr cases 
is necessaty. 

In the case of bardened crimInals. the 
Govertlluent should try fo adopt a humadi • 
tarian approach in reforming them. Similarly 
while dealing with the juveniles, we sbould 
adopt modern methods to reform them. Old 
and obsolete methods are now being 
employed to reform tbe misguided boys. We 
should give up these old methods and adopt 
new methods to bring a change in their 
outlook. 

Sir, we are eager to industrialise our 
country. Many industries have already come 
up. But lack of security is hampering raid 
industrialisation. Many industrialists both 
within the country and outside are afraid to 
invest bere as tbere i~ no safety or security 
to their industries. The deteriorating law and 
order situation in the country is dampeniDa 
tbe spirit of entrepreneurs. The prosperity of 
the nation depends on the industrialisation 
aDd the industrialisation depends on 
the law and order situation. Hence the 
Government should take steps to improve 
tbe law and order situation. Hence tbe 
Government should take steps to improve 
the law and order situation in the country. 

Sir, we must also strengthen our Border 
Security Force in order to check the large 
inflow of infiltrators who are crossing our 
borders and entering the country every day. 
Proper supervision of our borders is 
necessary to check the inftltratOTs. 

Sir. the Government should try to bring 
a psychological change in the attitude of 
hardened and habitual criminals. The ex-
criminals should be rehabilitated properly 
so that tbey cannot revert back to tbeir 
criminal activities. This win contribute to the 
healtby growth of the nation. 

Sir, I thank you very mucb for livioa 
me tbe opportunity to speak and conclude 
my speech. 

SHRI RAMESHWAR NEBKHRA 
(Hosbanaabad): Mr. Chairman, Sir, I rise 
to support tb~ Demands for Orants of tbe 
Ministry of Home Affairs. First or ·411. 
I would like to convey my eonlratulattons 
and tbanks through you to the hon.' 'tJlJie~ 
t4f#lstet and (40 Jfom~· Mbliiter~ .:t.~_ 



decieioB in the presen,t ciroumsf.·acet wbicb 
will be- helpful in maintaining Dationa) unity 
and integrity. 

It is well kDown that India is a bil 
COt¥lUY witb a yery lo.QI bolder. Wbene·ver 
any ,danaer came r,..om across the border. 
'WI repelled it without any difficulty because 
of our internal streDgth. The foreian powers 
realised ,that they cannot succeed by creating 
trouble at the border alone. So, tbey tried 
tQ distJ,.lrb the internal security. tbe result of 
which is belpre us. In aU our border States 
be it Jammu and Kasbinir, Punjab, 
Rajas,than or tbe North-Eastern States, 
efforts are bc:ina made to spread a feeling of 
inslCurity and create disturbances in a 
planned ~anner. An attempt is being made 
to disturb communal harmony there. The 
fQreigo powers are fully ir .. volved in tbis 
attempt and kno~ingJy or unknowingly UJ80Y 
citj,21ens of our country and leaders of 
opposition parties are supporting th.m. 

Earlier, Sbri Kabuli Sahib had made a 
speech and referred to the Babri Masjid and 
Ram Janam Bhoomi in it. I do not want to 
go into details, hut I have concrete proof 
with me tbat when I visited Kashmir, I saw 
in Anantnag that pro-Pak slogans were 
written an the walls of the Degree College. 
I do not want to go into tbe merits of the 
rule of the Shah Government or the Farooq 
Government but I would like to say that all 
these things do not develop in one day" 

When our la te Prime Minister, Shrimati 
Indira Gandhi used to say that the unity and 
the integrity of the country was in danger, 
the leaders of the opposition parties used to 
say thQ.t In4iraji was raising the bogey of 
daQler to the unity land integrity of t~e 
country to win votes. Now when tbJS 
apprehension bas proved true, tbe opposi-
tion are maintaining silence. When oor 
Prime Minister, Shri Rajiv Gandhi says the 
same thing, the members of the opposition 
parties do not take it seriously. 

The. Minister of State in the Department 
of .nternal Security had made many good 
points in his speech. I support them. He 
said that 2200 kms. long road would be 
constructed for solving the north -eastern 
problem and be further said the more 
allocation bas been made for its development 
in tbe Sixth and the Soventh Five Year Plan. 
I luppor& -bim ifor tbis also. 
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All ·tlM leaden of the oppoeitioa partia,- who 
spoke bere, have said that there is a sen .. of 
insecurity in the country at present. I would 
like to remind tbem tbat tbe country it 
made of all tbe States and in several 
States non congress parties are also in 
power. Take, for example, the Gove.r.oaaoat 
of Andbra Pradesh. The Chief Minister 
N.T.R. talks about nothing else but Telusu 
Desam. He has never talked of tbe national 
unity •••• luterruplionl) 

[Ellgllsh] 

SHR'I ·M. RAOHUMA REDOY : Point 
of order, Sir. We are Indians first and then 
only we are Andhra!il. Sir. he is misleadiDl 
the House. These things sbould be expuD8ed ••• 
(Interruptlon&) Andbra is a safe place wilen 
compared to other States. You want -to 
create in Andbra another Punjab. You 
are unnecessarily raising this issue. 

\ [TranJ/atjon] 

SHRI RAMESHWAR NBEKHllA 
(Hoshangabad) Andhra Pradesh . baa 
witnessed more violence than otber p18QOl. 
Toe verd ict of the High Court shouJd be 
implemented ... (Int errupt Ion,) 

[English] 

SHRI ARUN NEHRU : When they 
spoke, we never interrupted them. 

SHRt P.M. SA YEED If it .il 
unparliamentary, you can ask (him to wjth. 
draw. 

SHRI M. RAGHUMA REDDY: Wb, 
should he take the n8.lDe of Mr. ltama 
Rao ? .• (lnterrJlptiolU-) Andhra Pt.dcab i. 
one of the States. We are Dot "'ti-
tlationals. We are more national tban you ••• 
(Interrupt/lin,) 

MR. CHAIR.MAN : Please p"()~0e4. 
tbere is notbinl wrona. 

[ Translatlolr] 

SMRI RAMB.SHW All ~SSJQl~ 
You .oust :topJy to ,.bj, point. 

(Interruption,) 

[English) 

SHRI M. 'RAGHUMA 'RBf>DV f ..call 
you provo 'it ? 
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SHal RAMBSHWAR NBEKHRA 
J can. 

SHRI RAM PYARB PANIKA : Thele 
are factI. There is DO need to prove it. 

(Tram/ation) 

SHRI BALKAVI BAIRAGI (Mandsaur) : 
Mr. Chairman, Sir, what other name except 
N. T.R. can we take in the context of 
Andhra Pradesh. 

(Interruption,) 

SHRI RAMESHWAR NEEKHR/\ 
Mr. Chairman, Sir, when tbe hone Members 
sittinl on tbat side can talk of Bihar and 
Uttar Pradesh. can we not talk about their 
Slate. Why are tbey on their legs when we 
talk of Andbra Pradesh .•. (1nterruptlons) 

When violence toolls place in Andbra 
Pradesh and when influential people made 
Incroacbement on the land of the POOt. the 
Government of tbat State did not take aoy 
action. Now tbe Higb Court bas pronoun-
ced a verdict in favour of the poor. The-
State Government should ensure that 
possession of tbe land is restored to tb~m. 
But I am sorry to state tbat no actlon 
hal been taken in this respect to date •.. 
(/nt.rruptions) 

SHRI C. JANGA REDDY: (Hanam-
tonda) : No State other than Andhra 
Pradesb bas implemented the Land Reform 
Acta whether the Government there was of 
tbe Congress Party or any otber party. 

SHRI RAMESHW AR NBEKHRA : 
The whole country knows that after the 
present Government took over, Hyderabad 
witnessed more communal riots than any 
other area •. . (Interrupllon,) 

SHRI BALKA VI BAIRAGI: I would 
like to submit that when tbey feel irritated 
00 hearing the Dame of their leader, wby 
do you uttar tbe name of their leader? 
(lnte"uption,) 

SHkl C. JANOA REDDY: We are 
prepared to hear the name of our leader but 
do not want to bear anythina agaiolt him ••• 
(Interrupti on,) 

He is our Chief Minister .•. (Interrupt/om) 

SHRI RAMESHWAR. NEEKHRA : I 
WOUld like to 8ubmit tbat wben the Minister 

of State in the Ministry of Home Atfaira 
intervened three days alO, aU the Membert 
bad praised his speech and his speecb was 
really praisewortby. In his speech be 
exhorted aU tbe national parties and the 
people oftbe Dation and the Members of tbo 
Parliament to safeauard the national unity 
and tbe ibtegrhy of tbe country. He 
appealed to them to maintain communal 
barmony. The Prime Minister of tbis 
country wants to solve the problems of the 
country. He·has tried his level best to· 
restore peace in Punjab, which is burDin •• 
Similarly, he has made all efforts to solve 
the problem of Assam. But the purpose 
with which the Punjab Accord and the 
Assam Accord were entered into, is not 
being fulfilJed by the respective State 
Governments. He kept the national pers-
pective in view while coming to the 
conclusion that if there is unrest in both tbe 
States, the whole country will remain 
disturbed. The Akali Government after 
coming into power released those people who 
were involved in heinous crimea. 
(/ntl!rrllptions) And we are seeing its result 
today; the way tbere is tension in the 
atmosphere and murders are being commit-
ted ... (Interruptions) There is no freedom of 
speech in their party. There is ODe man 
show there. (Interruptions) 

[English] 

SHRt ARUN NEHRU : We have not 
been critical of anybody. Let everyone have 
his say. If the hone Member wants to say 
something, he will have an opportunity to 
say. 

We did not disturb the hon. Member 
from ADdhra Pradesh when he was speak-
ina ••. Everything goes on ... 

(Interruptions) 

Whetever it is. you will ha ve your 
chance. We will reply. 

MR. CHAIRMAN : That much freedom 
of speech is there in the Houle. He caD 
criticise; yoU can' reply. I t is, after aU, • 
debate. 

[Translation] 

SHRI RAMESHWAR NBBKHRA 
Similarly, in Assam ... U"tl,ruptlo",) 
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SHRI C. JANOA REDDY : Wbo 

liquidated tbe Naxalites? N. T. RSlmarao 
bas done it ..• (lnle"uptlonJ) 

SHRI BALKAVI BAIRAGI Shri 
Janaa Reddy's leader chaoae colour quite 
of teD. 

SURI C. JANOA REDDY: Our leaders 
are same during day as well as night. I 
want to say that after Shri N.T. Ramarao,' 
took over the reins of office, the Naxalites 
have been liquidated. He has solved tbe 
problem of law and order •.. (Interruptions) 

(Enllish] 

MR. CHAIRMAN : Why don't you 
allow tbe Member to speak? Let the 
Member spe,ak. The reply will be given by 
the Minister, by the Government. 
(Interruptions) 

[Translation) 

SHRI RAMESHW AR NEEKHRA: So 
far as the Assam Accord is concerned, the 
whole of the country is aware of the spirit 
with which the hon. Prime Minister, 
hone Home Minister and the Congress Party 
had entered into the Accord. The Congress 
is not in power there. We were aware of 
this also that if his voice is beard there, we 
shall not remain in power. But inspite of 
tbis-whether we could fronl a Goveromen t 
there or not-the Congress party gave top 
priority to the unity and integrity of the 
country. Just to prove this. Shri Rajiv 
Gandhi signed the Accord. But today the 
Chief Minister of the State is not having 
tbose feelings. Former Ministers are being 
assaulted: Congressmen are being attacked. 
(Interruptions) The way .the Government is 
taking decisions there, the Bengali minorities 
and tbe Muslim Minorities etc. are feeling 
isolated. I have visited the North Indians 
living there. They told me that they have 
been there for the last rour generations. 
their ancestors were born there, their land 
and property etc. exist tbere, tbeir relatives 
live tbere but people ate talking of sending 
them also out of the State. 

Mr. Chairman, Sir. I wou1d request tbe 
hOD. Home Minister that without interfering 
in any way, the State Government should be 
liked to remove tbe sense of . insecurity 

amona the people. I fully endorse the atate-
ment of the Home Minister. Ho has conce. 
ded that tbe way our police is functionia. 
and the way criminals in tbe country bave 
adopted modern techniques, the crimes caD-
not be completely wiped out. The terrorists 
or the otber criminals attack witb stenauns 
whereas our Home Guards or tbe policemea 
have just a stick in their bands. How can 
then we succeed in combating crime. 

Similarly, I congratulate him for intro-
ducing the scheme to impart training to the 
police force and for allocating funds for the 
purpose. I want to request that the respon-
sibility of social security of tbe people who 
are working in the police force is also yours. 
To speak in favour of tbe police is tbe most 
difficult task today. Sometimes some un-
foreseen accidents and natural calamities 
take place as a result of which even the 
good work done by tbe administration and 
police goes waste. Take yesterday's occu-
rence at Hardwar. I bad also gone tbere. 
Everyone had praised the admiuistratioD for 
tbe arrangements made there. People bad 
bathed comfortable at 'Har Ki Pauri' where 
the crowd was expected to be the maximum. 
Althougb there was not mu,h rusb, still an 
accident occurred there and many person 
died. In this way where tbe police deserved 
bouquets, they got getting brickbats. Any-
how, tbese things will continue. But I would 
request the hon. Home Minister tbat be 
should pay attention to th.eir social security 
also. Attention must also be paid to bow 
they are Jiving and in the surroundings tbey 
are living '1 How much salary they are 
getting? Can they lead an honest life witll 
that pay? These things sbould be gone 
into. They neither get houses nor any other 
facilities. Their children do not get 1000 
education. To meet these demands the, 
have to resort to other means. If you waDt 
that the standard of tbe police of tbe COaD-
try should rise then you will have to tak. 
the responsibility of their social security. 
The hone Home Minister bas not revealed 
the names of the 14 organisations whicb are 
receiving Rs. 200 crores from abroad. I 
would urge tbat strictest actiOD be takeD 
against those 14 organisations because J 
tbink that one of the organisations is rUDO-
tioning in my constituency also. A bfl 
tragedy occurred in Bhopal in the Unioa 
Carbide factory. One of the aforesaid 
organisations instead of praisiol the GOYe .... 



[.ri,Il ...... r Ncekhra] 
meat for belpioa tho victims so mucb, 
I. ereatina' an atmosphere al_inst tbe 
GO'fernment. 

" I want to submit to tbe Iten. Home 
Miailter that lAS and IPS pr9batioael'l 
after letting training in Debraduo-Mus&OOrie, 
tour the country. One of tbe places they 
visit is Vankheri where ;tbat organisation is 
ac.tive. They 10 there to learn something 
"rut stay for one Digbt and tbere they. are 
im.-rtcd information about the preVlOUS 
administrators. They oblige them in other 
W .. ~S 80 as to maintain their strenglebold ~on 
the administration. You should take actIon 
aaainst sucb people and tbe provision of 
lAS, I.PS officers staying for one nigbt there 
and lear·ning something may kindly be done 
I..W.Y with. 

1 want to congratulate tbe bon. Home 
Minister for tbis a'so-though tbe opposi-
tion parties in the country were ac~u~tome4 
to tbis tbing that unless Home MlllIstry .•• 
Shri Jl1 nga Reddy, please keep silting, where 
are you loins ? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF INTERNAL secu-
RITY (SURI ARUN NEHRU): He is 
com,ins bere. 

SHRI RAMESHWAR NEEKHRA: 
Sbri Janga Reddy and bis party were accus-
tomed to this thing that the Government 
wbich does not set up more and more 
CommissioDs and does not make more and 
more arrests, is not working properly. 
D~ring tbe Janata regime, they arrested late 
S,hrimati Indira Gandhi, in spite of ~er 
beina a woman and filed petty ,cases agatnst 
bet io Arunacbal Pradesh and Nagaiand; 
our Government does not function in tb. t 
way. When they find tbat our. ~ovemment 
i. Dot settiol up such CommlssloDS, they 
fee1'tbat tbe Home Ministry of our Govern-
ment is not working propcr1y and they put 
• question mark against it. Our Govern-
ment does Dot set up Commissions and does 
Dot harass people in this way. The way 
efforts are being made to improve tbe 
worldQI of tbe police wi tb a po~itive 
approach. to maintain tbe unity aDd IDte-
Idty of the couotry and protect ioterDlI 
.eeurity, tbe Govel'DJl)ent deserves a pat for 
u..t. 

Lat.)y, II -Nt to ..... t him tbat, ~ere 
8.(,,~ sClc\ipn.of.,Cr_ P,C. 00 ' .. 
basis of which tbe pOIiQO,bata_s thll*JpIe. 
Tbese sections are 107,116,109, 110. The 
p(Niee keeps Id~ ,,~ple dotaiood and in, the 
QA~ of '''lf~t;y b".a58eS fbe.m. ,The poljce 
bas been given the right to arrest. If .... 
sections are dropped, it will definitely be a 
very lOad st~,by the ,(iIJYcramcnt. With 
tbese wOlds I oooe apin ... 

SHR'I RANBIR SINGH: Those seetioos 
are very necessary. You raise some ,otlter 
point. 

SHRI RAMESHWAR NEEKHRA: So 
far as Jaw aod order situation is concerned. 
it depends GD judiciary also. Lakhs of 
cases are pendiaa decision in ,tbe CouBtry. 

MR. CHAIRMAN: You bad ,~oDclu .. 
ded. 

SHRt RAMESHW AR NEEK..HRA: I 
had not concluded. He interrupted. You 
llave tr.ied to sett1e the cases through- tbe 
Lok Adalats. In Madbya Pradesh day 
before yesterday SOO cases were decided in 
ODe day. People do DOt get justice in time 
Wlbicb ,affects the law and order situation. 
The police barasselt the people ,"rho oome 
forwar4 to tender evidence.Wben an offender 
i8 Dot OCI)ovicted even after witnesses b.,ve 
deposed against him. . Them feeling of in .. 
securinl4ome. io the minds of the people. 
{, dJerotore, request that arranlements should 
be made to live the people early justice. 

I cooclucle by ,up,porting the Demands 
fer 'Grao-ts of ,tbe Mi.nistry of Hoac 
Affairs. 

(E"I'lshl 

SHRl WANGPHA LOWANG (Afuaa-
.chal East): ,Mr. Cbakman Sir. I rise to 
'.pport 1be ,buclaet proJ')C)sal UDder . the 
COIlf;ro1 cf, ,the Mini'try of Home Afhin. 
The Gov:eromcDt, under the leaderforbip of 
Sbri ,ltajiv Oandllli, is .taking all tbe \ltepa 
with all earoOltoess to' root out ami .. natioaal 
and anti .. social elements ·from the 'co ... " 
and to brios about better administration. 

I t~illk, we, should all ,s~pport .Dd co-
op~rate. We are aJJ aVl8re of. *be ~ 
bappeoin,s jn Punjab auld we "'10 "'-lUJr 
cxporieoces of tbo bappeniDls iD the Dortb-



eatdrn States 'of our Cbutitry. In wtrl~ of 
tlre l Stat. tbe fiolencC, IdtJrDidatiob, tiffio. 
and (btett of deltabfUsatiob bave become 
tbd order of the day. We should all be 
very carefUl. 

Luckily, Arut1achal from .here I come, 
bas so long been a pea'teful area. Unlortu-
natcely Arunacbal Pradesh duting' the Britisb 
days was consldere'd as a buffer tertitory 
between our country, China and Burma. 
Thtte was no proper admioi'Stration and DO 
development activIties. As a result the 
people there remained cut-oft' from tho main 
str~m of natio'nal Ufo. Fortunately after 
Independence out Government bas taken 
up regolar administratioD. It was dutln, the 
days of Our latc Prill1c Minister II Sbrimatt 
Indira Gandhi, that in 1975 Arunachal 
Pradesh, wbich was known as North EasterD 
Prontier Ageney, attained the statu. of a 
uaion territory. It Is still 8 Union Territory. 
Its security and taw and ordet problem is 
not on1y tbe contern of tbe adminstratioD 
tbere, but also of the Central OoverbmeDt. 

Sir, Arunachal Pradesh Is a very sensi· 
tive area particularly, bordering Burma, the 
Tirap disttict is becoming very sensitive. 
PeopJe living in the border areas are in pante 
because of the underground activftiea from 
across the border. I had recently visited a 
number of places in the botder area of 
Tirap district. and people were expressltJ8 
their panic as during the last year 16 people 
were kidnapped by the underground ho$tiles. 
Of course, most of tbem were released but 
4 are· still in Butma. As the entire Buhna 
border bas got no propet control by the 
Burmese government it has become a sanc-
tuary of the undtrground element's. Ptom 
across the border all fhese elements are 
giving trouble. People by and large prefer 
Army posting on the border. TheY want 
tbat they should be protected. But at the 
same time Armed Forces Special Power Act 
under wbi~b (be entire Arunachal Pradesb 
territory uJ)t'o the distanee of 20 km' from 
border area was declared as disturbed area 
was to mucb within tbat jurisdiction even 
tbe district and sub-divisional headquarters 
are included. The Army should be confined 
only On the bord~t and Dot so· much . 'area 
should be' declared as 'dislurbe4 arta. The 
disturbed area should be cotiflnf~ to tbe 
bd'def, UplO 'S im,' Th., '" t~¢ '~1fbi of 
'''''~~l', . I • • 

Another luaestloll I waUt to tntk. ~ 
.boUt S.S.B. unit which . is 'fuDctionJt)I""I" 
bom •• luardi in the border area. It is dOhft 
effective aerVicc. This oraanisation •• o:uM 
be strengtbened because they bave beea : dO-
ina tIM;r duty as home-guard a as welt &I 
participatira. in many social and developm .. t 
activities in the territory. This oraaaiut_ 
iI very useful and this should be streDltIaea. 
ed. It is very helpful botb for tbe Ar., 
aod tbe civilians in tbe border area. It acta 
a. a lort of intelligence service also. 

Secondly I feel tbe police force, wbich il 
Mill in a very )'ouog stage in this terri tOI),. 
Ibould be strengthened and local youth 
should be recruited in tbe SSB aDd AI" 
Icrvice. After proper trainin&, they shoukl 
be employed in tbe territory so tha t law 
aDd order are lookcd after by thom 
properly. 

Another suggestion I would like to mit. 
is that tbere is a border dispute betweeD 
Assam and Arunacbal Pradesh aDd 
Neaaland. Sir. Arunachal is a youDi 
U Dion Territory. It is Dot even a Stat •• 
So, naturally, the pressure is more tilte4 
towards Arunachal Pradesh. We have IceD 
very often violent incidents taking place In 
tbe bOrder. So, there should be some SO)otioD 
to this and of COUfte we are alJ tb. lilt. 
States but even in the family if tbere •• , 
disPute amol'tlst brothers and tbe sisteh, . h Ii 
tbe duty of the parents to see tbat . tilt 
dispute is resolved calmly and arrive It_ 
comprom"ise. It is tbe duty of tbe pat •• 
to make tbem understand and that is wbJ' I 
request the Government of lodta to tit. 
initiative to see tbat this problem is 
solved and justice is done. Otherwise, this 
problem will remain and Arunachal, .a I 
said, is a very sensitive area borderinl Chioa 
and Burma. It was only durin, the Chin .. 
'aarenion tbat the entire country came to 
know about Arunachal Pradesb. It was, of 
course, quitc natural when sometbiDi 
happens in any part of the body, the eDdN 
body is affected. so much so, when there w •• 
the Cbincle A"ressicD, tbe entire count". 
folt the pinch of the troub'e in tbe borden. 
So long, it bad remained peaceful. So, Slr~ 
unless we are careful and try to nip tbl 
tbina in the bud, there miabt be. some mOt. 
troubJe in tbe days to come. That is why 
fl.' mUit be' ~earef\)1' and see tbat these 
people 1 IIViOJ'·1o '~boJd~ ~ ·tratt. "" 
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proper administration and are properly 
looked after. With these words, I support 
the Demands for Grants relating to the 
Home Ministry. 

SHRI SHANTARA~ NAIK (Panaji) : 
Mr. Chairman, Sir, the Home Ministry is a 
vital Ministry within the framework of tbe 
coDstitutional set up which consists of 
Internal Security, Department of States, 
Department of Official Languages and 
~par~ment of Home. As such, it plays, 
and it has to play, a crucial role in the 
eDtire administration of this country. We 
all know tbe situation today in Punjab which 
il.oing on and. naturally. and obviously, e~ch 
Member of this House has to share his 
views with respect to tbe things that are 
happening and make his or ber humble 
contribution in that respect. Here is the 
issues where I don't think anybody should 
blame tbe Home Ministry of any Section, 
because it is an issue where everybody 
Ibould involve in this in a systematic and 
$. 
cooperative way so that tbe same can be 
lolved in a peaceful manner. However, Sir, 
I would like to make a few suggestions and 
observations with respect to this issue in 
particular. 

No doubt we have taken now various 
meas",ures, incJuding sending one of the 
topmost officiaig of this country. Mr. 
l\obciro, who is known for his administration 
with iron hand. to take stock of tbe situa-
tion and issue day-to-day orders. But 
apart from the what is required today is a 
atrong will, a strong political will to handle 
iuues wbich come up before this country. 

At this stage, I wou1d also like to 
mention tbat during the last two years, there 
have been several instances of assaults 
murders etc and normally it is observed that 
at some stage in our anxiety to find out a 
solution, there is a tendency as a measure of 

• :f IOOdwlli and regard. to withdraw cases or to 
compromise in any other way. Here, I 
wouJd like to sound a note of warning as 
allo request tbe hon. Minister ~bat when at 
aD y stap a solution is sought to be found 
OQt to tbis issue, we must be very . particular 
with respect to offences which have been 
committed and .. no leniency should be shown 
to the culprits in any manner. 

There is another vital thing to which I 
"oQl4 l,~, ~~ ~~w tb~ J~tentiop of ~b, 

House with all humility.. The hOD. Prime 
Minister in his wisdom 8ianed the Pu.njab 
accord; ho }Val kind enough and went out of 
tbe way to sign this accord with theae 
people. But in future. in my humble 
submission. whatever measures the Govern-
ment may consider to take in respect of 
demands of a particular section or 
community, it should Dot be by way of 
signing any accord. If there arc aoy 
demands put forth by any community or any 
section, whate"er demands are acceptable to 
the Government, tbey should be communi-
cated in writing to them but it should not 
be done by way of linJing any accord 
across the table. The Government on its 
own should accept or reject tbe demands it 
deems fit. This is a vital thing. It bas lot 
side effects. Sometimes an agitation may 
start in any part of the country. Some 
element migbt have a dream of singlog an 
accord with th.o Prime Minister and may act 
in a particular manner in order to derive 
undue political advantaga out of th~t. That 
is why I humbly feel ·that no such accord 
should be signed in future. 

There is another thing about Punjab. 
Whatever assistance is required by tb. 
adm.inistration there, that should, of course, 
be given and you are already giving tbat. But 
if at any stage-that stage mayor may not 
come-the Government of India wants to 
interfere and take over tbe administration in 
their own hands, there are various alterna. 
tives. That situation mayor may Dot 
come. Out of the various alternatives one 
is the President's rule. Somebody su;aested 
martialla w. Some measures have to be 
taken when the Central Government bas to 
intervene. If and when sucb a time comel. 
I would suggest tbat the Punjab Assembly 
should be dissolved at that stage, and it 
sbouJd be declared as a Union Territory for 
a period of five to ten years as the Govern-
ment may think fit at that time. That is my 
submission. That will give direet control 
of the State to. the Central Government. 

These were a lew suggestions with felard 
to tbe Punjab issue. 

Secondly, whatever is gOins OD tbore or 
elsewhere i~ the country, corruption is tbo 
main tbiol which comes on the way. When 
we handle an), law· and order situation, tbore 
~r~ fO~f 'tafc~ '~9~ QOm, ~l1tO ~~ pi~~, 
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..... t is tbe iDvestigation. second i8 the 
proaecutioo, tbird Is tbe trial and ·the fourtb 
when a person is detained in tbe prison. 
Durin, all these proceedings, we have to see 
tbat tbe elements of corruption are checked 
throughly. Also, it shou1d be thoroughly 
processed. I may incidentally mention here 
tbat in the case of Charles Sobhraj. w'ben 
be was arrested in Goa, it was known dlat 
the J)Olice in Goa were not taken into 
confidence. It was also said that if the 
Ooan police were taken into confidence, 
perhaps there would have been no problem 
for tbe Bombay pOlice. Actually Bombay 
poftce on looser deserve any congratulation. 
What I am saying is that we have a certain 
let Up, where the police of a particular 
Territory or a State go to the other State or 
Tenitory, the police of that Territory or 
State must be taken into confidence. 

PROF. MADHU DANDAVATE 
Charles Sobhraj might have taken them into 
confidence f 

SHRI SHANT ARAM NAIK: After all, 
they are their colleagues and they must have 
taken them into confidence. The person 
wbom you have sent to Punjab just now, 
Sbri Riberio is from Goa. And in Tihar, 
when all this turmoil bas been going on, the 
person that you have sent tbere, I.e. Shri 
Sioari, is also a Gcan. At two crucial 
stases, tbe persons to whom you have 
entrusted responsibility are Goans. Of 
course, they are Indians first. I am only 
mentioning tbis to show that they have 
proved their efficiency in any case. And I 
humbly feel that the Goan police should 
·bave been taken into confidence. 

Lastly, I would like to mention that 
Goa, Daman and Diu and other Union 
Territories, in a way, are treated as a 
different section. If you see the Constitu-
tion, it is stated that India that is Bharat is 
a uDion of States. It does not mention 
Union Territories and theses Union Terri-
tories are mentioned on1y subsequently. We 
are not even ruled directly under the 
Constitution but by a minor law know as 
the Union Territories Act, 1963, framed 
under tbe Constitution. As a result of this, 
when the Anti-defection Jaw was brought 
into torce in this country, for about IS 
to 20 days, this did not become a law in 
Goa. When Constitution was amended, 
$It part of tb~ COQ$tit~ti~" WI$ ~ot 

. applicable to U8, until the ·Act was ... ade6. 
We are part and parcel of tbis country. 
TheJ'efore, I suyest that Union TerritoriCl 
should be treated on par with other' 
States. 

SHRI PIYUS TIRAK Y (Alipurduars): 
Sir, I shall like to draw the attention of the 
Minister to one point which is of the utmOit 
importance for the integrity and unity of our 
country. In Chota Nagpur Santbal Para-
ganas, a movement has been going on for a 
long time. They want tbis region to be 
brought under the Sixth Schedule of the 
Constitution of India. If some community 
or some people of a particular area do Dot 
get what tbey want, which they consider ia 
their right and which has already been 
recosnised under tbe Constitution and if you 
try to repress that demand through police 
power or state power, then it gives rise to all 
sorts of grievances fonowed by unwarranted 
tension and bloodshed. 

All the .political parties irrespective 01 
their ideologies have supported thjs demud 
that Chbota N88pur Santba1 Parapo •• 
tribal belt should be brought under the Sixtb 
Schedule of the Constitution. But Sir, what 
is the Government of Bihar doing? The 
tribal leaders have been branded •• 
terrorists, Naxalites, secessionists, aoti-
nationals. foreign agents. communal .Dd 
what not. The most pitiable thing about 
this movement iii that between J 980 and 
1982, 5,000 tribals have been implicated 
with false cases. I can read out the figure. 
for you. 1,250 cases against tribals arc still 
there. It is high time that these people 
must be rescued from the harassment of the 
police. After all, the patriotism of tho 
Advasis should not be challenged because 
tbese Adivasis are the first inhabitants of tltl, 
country. Their patriotism is not less than 
tbe patriotism of anybody else. You m".t 
consider their demand with a 'cool mind. 
You can see that this area wbich is in the 
Chota Nagpur belt is socially, economically 
JinguisticaJly aDd in many other waYI 
different from the rest of Bihar. It is quite 
conducive for the Bibari people to say tltat 
there is no similarity either geographically 
or in language, customs and cu1ture. The,. 
may even come forward to sa, 'that 
Adivasis want to rule themselves and tIley 
want to have a government of their OWil in 
t~., ,amc war a. some Tri~,I, ~tat~ ill t", 
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[Sbri Piyul Tiraky] 
Eastern Region. such as Meahalaya, Tripura, 
Arunachal, Manipur and other Tribal States 
in tbe Eastern India. So this must be 
considered in a, peac('ful manner. Wbat is 
the pity? In Kolhan itself and in Singhbhum 
district, number of tribals about so their 
leader K.C. Hemrum includina are wanted 
by the police of the Singhbhum district. 
They are still implicated in false cases. So, 
I would like to draw tbe attention of tbe 
hone Minister to this particular subject 
because not mucb time is left for me to give 
'alt tbe details of their movement, but I 
would like to plead here, that these tribals 
leaders, who have been implicated by the 
police by charging false cases against them 
sbould be withdrawn. And let them have 
tbe free movement. These leaders are not 
coming bere because of fear of police. So, 
this is the practical difficulty· with the tribal 
people in Cbotanagpur and Sao thaI Parganas. 
The Bihar Government hav,! divided the 
districts just to see that these tribals in every 
district may be put in a minority. By means 
of this, they can be exploited easily. They are 
exploited by the Forest Department, by the 
police and the Tekedars. You might be 
knowing their character also-character of 
the tribal people. They are very sincere 
and also they do not know how to cheat 
otbers and out of their simplicity they are 
cheated. 

PROF. 
what is it 
done? 

N.G. RANOA : Therefore, 
that you want there to be 

SHRI PIYUS TIRAK Y: I have already 
said that Chotanagpur and Santhat Pargana! 
should be brought under the Sixth Schedule 
of tbe Constitution, so tbat they can have 
their own State. their own rule, etc. Sir. 
Dr. Surendra Prasad Sinha, Director of 
the Tribal Welfare Research Department, 
Bihar State-Ranchi based at present. 
after bis research and investigati,on, favours, 
tbe continuation of Wilkinson's rule of 
1983, and its extension to Chotanagpur 
and Santhal Parganas to prevent exploita-
tion of the trjbals. 

Sir, during the British period also, 
there were certain rules. I.e. Cbotanagpur 
tenancy acts, etc. But after independence,' 
these rules were abandoned which were 
meant for tbe safeguard of the tribal interests. "t cver~thfDf ~~~ b~~ ~\Jr~~· ~9 tJa0r 

are in disturbed .tate of affairs. I am 
thankful to Mr. Rajiv Gandhi-tbe Prime 
Minister-who has visited tbe tribal belt 
and has known problems tbere. I hope 
be would take necessary actioD to see tbat 
tbe grievances of tbe tribal people can be 
overcome. I would just remind the hone 
Home Minister that these peoble should 
get justice on par with the other citizeos 
of India. I think that it is not so difficult II 
because they are also part and parcel of 
India. and they want their own rigbt. 
They want tbeir own rule. They 
want to be ruled by a democratic 
way, as in the case of Tripura, Melbalay. 
and other States also. I don't think that 
there will be any difficulty in considerina 
for separate State of Chhota Nagpur 
Santhal Parganas. So this is only thina 
that I want to mention bere. 

[ Translation] 

CR. RAM PRAKASH (Ambala) Mr. 
Chairman, Sir. I am thankful to tbe Prime 
Minister for entrusting Home Minister's 
portfolio to Mr. Arun Nehru. In my 
opinion. he can easily control tbe situation 
prevailing in tbe country. Everybody has 
pinned his hope on him. He is strong and 
healthy enough to control the situation. 

Mr. Chairman. Sir, the Members have 
raised a number of issues. But tbe main 
issue is tbat 7S per cent of the population, 
which is poor is lookio8 to tbe Parliament 
for justice. If you do not do justice with them 
tben whom will they approach. These 75 per 
cent poor people are t.he backbone of the 
country and also a vote bank of Qur 
Congress Party. Therefore, I request you 
to win them to our side. 

Mr. Chairman, Sir, today the situation 
is that the poor people are not getting 
justice in any State. They are crying for 
justice. So far as tbe Ministry of Home 
Affairs is concerned, it bas done a lood 
job for the poor. It has earmarked a 
substantial amount for them. But I am 
sorry to say that this money goes waste .1 
it does ot reach the poor. Tberefore, 910 

congratulate the Home Minister and hope 
tbat he will rectify tbe malfuDctioning of tbi. 
Department; only tben we can be successful. 

Today the world is Jooking to our r,lfD' ~~ia'~r. Thoro i, PO s'O\l~t t", 



be is doing his utmost to maintain the 
unity and the iotearity . of the country but 
at the same time some traitors want to 
destroy our country. There are some good 
employees in tbe police force but the 
majority of the personnel in the police 
force are out to ruin tbis country. 

You take a look at tbe Punjab incidents. 
You will find that all the incidents of 
looting and murders for the last 3-4 years 
have occurred due to police and the respon-
sibity lies on tbe police only. If tbe police 
had wanted they could have easily Iiquida .. 
ted those terrorists, thieves and dacoits. 
But one finds that the house of police 
persoonel are being used as bideouts by 
such elements because the police and tbe 
army can search every place except the 
houses of police personnel. Therefore, the 
terrorists are hand in glove with the Punjab 
police. That is why crime is increasing 
there. Several Members have spoken about 
the Punjab problem. I would like to make 
a suggestion to the hon. Home Minister 
in this regard. In order to control the 
situation in Punjab you should deploy 
Haryana police over there and send the 
Punjab police elsewhere. The country's 
situation will become normal. . . (Interrup-
tions). I also have sympathy with Sbri 
Barnala. 

Mr. Chairman. Sir, 1 want to request 
hon. Home Minister through you that 
one ot the reasons for the tendency of 
treason developing among the police per .. 
sonnel is that the wards of the influential 
persons are beina recruited in the police 
force and they prove disloyal to the country. 
Therefore, I request you to recruit the poor 
and the scheduled castes in the police force as 
they are bonest, loyal and hardworking 
also. They will take tbe country on the 
patti of progress. ' 

You ba ve posted a new I. G. and other 
officers of the police to Punjab who have 

. done a good job. They have arrested a 
number wanted terrorists. But a good 
Genera) is not enough unless he receives 
the cooperation of the rest of the police 
force. His subordinates must support him 
~nd only tben be can achieve success. 
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Everybody should, therefore, lend bls 
support. Therefore, the need of tbe hour 
is to take harsh measures otherwise tbere 
will be chaos. 

It is unfortunate that we bave commu-
nal parties in our country which are 
responsible for the enslavement of the coun-
try for the last 100 years. Now, the same 
parties are raising there head in our country. 
It is the Government's duty to ban these 
parties. You must ban Akali Party, R.S.S. 
and Muslim League. Unless you ban 
these parties, tbey would continue to create 
disturbances in our country in the name of 
religion. 

Ourudwaras, temples, mosques, churches 
are holy places. I would like to ask tbe 
people whether they will allow these anti .. 
socia I people to take shelter in these hoJy 
places and create disorder. They should 
not be allowed to do so. 

You must prevent the entry of such 
anti social elements in these holy places 
and they should not get shelter there. You 
should issue a notification bannina all the 
Communal parties. Today a Hindu acts 
against a Muslim, a Muslim acts against 
a Sikh and a Sikh acts against a Hindu. 
There is a great disorder. Please check 
it. 

AN HON. MEMBER: But how? 

CH. RAM PRAKASH : I shall suggest 
that you should shoot them all. If I were 
tbere. I would do the same. 

Our hone Prime Minister, late Sbrimati 
Indira Gandhi started the 20 Point Pro-
gramme in the country and our present 
Prime Minister is also promoting it. It is 
our misfortune that all the good and saintly 
persons are assassinated in this country. 
Mahatma Gandhi, Indira Gandhi and • 
lot of others fell to assassin's bunets. They 
are Dot bothered about it. 

Now I shall speak about land reforms. 
As regards land reforms in Baryan. and 
Punjab. tbe law provides that tbe laDd .. 
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owners wbo bave more tben 30 acres land 
will have to surrender surplus land which 
will be allotted to the landless. There 
bave been tenants in our State for 20 to 
30 years, who even paid instalments for 
the land; but even tben tbe Patwaris. the 
Tohsildars and the S.D.Ms. have removed 
tbeir names from tbe records and they 
bave not received land so far. 

No khuda raha, no J'isale sanam. 
na-ldh'Jr ke rahe, na Udhar ke Rahe ! 

Now I want t'O speak about corruption. 
Today, corruption is rampant everywhere, 
wbich you also admit. I have a suggestion 
tbat a committee should be set up in each 
Parliamentary constituency and the Member 
of ParUament representing tbe constituency 
should be the chairman of tbat committee with 
2-3 Members. These members should attend 
to tbe complaints and redress them. Today 
officers demand money. Justice is sold for 
money and tbe poor people do not have 
money. Therefore, they do not get justice. 
I want to say that you should remove 
tbose people who are di~honestJ corrupt 
and thieves. 

DR: CHANDRA SHEKHAR TRIPATHI 
(KbaUlabad): Mr. Chairman, Sir, I support 
the Demands for Grants of the Ministry 
of Home Affairs and congratulate the Hon. 
Minister for Home and Minister for Inter-
nal Security tbat though there has been 
industrial unrest, labour problems and 
agitations during their tenure yet the 
incidence of violent activities bas been 
relatively much Jess. 

Communalism, which is widely discussed, 
it a virus whicb poses a great danger to the 
na,tional integrity. I want to say tbat it is 
an indication of tbe skillful handliog of your 
portfolio that during your tenure, except for 
minor incidonts of communal riots in Uttar 
Pradesh and Andbra Pradesb, there bas 
becn peace in the country. 

Just DOW an bon. Member, Sbri Kabuli 
made an allegation against tbe Chief Minister 
of our State that he bad intervened in the 
case of Ram Janam Bboomi and Babri 
Masjid. I t is totally baseless and false. J 
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can say it with authority that durin. tilt 
present Chief Minister's Tenure, there b. 
been no interference in the independence 01 
judiciary. 

Today, Puojab is a disturbed State .. 
tbe killings on largc scale there aro • 
challenge to the whole country and tbe 
Government. But when our Internal 
Security Minister Shri Arun Nehru and 
Congress Vice President Sbri Arjun Sinala 
visited Punjab, they aS8ured the Barn. 
Government of every possible auistaDQO 
from the Central Government. Today, 
tbere is significant improvement in law aad 
order and it seems that the state of ullHlt 
wi)) no lonaer be there. 

So far as the Punjab Accord is concern-
ed, the people ba ve been emphasizing tbat 
because of non-implementation of tbe 
Accord there is unrest in the State. The 
leaders who are behind terrorism in Punjab 
are the people who were behind the assassi-
nation of Sant Longowal when the Punjab 
Accord was signed. It was also proved tbat 
terrorists had nothing to do with the Accord. 
A terrorist has no religion i.e. he is neither 
a Sikh Hindu or Muslim, but is just a 
terrorist, a traitor and danger to tbe unity 
of our country. The Government should 
not hesitate in taking stern action to Jiqui-
date them. The whole House should extend-
its support with one voice to tbe Govern-
ment for this cause. 

The main task of the police is to main-
tain law and order in the country_ 10 every 
state it bas its own set up. But with tbe 
progress of tbe society and the increase in 
the percentage of literacy t it is noticed that 
police force which was origioally formed to 
maintain law and order, is being entrusted 
with the task to control traffic, prevent 
felling of trees and to seize contraband 
Opium-Ganja. Rice and cement. All tbese 
tasks are beyond the competence of 
the police. Have tbe police force 
the expertise and tbe compet-
ence to undertake tbeae duties? If 10. 
what is tbe necessity of creatina so mD' 
departments of the Government? It 4eeI 
not SceJ;D to be proper. 

There is need to change the mod. of 
workins of the police force and allo to 



brlog about cbange in their attitucle. It, 1s 
the duty of the Central OoverllDlent be-
cause-

The pattern of central financial assistance 
for schemes for modernisation for state 
police force bas to be reviewed every ton 
years. 

[Trails/at ion 1 

Under this arrangement, 50 per ceot of 
the amount provided by Central Government 
to tbe State Governments is treated as Ifant 
and 50 per cent is treated as loan so as to 
modernise the police force as per the chang-
iog circumstances and requi,rements. The 
existing procedure of registering FIR has 
become a source of corruption. The police 
officials treat any offence as cognizable 
offence against any person and later on if 
their palm is greased they just file the case 
after ten days. Some procedure should be 
evolved to check this corruption and to 
ensure that the police officials do not misuse 
their position and power. 

Both the Centre and the State Govern-
ments have made arrangements for payment 
of pension to the freedom fighters. Pre-
viously, the Central Government had impos-
ed a limit that people with an jgcome of 
more than Rs. 5000 per annwn will not be 
entitled to this pension. But DOW there is 
no such limit. I would like to state tbat in 
Uttar Pradesh hundreds of people from my 
area have complained to the D.C.C. Presi-
dents that in spite of the removal of the 
limit by the Central Government, pension is 
not being paid to them. These brave sons 
of India who had fought for the freedom of 
this country from the British rule are lead .. 
ing a life of penury., Such delay in granting 
pension should be avoided and the rules 
should be simpJified to ensure expeditious 
payment of the pension. The corruption in 
tbis regard should be checked. 

A new Government has been ,formed in 
Assam. Rs. 2100 crores have been aUocat-
ed for the development of Assam d'uring the 
Seventh Five Year Plan which indicates how 
mucb conscious tbe Central Government is 
to tbe development of Allam despite the 
fact tbat there is DOD OOD..... Oomamool 

b.G. (Gett.) 1986-87 4,10 

in the State. Out of the aUocation of Ill. 
2100 crorts for the development of tbo 
state, the Central Government sball contri-
bute Rs. 2065 crores and the state's share i. 
almost .aliaible. The area CODstitUtia, 
JOQai, Dhamaji and Silapathar of LakhimpW' 
dis.trict is cODtiguou~ to tbe border of 
Arunachal Pradesh and is known as tribal 
belt. All the people ir.habiting that area 
have been there for the last 20 to 30 years 
and they have DO other means of livelihood 
except Lakhirnpur. It is learnt that tbe new 
Assam Gevernment is displacing them from 
that area. These people may beloog to 
Uttar Pradesh or Bihar or they may be 
of Nepalese origin, but I request tbe hOD. 
Home lVlinister that it is the duty of the 
Goverornent to provide full security to its 
CItizens and protect their interest. 
They should not be displaced from that 
area. 

I am an inhabitant of Uttar Pradesh. 
Indo· Nepal border is an open border where 
DO passport or visa is required. As a result 
of it, the criminals after commi tting crimes 
in India escape ioto Nepal easily. From 
Nepal they smuggle the articles made in 
Japan and China into India which are 
comparatively quite cheap. It badly affects 
our ecooomy. I request the hon. Home 
Minister that at tbe Indo-Nepal, Border 
Security Force or C R.P.F. or any otber 
force should be deployed to deal witb theae 
criminals who are posing a threat to tho 
law and order situation and the social 
order and economy of the country to ensure 
rapid progress of the country. 

With these words I support the demand. 
for grants of the Ministry of Home Affairs. 

CU. SUNDER SINGH (Phillaur) : Mr. 
Chairman, Sir, I am familiar with the 
police department since 1947 because of 
tbe harm caused to me at the bands of the 
police and also because of my confrontation 
with tbem. Due to this department, the 
Patwaris have been changing the tenancy 
even after twenty or thirty years. 

Nuche Pat war , Coopar Kolwal. yo 
Kana, 

These were the words of Choudhary 
Cbhotu Ram. Whenever we approached 
the police, they did not help us. We bave 
always been tryina that more aod 
more Harijam should bo 
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ICh. Sunder Slosh) 
recruited in t·be police department. 
The Hindus always preferred a sinecure 
job. Due to this department, tbc Govern-
ment also aets a bad name. I would Iiko to 
tell tbe Home Minister tbat ooly Harijaos 
are loyal to the country becau80 only tbey 
are tbc natives of this country and all 
others are outsiders and quarrel among 
themselves. If you want loyalty you will 
find it is in the Harijans only. I always 
fight for their cause. I have beeD belpiDB 
the poor since 1947. 

(Interruptions) 

Tbere is one Sbri Sucha Siogh 
Cbhotepu[ in our area. He was asked by 
one of my friends to plead for him 
for a ~ompromise. He showed his inability 
because at first we instigate them and now 
if we go there for negotiations we would be 
insulted. Therefore, I request you to 
recruit more and more Harijans in the 
police force. Only then the people can be 
saved. You should Dot believe 
others because tbey are aliens. 
Harijans are more loyal than others. It is 
tbe police which is most dangerous. It is 
the police which is responsible for the 
disturbances in P.unjab. Everythiog will be 
set right if you start enrolling tbe Harijao! 
in tbe police department. 

17.30 brs. 

[MR. DEPUTY SPEAKER In 'lit chair) 

Let me tell you that unless tbey give us 
possession, it would not serve tbe purpose. 
I t is easy to take the name of God, Saints 
and spiritual teachers but it is very difficult 
to follow their tenets. 

[English] 

"All expansion is . life. An 
contraction is death. All Jove is 
expansion. AU selfishness is contraction. 
Love is therefore tbe only law of life. 
He who loves lives. He who is selfish 
is dying. Therefore love for love's sake 
bfcause it is tbe only law of life." 

fllvekanand 

r".,anl/atfon] 

When one is in possession of a tbiol, 
only thoD it belon .. to him. 

(&lglt,h) 

"Bitter experience bal taught dle 
that all the temples 8re not tbe hou .. 
of God. They cao be the babitation of 
devils. 

M.K. Gandlll 

[ Translation] 

The Ministers of yesteryears were DO 
different. They also exploited the people. 

(English] 

"Where should you seek for God ? 
Are not tbe poor, the miserable, tbe 
downtrodden. Gods ? Worship them 
first. I do not believe in a God or 
religion which cannot wipe out tears 
from widqw's eyes and bring a morsel 
of food to the orpban's mouth." 

Jllvek alltl1lti 

[Tran .. flation] 

Wbere is Goj ? God does not reside ia 
temples. The custodians of the temples 
have not changed over the years. The 
temples and the mosques are respoDsible 
for all the turmoil in the country. 

[English] 

. "All quarrels and disputations 
concerning religion simply show tbat 
spirituality is not present. Religious 
quarrels are a1ways over the husks. 
When purity and supirituality goes. 
leaving tbe soul dry t quarrels beain; 
Dot before." 

Jlivekanand 

(r'amiat/on) 

So far as tbe terrorist problem is con-
cerned. efforts must be made to combat it. 
We must fiabt against this evil. I would 
susaest tbat we should follow t~e teacbiop 
of Mahatma Gandhi OD tbe issue of 
mosques and temples, but I know it i. 
impossible to do so. I would 8uaest tbat : 
more aDd mote schedule caste people should 
be recrui ted because tbey are loyal to the 
country. A Miniater from my conltltueocy 
did lood work. I have Dothinl .piDI' tbe 
Jatl aJtboUih tbO)' are evoll capable of 
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patricide. As lucb we ah.ould avoid them. It 
is also not proper to negotiate with them. 
Tbey are controlling tbe Gurudwaras and 
it is essential to free tbe Ourudwaras from 
their stranglehold. These people are after 
money only. So rar as tbe Punjab problem 
is concerned, I know how it can be solved. 
Surplus Jand was acquired during tbe time 
of Pt. Jawabarlal Nehru. No one likes to 
part with his land. The person who becomes 
a sarpancb or the chief Minister, does not 
surrender his land. I have experience of tbis 
kind. I bad persuaded Shri Jawahar Lat 
Nehru to allot land to tbe Harijans in 
Punjab and in this connection more than 
fifty per cedt of the land in every village was 
anotted to them in order to ensure that 
Harijans were not outnumbered in case of 
a dispute. As a consequence, we nave also 
become strong and DO one can dare 
cbalJeD,e UI. 

There are Hindus II well .1 Sikhs in 
Punjab but the Hindu does not obe) bit 
Hindu leader and the Sikh also does not 
obey his own leader. If this is the case then 
how can they ca11 themselves leaders. I have 
tbe honour of being the Jeader or the 
harijans and they obey me. AI a result I 
have never been toppled. 1 bad told Shei 
Rajiv Gandhi that he should not issue 
tickets to any anti-Harijan or anti-congress 
person because it might create difficulties. I 
would have defeated any anti Harijan 
candidate regardless of his party affiliation. 
Just now Shri Ram Prakash had suggested 
that Punjab police shouJd be changed. The 
harijans should be recruited in tbe, p'oUce 
because they are very loyal to the country. 
AU win be well if tbe harjjans constitute 
majority in the police force. 

FinallYt I would like &0 tell the Home 
Minister that if be is interested in reorient-
ing the police force, he must recruh more 
Harijans because of their proven loyalty to 
tbe nation. With these words, I would now 
conclude. 

SHRI C. JANGA REDDY (Haoam-
konda) : Mr. Deputy Speaker. Sir, while 
discussinl tbe Jaw and order situation in 
PUnjab, Assam and the whole of India, it 
may be pointed out that by c).imina tbat 
tbe law and order is state subject, tbe 
Centre cannot absolve itself of tbe responsi-
bility. I would like to know bow did the 
f9J'Oi~,~ iDfSIJJ'lt' ioto Pupjab aod bow 
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were modern weapons from Pakistan or 
oth.er couDtries amunled into the country. 
CaD wo not, bold tbe Centre responsible for 
tbis because D.S.F. is deployed aD the 
border ? Not only the Barnala Government 
but tbe Contral Government too must accept 
its rO$ponsibility. My friends sometimes 
accuse tbe BJP and the RSS of beiDI 
communal .••..• (/nterruptionj)... The RSS 
has no links with such elements. I would 
like to ask who was encouraging Sant 
Dhindranwala? You first accepted Bhindra-
wala as a spiritual leader, a religious leader 
anct then inducted him into politics. Did not 
the 'CODaresS Government encourage him 
for its political advantage? It is the 
Congress Party wbich bas been encouralinl 
communalism. I would like to offer aD 
example. 2500 nationals of Pakistan are 
overstaying in KereJa for a number of days. 
The Consress Government is in power ill 
the State. It bas formed a coalition Govern-
m"nt tbero witb the Muslim League. 1 
would like to congratulate Shri Aruo Nehru 
for baving summoned tbe Home Minister 
of Kerala four or five days ago, and directed 
him that these 2500 nationals of Pakistan 
8hould be sent back to their country. In 
spite of your repeated orders, and several 
written 0.0.5. the Kerela Government had 
failed in deporting those 2.500 persons 
because of their own political ends. That is 
why Shri Arun Nehru had talked to tbo 
Kerala Home Minister and I am gratefUl 
for that. You may make any amount of 
effort but you wi)) not succeed because tho 
Chief Minister of Kerela would not be ablo 
to support you. He would not support you 
because your partners in that Ministry are 
not in favour of tbis move. 

I can give you more il1ustrations to 
prove my point about your encouragement 
t~ communalism. The Government of Sbri 
N.T. Rama Rao in Andbra Pradesh was 
dismissed and the Government headed by 
Shri Nandela Bhaskar Rao was installed in 
its place. Under his Government, a judicial 
enquiry was ordered in connection with 
certain incidents tbat occurred just before tbe 
festival of Gaoesh Cbaturth'i. That report 
should be made public. It would expos. 
those people wbo indulge in communalism. 
The Government itself encourages com. 
munalism and blames othen for it. 

I would like to express my opinions 
repr41D' (be law .~~ qr4,r ~ityatioJ3. ~ 
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Venaal Rao's Government was in power in 
Andbra Pradesh, be succeeded in improviDi 
the law and order situation in tbe districts 
of Srikakulam and Vishakbapatoam. in 
1975. After tbat it is only Sbri N.T. Ram. 
a.o who had been successful in maintainina 
law and order there. The Government of 
Sbri N.T. Rama Rao has been successful 
in dealing with every type of law and order 
problem, be it a terrorist or a naxalite 
problem. It bas also received Centre's 
assistance in its endeavour. After Shri 
Vengal Rao, it was only Sbri N.T. Rama 
Rao who was able to deal successfully witb 
the various agitations. 

The naxaliles and the radical groups 
are carrying on their activities in Karim-
nagar, Nalgonda. Warangal, Medak. 
Srikakulam and Vishakapatnam and in these 
districts the tribal population is less than 
two per cent and even railway tracks bave 
Dot been laid in certain areas. These people 
kill the workers of C.P.I.. C.P.1. (M). D.l.P .• 
and also tbe Congress. Why do these people 
indulge in such violence? Land reforms 
cannot be the cause of this agitation because 
land reforms had been undertaken in 1952. 
1954 and 1961. The Dumber of land reform 
enactments in Andhra Pradesh is far sreater 
tban anywhere else in the country. A law 
like the Telangana Tenancy Act has never 
been enacted anywhere else. Our present 
Home Minister. Shri P.V. Narsimha Rao 
bad first enforced this Land Ceiling Act in 
1961. Later, Shri Vengal Rao enforced it in 
1973. Sbri V.V. Raju enacted it in 1968. 
After the enforcement of so maoy Land 
Ceiling Acts it cannot be contended that 
land reforms have been the basis of the law 
and order problems. Instead, it can be said 
tbat the law and order problems are caused 
by the politics of violence. Otherwise why 
should these people kill the workers of the 
C.P.I. and the C.P.I.(M) '1 Both CPI and 
our party is progressive. Hence, they want 
to gain political supremacy through maybem 
and by misleading the people. 

I wish to draw your attention to tbe 
lact that Andhra Pradesh was formed on 
IiDluistic basis, only after the TeJenl8Da 
aaitation was over and the Falal Ali Com-
mission Report was released. After Andhra 
Pradesh came into existence, Sbri Brahama-
pftd Reddy· ~me itt f;htef t4ip..-. ~Il~' 
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~beDna aeddy launcbed a separate Telcnpna 
_Ijtation in tbe name of Telengana Praja 
Sambi in a bid to oust him. As a result. he 
won 12 out of 14 seats and won aU tbe 
M.L.As &eats. He later merged with the 
Conaress Party. S bri Brabmanand Reddy 
was ousted and tbe agitation was also called 
off. The present Minister of Human 
Resource Development and Home Affairs, 
Shri P. V. Narasimha Rao enacted a Land 
CedJina Act in 1971. All tbe landlords have 
joined either tbe Congress Party or the 
'relugu Desam Party. These people launched 
a separate Aodbra Pradesh movement. Tbia 
Andbra agitation was launched by Shri B. V. 
Subba Reddy, Shri Pirta) Ranga Reddy and 
Shri Cbokka Reddy to oust Shri P. v. 
Narasimba Rao. They were unable to 
dislodge him. In spite of being against tbe 
Land Ceiling Act, tbey launched this aaita-
tion just to oust one another. They had DO 

courase to coatest elections. These agitations 
are being launched to serve one's political 
ends. Tho CODaress Party is launchios 
aaitation for a s~parate Te]engana just to 
OUlt Shri N. T. Rama Rao from power. I 
would, therefore, urge Shri Arun Nehru that 
there is need to amend the Presidential 
Order promulgated in 1971. In Telengana. 
the employees are agitated due to the policy 
and repression of Shri N. T. Rama Rao. 
There is a conspiracy to exploit this unrelt 
and to make demand for a Separate Telen-
gana. There is need ~o bring amendment to 
the Pr~sidential Order promulgated by the 
C«ltral Government in 1971-72 so as to 
check the agitation aDd remove the unrest 
among the employees. At that time Andhra 
Pradesh was supposed to be divided into 
three regions-Rayalseema. TeJengana and 
Andbra. Tbe Andhra region is a prosperous 
one and bas plenty of water. Everything is 
available tbere. In Raya)seema, there is 
acute scarcity of drinking water. In Telco-
pna, water is available at some places while 
at other places it is not available. TheBe 
three areas have been treated as tbree 
reaioDs. At tbat time 8 zones were created 
in Andhra Pradesh. For the purpose of 
recruitment of employees. there used to be 
sorne %00a1 posts. state level posts and 
district level posts. When Sbri N. T. Rama 
Rao came into power, with a view to induct 
their own men in the services. the Go"ern~:' 
ment brouabt tbeir people from Andhra to 
'fe""ana ,in Government 'services. The 
,.,." Itw1 PO" .h"kt ~o~e ",lola, 
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posts. In statewise posts and in the .key 
posts. the people from Andhra are beml 
appointed in TeJengana. Naturally. tbe 
people of Te]engana are aaitated over it. The 
Presidential order sbould, therefore, be 
amended. The moot point is in which form 
it should be brought. The State level em-
ployees, executive engineers and other 
employees should be brought under one 
resion and their services should be transfera-
bJe within Telensana only. Besides, they 
want to appoint people from Andbra in 
the zonal posts such as the post of Zonal 
Assistant Director of Agriculture. and tbe 
backward people belonging to Telengana or 
Rayalseema arc being posted in tbe looplioe. 
In this way they are being repressed. Besides, 
the Presidential Order :js not being im-
plemented in the case of Andhra Pradesh 
State Electricity Board and other Govern~ 
ment undertakings on the ptea that it does 
not suit them. So, ] would urge the hon. 
Home Minister that the Presidential Order 
should be amended and its provisions 
implemented in al1 the public undertakings 
and the corporations' of the Government. 
(Interruptions) Now I shall come to the 
educational institutions in wbich professional 
colleges are also inc1uded. There are eight 
zones and three regions in Andhra Pradesh. 
The people belonling te Andhra as weJI a. 
TeJengana live in Hyderabad. The Zonal 
system ~hould be made applicable in the 
Professional colleges in the same form as it 
is applicable for tbe purposes of employment. 
There are two medical colleges there in which 
admission is being given to the students of 
the whole State. In the colleges in Telengana 
and Warangal, 80 per cent students belong 
to Andhra, whereas not even 20 per cent 
students belong to that district. Students 
from affluent families get admission tbere. 
The students are agitated over this state of 
affairs. If amendment is not made in the 
Presidential Order, they will start an agita-
tion over it. In tbis connection I bave 
written letters to the President of India and 
tbe Home Ministry that admission in the 
8lricultural, medical and engineering colleges 
shold be made on the basis of tbe zonal 
sy.·tem. 

1 would like to raise one more point. 
Liquor is brought to Kakinada from 
PODdicberry. There is a village, Yanam near 
Kakinada. It falls in pondicherry. Some 

people carry liquor and other articles froQ) 
Madras, Vijaywada without paying any 
excise duty 0'0 tbe plea that tbey are ta'kiDS 
them to Yanam. Yanam is about 32 kilo-
metres away from Andhra Pradesh where~. 

it is 500 kilometres away from Pondicherry. 
I want that Yanam should be merged witb 
Andhra Pradesh because the number of 
Toluau speakins people is also qui.te larae 
there. 

I would like to bring one thing more to 
your notice. A triba1 cannot seJJ his land to 
non-tribal in the scbeduled area. The tradi-
tions of tbe tribals should be followed. If 
any person wants to sell bis ancestral .Iud 
which is in their possession for the last 100 
to ISO years, be cannot do so. The Prcsidcp-
tial Order should, therefore, be amended 
ac.::ordinalY. The tribals and tbe non-tribal. 
are at loggerbeads over this issue. They do 
not get bank loaDs also. So, amendment 
should be made in tbe Act. 

As regards freedom fighter., I would Uko 
to point out tbat 13 years have elapsed when 
),37.249 cases were cleared. But 82,360 
cases are still pending. Will the freedom 
fighters, who have grown old, set pensioD 
afler their death? You should increase y..our 
staff to dispose of these eighty two thousand 
cases speedily so tbat tbe freedom fighters 
may aet relief. But they are leaving tbe 
world without getting pension. If call" 
remain pending for as Jons as 13 to 14 years. 
bow cao we bestow honour OD tbe freedom 
fighters. The 01d freedom. fighters are 
experiencing great difficulty in comins to 
Delhi to get their cases settled. So I would 
like that the staff sbould be increased to 
dispose of these cases speedily. )n tbe Border 
Committee, irregularities are being com-
mitted. Sbri Vengal Rao, who is President 
of p.e.c. and a Member of tbe Lok Sabba •• 
[English] 

MR. DBPUTY SPEAKER: Nothina 
morc will 10 00 record. Sbri Uma Kant 
Mishre. 

THE MINISTER OF ~PARLIAMBN .. 
TARY AFFAIRS AND TOURISM (SHllJ 
H.K, L. BHAGAT) : Sir, a larae oUP1~r ()f 
members are to speak. So, I suaest that ,the _________ -------........ ----~-------.,'"I"" . .,.....~. ',' "". ,'; * .. t 



~19 D.O. (Gen.) 1986-81 APRIL 15. 1986 D.O. (Gell.) 1986.81 420 

(Sbri H.K.L. Dbagat1 
House be extended by two bours. There are 
about 20 bon. members to apeak. 

MR. DEPUTY SPEAKER. : I hope the 
House will agree witb the bop. M.inister. 

(lnlerruption,) 

SaR.I SAIFUDDIN CHOWDHARY 
Tomorrow's session can be started from 
9 A.M. 

[Tranllation) 

SMal H.K.L. BHAGAT: When 1 10 
tbere, you say that you want' to speak. 

[Engll,h] 

MR. DEPUTY SPBAKER: Shri Uma 
Kant Misbra. 

SHRI UMAKANT MISHRA (Mirza-
pur): Sir, I rise to support the demands for 
grants for tbe Home Ministry including the 
Department of Internal Security. 

Right from the time the freedom 
struggle got momentum under tbe leadership 
of Mahatma Gandhi, certain communalist 
and fundamentalist forces have been con-
tinuously opposing the secular and pro-
gressive policies of the Indian National 
Congress. They opposed Mahatma Gandhi 
and created such an atmosphere that the 
country was divided into two parts and tbe 
same type of forces arranged the assassina-
tion of Mahatma Gandhi. 

When Pandit JawaharJaJ Nehru became 
the first Prime Minister of India, he started 
re-construction of the country with certain 
policies and programmes. The same type 
of forces again started opposing the policy 
of secularism, sociaJism, planned develop-
ment and non-alignment. Some of them 
started slogan of Hindu Reshtrabad. some 
of them started the slogan of Islam 
Kbatre Mein Hai, some of them whispered 
about Sikh Koum, and some of tbem 
opposed the progressive measures whicb were 
taken by Pandit Jawahar)a. Nehru. But Pt. 
Nehru suppressed tbem. He did never bow 
down to these forces. The country conti-
nued its ~ar~~ f?f ~~veloF~D' IPd 
,trOPf'~f 

Between Paodit Jawaharlal Nebru an4 
Smt. Indira Gandhi, for 19 month, Sbri 
Lal Bahadur Shastri was leader of this 
country. He maintained the policies of 
Pandit Jawabarl8) Nehru and defeated 
Pakistan in war and demoraUsed tbe 
communal and fundamental forces. 

After him. Smt. Indira Gandhi came 
to power defeatiDI reactionary clements 
within tbe party and sbe started movin. 
fast towards tbe .Ioal of makin. a stronl, 
self·dependant, self-respectful, neutral and 
non-aJisncd India. Smt. Indira Gandhi 
made India a stronser power in Asia and 
tbe world. This was never liked by some 
big foreign countries and reactionary forces 
within the country. They again Itarted 
instigating and helping tbe same anti-
national communal and fundamentalist 
forces within the country. Smt. Indira 
Gandhi never cared for them and never 
compromised with them and continued 
loin8 ahead facing bravely all type of 
national and international oppositions. Sbe 
never bartored tbe secularism, sovereignty. 
unity and integrity of the country for 
elections and for power, and tbe whole 
world saw tbat sbe dedicated her life for 
secularism and intcgrity of the country. 
After her assassination, God helped our 
young leader Shri Rajiv Gandhi save tbe 
unity and integrity of India; and he hal 
decided to take the country on into the 
Twenty-first Century. 

Again tbe same anti-national, communal 
and fundamentalist forces are being insti-
gated and belped to weaken India and 
Indian democracy, to baJkanise India and 
to prevent fast development of India. These 
elements are very active in many parts of 
the country nowadays. 'Khalistan Zindabad' 
and 'Pakistan Zindabad' are being beard 
from many places and corners of tbo 
country. Hindu Rashtravad is also raisins 
its head. Fundamentalism in any section 
of tbe society is great enemy of democracy 
and nation-and also progress of tbe 
nation. Fundamentalism is a like a Cobra; 
jf you provide milk to it,. its pOilon win 
grow. Therefore. drive it away and if you 
get a cbance, you kill· it; otherwise, it 
win kiJI you, it will kill tbe nation, it will 
kin secularism, it win kin democracy. So, 
this dangerous trend should be crusbed 
pr~elt)' an~ brpta1J1. I hope 0'" ~O"t ffJJDt 



M jnllter, Home Minister and the Ministor 
of State in the Ministry of Home Affairs 
will do strongly whatever is required to 
deltroy these fore •• 

India is a heterogeneous country. We 
are multi-lingual, multi-racial, multi .. 
cultural, multi-religious aod multi ... regional 
country. Thero must be some strona 
foundations to make this country and 
to keep this country united and integrated. 
Now, we have only three bases of unity and 
uniformity : (1) Indian Constitution; (2) 
Personalities like Mahatma Gandhi, Pt. 
lawabarlal Nehru, Shrimati Indira Gandbi 
aDd DOW Sbri Rajiv Gandhi; (3) judiciary. 
Now, anti-national forces have started 
attacking on the Constitution, personalities 
and judiciary also. These are the same 
forces which have been discussed above. 

for tbe stable unity and integrity of this 
country, a strong Centre is extremely neces-
sary. And a common and uniform civil code 
is a must aod bas to be developed and evolv .. 
ed. Thero must be some connecting factors to 
connect one community to another, one 
section to another and so on. All com .. 
munities and all sections of the society' and 
eminent people from aU walks of life, 
journalists, teachers, writers, intelligentsia, 
political leaders, religious leaders and jurists 
have to think over tbe matter seriously, to 
evolve and develop a uniform style of 
living and a uniform civil code in the 
country. 

Besides personal religions, rituals, laws 
and types of worship, a common living 
system is a must for tbe people of India. 
To develop this common living system is 
tbe responsibility of all, I.e., people, 
religions, intelligentsia and Government. 

Some high ideals and values from all 
reliaious books should be collected and 
included into a uniform civil code, with the 
consensus of all communities. 

All or us should always be ready for 
change and ready to accept cbange because . 
chanle is the law of nature. Nature itself 
cbanps, races cbange, religions change, 
nations chaogo, bumanbeinss and all other 
beinas also change and so, Pandit 
Jawaharlal' Nehru said that 'change is 
called history', For tbe sake of national 
unit, and intearity of the country, all of 

us sbould have to contribute and accept a 
new JivlOl system. Those who do not accept 
change, they canoot survive; tbey will 
die and they wi II be deadwoods. 

I hope our Prime Minister, Home 
Minister, Government, Members of tbis 
august House and learned people of this 
country will try their best to evolve and 
develop a common Indian conduct of 
living for all the sections of the society, 
which is tbe only solution to disintegration 
of this country and which was desired by 
our great ancestors Mahatma Gandhi, 
Pandit lawaharlal Nehru and great Smt. 
Indira Gandhi. 

SHRI P. M. SA YEED (Laksbadweep): 
Mr. Deputy Speaker Sir, 1 stand to support 
tbe Home Ministry'S demands whicb are 
placed before tbe House for discussion. 

Sir. the Home Ministry has ·become 
such an important Ministry especially 
during the last two years, because tbis 
Ministry has· been subjected to severe 
criticism o~ account of many reasons. If 
tbe Home Minister takes a stern action .. 
then he is termed as dictator; if be i. 
a little liberal. tben be is accused of inacti-
vity. Looking things around the whole 
country, tbe country ;s passing tbrouab a 
crisis period-whether it is Punjab or 
Kashmir or Assam, everywhere we find 
fissiparous tendencies being developed. 
Disruptive elements are gaining prominence. 
I see the whole things from a different 
angle Sir. 

OUf country, after having come out 
from the foreign rule, tbe vested interests 
wanted us not to grow economically and, 
surprisingly to all of them, we eame out 
as an advanced cQuntry economically 
because we bave strong and continuous 
leadership in the country. 

The same power was waitjng for that 
leadership to come to an end. After 
Panditji's era, they tried to create that kind 
of problem durin, our late Prime Minister, 
Sbrimati Indira Gandhi's period initially. 
Tben again, they were certain that after 
ber assassination they can create this 
problem. That is why, Sirt-it is not 
Punjab a)one-·tbis· kind of· terrorist and 
subvesive activity is a very big game played 
by bil powers to see that we are suppressed 
economically and in all other respects. 
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(Sbri P.M. Sayoedl 
So, in giving any power to arm tbe 

, Bome Ministry or tbe Government to dead 
with terrorism . and espionaae tbe entire 
House witb one voice should lay, yes, 
because tbe integrity of the country. the 
UBit)' of tbe country is supreme and we 
have to see that any price tbat is sought 
ror aranted .to the Home Ministry. 

Sir, many things have been said about 
Nortb Eastern region and Punjab. I also 
ahare the concern of the bon. Members 
but at tbe same time, I think fllany speakers 
have Dot thrown ligbt on Dieao Garcia, 
viz., Indian Ocean. I come from tbat 
part of tbe region. Wben I was elect~d in 
1967, I was supposed to be tbe baby of the 
House aad iu that time, when I said we 
must bave our bases in Laksbadweep tny 
suacstioo was taken at a discount. Now 
after fifteen years Government of India 
realised that we must have bases there. 
Fortunately we have a base DOW, both in 
Mtoicoyand Kavarati. But tbat need to 
be stl'eogtbened. They are only nominally 
faDctioning. This is an opportunity for 
tbose Members of Parliament, 
cemiDa from these Union Territories 
to tbrow light on the develop-
meatal programmes that are going on in 
tbis relion. Sir, you must be surprised 
to know tbat the Union Territories of 
Lakshadweep, Dadra and Nasar Havelli have 
DO elected set-up so far. 

Sir. I must coogratulate the Prime 
Minister, After his visit, the VIPs ar" 
making a bee-line to Lakshadwcep to study 
the problems. There is a high expectation 
from these visits. Now may I draw tbe 
attention or the Home Minister to the 
fact tbat this Unioo Territory did not see 
tbe First Plan. In the Second Plan Rs. 
73 lakhs were provided but most of tbe 
funds lot lapsed. In tbe Third and Fourth 
Plans there were Dominal provision. In 
tbe Fiftb and Sixtb Plans we spent somo 
IUDOUIlt. In tbe present Annual Plao Rs. 
8.4 crores have boen provided. I tbank you 
for tbe kind provision tbat you have made. 
But, on tbe one side you give and on tbe 
otber you take it away. When tbe provision 
for Seventh Plan was to be earmarked I 
wrote a letter to tbe bon. Prime Minister .. 
wbo' was kind' onouah to forward tbe letter 
Ie) 1M PlaDainl Commiuioo for sympatbe. 

tic consideration and tbus the amouut was 
enhaDced. Now what bas happened., 
I see from the papers tbat out of Rs. 7.65 
crores revised estimates IS per cent of tbe 
amount bas been surrendered. Out of a 
provision of Rs. 60 lakb, for fisheries Rs. 
221akbs bave been surrendered. Rs. 60 
lakhs were provided for sewage and water 
supply wbereas ooly Rso 30 lakbs bavo 
been spent. 

For tbe first time in 1982-83 aDd 
subsequent two years full provision was spent 
but now again inefficiency seems gripping io. 
So, I submit when on our demand the Primo 
Minister bas provided enhanced amount and 
the provision has been made in the Allnual 
Plan bas beaurocracy surrendered 15 per cent 
of the amount. I want the Home Minister to 
pin- point the persons who were responsible 
for such surrender and Japses and that tbe 
whole thing be enquired into and guilty 
punished. Now, we have to help in a 
massive way these people in the Islands .. 
The boys and girls in these small and tioy 
Islands are getting education. So, the 
Government should take steps to generate 
employment and make furtber infrastructure 
so tbat these educated young people can gct 
abundant employment opportunities. Sir, 
though you are making provisions in Re. 
1 crores you are not spending the amount. 
What will be the impact of this? If aoy 
time the officials from the Planninl 
Commission come to the Union Territory 
for surveyor study, they will say that 
Laksbadweep Administration has no capacity 
to tpcnd the allocated money, why don't 
you spend the money that was allocated? 
We are very sorry for this kind of practice. 
Furthor, because of non-spending of tbe 
allocated amount, we will be debarred from 
more fund allocation for tbe next time. It is 
not tbe Union Administration alone wbicb is 
to be blamed, but the Union Home Minilltry 
is also to be blamed equally if not more. 
It is because for any provision, for aD, 
sanction, tbey bave to take action. Many 
representations have been made, many 
recommendations bave been made to 
delegate powers to local administratioD, but 
the Union Home Ministry have turned a 
deaf year to tbese. The net result is tbat 
funds surrended and set nothing Is movlnl 
to case the situation. Sir. you have form '. 
nominated Advisory Committee, but so far 
no meetiDI bas beep beld and its ODe year 
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t;l'ro ic aJao over. Tbat Committee did not 
r.ueet :;·an eGo. durins its whole terma and 
met its dca !Pt. This is the position. I am 
very sor" ia put tbl, in sucb harsh word •• 
But the fact remaiDS tbat Lakshdwcep has 
been demand ina for an elected Pradesh 
Council for tbe reasons mentioned by me 
just now. The Minister of State, Sbri 
Sanama, the then Minister of State for 
Home Affairs made a statement when be 
was in Cocbin recently tbat status of Pradesh 
Council would be granted to this Union 
Territory. Sir, you have been giving 
Laksbadweep a step-moDtherly treatment. 
Therefore, my bumble submission to the 
Union Govt. is tbat tbese surrenders 
mentioned which bave beeo made may 
kindly be gone into and necessary action be 
taken to punisb the guilty and at the same 
time I plea the bon. Minister to kindly 
announce the formation of Pradesh Council, 
without any further lapse of time, because 
there is no involvement of the people ioto 
tbe atra~rs of Laksbdweep Council is tbe only 
answer for such mismanagement. Tbe 
bureaucracy, after getting sanction of money 
from the Planning Commission, does not 
care to spend it and there is no accountabi-
lity whatsoever on their activity. Therefore. 
I humbly request the Home Ministry to look 
into all these aspects so that Lakshdweep is 
developed in all spberes. With tbese words, 
J support the Demands for Grants for this 
Ministry. 

SHRt CHINTAMANI lENA (Balasore): 
Mr. Deputy-Speaker, Sir;. ] rise to suppert 
tbe Demands for Grants for 1986·1987 for 
the Ministry of Home Affairs. Tbere is. 
very little time and I will speak some 01 the 
points whicb are very important, for tbe 
consideration of tbe Government. We aU 
know that law and order situation is a State 
subject and it is dealt law with by the 
concerned State. It becomes a natural 
phenomenon tbat almost all the Statca-I 
should not name any of tbe States-are 
aaking for para-military forces, B.S.P. and 
C.R..P.F. from tbe Union Government. 
This shows that the law and order situation 
is not satisfactory in the country. "'. 1ft 
blaming always the Centre (or tbis but we 
rorpt that primarily tbis il the responsibility 
of the State Govemmeot to deal with tbe 
law and order situation. Sonio boo. 
Members are allergic to this and some or tbe 
bon. Members were mentioning tbe namn 
of their States or ttl"r CIliof MiDiaten. J 

should very humbly say that they sbouJd. 
Dot be allergic because this is the joint 
responsibility of tbe States as well as tho 
Centre. 

The overall modernisation of police 
forces is absolutely necessary to deal with 
the arowiDI crimes of various types adoptiaa 
very uptodate technology and methods. 
I am slad to find that the Union Govern-
ment ia allocating very impressive amoun. 
from the Central exchequer to the States for 
uP8I'adatioD of their police personnel and 
modernisation of police forces on 50:50 
basis, tbat is 50 per cent grants and 50 per 
cent as lOaD. The grant will be utilised al 
of non-recurring nature for purcbase or 
vechidest wireless equipments, computers 
scientific aids. for investigation etc. O~ 
this issue, I would suggest that the Border 
States and the States in Which communal 
riots and territorists activities, are noticed, 
need be provided more funds on this 
account. Similarly, the States which bave 
more percentage of scheduled castes and 
scheduled tribes should be allowed more 
funds for modernization and upgradation or 
their police forces. 

It is unfortunate that the year 1985-86 
has noticed some commuDal tension in 
various parts of the country. I would 
request the bon. Home Minister and tbe 
Central Government to direct the State 
Governments to deal with communa] distur-
bances very firmly so that nobody should be 
Jeft without punishment. Irrespective of the 
party to whicb they belong, ruling or tbe 
opposit.ioo~ or any other organizatiOD, 
persons responsible for creatisg communal 
feelings sbould be dealt with firmly. 

I must also congratulate the Home 
Ministry for their very significant role iQ 
dealing with tbe twenty five thousaad 
refuaees from Sri Lanka. , 

The credit WiJ1 go to tbe Home Ministry, 
specialiy the boo. Prime Minister, for bavtna 
peaceful elections in Punjab as also in Assam 
after tbe historic accords on Punjab as allo 
on Assam. It is a very good sign for tho 
Union Government. and the hone Prime 
Minister, to proceed abead in implemeotiDI 
tbe Punjab and Assam accords in word and' 
spirit. 

E ... 'en though our party in both these 
oltotiOOI have lost and could DOt come to 
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, (Sbri Chiatamani Jeoa) 
power. we accepted the verdict of tbe people 
very politely and humbly. Our boo. Prime 
Minister. in spite of sucb election debacle, 
is trying with right earnest for implementina 
the Punjab accord by appointiog anotber 
Commission, even thouab the Matbew 
Commission did not live its findings for 
transferring tbe Hindi-sdeaking areas to 
Haryana. 

In tbe case of Assam, necessary work in 
identifyiog the foreigners are going on with 
full swing aod I am over-confident that the 
accord signed by our hone Prime Minister 
for both the States will be fully implemented 
witb the cooperation of the States as well as 
from the people. 

But it is very much regretted that some 
extremists and separatists, with tbe help of 
some roreign countries, are trying to desta-
bilise our country through their terrorist 
activities in some border States specially 
Punjab and Jammu and Kashmir. This 
bas b.:en going on for quite some time. I 
would urge the Home Minister to leave 
no stone unturned to tackle the situation. 
Besides. I would also request the peace 
loving and Jaw abiding citizens of Punjab to 
disconnect all their connections witb these 
terrorists and separatists and these people 
should be socially boycotted. This is tbe 
ooly aod most effective way of dealing with 
the terrorists. 

The law and order situation in Delbi is 
not upto our expectations even tbough tbe 
number of Home Guard volunteers and civil 
defence volunteers is raised to 80,869 and 
29.551 respectively. Similarly the Delhi 
Police Force is raised by another 3000 and 
12 police stations are sanctioned with 400 
vebicles of different types. Due and proper 
attention need by given by the Home 
Ministry to control all types or anti .. aocial 
and unlawful activities and terrorists 
activities in this union capital, which is also 

cosmopolitan city. 

Sir" it is very alarming to notice tbat a 
new type of crime bas been increasing day 
by day. I would requat tbe hOD. Home 
Minie&ter to look at it. Educated perSOD. 
travel1ing in the trains or by some other 
transportation, are beioil kidnapped by some 
people. They arc forced to write to tbeir 

luardalol to send money 10 tbat tbey could 
be rescued from tbese criminals. TbOll 
criminals are demanding "heavy amount. of 
money and are threatening to .. take the livea 
of tbese YOUDa boys. J would not Uke to 
So into aU tbo details. I have brouabt this 
matter to the notice of the hon. Home 
Minister, hon. Railway Minister. concerned 
Chief Ministers like the Chief Ministers of 
Orissa aod West Benla), DO, West Bengal 
and DO, Orissa. Though tbey bave 
acknowledged my letters, still now nothinl 
can be traced out, in ~rite of the fact tbat 
Bome of the boys bad written letters to tbeir 
guardians to send money ror their rescue 
from unknown places. 

I will just touch one point more. No 
doubt, the progress in the implementation 
of the official language Act is very 
impressive. But I had noticed tbat tbe 
secretariat of the Official Language 
Committee is not well equipped. I request 
tbe hOD. Minister to post more staff like 
Deputy Secretary, Joint Secretary and so on. 
Similarly, all tbe towns and cities bavins 
more than two lakhs or population sbould 
have one Official Language Implementation 
Committee, so that the employees of tbe 
Central Government and public undertak-
ing" may get the advantage of obtaining 
training. In Band C region States, tbe 
pay scale and otber benefits for Hindi 
Officers, Hindi Translators, crc. ~bould be 
raised so as to attract people. Unless we 
provide such incentives and rewards, people 
will not come forward to serve in Band C 
region States. So in Band C region some 
more incentive should be given to tbe 
employees. Sir, t am grateful to the hone 
Prime Minister that he is giviog due atten-
tion on implementation of official languaae 
all the country whicb is the main factor for 
tbe national integration. 

Before concludiDI, I would sugest that 
the cases of all the freedom fighters, whose 
applications are still pending, should be 
disposed of. The boo. Shri Janaa Reddy men-
tiODed tbat for tbe last about 13 to 14 years 
applications are stil1 pcndina but tbat is not 
correct. I am aware tbat some cases are 
brought to tbe notice of tbe centre ODly 
6 months even 2 months back. The bOD. 
Minister bas pointed out that the State 
Governments are not comins forward to 
send their views and that is, why •.. tbit . 
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Ministry is handicapped. In this CODnec-
tion, 1 would like to point out tbat the 
freedom Blbters, who rousht at tbe time of 
tbe freedom stru,gle, are very old people, 
.e. 80 or 8S years old. Manyof tbem are 

'I literate. So, tbe facts and figures or the 
data furnisbed in their applications in many 
places arc noticed to be wrona. Therefore, 
tbe State Governments are not recommend· 
ing and tbe Cen tre are Dot sanctioning the 
pensions to them. In tbat context, tbe hOD. 
Minister bas already pointed oat that some 
non-official Committee should be set up at 
the Central level. I would appeal to the 
Hoo'blo Minister tbat this Committee may 
they will sce that such types of small 
efforts or some mis-inrormation could be 
condoned and their pensions sanctioned at 
the earliest. We are always talking about 
Charles Sobraj and otbers. So the Jail 
Reforms should be given top priority. 

(lnterruptlo,,,) 

MR. DEPUTY SPEAKER : I do not 
want tbe Members to 80 on repeating points 
lite tbis. 

SHRI CHINTAM \NI JBNA : So I would 
request tbe hon. Minister to give top 
priority to tbe Jail Reforms. I support tbe 
demands for grants. 

[Translallon] 

SHRIO. M. BANATWALLA (Ponani) : 
Mr. Deputy Speaker, Sir. I am very grWful 
to you that you have permitted me to sPeak 
a few words on the demands for Graots of 
the Ministry of Home Affairs. As the time 
is Jess, I sball raise a few points only. 

Tbe first issue before us is that of Jaw 
and order and maintenance of peace. 
We have a Dumber of grievances in 
this respect and they are aenuiue. But 
the Central Government deserves this 
credit that whenever disturbances and riots 
took place anywhere and if the Central 
forces Uke C.R.P.F. and B.S.F. were sent 
there, tbe situation did improve and we 
heaved a siab of relief. Tbis is a fact but 
this indicates something more important also 
tbat 10 far a8 the States are concerned. the 
main thinl is to restore the confidence of 
the people in tbe police. The minorities 
ha vo lost 'alth in the armed police of the 
States because of tbeir doiDP and activities. 
l'~.t il whr at t~ time qf Ji~, tlle pooplt 

rush tl) tbe Central Government and 
demand from tbem to send Centra) forces 
tbere. The credit for maintaining peace 
loes to the Central Government but it ia 
with a sense of sadness and sorrow that I 
have to poiot out that anti-minority and 
communal feelings are gaining in intensit)'. 
Tbere is no doubt that tbe future or tbe 
country lies in communal harmony. I have 
said in my public speecbes innumerablo 
times that the vernacular word ·hum' stands 
for HindustaD. Therefore, we should pay 
due though to tbis Word. The urdu 
alphabets 'he' and 'mim' and the Hindi 
alphabets aha' and 'ma' make 'hum'. ' Ha' 

,means Hindu and 'ma' means muslim. 
When these two alphabets are joined, tbey 
form the word 'hum' which means HindustaD. 
Theso are the sentiments with which we 
have to proceed further. Tho future of tbe 
country lies in this but it is unfortunate 
tbat today anti-minority and communal 
feolinas are gaining ground in the country. 
I do not want to 10 into the details of tbo 
riots because I mentioned them at the 
time 01 the discussion on the Motion of 
Thanks on the President's Address. Now 
J would Dot like to repeat those points. But, 
Mr. Deputy Speaker, Sir, through you, I 
would liko to draw the attef;ltion of tb. 
Ministry of Home Affairs to tbe tension 
prevailing in severa) parts of the country. 

Atrocities were perpetrated at various 
places of U. P., such as Meerut, Sambbal 
and Pilibbit. A strange situation is prevail-
iDa in Meerut. Respectable people of 
Meerut were arrested under tbe Anti-
Gangster Act. At the time of discussioD 
on tbis Bill in U.P. Vidhan Sabba, the 
Chief Minister of U.P. had assured tbat 
it would be UlIIed against tbe criminal., 
d aco its and gangsters. But I am very 
sorry to say that today innocent and res .. 
pectable people are being arrested and 
thrown behind the bars. Advocafes have 
been anested under tbis act wbo bave 
nothing to do with these cases. Even the 
President of our Muslim League unit, Sbri 
Iqbal Ahmed, who happens to be an advo-
cate, bas been detained under tbis Act. 
When I approached the police officers and 
other officers. tbey admitted with utmost 
respect tbat they bad made a mistake. 
These officers admitted before l11e that tbey 
bad made a mistake and apoloaised for 
tbtt, J ~ol~ Ul~ ~bat ,f .* 'fi'" to, t~ 



(lbri O.M. BaaatwaUa] 
ibould at least release the wroDgfuUy de-
taiood persons. A promise was made. But 
~romise made by the Government is never 
fulfilled. Even after admitting their fault 
tbey detained those respectable citizen; 
under the Anti-Gangster Act and tbe 
actual gangsters., dacoits and png leaders 
• ro roaming about' freely. 

Mr. Deputy Speaker, Sir. today teolion 
is there everywhere. Day before yesterday. 
when I was passing through a street in 
Delhi. I saw a group of people. Tbcy 
were wearing belts and were armed with 
trisbuls. I was told that tbe top of tbe 
triabut was so sharp tbat it could cause 
fatal injury. I was also' told . that these 
type of belts and triBbuls, which were used 
for some specific purpose, were openly 
aupplied by the Jath~dars. What is our 
police doing? How loog will tbey allow 
tbis atmospbere of fcar and tension to 
,row? God forbid, if an incident of this 
nature takes place, tbe situation may take 
• turn for the worse. It would be better 
to nip it in tbe bud. 

Mr. Deputy Speaker, Sir, ir unfortu-
nately there is a communal riot in which 
people are looted and killed, the Govern-
ment compensates them to some extent for 
tbeir losses. But these days, at severa) 
places, no compensation has been paid. 
Even in Delhi, there are such instances. 
After the riots, which took place as an 
aftermath of tbe assas~ination of Sbrimati 
Indira Gandhi, it was announced that 
Rs. 20,000 would be paid as compensation 
to the next of kin of every person kined 
in the riots. I welcome tbis announcement. 
But the Governmcnt is silent about tbe 
innocent people who were kilted on account 
of the po1ice firing in, tbe recent riots at 
Jama Masjid area. Government is also 
silent in rogard to Maharasbtra. I want 
tbat the Government should pay attention 
to It. Actual1y there' should be a scbeme 
for such incidents which may be equal1y 
apPlicable everyWhere. 

Sir, a8 you are ringinl tho btU, I shall 
.peak briefly. Regarding Assam you have 
laid in this report. I quote : 

(English] 
·'Special artBopments were ''man 

'~ '''' ,E.tloq '<tOQlIDittiOO ." 

prepare fait el~oral rolla in the coatext 
of the problem of iDfiJt~tion in Assam~" 

(Trans/ atlon] 

It is beina said that fair electoral roll. 
were prepared in Assam. I am sorry to 
lay that I do Dot agree with this statement • 
I am not able to describe to you thc way 
these electoral rolls were prepared and 
lakhs of people were deprived of .their 
rilbt of francbis.,. T~is is a fact that a 
person whose name is on the electoral roll 
is eligible to cast his vote and fulfils all 
the conditions to be eligible as a voter. In 
1983. when tbe e1ections to tbe Assam 
Legislative Assembly were held, the Election 
Commission had presented a report in 
tbe House. In tbat report the Commission 
says-

I quote from Pagc 4 of tbe BlectioD 
Commission's report: 

"If the names of any of these 
persons were to be removed now on 
tbe ground that they were found to be 
non-Indian chizens. there should be 
legal provisions specifically dealing with 
those cases. The agency for under .. 
takinl the task of identifying such 
names is not, in any case. the electoral 
machinery as tbat machinery caDDot 
decide tbe question of citizenship of 
sucb a largc number of persons undcr 
tbe election law especially when 
those names in large numbers 
have beeo continuing, and are found. 
in 1uccessive rolls." 

[Trandatlo" ) 

Furtber at page S of this Report. Election 
Commission says, I quote : 

.. tb . . . e names of persons alread)' 
included in the eJectoral rolls and voted 
at thc elections 80 rar held cannot be 
removed 'from tbe rolls arbitrarily aDd 
under summary proceedings cODnect.d 
~th the prapara'i9~ ~r ~vjli.oJl of _oral 'roil •• " . 
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[Tran.rlat Ion] 

This has beeD the attitude and the 
procedure of the Election Commission. 
In spite of it, a number of names. which 
were on the r01ls, were removed. Two 
lists were drawn-'A' Jist and 'B' Jist. 
All the names put under 'D' list were put 
in an arbitrary manner. The Election 
Commission removed names from tbe 
electoral rolls in violation of its established 
norms and rules. 

Time does not permit me to present 
tbe details before the House. In deference 
to your ringing of the bell, Mr. Deputy 
Speaker, Sir, I conclude by submitting in 
the cod that there are several, reports even 
today which have not been made public. 
There were riots in Moradabad and Justice 
Saxena was appointed to hold an inquiry, 
but to date his report has not been made 
public. Here in Delhi also, Additional 
District Magistrate was appointed to hold 
an enquiry into the Jama Masjid rio~s. 
He made some inquiry. We have been 
crying hoarse tbat the report submitted 
by the District Magistrate is a mere Depart .. 
mental report. It should be made public 
so that people may know about the facts. 
Dr. GopaJ Singh was appointed to make 
recommendations for the benefit of the 
minorities. His report bas also not been 
presented. I will demand that these reports 
should be presented in the House. 

Mr. Deputy Speaker I Sir, I would like 
to say a few words about the excesses 
committed in Lakshadweep. Lakshadweep 
is a Union Territory. The police there 
forcibly brought down Muslim league party's 
flag. 

SHRI P. M. SA YEEO : This is not 
true. 

(Interruptions) 

SHRI G.M. BANATWALLA: Action 
is being taken against the party. ) t happened 
there and telegrams were sent to you 
aaainst this action. You should make an 
inquiry. Why is a political party being 
meted out such a treatment ? 

1( I had been allowed some more time 
I would have presented evidence about 
tbe excesses beina committed there but 
\b~~ i, DO tjmOt l w.nt tbe Union fl9Dl~ 

Ministry to be successful because tbe 
success of India rests on your succeu. 
Unless we create an atmosphere of peace. 
unity and progress, we shan always be faciDI 
dangers. There are dangers for us. With 
these words, I thank you for providing me 
an opportunity to express my views. 

[Eng!Jsh] , 

SHRI BIREN SINGH ENGTI 
(Autonomous District) : I stand to support 
the Demands for Grants relating to the 
Ministry of Home Affairs. WhiJe supporting 
the Demands I want to mention a few 
points relating to my State,· Assam. Dy. 
Speaker, Sir, some of my friends have, of 
course, pointed out about the Assam 
Accord. We are very eagr.r to see the 
implementation of the Assam accord, because 
it is very important for the people of Assam 
as well as the country. Though in the 
report it is said that Assam is peaceful now. 
in actual fact it is not so. Congress lost in the 
last election~ and a new Government bal 
come over tbere and tbis Government bas 
started doing something which is a matter or 
great concern to all of us. 

Firstly, the new AGP Government has 
started introducing in the State Assamese as 
a compulsory medium of instructio n 
throughout the State. As a result, this has 
affected not only Brahmaputra Valley but 
also Barak vaney and two hill districts of 
Assam. During the Congress period, there 
was a policy of three-1anguage formula in 
the State. So far as Brahmaputra valley 
is concerned, Assamese is adopted 8S a 
med ium of instruction as well as official 
language. For Cachar di~trict Bengali is 
accepted and for tbe bill districts Englisb is 
the medium of instruction as well as 
official language. But now Assamese bas 
been imposed as a compu lsory subject 
throughout the State. So, I would like to 
request the Government of India to persuade 
the State Government to give up this policy 
and re-introduce the policy adopted by tbe 
previous Congress Government in greater in-
terest of uniiy and integrity. 

Regarding eviction, it is very .traDle 
that a large number of people of all 
communities were evicted without livin. 
them any alternative plots of land. We do 
not bave any objection in evicting tbose, 
~eopl~ wb~ ~~V~ ~P9fO,,~b,~ \1PO~ 
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(Shrl Biren Singb Bogti] 
Government lands but, at the same time, 
the victims, so far as we know, are local 
people, poor and landless people. So my 
point is that those people who are evicted, 
should be given some alternative arrangment 
further rehabilitation and means of livel .. 
hood. This arrangement should be made, 
otherwise. these people will suffer like 
anything. 

There is a trend in the minds of the 
Assam Government now to do away with the 
reservation policy. In 1978 tbe State 
Assembly of Assam passed a resolution, 
giving reservation in some State Government 
services. But now the present Government 
seems to be taking a decision not to give 
effect to that resolution. They want to 
abolish the reservation policy. If it is so, 
this win affect the entire people of the 
State who belong to SC and ST. I would 
request the Home Minister to persuade the 
State Government not to adopt sucb a 
policy, because it win affect the tribal people 
very adversely. 

19.00 brs. 

My next point is regarding the District 
Council of North Cachar. There are two 
District Councils which arc elected bodies. 
The terms of the District Council is five 
years. The North eachar is an autonomous 
district and tbe District Council's term was 
already o~er and elections were due in the 
month of March Jast but the Assam 
Government, instead of holding elections, 
have taken over this Council because 
Congress had majority and is rtlnning tbe 
district council there. They have extended 
its term by another six months and are not 
holding the elections. They have appointed 
the District Commissioner aA the 
Administrator. The people of that district 
are suffering a Jot. So, we want that the 
Government of India should persuade the 
State Government to hold fresh eJections 
accordinl to the Jaw immediately. 

There is a demand from tbe two bin 
districts of Assam tbat more powers shoUld be given to tbem as promised by tbe 
Government of Assam at the time of 
creation of Meghalaya. When the 
Megbalaya State was created, consisting of 
lll", ~jH ~lst~~~, 9f tt1~ t~ #\ssam! o,\m.tt" 

Khasi, Jayantia and Garo Hil1s, Karlii 
AngloDI aDd N. C. HUt districts. The two 
hill districts of Assam had not joined it 
because at that time the tben 'Government 
of Assam had assured tbe two District 
Councils of morc autonomy Powers 
equivalent to tbe powera giveD to the newly 
created State of Meghalaya. In view of 
that, on 1st lune 1971, some schemes were 
entrusted to the District Councils for 
implementation. Such schemes are entrusted 
to District Council termed as transfer of 
power which are really not at all. The two 
Hill districts made a representation to tbe 
Government of Assam as well as to the 
Government of India saying that their 
demands have not been fulfilled and tbat 
more autonomy as per promise should be 
given to them in order to improve. the 
economic and social conditions of the 
tribal people because these District Councils 
were created to protect the life and property 
of the tribal people as wen as to improve 
tbe economic and social conditions of the 
tribal people in that particular area besides 
retaIning their languages as cuI tural 
beritages. 

The Eighth Finance Commission has 
recommended the sanction of Rs. one crore 
per annum for the two hill districts of Assam. 
Actually, both the District Councils had 
prayed for sanction of more than Rs. one 
crore in order to do the 
welfare work for the people of tho~e 
two hill districts and meet the 
expenditures due to additional works after 
1st June. 1971. Even though Rs. one crore 
have been sanctioned, but this money has 
not reached tbe District Councns till 
today. So, I would request the Home 
Minister to persuade tbe Assam Govern-
ment to release tbis money immediately 
so that the District Councils can spend 
tbe money on their own projects. 

There is a demand from the two districts 
of A,sam that In order to protect their lives 
arid property and in order to safeguard tbe in-
terests of the people of thete two districts, an 
autonomous State should be created for 
the two hin districts of Assam as providt!!d 
under article 244~ of the Constitution of 
Jndia. This is Dot a new demand. This 
has been demanded since 1008 In order to 
fulftl the a,pirations of the people and also 
to safeguard the interests of the tribal 
poopt, i~ that afoa, ~o, I \\'0\114 tequ~\ 
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the hOD. Home Minister to kindly look into 
it and c~a'e an autoDomous Stato witbin 
tbe State of Assam as provided under 
article 244A by introducins a suitablo bill 
in tbe House for tbls purpose. At tbe same 
time, tbere was a demand for amendment of 
tbe Constitution. 

Sir, tbe Kacbi-AnglonB District is being 
called Mtkir Hill distnct. The Assam 
Government bad requested tbe done It. 
Centre for making change of name in tbe 
Conslitution since State Government bad 
already. Tbis demand has been forwarded 
to tbe Government of India for tbe 
amendment in tbe Constitution. They 
wanted tbat instead of Mikir hills, it should 
be called Karbi Anglon& distflct. Instead of 
'Mikir' tbe community's name bbould be 
called 'Karbi'. Unless tbese two tbings are 
done. the community will continue to 
suff~r a lot. They want to caU tb~mselves 
as 'Karbi' but they are called 'Mikic' in tbe 
CODititution aod official documen ts. So, 
tbis name should be cbanged. Until and 
unJ~ it is done immediately the students 
and tbe people as a wbole will suffer le&ally 
and from other points of view. 

Sir, to promote the development of 
that area, the people are demanding for 
setting up of a Central University in the 
bill district. There is a demand for tbe 
setting up of this university either at 
Brahmaputra valley or at Barak valley. 
The hill district is a very back ward area. 
There is policy of the Government to 
expand education in the backward 
area and in the area of tribal people. Tbat 
is why we demand that this university should 
be set up in the bill district of Assam. 
The loner Line Permit policy should be 
introduced in tbe entire bill districts of 
Assam in order to prevent outsiders and 
unwanted people from setting down in tbe 
district and grab tribal people's land and 
property and in order to keep peace in the 
atea. This Inner Line Permit system, 
therefore sbould also be introduced by the 
Government of India immedia tely. 

My last point is regarding border 
disputes. We have some border disputes 
with Megbalaya. Tbis is relating to Block 
I and, Block 11 of Karbi Anslona district of 
Assam. There is no dispute from our side. 
Tbe.se . disputes are only created by 
M~.I~)'a. We arc of the view tbat this 

B.loc~ I ~nd Block II of Karbi AnsloD' 
distract 18 very much within tbe State of 
A8sam and all along, we are demandin. 
tba t it is weJl within the territory of Assam 
and so, there is DO dispute. . However.. sinco 
both tbe Assam and Magbalaya Govern-
ments have decided to settle the dispute. 
I would request the Government of India 
and the Home Ministry to intervene ·and 
persuade both the State Governments to 
end this matter once for all. With these 
words I conclude, supporting the Demands 
of the Home Ministry. 

SHRI CHIRANJI LAL SHARMA 
(Karnal): Mr. Deputy Speaker, Sir, tbe 
discussion 00 the Demands of the Ministry 
of Home Affairs has been going OD for the 
last two days. I would not have though t 
it necessary to talk. on the Punjab situation 
but I am doing so because some Members 
of tbe opposition. touched this subject. It 
was observed that the non-implementation 
of tbe accord is the main reason for terro -
rist activities in the State of Punjab. A 
lot bas been said and we heve discussed 
P\lDjab separately. Facts are facts and 
tbey must be squarely faced. The fact is 
that 9 out of 11 points in that accord 
(arrived at between Late Sant Looaowal 
and our Prime Minister Shri Rajiv Gandhi) 
have already beeD implemented. If so, bow 
it is said tbdt tbe accord bas not been 
implemented? Two points remain, whicb 
are tbe bone of contention between tbe two 
Slates. The first is the transfer of Cbandi .. 
garb. Mr. Deputy-Speaker, Haryana had 
been very positive in its approach. Let 
Chandigarh be transferred to Punjab, we 
dontt object to it. But our stand bas been 
that the Hindi-speaking areas of Punjab in 
lieu thereof should be transferred to 
Haryana simultaneously at the same time. 
The Mathew Commission was appointed for 
this purpose; the Mathew Commission lave 
a categorical and positive finding that 83 
villages and the two towns of Abobar and 
FazHka arc Hindi-speaking. Now, Sir, I 
do not understand as to why a reference 
to these villages and Abohor and Fazilka 
bas been excluded in the terms of reference 
of the new Commission. This has liven 
rise to a great resentment, frustration and 
disappointment in the whole of tbe State 
of Haryana. 

19.11 hra. 

LSHIJ N. VENKt\TA RATN~" in lAs C~J 



(Shri Cbiranji Lal Sharma} 
Sir, about a month back, or ratber 2S 

day. back, on tbe 23rd of March there was 
a buac gathering. never seen in the history 
of our State known as-Samast Haryana. 
Wbat was that 1 Did it exhibit the popu-
larity of Choudhury Devi La)? No, abso-
lutely not. It exhibited the resentment and 
anger aDd apprehensions in the minds of 
the people of Haryana. That gathering 
exhibited the sentiments of tbe people of 
Haryana. They felt tbat tbe injustice 
was going to be done to them. The 
appointment of this second Commission 
bas put a premium of confirmation 
on the apprehensions in the minds 
of tbe people of Haryana. I t is not 
understood as to why Abohor and Fazilka 
areas have been excluded from the terms of 
reference and. Sir, the Commission has 
been appointed for what 1 Is Haryana 
hankering after a few villages round about 
Cbandigarh? No. We have to trace the 
bistlJry. The Sbah Commission gave the 
award. According to tbe Sbah Commission 
award, the whole of erstwhile Kbarar Tebsil, 
then Ambala Di!Hrict, including Chandigarh 
was to go to Haryana. But later when 
Sant Fateh Singh threatened to immolate 
himself, Shrimati Indira Gandhi modified 
t be award that Chandigarh be given to 
Punjab and as many as 1 \ 4 villages of 
Abohor aDd Fazilka would go to Haryana. 
That is not being done. It does not mean 
tbat there sbould be terrorist activity in 
Punjab for that reason. My friends in the 
Opposition have not, as a matter of fact. 
appreciated the position. They do not 
know tbat grave injustice is being done to 
Haryana. 

Then again. Sir,. regarding the SYL 
canal link, tbis was also a part and parcel 
of the accord between Sant Longowal and 
Rajivji that Punjab shall complete SYL canal 
by the ISth of August 1986. May I have 
tbe temerity to ask tbem a plain question 
when tbey talk of the implementation of 
tbe accord 1 Let them go and see the site 
themselves. Is it humanly possible to 
complete it by the 15th of August 1 The 
aoswer is a positive 'No'. The reason is 
that they do not mean it. The Chief 
Minister of Punjab. Shri Surjit Singh 
Barnala, made a statement on the floor of 
tbe House of Punjab Vidban Sabba tbat 
tbe construction of SYL canal will be 

transferred to some public undertakiDI. Dot 
a public undertaking of . tbe Centro but of 
the State. It is just like briol out from 
tbe frying pan again into the fire. Month. 
bave been wasted and now 00 one pretext 
or tbe otber, they want to prolong .it. And 
they hold the Government of India respon· 
sible for non-implementation of the Accord. 
Tbis is something very serious. 

I would request the bon. Home Minister 
wbo is here, and through him tbe Prime 
Minister to look to tbe sentiments of the 
people of Haryana. We pin all hope on 
tbe Prime Ministor. We do not doubt 
tbe sincerity. We expect justice in tbe 
hands of the Central Governnleot. But tbe 
apprehensions are there. It should not be 
taken for granted that we will keep mum. 
We will, of course. safeguard our rights. 
This is all I have to say about tbe comple-
tion of SYL canal. 

Sir, the hOD, Members of tbis House 
know that Sarbat Khalsa was held at 
Anandpur Sahib, probably on the 16th of 
March. What decision was taken by tbe 
Sarbat Kbalsa·1 Lakhs of people gathered 
tbere. Had those decisions been implemen-
ted by tbe Punjab Government or the 
Chief Minister who is guiding the destiny of 
tbe State, and is the cock and dandy of the 
Akali Party and of tbe Punjab State 1 They 
decided tbat the Golden Temple will be 
freed from the terrorists. Did they have 
the guts to lay the bands on them ? This 
was the assurance that was giver to lakbs 
of people in Punjab that they will do so. 
But they did not. Now, tbey talle about 
the implementation of the Accord ! The 
Government of Punjab do not have tbe 
guts to implement the decisions of the 
Sarbat Khalsa and to evict terrorists from 
the Golden Temple. 

The fact of the matter is tbat tbe 
terrorists have gone beyond their control. 
So tremendous is their onslaught, so terrific 
is their blow, and so bloody is their machine 
of coercion that the whole of Punjab is 
shaken under their iron heels. The Govern-
ment of India is givins aU sorts 'of coope-
ration in the interest of solidarity. In tbe 
interest of integrity of the nation, we are 
strengthening the bands of the Cbief 
Minister and the Government of Punjab 
so that there is Jaw and order. But bow 
10n8 will Mr. Rebiero aucceec.t uDlesa bit 



lieutenants, left and right, his subordinate 
just cobperate? That is still lacking ? 
However, let us hope for the best. 

A reference was made by Prof. Tewary 
about tbe Kudal CommissioD. I remember 
in the year 1981, Mr. Tayab Hussain, M.P. 
who represented Gurgaon constituency in 
this House, had raised a question about tbe 
Gaodbian institutions. Then,. this House 
bad resolved in August, 1981 
tbat a commission of inquiry would be 
instituted. This is how tbe Kudal Commis-
sion was appointed t\) look into the' 
allegations of mindeed::.~. of irregularities, 
of illegalities and what not. that were being 
committed by the Gandbian organisations. 
Now, Sir, wben Prof. Tcwary was speaking, 
Prof. Danda vate was very touchy about it. 
He said. how long will you take-4 years? 
Sir, in this connectioD, I would like this 
House to appreciate that not just one report 
bas been submitted. The Commission 
has submitted 4 interhn reports. Now, 
the 5th report is ready. Those 4 interim 
reports run into 3.000 or 2700 pages. Well, 
a regular procedure bas to be adopted. The 
findings of the Commission have got to be 
translated into Hindi. Becauso, it is a 
bilingual report, both Hindi and English. 
which is to be submitted in this House. 

In this connection, I would like to put 
a few questions because it was being 
resented by Prof. Madhu Dandavate. Some 
persons approached me also and they said 
tbat it was not proper for the Commission 
to continue and that the Kudal Enquiry 
Commission should be got abolished. J 
fail to undentand as to bow they approa-
ched me. They sa id ~imp)y "Well, of 
Mr. Sbarma, how long will the Commission 
continue '1" I then tried to peep into the 
whole matter and also wrote to tbe Prime 
Minister. 

These Gandbians, 81 a matter of fact, 
took to the streets once earlier in 1974-75. 
That was to overthrow the democratically 
elected Government of Mrs. Indira Gandhi. 
In 1986, they are repeating that feat. tbis 
time, to protest asainst the inquiry into 
their own misdeeds ordered, not by the 
Government but by Indian Parliament. It 
win be in public interest to ask them a 
few questions. Mr. Aruo Nehru, tbe hon. 
Minister said in Parliament recently that 
these voluotary aaCDOio. in India havo 

received, Rs. 200 crores from Western 
cou~tries. Now is it not a fact that a lion', 
sbare of the foreign funds has gone to tbe 
coffen of the so caUed Gandhian organisa-
tion and tbeir amBa tes ? ' 

Is it· not a fact that a few GandbiaD 
bosses are bartering away tbe national 
interest and even national security for tbo 
sake of a few lakhs of Dueslche Mark or 
American dollar by supplying compiled 
comprehensive information and data OD 
Adivasis/tribals, or by supplying secret and 
sensitive border maps to foreign agencies, as 
hI ought to light by the Commission 'I How 
elastic is their nationlism which appears to 
be dependent 00 tbe size of the sums tbey 
received from abroad? Is it patriotic or in 
national interest to get public campai8ns 
organised in some Western countries e.g-
West Germany against World Bank funded 
developmental projects. in India? Which 
Gandhian is behind this? Why do tbey 
bluff that only one report on eleven 
inconsequential charges has been liven 
during the last four years as was stated by 
Prof. Madhu Dandavate on the floor of tbe 
House today whereas four intel'inl reports of 
more than 2,700 pages have been sub-
mitted covering 76 charges by the Commis-
sion and the fifth interim report with other 
more tban 30 cases is likely to be submitted 
this month? They say that they had 
'welcomed' the inquiry. Why did tbey 
rusb to the Supreme Court and High Courts 
even before tbe inquiry was started to 
challenge the constitution of this Kudal 
Commission and knock the door of tbe 
Supreme Courts ? 

Is it not a fact that in all. they have 
filed 45 wlits and Special Leave Petitions in 
various High Courts to obstruct and delay 
this inquiry? After having done this, 
knowing the delaying tactics and tricks their 
lawyer applied, how can tbey blame tbe 
Commission for the delay ? 

Is it not a fact that out of 22, cases 
decided by tbe Higb Courts, they have IOlt 
21 and the remaining are pending 1 And 
tbe remaining are pending. Is it a fact tbat 
they have spent nearly Rs. 10 lakhs in the 
name of Kudal Commission? Is it also Dot 
a fact tbat a portion of tbis bas gone into 
the private pockets? Funds of Gandhian 
institutions are public money. Why cannot 
they account for it publicly? Wby should 
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[Shri Cbiraoji Lal Sbarmaj 
they blatantly lie and misled that tbe 
Government has spent more than Rs. 8 
crora OD the Commission? A blatant lie 
and a deliberate mi$representation of raeta. 
Is it Dot a fact tbat every calamity, cyclone, 
flood, las leak, communal riot is used as an 
CKcuse by the so-called . Gandhians to solicit 
foreign funds from dubious donor agencies? 
Tbey get upset when accounts al e asked. 
Why? Do they these Gandhian leaders 
think that they can browbeat, bully and 
blackmail the Government and the Indian 
Parliament by bigh pressure and animated 
publi~ity by Ihost-writers and others ? 

Last but Dot tbe least. Has Dot the 
time come to find out who amoDI tbem 
brought this targic plight upon this 
(,andhian institution? Is it not time for 
some introspection and self .. searchiDl? In 
conclusion we can only say to the Gal)dhian 
leaders-Physician heal thyself. 

Sir, justice delayed is justice denied. 
I will say only a few words about tbe Punjab 
and Halyana High Court because the bon. 
Home Minister is here. For bil. information 
the strength of the Judges of the Higb Court 
was recently increased from 23 to 26 by the 
Government in consultation with tbe 
Supreme Court. Tbere are only 16 JOOges 
DOW presently working. ,10 vacancies are 
still existing. I fail to understand wby tbe 
Government of India, tbe Ministry of Law 
or the Ministry of Home Affairs is not filling 
up these vacancies. There is a backlog of 
cases. As and when I have to go to 
the H.igb Courts-l bappen to be an 
Advocate by profession-the lawyers of the 
High Court rebuke me and ask me, 'What 
are yoU doing, Sbarmaji? Why dontt you 
move tbe Government of India, why don~t 
you approach the Law Minister, the Home 
Minister and the Prime Minister and get 
these vacancies filled l' I understand that 
names have been recommended both by tbe 
OoveIoments of Haryana and Punjab. Of 
course, the recommendations have been 
made through the Governors by the Hiab 
Court and they have been submitted to the 
Government of 1 ndia. Here justice delayed 
is justice denied. This unnecessary delay 
causes delay in the disposal of cases. I 
request tbe Home Minister to kindly look 
into this matter witbout any further loss or 
time. 

One more word I will say about tb. 
Arms Act. The Home Minister will kiod1y 
just pay attention to this. When Punjab 
area was llcciared a disturbed area, the 
Indian Arnls Act wus amended. EveD a 
person carryiD8 a knife 4" in lengtb, jf 
arrested by the Police, the case cannot be 
broUlbt before tbe Megistrate aDd it has to 
10 to the Session Court. What wil1 happen 
in the Sub-divisional Headquarters? Even 
the investigating officer, tbe SSOs and tbe 
Police Officers who are in the habit of 
making capital out of such a situation export 
money failliLlg which the poor and innocent 
persons are handcuffed aud kept bebind tbe 
bars. So much so, even for the recovery of 
a 4" knife, they have to knock at tbe doors 
of the High Court for bail. This may be 
appJicable so rar as the disturbed areas are 
concerned. Certainly it was needed. But 
not in a State like Haryana where there is 
perfect calm and there is no Jaw and order 
problem. This sort of exploitation by the 
police ag"Dcy should be discouraged. I will 
also talk to the courts. Some of the judles 
observed "Mr. Sbarma, this is tbe Central 
Act passed by Parliament and you should 
have moved an amendment. It Therefore, 
I request the Home Minister the desirability 
of making this alnendment in tbe Arms Act 
tbat the small petty cases should be tried by 
tbe First Class Magistrate. 

Under the 20 Point Programme of Mrs. 
Indira Gandhi aDd then her successor, these 
should be no reaSOD to &mell a grain of salt 
in tbe bolla /idsl of the Government. They 
mean business. Under tbis Programme, for 
tbe upliftmeot of the poor, the down-
trodden especially the Harijans aod the 
Girijans and the backward classes, hUIC 
amount is given for loans. Loans are to be 
advanced to the unemployed youths. 

Mr. Chairman, the Home M,inister will 
kindly excuse me for plain-speaking. If a 
man is given a Joan of Rs. 5000 be bas to 
pay from Rs. 800 to Rs. 1000 to the bank .. 
wallas even if their cases have been duly 
recommended by the dtstrict authority I.e. 
tbe industry authorities or by tbe Social 
Welfare . Department. If it is a loan of 
Rs. 16000 tben the amount of corruption 
goes up to Rs. 3000. This is what is 
actually happening. This is much too 
much. What happens is tbat people 
complain, in writiol. I bave written not 
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one but so many d.o. letters to the Mioister 
of State for Finance. The Rajiv Gandhi's 
Government wants to give to the poor the 
means so that they can earn a pittance to 
keep tbeir body and soul together. But the 
executing agencies are not sincere in imple-
menting the policies of the Government. 
When I write letters, stereo-type reply is 
received-uDear Mr _ Sharma. I am in 
receipt of your leUer dated 80 and so, and 
) am baving the matter looked into." ADd 
the Minister informs me that the matter was 
enquired and the allegation wac; baseless. 
the bank authorities from top to bottom, 
tbey are one. Nobody is 'going to take any 
action against the subordinates. J have 
been a Minister for years together in 
Haryana Government. My personal ex-
perience is whether it is the Finance 
Department or any other department, nobody 
wants to touch his subordinates. This is 
something very serious. The Government 
should take serious note of this problem. 

With these words I support the Demands 
for Grants for the Home Ministry. 

[Transla tion] 

.SHRI C,K. KUPPUSWAMI (Coim-
batore): Mr. Chairman, Sir, I rise to say a 
few words in support of the D~mands, for 
Grants of the Ministry of Home Affairs for 
1986-87. 

outside tbe town? The Government wnl 
have to improve their lot. 

On the recommendation of the 8th 
Finance Commission the Finance Ministry 
have approved and out Jay of Rs. 259 crores 
durin. the period 1985 to 1989 to 15 States 
for attending to the needs of State Police 
forces. You kindly see the items of 
work to be undertaken by the States with 
this money. 

Construction of housing units for Police 
personnel, build ings for police stations t 
setting up of new Police stations, creation 
of posts of women constables and construc-
tion of headquarters of Meghal aya Armed 
Police BataJlion are tbe works to be attend-
ed to by the States with tbis money. On 
an average each State win be gettinl In 
five years a sum of Rs. 1 S.2s crores. 

The pattern of central assistance to 
States for modernising the Police forces is 
on the basis of 50% grant-in-aid and SO% loaD. 
When the Jaw and order situation through-
out the country is getting worsened, tbe 
fun expenditure on modernisation of State 
Police forces should be given by the Centre 
as full grant-in aid. The paucity of funds 
should not stand in the way of modernising 
the Police forces by the State Governments. 
There should also be an exclusive 
Accidences Insurance Scheme for tbe poJk:fJ 
forces throughout the country. Tbis should 
be implemented by the LIC throughout tbe 
country. 

As an ex· Police Service personnel I am 
intimately acquainted with the myriad 
problems being faced by the poJicemen all 
Over the country_ ] "'ould like to apprise Many police stations of the country 
the House how tbe police personnel Ire do not have police vans. The Police 
being denied even their basic necessities of staticns have ODe or two cycles only. How 
life. 'These people wbo are the protectors of do you expect the police men to movo 
law and order are not in a position to about in their area of work without even 
protect their families from their· daily wantl. cycles? I suggest that each police man 
Their economic status is much be10w the should be given at least one cycJe each by 
status of peons in the government officers. the State Government. For that purpo.e 
The scales of pay of police forces are ver, the Centra) Government should give arant-
low. They do not get Government accom- in-aid in full. 
modation. The State Governments do not ,I would also refer to another important 
have funds for buUdlnl residential problem. The pay scales of para military 
accommodation for therb. The private forces like the CRP, C.t.S.F. are campara-
house-owners are reluctant to rent their tlvely bigber than that of the Police (orce. 
houses to policemen. I know I'ersotlal1y In fact they get double the pay of State 
~bat in some towos the poJic~men are Jivift& Police forces. Tho responsibility and tbe 
In huts. How can they command te!J)eCt nature or duty of State Police forces are 
from tbe public If they II ve ,in thatched buts definiteiy mOre onerous than tbe functions 

'tilt $~ ~ orl,tDlli, dollvm4 II!· Tlml ~ 
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(Sbri C.K. KuppuswamiJ With these words I conclude my speech. 
thanking the Chairman for giving me tbi. 

of the para military forces. This kind of, opportunity to say these few words. 
invidious distinction in payscales of two 
similar Forces leads to lack of coordinated 
etTorts in times of emergency where both 
are placed. I demand that there should be 
hisber scales of pay to the Police forces. 
I take this oppportuoity to demand that 
the recommendations of National Po.1iee 
Commission should be implemented. 

The Criminal Procedure Code and tbe 
Indian Penal Code should be translated 
into all regional languages and each Police 
station in the country shouJd be supplied 
with a copy each of· CR.P.C and I.P.C .. 
for facilitating tbe work of policemen. The 
Central Government should give necessary 
financial assistance for tbis purpose to tbe 
State Governments. 

Though the Prison administration is 
under the charge of the State Government, 
the Centre gives financial assistance to tbe 
States for improvement and modernisation 
in prison administration. As recommended 
by the 8th Finance Commission, it bas 
decided to release during the period 1985-89 
Rs. 137.56 crores to 16 States. But, 
unfortunately, Tamil Nadu has not found 
a place in the list of J 6 States getting 
financial assistance for improvement and 
modernisation of prison administration. I 
want to know how Tamil Nadu has been 
omitted in thie; matter. J appeal to tbe hon. 
Minister of Home Affairs to ensure that 
Tamil Nadu also gets financial assistance 
for improvement and modernisation of 
prison administration. 

In the matter of improvement of condi-
tions of living of policemen all over the 
country. there should be no gap between 
word and deed. The Central Government 
should be in a position to give atl the 
necessary financial assistance to the States 
for upgrading tbe scales of pay of police 
forces in the State's. 

Before I conclude, I would like to point 
out that as on date I am told that 84,000 
freedom fighters have not get their Freedom 
Fighter's pension from tbe Central Govern-
ment. I request the hone Minister of 
Home Affairs to look into this and sanction 
as early as possible the C~ntral pensjon to 
Jll~' ffcedo!D tishter8~ , . ' .". 

[Eftglish1 

DR. DATTA SAMANT (Bombay 
South Central): Sir, J am very thankful 
to you for caning me now. I have been 
waiting for almost eight hours. I think, 
tbe next discussioo should start from tbe 
other side of the list so that we get our 
chances earlier; otherwise, every time we 
have to wait for seven or eight bours like 
this. 

Many points have been discussed. I do 
oot want to take the time of the House in 
repeatiog the points already made. 

I have always pleaded in the House that 
ours is a poor country. We are ta1kioa of 
new technotogy and modernisation, but tbe 
economic problems like unemployment and 
poverty are increasing in this country. If 
our PM thinks tbat with economic moderni-
sation and technologies poverty will be 
removed. I think, it is not correct. 
Therefore, the time has come when we have 
to deal severely with the economic offences. 
They should be made cognizable offences. 
There is Rs. 40000 crores black money, 
em,loyers have deceived the banks to the 
extent of Rs. 4000 crores. I want to 
know what the Government is doing for 
such economic offences. Diversification of 
funds, manipulation of accounts, depriving 
the workers of their Provident Fund, evasion 
of taxes, boarding and blackmarketiDS are, 
I think, major offences. It should not 
happen that somebody is sitting on the 
neck of the poor people and somebody is 
b.egging. Ours is such a big country; but 
We are still only discussing it even after 
40 years. I want to know when are we 
going to make such economic offences 8S 
cognizable offences and why not put these 
people behind the bar by making serious 
police cases. 

A very interesting thins about this is that 
it is not coming under police jurisdiction. It 
is comin. under Customs. I am told tbat 
1800 raids were conducted in the last few 
months. A lot of publicity is given to 
these raids. In Bombay, It is usually tbe 
R.K. Mills, Voltas and KirlOikars. 
~'" ~~ ~~a4~iDCI io al~ ~~8pa~~ r~,"o~ 
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TV, press etc. But wbat is the fate of these 
ca.es after tbe raids? In R. K. Mills, in 
JUGt, the employer was arrested, in July it 
went to tbe High .court and tbe man wbo 
was the enforcement. officer in the Direc-
torate was made to retire prior to his 
superannuation. 

10 the High Court, tb~ case is not yet 
flnalised; tbe affidavit is not filed by this 
man, The case was called in the Bombay 
High Cout four times and every time, it 
was told tbat be bad gone on foreign duty. 
tben it was told tbat be bad retired 
prematurely. Then again, in February, the 
HiSh Court bad asked, "What bappened 
to tbis? Why you have not filed 
tbe affidavit? We are investigating tbe 
case". The authority who has taken the 

~ statement from the proprietors of R.K. 
Mills is not filing the affidavit for four to 
six months in the Bombay High Court. 
Therefore, I strongly accuse the Govern-
ment that tbey are just arresting the peo-
ple; tbey are making some commitment; but 
then tbey are releasing all these people. 
This is tbe double role that this Government 
is playing. 

In the case of Kirloskar, inquiries are 
going on: but tbe Government is not able 

. to take (llrther action and they are 
admitting it. Similarly. the Voltas case 
is adjourned. Therefore, I say that 
economic offences are to be seriously 
viewed. 

Another important matter which is not 
discussed is about tbe labour disputes and 
the role of the police. 30% of the whole 
population is of labourers; but there are no 
laws, you have to change the law to decide 
the share of, tbe workmen in the properties 
aod prosperi ties of the employers. 50% 
workers of this country are casual and con-
tract labourers. The only weapon is strike, 
lock-out aod some slogaos. What is the 
directive of tbe Central Government for 
such acts? The Government is sleeping 
over such an important issue. 

Tbe Akbar Hotel workers are on strike. 
Yelterday. police assualted tbem. arrested 
them. They are now afraid that it will be 
closed. 10 Maharasbtra there are thousands 
of such problems. I may mention that 
last year OD 26th January, because one 
Mi"ift,r ,,~. ~'D4 Ip ,lovo "lt~ ~~, N~C, 

they banned the meeting. But we held 
the meeting aod they fired and killed four 
people. I can narrate hundreds of examples 
where the· police is interfering and they 
are band in glove with the 
employers. Therefore, some concrete rules 
should be made saying bow the police should 
act. 

I want to ask why people are arrested 
under National Security Act. In the textile 
strike, forty of my activists were kept behind 
the behind the bar for no reason. It was only 
because tbey had made speeches. I ar_gued 
with the Commissioner, but be said, "Your 
brother had instigated." When they go on 
strike, they arrest the people. At present 
and at any time you go there and you wi)) 
find that ten to fifteen of my activists are 
always arrested and put behind the bar 
under the NSA. It is a misuse, just to 
curb the workers movement in this country. 
It was assured, when the law was passed, 
by our President Mr. Zail Singh, the tben 
Home Minister, that it wilJ not be used 
against workmen. But I think indiscrimi-
Date and very bad use of this is being done 
to curb the 'workers' movement. 

I think. it is high time the Government 
had corne out with certain principles while 
making out laws for police. When there 
is a peaceful strike, when there is a peaceful 
Jock-out, when the workers are sitting 
at tbe gate, there shou1d not be any police 
interference. When 500 or 1000 workers are 
sitting at the gate peacefully and starving 
for four to five months, wby should police 
help the employers in taking out goods or 
recruiting the new peopJe? Why should 
police help break the strike? Therefore, I 
demand in this House that the Central 
Government should issue directive princi-
ples tha t whenever tbere is a peaceful strike 
or lockout, police should not interfere. If 
at all there is violence, tbey should act, but 
so long as it is peaceful, police should not 
interfere in any labour dispute. 

Yesterday. at Kumbb Mela fift) people 
died in the stampede. The police \\-as just 
negJigent. Nobody bothered. The Com· 
missioner and tbe Deputy Commissioner 
wer~ thlre. In the Radio and Television, 
we saw how thirty to forty lakh people were 
collt'cting, The dootlS were opened in the mom-
i~, at ~ 9'ol9C1c? 99t ~VI~ QQ9n "er~ kc;~' 
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(Dr. Datta Samant1 
locked'. I do not know why. Prima /ac'~. 
there seems to be serve negligence. There 
Cbief Ministers took. the bath. UP Chief 
Minister took the bath at 6 O'clock in the 
morning when the incident was bappenlng .. 
The Haryana and Bihar Chief Ministers 
were also there. I think, police must be 
taking care of tbe Chief Ministers. There 
was such a type of negligence that tbe 
Police Depa'rtment took forty-five minutes 
to five hours to take tbe injured to tbe 
hospital. 

Now,l wou1d like to make ono point 
about the Jail Department. The Jail 
Department is such a Department for which 
nobody bothers. 1 have seen it myself in 
my State. I myself have been in tbe jail. 
So, whatever 1 am talking bere is not from 
the bo()ks. but I have the so-called privi-
lege of remaining in the jail for three year, 
as I was involved in four murder cases by 
tbe police just to please tbe Oodrej 
employers. 

The picture inside the jail is 80 horrible. 
Cbarles Sobhraj is a fool to run away, 
when be could get all the facilities inside 
the jail, and he would have continued to 
have those facBities throughout bis life. 
What they are doing inside nobody knows. 
I wiH toll you a small eltample. When I 
was in jail, a Minister was to come there. 
Ther. were ~m'Jgglers in the second class. 
They are not supposed to use cots. As the 
Minister was coming, the cots were removed, 
10 tbe eveniog I saw one smuggler bringios 
four Dunlop mattresses. 

MR. CHAIRMAN: PJease conclude 
now. 

DR. DAttA SAMANT: I will give 
one more example. A convicted criminal 
cannot get food from outside. So, the jail 
autho,ities find out some undertrial prisoner 
and in his name food comes from the five-
star hotel and given to tbat smuggler. 
There is no time, otherwh;e I could describe 
many things, which I have seen with my 
own eyes. 

The Government is sleel'ing over the 
question of improvement in tbe jails. Tbe 
jail staff is very poorly paid. The jails are 
old OD~S and or the Brit-ish time. The 
'''~m~r ~f prilQllers fl.. tone \1p. b\l' 

i~spite of whatever criticiam I have made 
in resptct of the Police Dtpartment, Itl" 
I think. it is hiah time tbat we should look 
after their grievances. There' is a' .,s,tOQ] 
of one-day holiday per week in Maba-
rasbtra. I think, the Government should 
seriously consider tbis. Then. there ate 
indiscriminate transfers with the result tbat 
they are very much demora Used. This should 
be stopped. Further, 25 per cent people aro 
not baving quarters. That is the fate of 
this Department. 

MR. CHAIRMA,N : Please conclude. 

DR.. DATTA SAMANT: There is no 
time, otherwise I would have described 
many more things. 1 thank you. 

SHRI N. DENNIS (NagercoiJ): Sir, 
while supporting the Demands for Grants for 
the Ministry of Home Affairs, I would like 
to place before this hon'ble House some 
important points for consideration. Sir, at 
the outset J may mention that the Punjab 
Accord and the Assam Accord have made a 
turning point for improvement in tbe law 
and ordor situation in the country. Barring 
Punjab and a few other areas in the North-
Eastern region. Jaw and order condition is 
good. I would like to bring til the notice of 
the Home Minister that Jaw and order 
subject embraces the whole country and it 
should be treated as an All India subject 
and the failure of law and order position in 
one part of the country has an impact and 
repercussions in other parts of the country. 
So, this subject bas to be transferred to the 
Union List or at least to the coucurrent List. 
I briDg this matter for the consideration of 
the Government. The nation as a whole has 
to stand together unitedly to con.bat tbe 
menace and challenges of terrorism, anti-
national and anti-social and extremist 
communal and religious activ.ities and com-
munal element and by treating them a8 a 
national problem. The future of the country 
is dependent on the unity and integrity of 
tbe country and tbe successful fUDctionina of 
tbe Home Ministry is absolutely essential to 
keep tbis country together. 

Sir. regarding tbe Police set· up, 1 may 
point out that the present police set up is 
out-dated~ What was fol1owed before, prior 
10 independence. is continued even now. The 
duties and tbe functions of Police' are 
~QDtroU~ by tbe Police Act, Svid,p~ Ac;t, 



by tbe Code of Crim,inal Proceduro and 
those Ac'ts are quite out-dated and old. I 
would Uk, to point out that a new Police 
Act bas to bl evolved for the better and 
8uccessf,u,1 fUDctioniAS of tbe police adminis-
tration and for bringing a new outlook in 
tbe Police set uP, tbe Gore Committee bas 
made recommendations. Tbe National Police 
Commission has subnlitted its reports. The 
rccolnrncnJd.til.)j,u and Reports have to be 
expJditiously inlple(ll~nted expeditiously 80 
that tber~ is better and successful police 
administration. 

Thirdly. I Inay submit tb4t now the 
Police bas to deal wah new types af crimes 
-crimes co:n.nittc,.l ill urban area.s are 
di(I~reQt fn'>fl) those c:)rI11l1itted in rural areas. 
They have to ud.d with communal riots, 
all(i-n'Hioa~t.l and extremist activities. These 
anti·sl)~i.d elJn1.!rtts •. If'': taking the law in 
their own haud" and th:y are butchering the 
UGilrrned amI Innocent people. The criminals 
are fully cqujpp~J with sophisticated weapon'i 
also. 

Sir, another dar,ng thillg is dayJight bank 
robberies cOl1lmltt~J by these aJlt,~social 

eielnCLlts. Government must take stern 
action 1;) prevent thi:i so..:ial and economic 
evil. Anoth:!r type of anti -social activity is 
traffi~kiH~ ill drug -,In'Jggling of spurious 
dru~) In:ll the COUrH j'Y. Even economically 
b:ttcr placed p ~rS~)IlS are also indulging in 
th~s(! unlawful a-;dvitics. So also police have 
to de,ti with heavy hlinds cOi'ruption a.nd 
black marketing. The~e crimes will affect the 
country's c~onomic growth. 

Sir, these criminals are equipped Nith 
modern sophisticated weapons. They are 
trLlined witb new ~unniog d.;vh;~s also. The 
approach of the Police is generally traditio-
nal. So, nlO H of ttl::: ca~c:) charge .. sheeted, 
eod in aoquittal for want of sufficient 
evidence, failure of investigation machinery, 
Jack of equipm'ent to deal with th,se 
criminalq. So, the Police should be provided 
With new devi.;es and new types of equip .. 
ments and tbey $bould be given training in 
handling the modern sophisticated eq.uip· 
ments and scientific investiaation to tackle 
the present Jaw and order situation and 
crimes. The Policemen 8.rc also recruited 
from among the p~opJe of tbe country and 
tberefote the common people should have 
confidence in the Police. 

Some policemen, are in the -babit of 
conium,ina intoxication and keep connections 
with .anfi .. social elements. When a rich and 
a poor are the opposin& parties, they always 
su pport the rich people it respecHve of tbe 
justice involved in tbe matter. They should, 
always belp lhe aaarieved poor. They should 
have the rcal isatioa tbat tbey are public 
servants and are not to ruJe them to make 
tbem transact their duties happily tbey 
should be provided with housing accommo-
datio:) and oLher arn.,nities and enbanced 
salary. 

La~tlYt a worJ about the freedom 
fighters. Applications of several fteedom 
fighters have be~n pending for long without 
for disposal for several years. Applications 
are processed at two important stagos; one 
is the State level and the other is the Union 
level. I would like to say that the applica-
tions of the following two categories of 
fre!Jotn fighters should be considered and 
disposed of in lavour of the freedom fighters 
without any furthor verification. One 
category is tbe applications recommended by 
the States and the other is applications of 
tbose persons who have applied for Central 
peu-:,ioQ, and are already getting State 
pensions. These applications should be 
disposed of favourably to the applicants 
without further verification and scrutiny. 

Then, a particular person bas given 
certifi:ates to several co-prisoners, but some 
certificates are accepted and some are 
rejected on the ground of eligibility and 
competence of the person who issued tbe 
certlficatcs. This paradox has to be examined 
and rectified. 

[Traltllati on] 

SHRI VIRDHI CHANDER JAIN 
(B.lrroer): Mr. Chairman, Sir, my cons-
tituency is a border area wbioh is beset 
witb a Dumber of problems; but even then 
I will try to be brief and conclude early. 
Today, terrorism and extremism are the 
big~~est challenges before our CO:intry which 
we ba ve to face. A special responsibility 
lies on the Central Government in view of 
the terrorism in the border areas. We bave 
to face the terrorism in its worst form in 
Nagaland as well as in Tripura. The ,problem 
of Punjab also comes under the border 
areas. This is also a problem of terrorism. 
We sball.bavc .to put in utanolt efforts to 



4~5 b.G. (Gell.) 19~6.87 . 

[Shr; Virdbi Chander Jain) 
solve this problem. The Central Government 
is rendering full cooperation to the Barnala 
Government. But I want to say that our 
police are not equipped with sophisticated 
weapons to figbt the terrorists and more-
over they are not as trained as the. terrorists 
arc. Therefore, it is very essential to provide 
them the latest weapons to fight the 
terrorists. For the last fifteen days. we have 
been receivit'lg reports that terrorists arc 
being anc~lcd and kiIJcd. 1 bis 
work should be stepped up. But the problenl 
is that the terrorists have taken shelter 
inside the Golden Temple. It is now for the 
Barnala Govellunent as well as the Central 
Governnlent to decide as to how to flush 
out the terrorists. A decision was taken in 
'Sarbat Khalsa' to flush out the .errorists. 

20.00 h,.s. 

We do not want to use Army or any 
other force to flush out the extremists. But 
some concrete steps "ill have to be taken 
so that they may not stay inside the Golden 
Temple. 

A part from it, I would lik.e to draw 
attention towards SODle problems of the 
border area. Recently, the Central Govern-
ment allocated Rs. 200 crores for the 
development of border areas. I would like 
to know how tbis amount will be utilised? 
How much amount out of the allocation 
win be spent on border areas of Rajasthan '1 
Will this amount of Rs. 200 crores be spent 
for economic development of the area? 
People Hving there are poor and economi. 
cally backward. So, will this amount be 
spent on them or utilised for the purcbase 
of sophisticated weapons for B.S.F. and 
police '1 In view of it also, YOU ••• 

[English] 

MR. CHAIRMAN: Mr. Jain, you 
please ·conclude. 

[Tran~/atlon] 

SHRI VIRDHI CHANDER lAIN: I 
shall not take much time. I am just conclud. 
ing. I am submitting a very important. point. 
Recently, two anti smuggling operations were 
c.onducted in our Barmer and laisalmer 
districts. Recently in Barmer district heroin 
and cbara. worth Rs. 12 crores 64 lakhs was 

seized in a joint operati.oD conducted by the 
Barmer and Jaisalmer police. Previously, 
B.S.F. bad also seized heroin worth R.I. 16 
crores. I would like to know tbat this seized 
heroin and chans ...•.. 

AN HON. MEMBER : Point of order. 

[English] 

THE MINISTER OF PARLIAMENT .. 
ARY AFFAIRS AND TOURISM (SHRI 
H.K.L. BHAGAT) : Sir, I propose that the 
thne of the House be extended by one hour 
nlore. But J request the Member, on]y on 
tbe Chairman's request not to take more 
than five minutes because a number of 
speakers have to speak. 

[ Translation) 

SHRI VIRDHI CHANDER JAIN: 1t 
is not a speech but I am raisins an impor-
tant issue. I shall conclude in three minutes. 

SHRI H.K.L. BHAGAT : Let a decision 
be taken on extending the time. 

[English] 

MR. CHAIRMAN: The House stands 
extended by one hour more. Please try to 
be as brief as possible in your own intere.t. 

(Tron.tiation] 

SHRI VIRDHI CHANDER JAIN: I 
wil1 try to be brief. 

[English) 

MR. CHAIRMAN: Sbri Jain, you 
please conclude. 

[Tranllatlon] 

SHill VIRDHI CHANDER JAIN: I 
would like to know how tbese smuasIers 
arrange crores of rupees for the purchase of 
heroin and charas. Is it beiDI financed by 
the country from which the supply is being 
made? What is the destination of tbis 
contraband ? Is it being sent to Bombay? I 
would like to know how tbe officers wbo 
seized heroin and charas will be rewarded.~. 
I view of the fact that tbese officers' duties' 
involve a lot of risk. tbey must be promoted 
and encouraged so tbat tbey iDay work witb 
enthusiasm. 



In this reaard I would also like to > state 
that 1 personaJly visited tbe border aIeas 
aDd noticed that activities of tbe D.S.F. 'in 
border art;as bavo been intensified. But in 
Barmer and laisalmer districts, the distance 
between two posts is still 25 'to 30 kms. In 
tbis way B.S. F. cannot effectively prevtnt 
the infiltration of the criminals and smuggl-
ers from Pakistan. As it is a difficult terrain 
and a desert area, close watch is Jequired in 
tbis area. The B. S.P. is not equipped with 
sophisticated weapons. The facilities provid-
ed to it are also inadequate. Even the 
condition of roads there is deplorable. At 
some places even gravel roads are not 
available to facilitate movement from one 
place to another. Therefore, it is necessary 
to pay attention towards strengthening of 
police deployment at the border. In such 
areas, honest officers should" be posted and 
they should be provided with adequate 
facilities like jeep, wireless etc. They should 
be equipped with modern sophisticated 
weapons so that they may deal with the 
smugglers and other criminals effectively. 
The articles like bidi. cloth and sometime 
cows etc. are seized at the border and ., 
banded over to the customs authority. I want 
that this may be declared a cognizable 
offence and made oon- bailable and stern 
action should be taken against the offenders. 
With these words I support the demands for 
grants of the Ministry of Home Affairs. 

[English] 

SHRI P. NAMGYAL (Ladukh): Mr. 
Chairman, I rise to support tbe Grants 
for the Ministry of HonlC Affairs. 

MR. CHAIRMAN: You will'take only 
five minutes. 

SHRI P. NAMGYAL: (In a lighter 
Vein) As you know, Sir. Kashmir is very 
important State. Also, J and K enjoys a 
special status under Article 370. So, I 
must be given some more time. Sir, I 
wouJd like to confine m},self to the problems 
facing the State of Jammu and Kashmir 
only because very little time is available 
at my disposal. 

Recently. the nation bas witnessed a 
very ugly scene in the State of J and K-a 
scene which was hhherto unk nOw 0 in that 
repon. Durina tbe past few years. preced. 

ini the imposition of Governor's rules, 
we bave been witnessing increased activities 
of some of the communal elements, the 
activities of Muslim fundamentalists, tbe 
Sikh fundamentalists and otber secessionist 
elements in tbe Kashmir Valley, which 
resulted in tbe activation of similar Commu-
nal of HiDdu fundamentalists like the 
Shiv Sena and R.S.S. in the Hindu .majority 
region of Jamrllu. 

In fact. the seeds of discord were sown 
much earlier, during the time of Late 
Sheikh Mohon".mad AbdulJah when he 
fought the first general election to the 
Jammu and Kashmir Assembly in 1978, 
when Janata Party was in power here at 
the Centre. Then for the first time, the 
issue of opening the Rawalpindi Road, 
the issue of Pakistani Rock Salt marketing 
of Kasbmiri fruits in Lahore and Karachi, 
and tbe cry of '}slam in Danger' were 
raised. Again in 1983, the same issues 
were raised with much added colour and 
fervour, like Islam vs Kafirs, Hindus V.J 

Muslims, and llindustan vs Pakistan. 
The minori ties were harassed; and tbey 
were not even allowed to vote, in many 
places. Between 1980 and 1985. many spora-
dic cases of arson and Jootings of the minority 
community were conlmitted. Properties 
of minority communities were burnt. Places 
of worship were desecrated, and inspite of 
our timely warnings, those warnings were 
not heeded to. 

Then came the Government of G.M. 
Shabo What had happened duries tbat 
regime. is too well known to you. 

You know what happened during last 
February communal riots. Most of tbe 
Kasbmiri Pandit's bouses were burnt and 
their properties were looted; hundreds of 
houses and temple were burnt and property 
was looted. The general belief is that some 
of tbe anti-Indian anti-socia] elements 
across the border and some parts of our 
country with the help of other anti-social 
elements and anti-India elements repottedly 
were responsible for an tbis, whatever 

,happened in the Kashmir Valley. 

Now the Governor bas taken over the 
administration of the State. I welcome 
tbe imposition of the Governor's rule in 
Jammu and .Kashmir. Tbe Governor has 
started some welcome steps to clean tho 
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corrtlpt adO'linistration, to give a boost to 
development activities. Vesy recent1y, 11 
technocrats were asked to ref ire prema-
turely and perhaps tnany more will 
be asked to do so; similar action may be 
followed in the case of many more techno-
crats. I welcome this step, hut merely 
removing scme of the technocrats will not 
help; it will not clean the rot unless similar 
action is taken against some of the big 
Shark bureaucrats. Some of the nominated 
lAS and IPS officers-I mean tbe local 
(l and K Stat~) nominated lAS and IPS 
ofikers-should be transferred out of the 
State so that at least they should also see 
how big India is. 1 think thi~ will help 
promotioll of Ila tiona 1 integration~ this 
will also help Ilfomotion of national inte-
gration If similar aCfil.)t) i~ taken in respect 
of SOlne other Central Govcrnment 
employees belonging to J and K. Those 
employees who are posted there, I mean 
the local employees, they ~h()uld be trans-
ferred for a period of two at least to three 
years to Delhi or to some other places of 
the counlly in a phast..'d manner. That wi II 
help restore communal harmony and to 
help promotion of national integration. 

Besides, I would like to give some 
suggestions for the betterment of the State. 
There is a Kashmiri desk· in the Ministry 
of Home Affairs This l)esk used to be 
very effecti ve. But, now, I think, it functions 
mainly fOI the clearance of some vist and 
some other thing~. It used to interfere 
on intervene with the administration and 
the developmental activities. They used 
to have a good monitoring of these activities. 
Sir, I sug~cst that the Kashmiri Dist. that 
should be revived to see how things are 
working, how developmental activities are 
going on in that State 

The boundary of the present Assembly 
constituendes were ch~inged during the 
time of the late Shtikh Abdullab and by 
the then Deputy Chief Miuister Mirza 
Afzal Beg on conlmunal lines to suit 
the then Ruling Natioll2tl Conference. This 
has created a \'ery bad situation in the 
State. Old de-limitation of constituencies 
should be restored so that the heart-burning 
persh,ting in the mind ~ of the people are 
removed. 

Sir, I am extremely arateful to the 
Minister of H<lme Affairs who baa been 
I< inti enough t \) have a mention in the 
Rt:p.)rt of lilt! M i nhH r y a bout gr anliog uf 
Scheduled Tnb\! ~talus to tll~ people of 
Ladakh. Article 34.2 (If the Constitution 
of India has been extended to the State 
of Jammu and Kashmir: and this will enable 
us to get the tribal status. But for doing 
so tbe next step is to have a survey to be 
conducted through the Registrar General 
of India to enable the P<"ople of Ladakh 
to get Scheduled-Tribe status. 

I request the Minister to kindly direct 
the Registrar General to send his team 
for survey in my State at the earliest and 
this is the proper time for conducting the 
survey and the weather is also good. The 
people are at the mOlnent in the field, 
working at their respective places, and after 
a few days they will be going to the high 
hilts with their cnttlc-animals, sheep, 
goats-and it wiU be vel y difficult for the 
team to conduct the survey. lVly request 
to the hon. Minister is to send them 
now. 

With these words, I would conclude 
and I thank you, ~1r. Chairman, for giving 
me time. 

SHRI GADADHAR SAHA (Birbhum) : 
tv] r. Chairman, I rise to raise some vital 
problems, national probten1S, of refugee 
rehabilitation and the issues that are 
involved, and the recommendations made in 
the report of the Refugee Rehabilitation 
COlnmittee. 

Sir, it is a hard reality that the State of 
West Bengal bas been facing immense 
hardship and undergoing lot of suffering due 
to the partition of India and the influx of 
eighty lakhs of refugees in West Bengal from 
the borders, from across the borders and the 
Left Front Government has been urging 
the Central Government that the rehabilita-
tion problen1s ~hou~d be taken into active 
consideration to have a meaningful solution. 
But, there has been inordinate delay and it 
is being delayed further. 

Due to the seriousness and the magni-
tude of the problem, the most important 
thing to be recognised is that it is a natio.nat 
problem and so tbe Central Government is 
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aad ought to be committed to solve all the 
loog pending serious problems of the refugee 
rohabilitation. 

It ought to be clear that the Central 
Government ought not have pusbed the 
Rehabilitation Minisfry and transferred the 
Rehabilitation work to the Home Ministry 
out of existence, and should not have taken 
a decision of winding up tbe TDA 
and transferring its task to tbe 
States concerned. It should not have 
been done. But it was done. But the 
more important issue of rehabilitation is nct 
tackled properly and I think tbe picture is 
qu;te.· tbe reverse so a separate, full fledged 
ministry should be set up for rehabilitation 
work. We find that there are two different 
sets of approach towards the problem, one 
for displaced persons from West Pakbtan 
and another for displaced persons from East 
Pakistan, which causes tremendous problems 
for tbe States. 

Sir, I may scite some examples to prove 
it. 

1. Compansation was paid to tbe tune 
of Rs. 119.16 crOTes for 47 lakh of refugees 
from West Pakistan and ex-gratia payment 
was made to the refugees from Pakistan 
occupied area of J and K, but no such 
payment was made to displaced persons 
living in West Bengal who came from the 
former East Pakistan. 

2. It is unfortunate that the Central 
Government had not given proper and 
serious thought' to the pr()blem of develop-
ment of colonies, regularisation of Squatters 
colonies and also to the question of 
economic rehabilitation of these displaced 
persons. 

3. The rehabilitation work for dis-
placed persons from West Pak istan 
was started with all seriousness just after the 
partition of the country; while the work for 
displaced persons from the former East 
Pakistan was neglected and delayed., The 
Rehabilitation Ministry reported to the 
Parliament' Estimates Committee about it. 
ID 1959 tbe Central Government settled 
down to tackle the refuge.e rehabilitation 
problem in West Bengal and in 1960 it was 
declared tbat the rehabilitation task was 
Juge], completed and what remained was of 
" l1Siduarr nat~~, 'hit tll~t was n.ot tru~~ 

4. While Rs. 456 crores were spent for 
direct resettlement of 47 lakh refugees fro.m 
\Vest Pakistan, rmly Rs. 85 crOles was spent 
on direct rehabilitation of 52 Jakh refugees 
from the former East Pakistan. 

We are alsCl' opposed to the formulat~on 
of residuary theory. In 1977 the Left 
Front Government demanded Rs. 500 crores 
for completion of the resettlement of 
refugees in West Bengal and simultaneously 
a de putation of Ministers and refugee 
leaders n,et the then Prime Minister and 
apprised tbe Union Government of the 
serious need for re-think ing of the problem 
and taking vigorous steps for meaningful 
solution of the problem. The R.R. Commit-
tee had suggcsteq a total expenditure of 
Rs. 750 crores for permanent solution of tbe 
problem. Immediately thereafter, the West 
nenga1 Government' moved the Central 
Government in their memorandum to tbe 
Sixth Finance Comn1ission and also to tbe 
Eighth Finance Commission for allocation of 
funds for resettlement of the refugees. But 
the Central Government has not favourably 
responded to this demand. 

As regards the question of regularisatioD 
of squatters· colonies, refugee families living 
there are facing certain problems because 
the Central Government's approval was 
obtained only in the case of 175 colonies out 
()f 807 colonies. As a resuh, they have got 
no title and right. For the settlement of 
these refugees, the State Government will 
have to acquire the land and, therefore, this 
Refugee Rehabilitation Committee has 
suggested a sum of Rs. 93.96 crores for 
acquisition of land. 1 urge upon the 
Central Government to communicate the 
decision towards regularisation of these colo-
nies and for acquisition of land. 

Development of refugee colonies is also 
an important ta~k and the 'R.R. Committee 
has ~1Jggested n total of Rs. 119.46 crores for 
the develorment of a 11 ~tlcb colonies. 1 request 
the Government to release the funds to do 
justice to them. 

One thing more I would like to say. 
The vita) recommendation of R.R. Commit-
tee in West Bengal relates to the economic 
rehabilitation of the displaced pt"fsons. This 
Committee bas envisaged a tOfal investment 
of Rs. 450 crores for economic rehabiFtation 
~f tbe displaced persops ip th~ St~te b~\l10 
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out of 80 lakbs displaced persons from East 
Pakistan living in West Bengal, 70 per cent 
are livin8 below poverty line. So. for 
creation of ,Job opportunities for them, 
economic rehabilitation is urgently needed. 
The Central Government, should, therefore. 
accept tbe recommendation of the R.R. 
Committee on the ground that it is a national 
problem and a solution is required on 
national basis. 

(Tran~/at;on) 

SHRI DILEEP SINGH BHURIA 
(Jhabua): Mr. Chairman, Sir, I support tbe 
demands for grants of the Ministry of HOOle 
Affairs. I do not want to go into details 
and shall confine myself to a few points 
only. After 38 years of independence, it 
has become tbe responsibility of the police 
department to protect the people from 
exploitation and provide them justice. But 
there has been gradual erosion in the morale 
of the police force. Despite VIP security. 
Iodiraji was assassinated and no security 
personnel were injured. Similarly, Sant 
Longowal was assassinated. It is a stigma 
on the police force and also an indication of 
danger. Today nobody feels secure. A 
farmer erects fencing to protect his crop but 
if tbe fencing starts destroying it how can 
the crop be prot~cted? The police is 
»laying a similar role. This trend of 
degeneration in our national character 
requi res serious consideration by our country 
and this House. Today, any smuggler can 
come out from the jail after bribing the 
jailor. There are many such evils prevailing 
in our society. The main reason therefor 
is tbe failure of our education system to 
develop feeling of nationalism among the 
people. Today we anow anyone to run a 
school with least regard to the standard of 
the education being imparted there. Until 
and unte~s education is nationalised, the 
standard of education will be at the mercy 
of the individuals running the school and 
sucb people will be turned out of schools. 
Government must think over it. First, we 
bave to make the people understand that 
tbey are Indians and only then they will 
identify themselves as Indians. 

In Punjab all the terrorists belong to 
weJl to do families of officers and leaders. 
·'fbo7 pr~ ~i~in, ip tb, 99l~ep Temple. 

When a poor person commits a crime, be ia 
beaten to death by the police but no action 
is taken in case of an influential person. So, 
there must be equality before law. A law 
should be enacted to provide for the 
prosecution of the father of a criminal 
in' case he belongs to an- influential 
family. 

Much has been said about tbe border 
security. Check posts have been set up at 
the border but tbe distance between the 
towers is very large. This distance should 
be reduced. What our security forces are 
doing at the border? How modern weapons 
like machine guns are being smuggled into 
the courtry? We can prevent the sUl)pJy 
of weapons from hostile country 
but how can we check degenera-
tion in the national character. In such 
circumstances, how should we train our 
police fOrce and inculcate the spirit of 
nationalism among them? We have to 
look into it. So long as this spirit is not 
inculcated, we shall never be safe. In tbe 
first instance we must evolve some model 
education and submit it to the House for its 
approval. 

I thank the Home Minister and tbe 
Prime Minister for raising a women's wing 
in the police force. It is a good thing that 
women 8re being enrolled in the police 
force because meo may get involved in 
corruption cases but women do not. More 
and more women should be recruited in the 
police department. People of weaker 
sections, scheduled castes and scheduled-
tribes do not get the benefit of tbe various 
Government schemes but they are exploited 
instead. J belong to a tribal area. At the 
time of Indira's death. the people of tbat 
area had said that bad they been recruited 
in the police. they would have saved Indiraji. 
They also said that she was their mother so 
they would not have let her die. These 
poor people want to join the police force 
with such feelings. I suggest that you 
amend the present Act in this regard. 

I would like to offer an opinion regard-
ing Cbnmbal, I belong to Madbya Pradesb. 
The Government have made several plans 
regarding Chambal but these have not been 
implemented so far. The Government 
should make a plan for providi08 housinf 
~p4 otb,t f~Qili~j" ~9 tbe poli9'. . · 
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Witb these words. I support the' demands 
of tbo Ministry of Homo Affairs. 

(£",11,"] 

DR.GOLAM YAZDANI (Raiganj): 
Mr. Chairman, Sir, as you will not give 
me more time, I shall finish by mentioning 
tbe points briefly. 

It is tbe responsibility of the Govern-
ment to inquire about what I am going to 
lay because a serious thing is going to 
happen in the north-eastern part of the 
country. There is a move for the establish-
ment of an independent State named Uttar 
Kband. Now. I have got all the facts which 
will take some time to narrate. 
If you can go through 
tbese facts, you will find the secessionist 
torces acting over tbere are just having a 
80rt of meetings and propaganda etc. and 
tbey are out to form one independent 
State named Uttarkhand in the north-
eastern part of the country. So, some' 
forces are active over tbere and they are 
out to form an independent State c:tlled 
Uttarkband consisting of Rajbangshis and 
tribals etc. They are holding 
meetings and raising funds etc. 
and recently "they held a meeting. 
That was large1y attended and many people 
are becoming the members of a Committee 
which had been named as 'Court Rajbangshi 
International9

• They have formed tbis 
Committee and the people of many places 
are becoming members of this Committee , 
that means, people from West Bengal, 
Sikkim, and Assam are in that International 
Committee and men from Bangladesh. 
Nepal and Bhutan are also attending 
the meetings of tbis Commi tteo a"nd 
they are saying that 'we are 
about one crore, so why can't we form an 
independent State l' They say tbat they 
were neglected and tbis part of the country 
is neglected, tbere is no development and 
their economic condition is deteriorating. 
So they are just trying to uoite themselves 
and tbey aay. 'We are one crores, why we 
CODDot form ODe independent State l' 

A piece of news bas been published in a 
CalQutta daily, JuganttfT OD tbe 7th of this 
mODth. 1 shall quote a few lines from that 
piece of Dews. 

D.O. (G.n.) 1986·8' "'6 
MR. CHAIRMAN 

disturbed. You continue. 
DOD't get 

DR. GOLAM YAZDANI: From 
tbat piece of news I am just telling you 
something. (Interruptlpn,). 

MR. CHAIRMAN : Try to summarise 
all your points in five-minutes. 

DR. GOLAM YAZDANI I am 
raising the· points only, it is for the Govern- . 
ment to find out. 

MR. CHAIRMAN Don't be distur-
bed by otbers. 

DR. GOLAM YAZDANI: Recently 
they held a big meeting and they have just 
taken a decision like this and a fund of 
Rs. 15 crores ha ve been buil t up and a 
person of the Coochbehar Royal family 
has been put in charge of the fund and 
they are raising funds from subscri~tions 
and they are ~oJdiDg not public meetings, 
but very pravate meetings in the name of 
religious congregations in the dead of the 
night and they just hold discussions for 
bours and hours together and at the end of 
the meeting they just hand over the Gila 
in the hands of the people and take promise 
from them that they should not hesitate to 
sacrifice their life to form this independent 
Slate of Uttarkhand. This thing is going OD. 

Now it is for the Government to find out 
what is ~appening over there. So many 
people are just joining bands and they ate 
trY!Dg to form a secessionist nlovement. So. 
I sincerely request the Government to give 
proper attention to this because this tbiDg 
is going on, if in this northen part of India 
north Bengal. Coocbbehar etc. they just tr; 
to have information not superficial, but if 
they go deep into it with the help of the 
lB. they will find· that tbere are activities in 
A1ipurd~ar, Coocbbebar etc. and they bold 
just large meetings at Dinhate, Baksiduar. at 
the Paro forest village of Alipurduar and 
their activities are enlarging. So, I DOW 
request the honourable Home Minister to 
giv~ proper attention to this and see tbat 
another part of the country is not going to 
just break away from us. 

In my constituency. Raiganj, tbera is 
buge Bangladesh border from Goalpuku to 
Rai8anj and the rest of W,st Dinajpur. 
H it all ,lon, ,?Q ,bo lJan,l,dotb b9rdc" 
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Though there is BSF force, there is 
in8ltration because it is at a distance of 8 
miles or 9 mites away from tbe border. 
They do Dot do the patrollinl properly. tn 
between, Bangladeshis are infiltrating into 

, the Indian territory; they go three or four 
miles deep, take away cattle, commit 
dacoity and do murders etc. this thing is 
happening to daily. I have drawn the 
attention of the Home Department many 
times. I do not know how they just get tbe 
information. They always say. everything 
is O. K. there. I suggest tbat in between 
BSF forces, there should be CRP force to see 
whether BSF work properly or not. There 
sbould be strict vigilance on them. I do not 
k now how is the Government enquiring. It 
ill always reported to me that everything is 
fine. But if they just go to tbe people and 
ask, they will say. everything is not O:K. 
and they are groaning under the oppressIon 
by Banaladcshis. It is the responsibility of 
the Government to protect the life and 
property of the people. Unfortunately. we 
are on the Bangladesh border; that is our 
fault perhaps. But the Government is not 
giving proper attention to it though we are 
drawing its attention so many times. There 
are a lot of smugglers coming from that 
side. After my request, the Central 
Government a~1ced the State Government to 
enquire about whetber smuggling is going 
on along the Bangladesh border. A DSP 
was deputed to enquire about it by the 
West Bengal Government. The DSP 
remained at Raiganj. about 1 S kms. from 
the border. He reported that everytbing 
is O.K. and I was given the ,$arne answer. 
This thing is going on. I do oot know 
wbat to do. I am just asking the Govern-
ment to please give attention to tbese tbings. 
Otherwise, those people who are· just from 
the North Bengal and other North eastern 
part of the States are not satisfied with the 
work of tbe Government. 

THE MINISTER OF PARLIA· 
MENTARY AFFAIRS AND TOURISM 
(SHRI H.K.L. BHAOAT) : I suldlt 
that you see the Home Minister aod aive 
him an this information. 

[Tranl/ation] 

SHRI ANADI CHARAN DAS 
~ 

Qilpur) ; Mr~ ~iq1l'D, ~ir~ ~bQf 

supporting the demands for grants of the 
Home Ministry, I would I ike to express .my. 
views in the Ho~se. 

We have declared our country to be a 
Socialist Republic. The Ministry of H·omo 
Affairs bas a pivotal role to play. U 
looks after internal security in the entire 
country. 

It is heartening to observe tbat there is 
marked improvement in the law and order 
situation in Delhi. But it is deteriorating in 
tbo States. We must consider the reasons 
underlying this and try to remedy the 
situation. 

Our socio-economic system is also partly 
responsible for such happening in our 
country. If' we do not pay proper attention 
to it, such incidents would continue to 
increase. There are two kinds of thieves. 
The first are those who commit theft in tbe 
night and then there are thQse daylight 
robbers who move about in Delhi and in 
other large cities and occupy palatial houses. 
I agree with the suggestion of troatiDa 
black marketing as an offence under tbe 
Indian Penal Code. Unless we succeed in 
curbing the activities of big sharks, we 
would not be able to make any progress 
and tbe low ano order problem would 
continue to deteriorate. 

As has been desired by our Jeader. we 
shaH have to cleanse the public life. We 
must prepare ourselves to enter the 21 st 
century. People should not think that they 
are in the same position today as tboy 
were a few years earlier. and tbat is why 
I wish to offer some suggestions. The time 
is limited, and I would suaaest tbat 
Government should seize aU firearms in the 
possession. of private l'ersons aDd 
restrictions should be put on their use and no 
one should be issued any firearm licences. 
People should be advisec;1 to put all tbeir 
money, and other valuables in the banks. 
These are some of my suggestiolUJ iU'ld 
proper attentioD must be paid to it. 

Alain, ~ Property Ceiling Act sbould 
be enacted on tbe lines of the Land Ceili"B 
Act. Tbis would check tbe tendency of the 
people to become materialistic. This would 
allo ensure that there is less exp)oltatioD 
because it is the materiaJisic attitude of tb e 
poofJe wbl9h i. llebiJl~ itt ip9re.s~. T~er, 
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was a lot of discussion regarding the Kudal 
Commission and as per my friend'. 
8ullestion. if this case had been handed 
to the C.B.l., some facts would have 
certainly been revealed by now. Again, 
the money received under the Foreign 
Ex.change Regulation Act, is used primarily 
for purposes of development and no funds 
from such sources are allocated to 
education. Only Rs. 18 lakhs are spent 
every year for the development of one 
block. So they should not be provided wi!b 
funds in the name of development and we 
must effect some changes in this direction. 
Foreign aid should be u~ed to improve our 
system of education. 

The refugeees from Bangladesh who 
have been set tied,. in Dandakaranya under 
the Rehabilitation programme are reaping 
the benefits of the refugees as well as 
that of the scheduled castes. This reduces 
our share of the Governlnent benefits and 
in this way we are being exploited. We 
have sc~n in Dandakaranya that the refugees 
are exploiting the I-Iarijans and the Adivasis. 
So they should n~t get the double benefits 
which they art.~ receiving at present. The 
refugees arc also bringi.ng in their 
own men and providing them similar 
benefits and so their number is increasing. 
Hence. identity cards should be issued to 
them. 

[English) 

MR. CHAIRMAN : Please confine 
your speech to the Demands for Grants of 
the Ministry of Home Affairs. 

[T,ons~alioll] 

SHRI ANADI CHARAN DAS.: Yes, 
the Rehabilitation programme fans under 
the Home Ministry. If the Home Ministry 
bad issued Identity Cards to the refugees 
then their ever increasing number could 
have been checked. The Government should 
consider this issu~ and take specific steps 
in this direction. With these words, I 
would conclude after expressing my gratitude 
to you. 

[English] 

SHRI S.B. SIDNAL (Belgaum): Mr. 
Cbairmant Thank you very much for tbe 
oPPortunity given to me to speak a few 
Words about the Home Ministry. 

'III 
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Firstly. .freedom fighters' cases are 
pending in lakhs though our late Prime 
Minister Sbrimati Indira Gandhi recognised 
them in bon our of their service to the 
nation. 

At the beginniDI, rules were made that 
the pension cases should be certified by 
the co-prisoner who happens to be MLA 
or MP or MLC. In 1980-81, I spoke on 
tbe floor of the House to change the rules 
since most cf :be l\1LAs and MPs of that 
period of freedom struggle were dead. The 
rules were amendtd to the effect that tbey 
should produce the certificate of a co-
prisoner that they were Jiving with him in 
tbe jail at a certain period of time for one 
year or more. Many of the freedom 
fighters cases were suspended for want of 
sonle infornlation or the other and tbey 
are never restored even thouah tbey were 
genuine freedom fighters.. The freedom 
fighters are being harassed in. several ways, 
one of which is even though the State 
Government sanctions. pension to them, 
after satisfying with tbe records and 
recommends to the Centre for sanction 
of the pension, but still tbe Central Govern-
ment sends the case back to tbe State 
Government again for verification. which 
clearly amounts to disbelieving of the State 
Government by the Centre. When tbe 
Government has decided to honour the 
freedom fighters in gratefulness to the 
services they have rendered, we should 

'" adopt such measures as to give them pension 
quickly. Otherwise people have to rUD from 
office to office to complete various formalities 
and virtualJy they are made to run from 
pillar to post. They need the pension 
urgently. Then there is a lot of corruption. 
There is delay. An tbese things are very 
insulting to the freedom fighters. I am 
telling you all these things . because I am a 
son and grandson of freedom fighters. I 
have got a sentimental respect for them. 
Leave alone that, my request to the Govern-
ment is that within 3 to 6 montbs tbey 
should dispose of pending pension applica-
tions. 

In my own district, I may brio, to your 
kind notice that tbere were 4 MLAs who 
were renowned freedom fiahters. One of 
them Sbri S.B. Padaki who was rich enoulb 
and a180 who was caned Annadbani t aootber 
Cheonappa WaJi a revolutionary on whom 
the British doclared a reward of Rs. 10.000 
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to anyone who catcbes him and likewise there 
were four other people. They were black-
listed. I do not know why. Is it not 
really an insult to them? This should be 
rectified. If we want to give them anything. 
we should give it honourably. Give them 
all the facilitjes. In fifteell years we have 
not disposed of the cases and many of them 
are dead. If within the next 2 to 3 years 
we do not dh.pose many of them may die 
because of the old age. In 1980 I spoke 
OD this when Mr. Laskar was the Home 
Minister. He said that there were false 
cases where people have taken the pension. 
May be there are some bogus peopJe, but 
there is the Government, a strong govern-
ment. It can investigate into those cases 
and take action. Under the Evidenc~ Act 
the dictum is that it is better to acquit 9 
rascals than convicting one innocent man. 
That principle should apply in tbis case. 
Otherwise it is really unbearable when we 
witness these people have to run from 

. piJlar to post to get a meagre pension ... 

MR. CHAIRMAN : Please conclude 
now .... In any circumstances it should be 
over by 9 O'clock. 

SHRI S.B. SIDNAL : Therefore. my 
request is that we have to decide these 
cases very ear]y. Please see that they 
should not die without pension. 4 to 
S years have already been taken. I do not 
want to go through the record because 
the Chairman is ringing the bell. The 
Home Minister is bere. They should take 
note of it and take speciaJ interest. When 
we go personally, they say tbere is no 
staff. They have suspended many cases 
and they have to go from pillar to post 
to get a certificate. 1t is really in the 
fitness of things that we should invite them 
and sive them the pension. 

Then, Sir, . maintenance of law and 
justice is becoming very difficult. So many 
factors are responsible for it like poverty, 
disparity in income, illiteracy, difference in 
rural and urban elites, regionalism t ca&teism, 
communa tism-these are all things which 
constitute tbe texture of our country. It is 
inevitable for us to be communal and at 
the same time it is inevitable for us to be 

,secular. We can prove one is communal 
aDd he is at the same time equally secular. 

This is the texture of our nation. Within 
the available economic circumstances aDd 
sources we have to find a way. For 
example, take corruption. CaD we root it 
out in a democratic set up or we can reduce 
it? In my opinion. it is a demerit of 
democracy, and it can be reduced by 
illlpicinentation of various laws and by 
a stronpwill of the Government and then 
developing the character of the people 
through education. Another thitJg') I would 
like to bring to your notice is that the IPC. 
Crpe and many of the laws are outdated. 
Even the Evidence Act is so. For example a 
man commits a murder. He claims 
only one person as his enemy and 
for the rest of the w~ole world be is a 
pacca saint, but he is hanged. Then take 
the man who indulges in adulteration of 
food, medicines and other essential articles, 
drugs and he is not hanged. He should be han-
ged and equally the cheats also. The cheats 
cheat everybody irrespective of persons or 
places. We have to change certain laws 
like the IPC. Cr.P.C. t the Evidence Act etc. 
H is bigb time for us to change many of th~. 
out-dated laws to effectively deal with the 
present day intel1igentia of the criminals. 
We have recently evidenced the Charles 
Sobhraj Case. He walked out ceremoni-
ously from the jails just like a bride-groom. 
RealJy t it was shame on the part of us. 
Thank God, again the same Police Force 
have caught tbem all in Goa. The Police 

. should be awarded sumptuously to encourage 
and boost the moral~ of them. The police 
are not angels, nor they are imported. They 
are aU our own brothers and the part of 
the same society. We have to build up 
the character of the whole society. And 
they are not paid properly. Pay-scale bas 
to be revised in addition to the existing. 
I would suggest that ao independent 
force has to be built for investigation 
purposes separately. In tbe vill_ses-
I think, Sir. you come from a village-
many of the crimes are not detected either 
purposefully or due to dereliction of duty 
or by negligence. Unless a complaint is 
very forcefully pursued, no investilation is 
perfect. Who does the investigation? The 
Havildar runs and writes and the Sub-
Inspector only sians. This is the sy.tero. 
We all go to the court with a dictum of 
evidence and the benefit of doubt is liven 
to tbem. Out of the fear of the Koond. 
elemen.t8, DO judaemcnt will come out ud 



nobody would depose' evidence before tbe 
courts. I bave seen tbat. for example a 
perSOll bavina seen tbe iocident of a murder,. 
be will say ·'1 have Dot seen the murder 
that too on oath. This i. the condition 
because there is no security for tbe poor 
people and th~re is always a disparity in 
economic. Poor people are scared of 
goondas. That is why Smt. Indira Gandhi 
wanted to brins up all tbe people econo· 
micalJy, that is y.'by she gavc. an awarness 
to these people. She also imposed the 
emeracncy. I do Dot wish it should come. 
She wanted to bring discipline but it was 
tota1ly mistaken for dictatorship; tbat was 
most unfortunate in this cQuntry. 

I also tbought tbe economic crimes be de-
tected. The society should be an order. Because 
the man who works bard becomes poor and 
tbe man who does not work bard, he 
becomes rich. About smu81ling also, I 
wish to say a few words. Everyone of us 
is having imported good whether be may 
be a politician or he may be an officer, 
What is Gaodhijits Swadeshi Movement 1 
Where does tbat movement stands '1 Why 
should we Dot improve our character by 
ourselves. We want aU imported tape .. 
recorders, all imported watches. Let 
everyone of us be conscious about oursel-
ves. Then only this country can survive. 
Otherwise how can the smuggling be 
stopped '1 There is a demand for smuggled 
goods. Unless there . is demand, they 
cannot operate. We cannot stop it by 
legislation. No law can preceot any crime, 
unless the character and social condemnation 
are prevailing. These are tbe two weapons 
bow these things can be tackled. By social 
atmosl1here and economic equality, we can 
bring order, we can create a just society in 
tbe country. Tbis is bow all the great 
people like Mahatma Gandhi. lawaharlal 
Nebru and Indira Gandhi conceived the 
future of tbis country. 

With tbese words, I conclude. 

Tbank you very much for aivins me 
tbis opportunity. 

MR. CHAIRMAN: The last speaker 
is Mr. Purohit. The extended time is 
over. 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND TO~RISM (SHRI 

H.K.L. BHA.GAT): Tbe tim. may be 
elteoded by aootber 10 minutes. 

MR. CHAIRMAN: Mr. Purohit is 
tbe last speaker. What remains is tbe 
reply by the Minister whic:b wiU be done 
tomorrow. Mr. PUfohit, we will be tbank· 
ful if you can conclude within S minutes. 

SHRI BANWARt LAL PUROHIT 
(Nagpur) : Yes, Sir, I will try. 

(TranI/at/on] 

SHRI BANW ARI LAL PUROHIT 
(Nagpur) : Mr. Chairman, Sir, 1 risc to 
support the demands for grants of the 
Ministry of HOlne Affairs. Today, the 
attention of not only our country but also of 
the entire world is focussed on Punjab to see 
how tbe Central Government solves the· 
problem of Punjab. 

11.00 hrl. 

I would I ike to clarify one thing that tbe 
Accord concl uded between tbe Prime 
Minister and Shri Longowal wa~ supported 
by tbe entire country and it is commonly 
believed, that Sbri Rajiv Gandhi . would 
implement the Accord in Jetter and spirit. 
Everyone believes it without a grain of doubt 
in his mind. I strongly oppose the stand 
taken by some speakers that such 3ccord. 
should Dot be concluded because I believe 
it to be one of tbe· greatest historical 
achievements of this country. What is 
required is to curb the terrorist activities 
with a heavy hand. It is the responsibility 
of the Punjab Government to flush out tbe 
terrorists biding in tbe Gurudwaras and if 
it is incapable of doing so it must admit it 
in clear terms. If the Government of 
Punjab is unable to annihilate terrorism and 
if it is providing shelter to tbe extremists 
and criminals, tben the Centre would not 
tolerate it and tbe Punjab Government 
should be cautioned in an unambiauoul 
manner. We have been informed .. by the 
people who have come (rom Punjab. that 
the State Police is deliberate)y ioduJai D, iD 
such activities wbich are intended to cause 
resentment among tbe common people. I 
can offer a small example in tbis cODnection. 
All the visitors to tbe Golden Temple are 
frisked and nobody is spared. You caa 
understand that if the checking of women 
visitors is dODe by men it would certain)' 
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cause resentment and anger, but if this 
work is carried out by women constables and 
if a sufficient Dumber of such women are 
enpged for this purpose then there can be 
no reason for any objection; but the way 
resentment is being caused among the 
people because of. the police behaviour 
shows the. nra/(1/ide intentions of the police. 
However, strict action has been takeJ;l by tbe 
police during the last 3 to 4 days which bas 
been welcomed everywhere and it bas 
instiUed confidence among all and has alf>o 
raised hopes that tbe Government would 
firmly deal with the terrorists. But the 
intention of the Punjab Government must 
also be made clear. Howsoever higbly 
connected the terrorist may be, the Govern-
ment of Punjab is ready to deal with him 
and the Centre would render all assistance 
iD this direction. 

Now I would like to point out some-
thing regarding Maharasbtra. There are 
many backward areas in that state; for 
example, the area of Vidarbha. When the 
Slates were reorganised under Artic1e 371(2) 
of tbe constitution, the people of Vidarbha 
were assured that a Statutory Development 
Board would be constituted immediatly to 
remove the backwardnes~ of the region. 
This assurance was given to the people in 
1953 according to article 371 (2) of tbe 
constitution which we consider as our G ita. 
But this promise bas not yet been fulfilled. 

The Maharashtra Assembly passed a 
Resolution unanimously and sent it to the 
Centre. But I cannot fathom the reason 
of inaction on the part of Ministry of 
Home Affairs. This bas caused great 
resentment among the people. If we give 
a constitutional guarantee, tbe public would 
certainly believe it. I hope that there 
would DO longer be any injustice with the 
people because tbe people of Vidarbba have 
merged with Maharashtra on the basis of 
tbis guarantee although no statutory boards 
have been constituted to date. 1 would 
request the Prime Minister to take immediate 
action on the Resolution ,assed unani-
mously by the Maharashtra Assembly. 

Sec~ndly, tbtt border disputes between 
Karnataka and Mabarashtra sometimes take 
a violent turn. J feel that the Prime 
Minister should take tbis case also in bis 

OWD hand.. Oaly tlleo this border _ate 
win be solved. . 

The most important question wbicb I 
want to bring to the ~ nowledge of the 
Governnlcnt is that crinles arc inereasiDB in 
the urban areas and murders in our area 
have bcc~me a routine affair. GambJina 
and speculation too are fast iocreasing. 
The specuJators are bavina a bey day. 
Bribes are offered for posting in tbe pOlice 
stations. A inspector aets a "osting of his 
"boice if be makes the hiabest bid. In 
urban areas the position is the same every. 
where. This is not confined to NalPur only; 
but tbe same situation prevails in Bombay, 
Pune, Nagpur etc. Speculation in trading 
is aoina on unchecked and murders are 
committed with impunity and no arrests arc 
made. Even if some action is taken by the 
police, the pobJic prosecutor gets his palm 
greased and makes tbe case so weak tbat 
the cutprit bas no chance to be punished. 
This is the situation prevailing tbere aDd it 
is very necessary to pay attention towards 
this. Secondly, such cases remain undp.cided 
for years together and in tbis interrulDum 
the witnesses either move somewhere else or 
become hostile. U oless offenders are 
apprehended, there cannot be reduction iD 
the crime rate. The crimes and corruption 
must end. Take action in this directioD. 
'Takins one sided actioD will not do. 
Mr. Chairman, Sir, I also want to sumbit 
that you-have given concessions to the bi. 
capitalists. Earlier, they were paying 90 per 
cent tax which has now been reduced to 
50 per cent. You ba ve issued warlA iDa to 
them that if tbey do not file correct income 
tax returns and do not pay income tax 
correctly eV~D now, strict action will be 
taken against them. But first you should 
provide facilities to the police personnel 
like bouses and better salaries and 'MD 
issue them warning tbat if the crime and 
corruption do not lessen tbey will be dealt 
with severely. Only then tbe situatioD win 
improve. 

Another tbing I want to bring to your 
notice is tbat we tour tbe entire country and 
find that the police uniform in every State 
is different. At certain places it Is 10 
inferior that it does not impress at all. 

. Therefore, it should be taken care of that 
the police uniform in the entire Datiol) 
should be quite nnpreui,e arrd of '000 
quality.' We see tbat in rural Itte .. tee 
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uniform is 80 usel •• that one does Dot like 
to work ·in tbat uniform. Therefore, tbe 
police uniform in the whole of tbe country 
sbould have uniformity and of better 
quality. 

Mr. Chairman, Sir. I submit tbat anti-
social elements have infiltrated into big 
political parties. You sbould pay attention 
towards weedinl them out. ]f such people 
are not given tickets durjng elections, they 
contest as independent candidates. They 
get around S to 7 hundred votes beca use of 
their local influence. The reaSOD is that· 
they run scores of speculation dens for 
which they employ 4 to.5 bundred people. 
With their help they create disturbances and 
disorder. I demand tbat sucb people should 
be exposed by taking strict action against 
them. 

Regarding communal riotl in Kashmir, 
1 want to say that the foreign powers 
deliberately want to divide our country and 
create disturbances. The people responsible 
for communal riots sets money from foreian 
countries. We should stop inflow of tbat 
money. These people who cause communal 
riots try to do acts of sacrilege in the temples 
and mosques. If there is a temple in some 
remote place tbey demolish it and disfigure 
the idols in it. These people indulge in 
such activities. For this we should remain 
vigilant aDd punish tbem. 

Mr. Cbalnnan. Sir, lastly I want to say 

something about the border areas. Lara. 
scale smugling loes OD our borders. 
There is no smuggling in USSR. In 
Russia, you will not find even an imported 
needle. If they see even a foreign suitca", 
tbey envy it. You canDot get even a foreign 
watch there. Only indigenous products are 
available in tbat country. The borders of 
the country have been so strengthened tbat 
not a needle is anowed to enter without 
permiSSion. On the contrary, in Bombay. 
Calcutta and Delhi bazars, foreign 
commodities are being sold openly because 
our police does not pay attention to it. Our 
police gets t>enefited from t.he activities of 
the smugglers. The police is in collusion 
with them. In this way our economy is 
suffering because of tbe smuggling activities. 
Therefore, it is very necessary to check 
smuggling. That is an . Mr. ChairmaD 
Sir, I thank you for giving me time to 
speak, 

[English] 

MR. CHAIRMAN Tomorrow the 
hOD. Minister will give his reply. Now the 
House stands adjourned to reassemble 
tomorrow at 11 O'clock. 

21.09 hrs. 

The Lok Sobha then adjourned till Eleven 
o/the Clock on Wednesday, April 16, 

1986/Chaltra 26, 1908 (Saka). 




